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LOK SABHA DEBATES

LOK SABHA

Wednesday, August 26, 1981/
Bhadara 4, 1903 (SAKA)

The Lok Sabha med at Eleven of the
Clock.

[MRr. SPEAKER in the Chair]

OBITUARY REFERENCE:

MR. SPEAKER: Honourable Mem-
bers, I have ta inform the House of
the sad demise of Shri S. M. Muham-
med Sheriff who was a Member of
the Fourth and Fifta Lok Sabha dur-
ing 1967—77 representing Periyakulam
constituency, of Tamil Nadu.

An active social worker, he served
ag a Municipal Councillor, Madurai
during 1964—69 and evinced keen
interest in village uplift, adult educa-
tion and communal harmony.

An active Parliamentarian, he took
keen interest in the proceedings of the
House. He passed away at Madurai
on 17th August, 1981, at the age of 57.

We deeply mourn the loss of thils
friend and I am sure the House will
join me in conveying our condolences
to the bereaved family.

The House may stand in silence for
a short while to express its sorrow.

The Members then stood in silence for
a short while.

1548 LS—1

2
ORAL ANSWERS TO QUESTIONS

Assistance of Nigeria 0y Devélopméiit
of Smisil Scale In@usiry

*141. SHRI R. P. GABKWAD: wWill
the Minister ot INDUSTRY be pleaséd
fo state:

(a) whether Nigeria had sought
assistance in the development of small
scale industry; and

(b) if so, the details thereof and
Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P. A. SANGMA): (a) Yes, Sir.

(b) During the last two years, five
State Governments of Nlgeria have
approached the National Small Indus-
tries Corporation (NSIC) for help in
promoting small scale industries in
their respective States. Various dele-
gations have visited NSIC and small
industrial units in India. Officials of
NSIC have also visiteq Nigerla and
have identified certain industries in
which assistance could be provided ta
these States. These items are:—

(1) Builders hardware and other
metal products.

(2) Foot-wear and travel goods
made of leather.

(3) Small electronic components
and assemblies,

(4) Elecfrical goods
domestic appliances.

(5) Labofatory instruments,

including

The first meeting of the Indo-
Nigerian Joint Commission tovk placé
in New Delhi from 28th to 30th July;
1981. The Indian delegation offered

-
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to co-operate with Nigeria in the
establishment of small scale industries
and ancillary industries, Apart from
the items already identified by NSIC,
domestic consumer items and metal
cutting industry were alsp considered
as industries in which Indig could
offer assistance to Nigeria. Assistance
in the training and arientation of
Nigerian personnel in smal]l scale
industries was also offered.

SHRI R. P. GAEKWAD: Slr, in
view of the fact that a lot of our
nationals have gone there for their
own betterment, is the Government
thinking af giving them priority for
setting up of the industries, If not,
why this possibility has not been look-
ed into?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
For international cooperation, we ga
to another country. It is a coope-
ration between us and the Govern-
ment of that country when we nego-
tiate,

As far as the Indian settlers are
concern, in fact, the trend in inter-
national cooperation, more so in the
case of India and developing count-
ries, is that Indians settled there
belong to those countries and they
bhave been taking the maximum ad-
vantage of that. But, you would ap-
preciate that we cannot bifurcate this.
For example, in Nigeria because
Indians settled there are Nigerians,
International cooperation covers all
the plang and they are discussed,
negotiated and then submitteq to us
by them.

stgre Wy wi: madr
Werw  wiEw, W wAWAE -
ot N g8 TA W IO G fa
wreg-aronfear  d@qaa afrww a7 Sy
dow gf, <a¥ oq AN F wverrar
wEqw  HYC T IO ¥ WA ¥
TR ¥ o fare faar war ar adf ?
¥ war Far aelfar ¥ 3o
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IAW HIFA @A ¥ cavfoq wA X
forg Wt AT A0 Y aER AR W
@ g

=¥ FTuAte AAAT : S-S
FHwA 7 fog fa qea faadt @ s
TAaE gAT & § 7 A J@T 3T E,

99 BIT WX FR(AT TE 5 FaAM
qTATT )

Agriculture and allied industries,
Rice production, processing and mil-
ling; manufacture of simple farm
tools and equipment; Agro-aviation;
Agricultural extension; Fertilisers;
past harvest technology; livestock,
fisheries; ‘Agro-based and food pro-
cessing industry; Dairy development;
Building materilas, engineering and
transporation; Chemicals and...

MR. SPEAKER: That will do.

DR. KRUPASINDHU BHOI: 1 would
like to know whether Government has
provided any technical experts to
that country for industrial develop-
ment. If so, what are the numbers
and calegories? Secondly, apart
from Nigeria which are the other
countries  which are interested
to set-up industries in their count-
ries with the help of aur technicians?

SHRI CHARANJIT CHANANA:
Sending of technical experts is, in
fact, part{ of development of small
industries in Nigeria. (The other
major countries where the interna-
tional cooperation in the small scale
sectar is concerned are: Afghanistan,
Nepal, Uganda, Tanzania, Indonesia,
Zanzibar, Ghana, Zambia, Algeria,
Phillipines, Sri Lanka, Kenya Iran,
Iraq, Syria, Mauratius...

MR, SPEAKER: That iz enough.
fas t & exvas AuA qymdoA)
afefe ®N dzw

*142, St TIAITIT WEAT
FAT A WA AR TATY FY FI7 ]G e

(®) #ar aF=ra  wowT o
o583 Exgexar FO0A qorAdETEY
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afafe =t 18 [, 1981 %I fawely &
dzw g€ 41, AR

(=) afz g, @ & F39 7 g
w faiai fr qer ;G I F ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-

WANA): (a) Yes, Sir.

{b) The recommendations made
in the meeting are given in the State-
ment attached.

Statement

RECOMMENDATIONS MADE BY
THE NON-OFFICIAL ADVISORY
COMMITTEE FOR ADVISING ON
MATTERS PERTAINING TO IMFLE-
MENTATION OF SWATANTRATA
SAINTK SAMMAN PENSION
SCHEME IN ITS MEETING HELD
ON 18-6-1981.

1. Extension of last prescribed
date for receipt of applications for
Sammian Pension by six months from
31-7-1981 to 31-1-1982.

2. Admission of Samman Pension
to persons who have undergone im-
prisonment in connection with Swez
Canal and Ambala Cantt. Ca<eg from
1.8-1980, as a Special Case.

3. Admission of Sammap Pension
w.ef 1-8-80 to persons who have
suffered imprisonment in connection
with C. I. H Mutiny and Egypt Muti-
ny Cases as a Special Case without
reversal of the Government's ap-
proach and decision in thcse issues.

4. Acceptance of Kuka Movement
(1871) as part of National Freedom
S8truggle.

5. Acceptance of Holwell Monu-
ment Removal Movement (1940) as
part of National Liberation Move-
ment,

4
8. Grant of pension to ex-INA
women members of Rani of Jhans!

BHADRA 4, 1808 (SAKA)
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Regt. who fought on the War fronts.
in relaxation of the provision of Pen-
sion Scheme.

7. Eligibility for Sammap Pensign of
Children born to freedom fighter
parents in jails or who remained with
them in jails for qualifying periods, in
relaxation of the provision of the Pen-
sion Scheme,

o WA WiEAr WA A
#dr AERT grec v wa frar v '
gy 7 fawrfent &y gaf v o &

& ag sttt wrgar § o war g
Tz gl fawmfay 9 S w53
foar & o wm Fz A F2AT F
Tyl WU g Iy ge g, oA
FIXH TEITH GF FCAT WY I9T &
W A TG E A 9Ad A W g@T
Fg q@  haar ¥y w7 faare w@dr

g ?

st AN weEet : 99
FEay QY g P daaram
gafae s fafaedt w [T sy
qer &1 e wawlw ¥ A @
3+t g  fagr strosr )

st AT wrEEt ;. AR Pwey
famfer FtAmr g ar Ay v 8 7

st QAT AEAWC 0 9§ N
FEAfTAA  gHaEAde 8, %4 fag
sreaa ey & e fRar mar
g

st GRrAATe wrEAt 0 q3% W
T a qx W farar faar war g9 fa
udY WY B AT I A ¥ @R FY
ad & 3¥ fw wdry W frar s o
a7 T e a3 o < faar war g ?
far Yeerfaat ) wrefy wfrsr o & e
der & fegr w¢ frar war a1 AT A
®: T g q9 F g QI ¥ Iv WY
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w7 ot o AR & fasfadr ¥ frere By
war &7 AN ad® ¥ g
® fa=re fiwar war or #ar @K WX
fear war o & g W wfaiwr
wHFakFwrg?

st Wer wesmt:  frere fwar
wqr  ar ¥fFw {5 I 0@ FIw@r g,
g ¥t fawfont ¥ wxAfoms graea.
e ¥ wefag weara e & [
fror ) W amata fesA & ar
39 9¢ TO famr s qwar |

oY U WAt ;0 @
WET WET §Erw 9ene § 1wl
e dr vz fam M I &
fegr w< faar wur ar Swk At ®
e TaEny? s wafd
B MTMIAwH @ s ¥ oA
W ¢ Afes fia w67 o = 5T
A @Y SAE Fie H WY amr owoe
wrearg fafaely M) W far g 7
Wggdy g & v 7N F T
fiv adw w3 faar so Al s S
W e @ ST, wET 9 WY
i &7 gy wifwfe qe

ng walv (s W@ Yag): wrefi s
YT TETAERIN T F AL 1 T
oY 92 Fgf M frar war At 1 @
wowA dug feq wrw: wd 1 for A we
fear sirg @g N fawifanr & o€ o
oot IF T AR T A | G GF
fedi o gl &1 wam & saa
T RS S O TS ¥ e AW
wfiw % < foar & arfe s
v faw @9 1 TP Wedrd oWy &
fon &1 g o $2vQ o aff «r gwa §
¥few g7 wifregaT gardt ursrd #
o ¥ T wgEE w Y e
agraaT d Fl @ E R EwEE § 3N
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BN SEe T gEet @ R
faawr, [fw Fd Tl v w @ X
T Se®i T d0 o0 BT 1 S
gawi Wil fau s afww g8 Famd
FHE {7 S FRAT— H( B GRS
ot €t wiefy & —sany & o g Wi
fmaqrew  sawr # faar siewr fw
gear ot fama gl ¥y

SHRI B. K. NAIR: May I know
whether the hon. Minister is aware
that in the last few weeks just pre-
ceding the last day of application
(namely, 31st July, 1981) certain
political parties in Kerala belonging
to the ruling party there, were car-
rying on a hectic campaign to canvasg
tens of thousands of applications
from all bogus freedom-fighters for
building up their own party funds?
if se, would he ensure that these
applications would be properly
screened and a suitable machinery
for screening set up for the purpose”

SHRI YOGENDRA MAKWANA:
Theic are some complaints about the
bogus applications received from
Kerala and Bihar and other parts of
the counl:y also and we are scruti-
nising them. In cases where these
are found fo be bogus, we suspend
the grant of pension.

SHRI SONTOSH MOHAN DEV: Is
it a fact that in Assam State, there
are much political sufferers who are
getting political pension from the
State? These persons have been
imprisoned for six months and over
and they have been getting pension
from the State, but they are not get-
ting anything from the Centre. May
T know whether this is g fact? If so,
what is the reason for the same; and
what do yau propose to do in the
matter?

SHRI YOGENDRA MAKWANA:
In cases where applications
have been received by the Centre,
we have sanctioned them if alf the
requirements ars fulfilled.
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Nuclgar Power umit in
Region

*143. SHRI JANARDHANA POO-

JARY: Wil the PRIME MINISTER
be pleased to state:

Southern

(a) whether Government have
taken a final decision on the site for
setting up nuclear power unit in the
southern region; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
ANf.:) TECHNOLOGY. ELECTRO-
NICS AND ENVIRONMENT (SHRI
C. P. N. SINGH); (a) No, Sir.

(b) Does not arise,

SHRI JANARDHANA POOJARY:
Sir, the people of Karnataka have
been experiencing severe power
shortage for the last 6 or 7 years.
Not only that. Karnataka is the only
deficit State in the entire Southern
region in so far as power is concern-
ed. It has no other alternative
resource to augment power resources
The Central Selection Committee has
selected two sites, one in the Shara~
vati project area and the other near
the Tungabhadra Project area. These
areas fulfil all the criteria fixed for
seiting up nuelear plants. These
sites are far away from the populated
area. Here water is awvailable in
plenty in the existing reservoirs to
meet the needs of the nuclear plants.
Neaessary roadways, railway link and
ajeg other infrastructural facilities
exist. A strong and suitable electri-
city network is also available to
abgorh the power generation from
the muclear power lires. Tn addition
{0 that, there is another site ...

MR. SPEAKER: You cannot ex-
plain all these things You have to
put_your question,

6HR! JANARDHANA POOJARY:
May I kmow from the- hen. Prime
Minister whether the Government of
India is poing 19 wgree for the set-
tieg up of a ny¢lear power plant in

BHADRA 4, 1903 (SAKA)
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Karnataka to meet the present power
shortages in that State?

SHRI C. P, N. SINGH: Mr. Speak-
er, 8ir, the hon. Member has men-
tioned the fact about the power
requirements of Karnataka. The
Government of India are aware of the
power shortages and its requirements
all over the country. A Site Selec-
tion Commitieé was set up on the
16th July, 1981 to go into various &s-
pects of the suitability of sites. The
hon. Member has mentioned about
vdarious things which will be looked
into by the Site Selection Committee.
I can only assure the Member that
the needs of Karnataka are definitely
being looked into by the Government
of India and as soon as the Site
Selection Committee sends its report,
we will disclose the areas in the
South where the atomic power sta-
tions are to be set up.

SHRI JANARDHANA POOJARY:
Our country has to depend more and
more on nuclear energy in order to
meet the requirements of energy in
the future. 1 humbly request the
Government to consider setting up of
a separate atomic power commission
because as you know the present
situation with respect to design,
developments, construction of nuclear
power lines and also its maintenance,
inspection, certification and supply of
fuel to these nuclear power plants, is
that these are under one agency,
that is, Atomic Energy Commission
which is unparalleled in the entire
world, I would request the Govern-
ment that it should have a second
look in this aspect May ¥ also know
from the hon. Prime Minister whe-
ther there is any plan development
to meet the nuclear power linés in
the future?

SHRI C. P. N. SINGH: As far as
part one of the hon. Member’s ques-
tion is ocomcerned, I think I have
already repied to that and for his
suggedtion reg: rdiny who should look
inte the shes énd who should look

siter the atomic energy mme.
I think we have a M‘B'Pha:ﬂmté
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policy and I am sure the hon. Mem-
ber is aware of that. But I would
like to mention that the Government
has taken a decision to instal larger
stations with an approximate instal-
led capacity of 2000 megawatts at the
sites because we find that they are
cost effective. Land use, population,
environmental factors anq wvarious
other things will have to be looked
into before a large atomic power sta-
tion is set up.

SHRI B. V. DESAI: The hon. Min-
ister has just now mentioned about
the Committee. Is it not a fact that
that Committee has recommended, as
a first preference, Munirabad in the
Tungbhadra area for setting up such
a project?

SHRI C. P. N, SINGH: As I have
already stated, this Committee was
set up on the 16th July and we have
had no recommendations from this
Committee so far.

DR. SUBRAMANIAM SWAMY: I
would like to know whether it is a
fact that there is already a nuclear
power unit supposed to be under con-
struction at XKalpakkam, which hap-
pens to be in the southern region of
India, in case you do not know ...

MR. SPEAKER: Are you a student
of history as well as geography?

DR. SUBRAMANIAM SWAMY: 1
am a scholar, not a student. (Inter-
ruptions). Is it not a fact that the
Government has been hopelessly
behind schedule in the completion of
the Kalpakkam power unit which is
in Southern India? By what time do
the Government propose to complete
this nuclear power unit?

SHRI C. P. N. SINGH: The hon.
Member mentioned that he is a scho-
lar, and T am sure, he would be scho-
larly in understanding that in our
effortg towards self-reliance in tech-
nological developments and indigen-
isation. delays owing to certain faults
in various parts of our programme
are inevitable. We are trying to

AUGUST 26, 1981
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rectify them. As far as building of
an atomic power plant goes, India
can hold its head high ...

DR. SUBRAMANIAM SWAMY: I
asked a straight question ..

SHRI C. P. N. SINGH: I am ex-
plaining the reasons why the delay
hasg taken place, We are manufactur-
ing most of the things in India and
certain factors have been responsible
for delay and I am sure that those
will be rectified to the benefit of ...

DR. SUBRAMANIAM SWAMY:
When do you propose to complete the
Kalapakkam power unit? It ijs hope-
lessly behind scheduled.

SHRI C. P. N. SINGH: I cannot
give a definite date.

SHRI KAMALUDDIN AHMED:
Already, a nuclear complex is located
in Hyderabad and the other infra-
structure is also available Will the
Government consider having such a
unit at Hyderabad?

SHRI C P. N. SINGH: It iz a sug-
gestion from the hon. Member.

Closure of Rama Cast Engineering
Motiharil, Bihar

*144. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Rama Cast Engineer-
ing, Motihari in the district Easd
Champaran at Bihar has been closed
since long;

(b) if so, the reasons of its closure
and the action taken by the Central
Government thereupon; and

(c) the final timings when it is
going to be reopened?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P, A, SANGMA): (a) Yes, Str.

(b) The Government of India are
not aware of the remsons for its
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closure nor do they propose to take
any action in this regard. Th Govern-
ment of Bihar have been informed
that it would be open to them to take
such action ag they consider appro-
priate.

(¢) The Government of India hava
no information on this.

ot wawr W wgwe : s
HERE, UF Q@ FEH WO W9 R/
TES 3T g GWIST §, T TATE
#ow wraararar T f foad &€ qray
Taw g EX Ao A o F wgi o
R, AEAHLY & A Y, Afww gw9h
FEAAZ AWY IF IE TAW a9 T
gar & & sy =mgn g e e
T & QUTF T WT WY F, T
TEF EF-MIL FH a1 G T A/ FwH:
FXART SOX U H AHC I@wI@@N
w1 SaAF gy s ? 00 Y

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): I
have already explained to the hon.
Member and I will submit it again
in the House that as per the Indus-
trial Policy Statement made in July,
1880, we take over a unit only in
exceptional circumstances, In this
particular case, we do not know the
reasong of closure. We have reques-
ted the Bihar Government to take
necssary action in the matter. We
have got the latest information that
they are taking action in the matter.
As soon a reply comes, of course, I
will pereonally inform the hon.
Member,

ot sAe fisr waw - : ¥ oy WY
arqAr qgar g Wi & 5w fage
waRe ¥ w18 " fraifea frar @
frad TrdaTgY FX o Y & a7 wrew
w1¢ fadw faar & 5 g% won 7 72
AT Free g faafar ayar sg ?

ot weerye wrtRr ;. gwERy
ar fraifer 2ff s, e E
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wer & e gTT A AT S | 5
foad wi< FeX WA § 1 ¥T gEA
gar  foww aft @ @ 7 @ TS
FatT & | AfET q9F g HHAED
gT 3% aga sk wg w £ R TW
9T gFEA @, TEW 181 § fF gww
¥ RE

Rise in Prices of Cement

*146, SHRI SANAT KUMAR
MANDAL; Will the Minister of
INDUSTRY be pleased to lay a state-
ment showing:

(a) the number of timeg during
the years 1980-81 and 1881-82 uptil
31st July, 1981, the cement prices
have been raised;

(b) whether any cost audit of the
production costs of the cement at the
old and new factories has been order=-
ed at any stage to  determine the
profit margin per tonne of the cement
manufacturing companies if so, when
and the outcome of the investigation;
and

(e) if not, whether he will order
thig cost audit now ag the cement
manufacturers are asking for another
hike and there is no end of their fre-
quent demands for raising the sale
price at the cost of the consumer?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P. A, SANGMA): (a) While the con-
sumer price of vement was raised
once, the retention prices of cement
payble to cement, Producers were
revised upward twice during this
period.

(b) Cost Audit of Companies is
ordered by the Department of Com-
pany Affairs in accordance with the
provisions of the Companies Act, 1956
with a view to ensuring that proper
books of accounts are maintained by
such companieg, In the case of Cement
Industry, Cost Audit has been ordered
in respect of 31 Companies, as detail-
ed in the Annexure. Cost Audit Re-
ports aim at proper maintenance of
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cost records and cost control and
these do not form the basis for fixing
retention prices

(¢) Cement Industry has been
subject to periodical cost studieg for
pricing purposes and the last such
study wa undertaken in 1978 by a
High Level Committee under the
Chairmanhip of the then Chairman,

Statement

fair prices.
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Bureau of indusiria ost and Frices.
Another commitiee under the Chair-
manship of the Chairman, Bureau of
of Industrial Cost and Prices
been recently set up to review
development of cement industry and
recommend measures
its progress including incentives and

has
the

to accelerate

THE COMPANIES IN RESPECT OF WHICH COST AUDIT HAS BEEN ORDERED

REGARDING CEMENT INDUSTR

8], No. Namg of the Company Latest year Remarks
which cost Aucht Position on  1oth
has been Aug. '81.
T 2 3 4
1. Andhra cement Company Ltd., Madras . . . 31-3-81 Due but not received
2. Associated Cement Compnay Ltd., Bombay . g1-7-81 Not due
8. Bagalkot Gement Compnay Ltd. Bombay . . . 30-6-81 Not due
4. Birla Jute Mfg. Company Ltd., Satna 31-3-82 Not due
5. Oement Corporation of India Ltd, New Delhi. . 31-3-81 Due but not received
6. Century Spg. & Mfg. Company Ltd,, Bombay . . 31-12-81 Not due
9. Chetinad Cement Corpn. Ltd. Magras - 31-3-81 Due but not recived
8. Hindystan Sugar Mill Ltd., Bombay - 31-7-81 Not due
9. Dalmia Dadgri Cement Ltd. Charkbi (Haryana) 31-1-99 Dce not but rececived
10. Dalmia Cement (Bharat) Ltd., Madras . . gi-12-8p Received
11. .ndia Cement Ltd., Madras . . . . 31-3-81 Due but not recieved
12. Industrial Development Corpn. of Orissa Ltd., Bhuwanesar g1-3-81 do
18. Jaipur Udyog Limited S vai Madhopur . . 30.6.81 Not d ue
14. J-K. Cement Works Ltd., Kanpur . . . . gi-12-80 Regeived
15. J.K. Minerals Ltd., Srinagar . . . . . 31-3-80 Due but not repeived
16. Kalyanpur Line & Cement works Ltd, Calcutta. . 31-12-81 Not due
17. K.C.P. Limited Madras . . . . . g0-6-81 Not due
18, Kesoram Industries & Cotton Mills Ltd. Calcutta . . 31-3-81 Received
4 .Mauras Cement Limited, Rajapalayam, . . . g1-12-81 Not due
20. Mawmluh Cherra Cements Ltd, Shillong . . . 80-6-79 Received
ay. Mysore Cementa Limited, Bangalore . . . 30-6-81 Not due
Recmived

2a. Orissa Cement Limited, Rajganjpur . . . . g1-12-80
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23. Panayam Cements & Minerals Inds. Lid.. Dhonet. . 31-8-80 Received
24. Saurashtra Cement & Chemicals Industries Ltd., Ranavav
{Gujarat) . . . . . . . . 30-6-81 Not due
25. Rohtas Industries Ltd., Dalmianagar 31-3-81 Received
26. Shree Digwiiay Cement Compnay Ltd., bikka 31-12-81 Not due
27. Sonc Valley Portland Cement Ltd., Calcutta 31-12-80 Due but not received
28. T.N. Ind. Dev Corpn. Ltd., Madras 31-3-81 Received
29. Tranvancore Cements Ltd , Kottayam . 31-12-81 Not due
go. U.P. State Cement Corpn. Ltd., Chul 31-3-61 Due but not received
g1. Visvesvarva fron and Steel Ltd., Bhadravathi . 31-3-81 do.

SHRI SANAT KUMAR MANDAL:
Sir, I would like to know from the
Hon, Minister on what basis the re-
tention prices are fixed,

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
The price fixation, in fact is based on
the price escalation in the major in-
puts in the process of producing ce-
ment and they cover wages, includ-
ing variable dearness allowances, price
of coal, freight on coal, power tariff,
stores and spares. And the review
of the prices is done only taking into
account the price variation in these
factors of production,

SHRI SANAT KUMAR MANDAL:
My second Supplementary is: when
48 the Committee, which hag been set
up to recommend prices, expected to
give its report?

SHRI CHARANJIT CHANNA: Bir,
the prices for the current year have
already been fixed, but the Committee
js supposed to give its report before
-the end of the year.

st gmAareas wfEwr ;. @l
* 50 faamamd 4o F T v
AN FT AT TUAATL 1 TT

MR Y WY qiHe GREd ¥ oA
fagmad faelt & 1 o fm &
ITATRIT TF QFHI-TgoR ST AT 4%
AT 7@ § 97 fedmm aF +7 @
AT | TRE w1 50 Frmy ¥ AT AR
T WY AT ®Y w7 Hrae  Frear
q | T mEEHEE F o F faaar
T9w, oA Fvg  wY Afy aary ov
fra =i, faed SedtwT &1 g0
AR THTA 9T QU W frw o ?

W 9TqWW WAt : gW TA
ATIT QF 1 & o q2w o Preamsy
A wi FEfaw dw g 2

Ard I have submitted in the House
egrlier also that wherever a vase like
the one the Hon. Member has men-
tioned is brought to our notice, we go
into it and take action, But as a
matter of poHey we see to it that

there is mo underweighing af the bag
at all

st wywererewy wieay ;0 8
qut & & faagar &19e &, woan
FqT IFN A swEwr ¥ ¥ frn
wr wd g 8
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waw wEYaw : T aar faar R
fs ag sTdaTd) F© | qg Tqr &)
"R )

ot fasta g wioar @ e
AT TG0 @ F AT H ST FW
& fq o= gfwfr =1 wea fear mar
1 agodr wwfar wfoar feor
w7 ¥t Tard@r g, fSas s
FE AFTT gQATE g1 W & A
e &1 @wfa 76 gidl § | |WTag
giwfa afear fise A qe aw F
Rt fiAe M AF-AAF@ qfaaT
FUT W AT G "R @ AL K
FE wTHATE FC R E T

SHR] CHARANJIT CHANANA.: BSir,
no factory is allowed to make inferior
quality of cement, And where mixing
is done or any such thing is done out-
side, it is a crime, Last time also, in
the House I submitted that if any
thing of that type comes to the hon.
Members notice, we will take neces-
sary action against them,

PROF. K. K. TEWARY: The pro-
duction of spurious cement hag as-
sumed the proportions of a menace.
For example, I raised thig matter in
this House. There is an  industry
called Rohtas Industries in Bihar; and
last year, the raids were conducted on
their business premises, and they were
found to be producing cement mixed
with ashes and sand. I would like to
know from the hon, Minister as to
what action has been initiated against
them.

SHRI CHARANJIT CHANANA: I
want notice for this particular case.

Central control on Law and order

+
*147, PROF. AJIT KUMAR
MEHTA:
SHRI B, D. SINGH:

Will the Mininster of
AFFAIRS be pleased to gtate:

(a) whether considering the con-
tinued deterioration in the law and

HOME
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order situation in various parts of the
country Government have considered
the desirability of bringing law and
order under the Central control;

(b) if so, the decision, if any, taken
by Government in thig matter; and

(¢) if not, whether Government
would consider the question?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) :
(a) to (c). Law and order situation
in the country has been showing
consistent improvement gince last
year. The gquestion of bringing TLaw
and Order’ under the Centres control
does not arise.

o wtwre: g Agen Heaer
AgEn, TTHIT F S97 F1 SACTTR
T AT TTH @A A oo qry
AT & AIHE A AT & &) 97 Felr
s o fee s & o9 gfeewfy
g ..

waR TR I3 9qfA, 71,
T Ny Ffw

sYo wfora gwrx Wgar . & =10
AT FFAT RAWF § |
MR, SPEAKER: Thig is a ques-
tion-answer session, So, please be
specific,
sto wfww gut Agwr ¢ W
Fa § f w17 st a9 7 ToTAT

1861 ¥ 3fq@ &r7a & agy dmr @
W 4g 1T 1857 & ‘cagwaqr
gorm 1 afEfe st
HAdY QA X FAr 9T, aY @y wrfge
ifr eada v ¥ ArfREY o sisiEn
ga & wiafafma «ff £t § xSt
w dform ¥ ...,
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e TR . W7 A T
FeA @i, WA =g )

site wfwa w1 Apar : W o
FRTHH 9qq TW AT @IE |

THY F1or & gfwa Y wrw aw
& wedr TRT wE Ay fow § e
a8 A WL & AR &1 qEATA
FL) g9 A ¥ A AW 2 5
gat feafs & st gfea st &
nAwar ¥ s oA e
dar fauarr fafma $3 a1 @19y &
g & wrfya &Y < gfwg = "fqama
qgr AT AEEGE ¥ ey &
sfr wfas R« wrasr & av-
S 17

Y GYER WREWD &g &
gfgg & famcasraaw@ g sa ®
2w A & &Y g g aFAT § W
g% ¥3W Ffag 9 Mfwwar &
gfera T o1 oy favraw § 97 % guaie
fear § ot fadfenw @Ee s @
s far

Mo walter HRTCALAT : AT Y
At AgiAdes iy ueal @ feafy
FE LG R AL A ARG LR che i
areet mifadss azd aiy § ok
IA® FAC gwar SAiffaa 1 aw-
ary  wEsr War § 1 gEar  feafy
qeft ¥ fir 3= S Fvin mfearm fote
gar g @ T & garfeagw W
HMTETEAGT FY qAAT W AEA
FaaT ¥ W7 o7 97 g § wEaw
TR T aq W U W afy i
E 1 O feaf Haar e ag @t
g s ushw gfe adr & garg &
AR qEHIQEs & " ¥ fag o
wiufy oy & wpeiaT SR A §
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fag % g whew, afes $w gfive
wfasrd, wal & geg afaw =6k
Toat ¥ gfas e @, oEr wEw
gfafs & faafor & 3 & =07
FIFTT AT FTIATET FT @G ?

%} QWX WEATRT: Public order is
a State subject. g} g ¥ W gfew
wHYIW &1 g & wf gn T famrmar §
I F) F2€ TAHE Py A fRaT AT § )
g S IFAIG W FT 9IS § Ag O €8T
TAARE Ff TR FTE |

sl wou; w1 : § Wl wgRE
& sy et § B gfes & smgrfaa-
weor & fag w1 g ¥ w8 PoeT
F1€ & 7 o ofk awrd g & saaw
L

s oW wWeawr ;o qfed
¥ mgfaarar @ Dorr Wk
T &1 1980-81 % 7. 50%0% gqAv
Rz = fowr war =i 1981-82
¥ 10 ®OT ouur fRurwur § 0 5@
¥7 gfeg ¥ mgfaar d g & o
g s Aifafed & fog, swew
g ¥ fg, amfefrr sgiza &
froaRITcha dga w A
7g awft ad sk ur sl § foad fag
wg  war fear war g

SHRI G. M. BANATWALLA: The
hon, Minister has said that the ques-
tion of bringing law and order in the
Central List does not arise I wish to
draw his attention to a specific prob-
lem, If the law and order situation
comes up in a State and the State
does not geek Central gassistance for
its own reasons or convenience, then
under that situation how will the
Centre keep its vigilant eye on the
situation? Further, even if the State
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- msks for assistance and your CRP and
others go there, they have also to he
deployed under the local instructions
against which we often complain.
Therefore, when such a situation
comeg up, do you have any  parti-
cular thinking as to how to cope up
with it in the absence of bringing law
and order in the Central List or the

- Coneurrent List?

SHRI YOGENDRA MAKWANA:
Mr, Speaker, Sir, in the beginning, I
said, public order is a State subject
and there is no such thinking on the
part of Centre to bring it under the
Central List. Regarding the situa-
tion which was described by the hon.
member perhaps he has in his mind
the communal violence in different
States, In that case, generally the
State Government™ seek assistance
from the Centre; and whenever it
wag necessary and whenever they had
requested for it, we had sent the
central forces, but ultimately they are
the judge of the situation and they
know where it iz to be deployed. 8o,
the deployment part is with the
State Governments.

W im frme qwam 2 wEw
qERT, FFA W FIear & feafa ¥
W §§ ¥O gwa ¥ faq wmwr A
aore wrar ) Afwa I G Faer §
TEH WYATCRW ¥ WT W AT Y
feafy miswa i 8« (sqamw)
ag feafe weita W aff, % R &
WA W SgEeey ATH 5w WS
1 aft @ vk ¥ 1 g W) T8 O
gy frame st =g
o g X ¥ ier w @r § waw
fry W ot o gefwe Al @ W
g Fw ey i v wdd Wik
% wada W gW A § vE @)
g1 (weemm) wmifed g we S
N 7 ofEd v 9¢ vare gEr
oy gt 1 O fesfydama ¥ ug
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gl o avgA Wi siqear i fewfe
¥ g g AT AETC RUT 7
@ T WY S ZHIR 1T BArE § 99w

1979 % wewfiew @i
304 g¢ & M fs 1980 ¥ ¥y W
421 AT\ THT THIV SYH A T
#T GG TEX 261 UY a¢ 9§ $E 372
o A =g B oAd wgma
grewifus @ § W 59w Oqww,
Thfar, oA Wi My wTud gu—
TEM W JAACHR  Wequ< A
M OFGAF | (vAErA ) IT§ AR
# ag siewr IR g R WS wdRa
fox amreacwg R wege wC
sqaeqr &( feafa Fgae @ 2 ?
qqT wygT & fAy om0 wEeifar
A & — TEA@ B A AGHE |

wg WAl (ot W@ Fog) : oA
St ®1 g Wg+r B geve Igw @
Q v faege aqfum 31 €
axa & woow fad feeedr & wd T
gwar g1 fassl § 14 Brad WA Y
aely g€ &1 T et § Aiwivafa i
@ gfd ma BT g Wt
# Bd W & ¥ gwar g afeg &
qg Farer wgar g Ao v @
o xq qrw § 7 qielr i
frad oo ga ¢, fray AR Ag §
i faga sl g & 1 38 F4-vd
Gar St fe g ff w7g °X aga
IF O ST A g -_owr wR
ad, ¥fwr wfiwd e AR H T
#Y g 8, Taw ¥War qIar & )
qrETeer ¢ I% 7 HrE-wER i De-
wr wew & et st & 1\ wEgAe
g wfi-wAr € TR ¥, @
Pradt % 7 ¥ agr AR & NE GHiaw
2 At AN Paa wlridwa Wi
L AF G &, AW wUW FO
Y W Rt B I AR IR
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for &, Sow & fodi it o & woar MR, SPEAKER: Nothing is going:.
aMEy Al rafae qrgars w1 on record without iy permission.

ag Fg faega awa g o OiW fag © WY A & QA
SHRI JYOTIRMOY BOSU: He is T IR WMy, @AY g

pointing the finger this side. (Inter- o

ruptions).

o3t dwadia arwaT & e

SHRI K. LAKKAPPA: It is a mat- » .
s 8 ed WY wieEw

ter of great satisfaction that the
Government of India hag taken many

steps to maintain law and order *148. ! g¥w wew fay ey
throughout the country, But it is a7 YN 7§ Iy m‘“
most unfortunate that certain political fn - "4 ¥ ¥
parties are plarming and whipping up :
certain communal and regional forees . ..
in creating violence and also en- (W) Bﬁq’ﬂﬁﬂ:ﬂﬁﬁ'r%‘ﬂ‘-‘ﬁﬁa
eouraging  anti-social elements in U F) g5 F AHeq 7@ & f@g
some parts of the country, Will the 47 q'l':rq'g “q-;‘-]-a' W %‘ ﬁ;‘:
hon. Home Minister take stern action
e? putrtdown m:ch elem}:.nts an:l astk (a’) AT TIRAT ATEIT ZTA "T‘:
all political parties in the country to N . e :
maintain peace in the country? frq g . fafer <rodi & @l
. F ATYTC T FaraTi & fagwor ax ary
ot oW fag :  wEE 7N, aa ER ?
# gwdfae A A @AW § GgAT
ar - s (SHRI S, B. CHAVAN): (a) The
T oA :a-.%(r_ S w Sixth Plan allocations for different
gI=im @R F TwAQ § oo sy States have been fixed on the basis of
3T —s S the agieed estimates of States’ own
ﬁ_!‘-ﬁ? i A ﬂ'fﬁd'{ resources and the Central assistance
gfw ulz vo ¥ fag 1€ @& wr@ allocated to them in the light of deci~
TR T, &) 7g W qqraT | TR ey sions taken in the megting of the
=, o _ National Developmen{ Council held on
v ardt i faction arear & a1 & et February 13-14, 1981,
g, i W fRasae o owar w0 e
; S5 & o F ; (b) The Central assistance to
b ?ﬁ; E@H e Ml A States has been allocated in accor-
wg & fag aar federmeege dar dance with the Modified Gadgil
qC F Loy d 'ormula and necome Adjus
F& F foc HHifrw s34, o5 =y P 1 the I djusted
q&s & = 5 A Total Population (IATP) Formula
pUNNAIE T Al i and not on the basis of areas of in-
q §F 9 AT YT W Aq T dividual States. However in the
qEHS gim 1 T IMA W/ WA, ;i;stri;uti{lm of (t:m;raé ast_:isltagcre“:o_r
o s Forr e development of Specia
:IT.QQ’, st fe o i & hill areas and tribal areas in different
=T Fagr 91, IqR F ey W States, weightage has been given to
g1 gRarwgaraT iR, | areas of the concerned States.
ol vMngar fag: ... »* s gew wox feg new : Awa
(Interruptions) TyoaRz wifeiam ) o fawe @

Yeffot recorded.

-
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Nfeq gk A3a d ag aa QAN
fe #§ @28 gdr & fa § 9
Frer-raw aga 7 § | 9T €A
#! Qi=Ffz-geaq =t qgrd & fAg
FFT HFT F P QOA (RA
®ox wrfgm, #4ifw g W ¥ XY
qreal F1 AT faE-gF qgh AT
gHic K@ AT ag IR & | FATAT FT
BAIRY I AreAT & ferg A w9

FZ~TFFT TG FH &, IT BT TG

F T FE was FTETT FE AT QG

& ? 9 Aiq-ferd-v@cn ¥ 50 9@T

FrETNq IR qfendr TRT AL

FarTIDAIZ R Jo o, WET WIW,

TrxeqTa, fagre arfe sedi & wigr 93—

Ffaer-g=Fw ags 7 §, ST aga

sqrar §%5€ wfears § 9 & ydewe

gfewdy emiw AL #T 7

SHRI S. B. CHAVAN: If the hon,
member were to read the reply to
part (b) matters are absolutely clear
viz., Gadgil formula has been modified
with a view to assist the States
which in fact are lagging be-
hind in matters of per capita income.
So also, the other formula—income-
adjusted total population formula—
has also been devised with a view to
asgist the States which are lagging
behind,

M gdm T Tag It ¢ F
ARG Hal o F AT TGN F—
F8 U NIT -7 ST IIW 7 ford
o 95 Fify 3T F &1 HF TA)-

R fqr AT § 1 A wE AT O9N-
UT TAT ITH T-RI-TTHFT W TA
Sa gq frar Tar g ?

SHRI S. B. CHAVAN: We cannot
-discuss any particular State and see
how the formula becomes applicable
to it. We can devise a formula which
will be applicable in the case of all
States wherein the per capia income

is below the national average which
hag been worked out. There are six
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States which in fact become entitled
under the formula, viz., Andhra Pra-
desh, Bihar Madhya Pradesh, Orissa,
Rajasthan and U.P.

SHRI ARVIND NETAM: The al-
locations are all right but the main
problem is utilisation ot the funds.
Most of the States, especially the
backward States, have surrendered
huge sums of money. May I know
how much money has been surrender-
ed in the fifth plan so far as tribal
sub-plans are concerned?

SHRI & B. CHAVAN: I require
notice, ,

SHRI CHINTAMANI PANIGRAHI:
The main objective of all our planning
process has been to remove the
regional imbalances and to see that the
weaker Stategs may come up to the
level of States which have gone up a
little earlier, May I know whether
the Minister is aware that during the
last six plans, after the appraisals
that have been made by various re-
search bodies, they have come to the
conclusion that the regional imbalan-
ces have not decreased but they have
increased? In view of this, may I
know whether in the sixth plan, all-
out efforts will be made to see that
the regional imbalances are removed?

SHRI S. B. CHAVAN: There are
eight special category States which
are given special assistance and
there are six other States which were
having their pe1-capita-income less
than th national average. That is
why in order to remove the regional
imbalance, these two new formulae
have been adopted. The National De-
velopment Council has taken note of
it and given approval for giving
special asgsistance.

MR. SPEAKER: Mr. Dandapani,

SHRI CHINTAMANI PANIGRAHI:
Which are the States which have
come up to the national average?

MR, SPEAKER: You will get the
answer, Mr, Dhandapani.
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SHRI C. T, DHANDAPANI: If 1
have correctly understood the Gadgil
formula, one criterion is the back-
wardness of the State, May I know
whether a committee has been con-
stituted to make a gurvey of the
backwardness of the various areas
of the country, whether that commit-
tee has submitted its report to the
Planning Commission and whether
the Planning Commission has given
due consideration to the report sub-
mitted by the committee? May I also
know whether it is a fact that the
Central Government have given
directions to the State Governments
to adjust the interest to be paid by the
States to the Centre from the Plan
allocations, and if so, will it not
affect the State Governments plan
programmes in future?

SHRI S. B. CHAVAN: So far as
Part I of the question is concerned.
the Sivaraman Committee was ap-
pointed by the Planning Commission
and so far that Committee has sub=
mitted reports on six subjects. They
are under the consideration of the
Government, The seventh report is
now almost ready and it will be fina-
lised.

About the other part of the ques-
tion I require notice,

Y Mo Yo HM : AT AT
¥ WIT  ATsTA A HaAr WY A qHAT
wrgar § fr fasd o faga wwm
W AF AT F I1 7T gT &,
I3 # w417 &N AT T 97 wyrgwt F
qg Fg 41 5 oY g Hre @ &
agr w1 fawra v Fear soroo o
(sxwarx) .. F AT VAT § i v
AT § I Aqgi M fagr war g gaar
aff . (sqEwmrA) AT AT FATH § T
T A7 74T AC |

SHRI S. B, CHAVAN: This Is a

baseless allegation which the hon,
Member is making.
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! YTCo TA 0 TIAW : TFATH & HYT
Yot ¥ WgrT W&l S ¥ qg
Far 20
THE PRIME MINISTER (SHRI-

MATI INDIRA GANDHI): I have said
no such thing at any time, (Inter-
Tuptions),

¢ RITo Yt o TR : AR AFTH FT
stata ag mrar

s AR IEia 1 ar e g
He does not agree with it, I am not
allowing,

"M F ST HEAT 4 115 7 57T 1

This is not the way. You can give
another motion under Rule 115,

S RAR™ FOOE H THTA HAY
ST TF WA G Q@I FIgaT § |

WeaW WEYER (WA Fell A A v
arfear &1

ot AR qrrd) AT FEI AN FA
FAF A #@ w5 aFq (swwaww)**
MR. SPEAKER: /We would not
discuss it, Nothing is going on record
of what you say,

At fireatdt qm sam@ - H FET AT
A g WrAAT FUgaT g fw qwwdT &
WreArw FIEA H @A g TG
HI AT FAFIC § W I 9L ST YIRS
T 2T #) AravgEaT § 98 & A
AT FAT FITATH A |

(sawarw)

WEQW WERQ T AT STATH LA F
fear & dar I ST gRiATE
aYfear § She has made it clear.
#7 ¥w 7@ wEr |

B

** Not recorded.
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Wl WWo QRe THE : § S AR
AT @Al § T A WD) § ?

waAR " = fNo Ao Fard
(woam=)

o freardt wiw s WY s
®T FATF &g Aar ?

wSR WE : E Gar § (ereww)
ag A WTF g g ?

Rurzl Empleyment Progrimme

*140, SHRI B. V. DESAIL: Will the
Minister of PLANNING be pleased to
state:

(a) whether it is a fact that an
amount of Rs. 90 croreg 1s being dis-
tributed to the Stateg on' priority basis
by the Centre for financing various
projections under the Rural Employ-
ment Programme;

(b) if so, whether apart from re-
leasing this huge sum the Union Gov-
ernment has also taken a policy deci-
sion to allocate immediately 1.5 lakh
tonneg of wheat under this pro-
grammg in order to retain its basic
character;

(¢) whether the Planning Commis-
sion and the Finance Ministry have
taken , serioug view of the lack of
effort on the part of State Govern-
ments 1o mobilise additional re-
sources;

(d) whether Planning Commission
has pointed out to the States that the
Centra] Grants under varioug schemes
would not be made available unless
they mobilise matching resource; and

(e) what is the total amount distri-
buted to each State within the above
amount of Rs. 90 crores?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) to (e).
A Statement jg laid on the Table of
the Sabha.
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Statedsent

(a) In the Centra} Budget for 1881-
82 an amount of Rs. 180 croreg has
been provided for implementation of
Nationa} Rural Employment Pro-
gramme. Out of this, 50 per cent of
the fundg i.e. Rs. 90 crores have been
allocated to the StatesfUnion Terri~
tories for the first two quarters of the
year 1981-83.

(b) A total quantity of 1.5 lakh
metric tonneg of foodgraing has been
allocated to the different States and
Union Territories in the country,

(c) and (d). According to the Sixth
Five Year Plan 1080—85 th, States
were required to mobilise agditional
resourceg to the tune of Rs. 9012
crores during the Plan period. The
progress of resource mobilisation on
the whole ig satisfactory. In the case
of Centrally Sponsored Schemes,
except those fully fundeg by the
Central Government, Centra] assist-
ance ig made available only on a
matching basis. For other schemes in
State Plans, Central assistance is
given ag block grants and loans in
accordance with the formula approv-
ed by the National Development
Council.

(e) Statement giving the break-up
of Rs. 90 crores among different States
and Uniop Territorieg ig given in the
annexure ‘A’.

Annexure ‘A

Name of the State U. T\ Amount

allocated
1 2

Rs. in lakhs)
1. Andhra Pradesh . 948-00
2. Assam . . . 200- 00
3. Bihar . . . 1210-00
4. Gujarat 280-0%
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1 2
5. Haryana . . . 80-00
6. Himachal Pradesh 60 v0
7. Jammu & Kashnur 80-00
8. Kamataka 414-00
9. Kerala 402-00
10 Madhya Pradesh 660- 00
11 Maharashtra 710-00
12. Maaipur 10 00
13. Meghalaya 10 00
14 Nagaland 10-00
15. Ornissa 410 00
16. Punjab 126 00
17 Rajasthau 23400
18 Sikkim 8 00
19. Tamil Nadu 740 00
20 Tripura 30 00
21 Uttar Pradesh 1670 o
22. West Bengal 674 00
UNIO.Y TERRITORIES

23 Andaman & Nicobar Tslands 8 00
24. Arunachal Prade<h 8 00
25 Mizoram 8 00
26. Pondicherry 8 00
27 Chandigarh 200
Total 9000 00

SHRI B. V. DESAIL: The Rural Em-
loyment Programme, which ig being
carried out by our Government, con-
sisty of two ingredients, namely,
finance and grain. Since both are not
co-ordinated, the State Governments
'are finding it extremely difficult to
carry it out. May I know Yrom the
hon. Minister whether he wil} take
care, of sanctioning and releasing the

1548 LS—2
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grain component at least to the extent
of one kilogram per man-day?

SHRI 8. B. CHAVAN: Therg is per-
fect co-ordination hetween the cash
component ang the foodgraing which
are jssued under thig programme. If
thiy has not been done by any State
Government, ig it is brought t; our
notice, we would like to go into it.

The Government cannot promise
any quantum of Yoodgrains in terms
of so many kilogramg per day. The
fota] availability, as clearly stated
here, is 1.5 lakh tonnes, which has
been distributed in th, ratio of the
total small agriculturistg and the agri-
cultural labourerg and the population
of people below the poverty line.

SHRI B. V. DESAI: The allotment
and release for six months ig Ra. 80
crores. But, in order to become eligi-
ble for guch alloiment and relesse by
the Centra] Government, th, State
should have it own mobilisation of
50 per cent. Some Stateg are not abla
to go it. In' such contingencies, will
the scheme be continueq by the
Centre bearing the other 50 per cent
also, or will they ask the State Gov-
ernments to cut ghort some other
expenseg and see that this scheme is
implemented?

SHRI S. B. CHAVAN: Additional
mobilisation' gf resourcea by the State
Government, hag nothing to do with
the implementation of thig scheme.
Unless 56 per cent of the expenditure
ig borng by the State Government, the
scheme cannot work. It will not be
correct to expect that 100 per cent of
the expenditure will be borne by the
Central Government. It wil] not be
possible for the Government of India
to jncrease their ghare from 50 to 100
per cent,

PROF. MADHU DANDAVATE: Is
it not a fact that in the reviseq bud-
get for 1980-81 for the National Rural
Employment Scheme Rs. 430 crores
were allocated, whereag in the new
budget only Rs. 180 croreg have been
allocated? As a result, wil] not the



85 Oral Answers

various State Governments face diffi-
culties in pushing forwarq this pro-
gramme of Rural Employment?

SHRI 8. B. CHAVAN: 1Ip 188081
it wag a 100 per cent Centrally-
sponsored scheme, which js a diffe-
rent basis. After the meeting of the
National Development Council, 50 per
cent had to be borne by the State
Government and that is why the
amount js only Rs. 180 crores. In ‘fact,
almost double the amount ig provided.

PROF, MADHU DANDAVATE: The
Stateg are not able to raise resources.

SHRI S, B. CHAVAN: Some States
are not in a position to raise resources
for financing the total Plan. But, so
far as the implementation of this pro-
gramme ig concerned, 1 do not think
it should present any difficulty.

s wradt wrf weo <tEQ . neay
oY ¥ FgATwgAT fF g N @A W
a7 nrgfea fwarrar @ =g feg A
qfFar T § ? #97 g TEATF ATATL
93 fwar ¢ f fasmas & A a2
fpar & ? N wreE fed 4 TR
g A H@aar wE wwar § v wH
& Ffaw wd a7 fafeqa e
agFmar g ar fEw v 9T arEfed
fear g ?

SHRI S. B. CHAVAN: It ig very
clear from the reply that the Gadgil
formula has been modified. Now it
is 60 per cent on the basis of popu-
lation, 10 per cent on the basis of
resource mobilisation, 10 per cent Yor
Bpecia] problemg faced by the States

and 20 per cent on the basis of per
capita income.

st Tl swre qne ;U
s frarow QoA CE R T@a
oA’ AT FTH T E § afe ag
wgr oq fs ag € aww F g
o § At v gy g g

BT ® K AATH FIAAT FT A
s9rA gAT foaaT 9T I8 9% wrar
TqT SHET 7T 10 Nfxwa o s
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wrar O {E BT AW § TEHAT Fur
g, S qar agt gur | avw W
A A TW QIAAT T WY AG WATH
&Y AT & 1 YE AT 6T I WATH A
 We fag wm w1 FEOE FA
I E |

SHRI S. B. CHAVAN: gir, the Pro.
gramme Evaluation Team wag ap-
pointed by the Planning Commission
and they have brought to our notice
certain defects in' thy implementation
of the scheme and we have issued
instructiong to all the State Govern-
ments that they should tekp care to
see that contractors are pot allowed
in the implementation of this pro-
gramme and other deficiencies and
drawbacks which have been pointed
out by the Programme Evaluation
Team have also been communicated
to the respective State Governments.

WRITTEN ANSWERS TO
QUESTIONS

Increase in Minimum Wages in
Mining Industry

*145. SHR] RAVINDRA VARMA:
Will the Minister LABOUR be
pleased to state:

(a) whether Government have
decideq to increase the minimum
wages in the mining industry; and

(b) if so, what will be the increase
and from what date will the increase
be effective?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR SHRI-
MATI RAM DULAR] SINHXJ: (a)
Preliminary notifications have been
issued inviting objections/suggestions
to the proposals for revision of
minimum wages in respect of 27
employments in the -Mining Industry
included in the Schedule of the Mini-
mum Wages Act,

(b) The proposed increase in the
wage rateg is 18 per cent over the
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rates notified in  September, 1980.
The new rates of wagey will come
into effect from the date of issue of
the final notification, Qur endeavour
is to issue the notication sg early as
possible after consuiting the Minimum
Wages Advisory Board,

TWeRtA ¥ Iut & equgat

*150. &t WS wgEET
ﬂ"f!ﬁ’ wx ¥R

FTIAM AATTE AJ(T *T 39T
Ffe

(¥) #ar azFR  wIwWEA F
siatfos fasra NN sa13 2D Y

(&) afz g @ woa & fisd
/AN H S F TeAr F frg searg
37 #fagater 71 gfaa W@ig;

() uwa # v §a7 ¥ aar
w7 frg XF1T $ sMT Tqrias w5
w1 fagre §;

(%) #70 g2 3 #Y eqraar ¥
useary wraifrs fawra faww v
1 N[ §; W

(%) =iz gf, oY fegar €Y afk®
A ATH BT FIT Fior g ?

o §@ ( stAnmw e
fearl): (%) s &P,

(=) 2w % famd #ar 7 feqa
wiffaw qeel & ary r af fafiea
FWT AAE AATATA F WY Ay
&\ @Y ata frdw Twagmar,
fearadt far, araa Farad, oy qeel
% fag »7-wq2  glrard, oomeard
AT, FIX AR H1 IR WA
Wi frar IQTRENAAT TYT HAET
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Written Answers 38

() WX (7). $x awR & wfi-
FIY THEAH AWHR FIT DA
49a ®TEN ® W@wia qAT T Y
1 forat # forg wfea sfas am (erew
®d) ¥ ¥xq ¥ 1 wwefaw awar
T faai # ofeloAr  dwraaml
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ATE A w7AT § | Hewew LA FIEWY
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IR § yfas aa & Feld e A
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FE  QITFIC FT AT & 0
fewe faais I H 1§ AAFTQ aff
¢ agrfued faal & fag faqqe Qo
FIMT ST wi@ 7 faeaerQ g

() weq @ &Y 9zaT |

Disruptive Forces

*151. SHRI SATYASADHAN
CHAKRABORTY: Will the Minister
of HOME AFFAIRS be pleased to
state;

(a) whether Government are aware
that disruptive forces, who are out
to destroy the secular and democratic
values created during the struggle for
Independence, have become very ac-
tive in varioug parts of the country

by raising the slogang of Hindu-
nation, Sikh nation and Muslim
nation; end

(b) if so, the steps Government
have taken to  politicallyy counter
these movements?

THE MINISTER OF HOME
AFFAIRS (SHRI ZAIL SINGH):
(a) Some communal minded organi-
sationg and individualgy have come
to Government’s notice for indulging
in objectionable activities omn the
basis of religion.
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(b) Action jg being teken on the
law and order aspects of the pro-
blem in accordance with the existing
laws, The Nationa] Integration Ccun-
cil has been revived under the
Chairmanship of the Prime Minister
on which political parties and other
eminent citizeng from various walks
of life are represented. Thig provides
a forum to discuss the problems and
evolve short and long term strategies
to combat them.

Replacing Petrol py Electronic Power

*152. SHRI A. T. PATIL: Will the
Minister of SCIENCE AND
TECHNOLOGY be pleaseq to state:

(a) whether Governmeat propose
t0 replace petrol and allied sources
of energy for motors by electconic
power;

(b) if so, the progress, if any, made
in that direction; and

(¢) the economic and other agpects

of thig change?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a)
to (c). Solar photovoltaic cells and
panels which convert sunlight into
electricity, have been developed under
the research and development pro-
grammes of the Department of
Science and Telchnology. These can
be used to provide electrical power
to run electric motorg for a variety
of uses, including agricultura] pump-
sets; thereby replacing the use of
diesel. Several demonstration photo-
voltaic water  pumping units have
been installed for fild tseting and
performance evaluation, A pilot plant
for production of 1 MW of solar
photovoltaic panels by 1985 ig  being

Set up to undertake large scale
demonstration,
Photovoltaic panels cap also be

useq to charge the batteries used In
pattery powered vehicles,
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At present, the costg of solar
photovoltaic pumpsets ang battery

powered vehicleg are very much
higher than convention2l alternatives
using petrol and diesel. Major efforts
are being made to bring down costs
and improve efficiency.

Newg item “Another Bride Burning”

*153, SHRI PIUS TIRKEY:
SHRI TARIQ ANWAR;

Will the Minister of
AFFAIRS be pleased to state:

(a) whether his attention has heen
drawn to the newsg item published
in Indian Express dated the 27th
July, 1981 “Another bride burning”;

HOME

(b) if so, how many such incidéents
and occurenceg have come to the
knowledge of Government during
the last one year, State-wise; and

(c) the step proposed to be taken
by Government so that such hap-

penings may be done away with in
the Society?

THE MINISTER OF HOME
AFFAIRS (SHRI ZAIL SINGH):
(a) to (c). The Government's at-
tention has been drawn to the news
item publisheq in the Indiap Express

dated 27-7-1981 under the caption
“Another bride burning.”
2. So far as Delhi is concerned

22 such caseg were reported during
the last one year i.e, 1-8-80 to
31-7-1981, Figures of caseg of dowry
deaths State/UT-wise reported during
the year 1980 and during the first 3
months of 1981 are indicated in the
attached statement,

3. Apart from the proposed amend-
ment of Dowry Prohibition Act, which
is before the Parliament, the following
steps have been taken:—

(i) Instructiong have been issued
to all State Governments and
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41
Union Territorieg for thorough in-
vestigation, by an officer not below 1 2 3 4
the rank of Dy. Supdt, of Police, e e e ———— -
of all caseg of attempted suicide or .
death of a young married woman 4. Gujarat . . 1
in suspicioug circumstances, The S. Haryana . . 27 4
post-mortem in such cases should
be done by a team of 2 Doctlors, 6. Himachal Pradesh 2
7. Jammu and Kash-

(ii) The Central Government ] miru . .
Conduct Rules have been amended 8. Kerala
to provide that no Government - Kera
servant shall give or take or abat 9. Karnataka .
in the giving or taking of dowry or
demang directly such dowry. A 10. Madhya Pradesh 4 2
number of State Governments have 11. Maharashtra
made similar amendments ia the .
Conduci Ruleg relating to their 12. Manipur
employees. 13. Mcghalaya .

(iii) An Anti-Dowry Cell for 14. Nagaland . .. .
launching Anti-Dowry campaign .
has been set up by the Deihi 13- Orissa . 2 1
Administration. The Cell takes ac- 16. Punjab . 25 6
tion on representations received 7. Ra
from victims of dowry disputes. 17. Rajasthan . . 4

(iv) The Voluntary Organisations 18. Sikkim
are involved to create Social aware- 19. Tamil Nadu
ness about the evil of dowry. 20. Tripura

(v) The Ministry of Information
and Broadcasting make sustained 21. Uttar Pradesh . . 1
compaigns through AIR/TV pro- 22. West Bengal 6
grammes.

23, A & N Island
Statemant

. 24. Arunachal Pradcsh
The Number of Dowry Deaths reported in

the country during the ;’r'-’;-’fs {mm JeI-80 fo 25. Chandigarh. 1

26. Dadra & Nagar

St. Name of the States Dowry Dowry Haveli

No. [Union Territory geat_hs gcath;
uring uring 27. Delhi 17
1-1-80  1-8-81 ' 2

to to s
31-12-80 31-3-81 28. GO‘, Daman & Diu

T Ty 29. Lakshadweep
T T T T T T T e 30. Miroram
1. Andhra Pradesh .
31. Pondicherry . .. .
2. Assam . . .. T -

3. Bihar . . 3 3 101 22
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Setting up of Bio-Technical Board

*154. SHRI M. RAM GOPAL
REDDY:

SHR; CHINTAMANI PANI-
GRAHI:

Wil] the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the scientisty in the
country have urged the Government
to set up bio-technical board;

(b) if so, the details thereof; and

(c) the reaction of Government

thereto?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI); (a)
The Indian Nationa] Science Academy
(INSA) ag also several scientists have
suggested to Government the need to
set up an appropriate institutional
mechanism to initiate anq intensify
programmes in the area  of bio-
technology.

(b) and (c). These as well ag other
suggestiong that emerged from a
meeting organised by the Department
of Science and Technology have been
considered by the Science Advisory
Committee to the Cabinet (SACC),
which has agreed on the need to set
up a Bio-Technology Board. The de-
tails are being worked out after which
it will be put up to Gevernment for
a decision.

Setting up Training Institutes for Self-
Employment

*155. SHRI G, Y, KRISHNAN:
SHR] K. PRADHANI:

Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to set up some
Training Institutes for non-formal
and traditional skills to enable
artisans to 'go in for self-employ-
ment; and
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(b) if so, the details thtreof?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI.
MATT RAM DULAR] SINHA): (a)
Government, is considering setting up
training institutes to impart non-
formal training to artisans to enable
them to go in for self-employment
in pursuance of a provision in the
Sixth Five Year Plan for non-formal
training,.

(b) The details of the scheme for
its implementatio, are still to be
worked out by a Working Group
constituted for the purpose.

Committee on Industrial Development
of North Eastern Region

*156. SHRf SONTOSH MOHAN
DEV: Wil] the Minister of INDUSTRY
be pleased to state:

(a) whether g standing committee
hag been  constituted to guide and
monitor development plans for the
small scale sector in the North-
Eastern region;

(b) the composition of the Commit-
tee;

(c) whether the area of future
development have been identified;

(d) whether any schemes are also
proposed to be formulateg for pre-
servation ang re-generation of
resources in this region; and

(e) if so, the details thereof?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) It has been decided to constitute
a standing committee of the All India
Smal] Scale Industries Boarg to guide
and monitor plans for development of
small scale industrieg in the North
Eastern Region.

(b) to (e). The composition and
terms of reference of the committee
are being finalised.
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Utilisation of Rifle Range Land at
Hubl

*157, SHRI F. H. MOHSIN: Will
the Minister of DEFENCE be pleased
to state:

(a) whether there is a long stretch
of land popularly known as Rifle
range’ belonging to Defence Depart-
ment at Hubli;

(b) whether it is g fact that the
land hag been kept unused since many
decades in the past and now the area
is surrounded by civilian houses and
it cannot be utiliseq for defence pur-
poses any longer,

(¢) whether the land would be
utilised for construction of residential
quarters for Central Government
employees; and

(d) if not, the proposal for use of
the land?

THE PRIME MINISTER (SHRI-
MAT] INDIRA GANDHI): (a) Yes,
Sir.

(b) to (d). Theland measuring 7.70
acres is surroundeq by civilian houses
and has beCome unsuitable for shoot-
ing range. Out of thig land, 250
acres hag been allotted to DG, NCC.
The remaining land has heen declared
permanently surplus anq its disposal
as per the existing policy is wunder
consideration,

Theft of Military Armg

*158. SHRI E. BALANANDAN:
Will the Minister of DEFENCE be
pleaseq to state the steps Government
have taken to stop the flow of sophis-
ticated ammunition to criminal gangs
and theftg from military arms depot
and ordnance etores?

THE PRIME MINISTER (SHRI-
MAT INDIRA GANDHI): Existing
security measurés to prevent thefts of
arms and ammunition have been
tighteneg considerably. The question
of evolving g more effective procedure
for eliminating these thefts is also
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under examination. The Ministries
of Defence, Home Affairs, Railways
alongwith all other concerned agencies
have been working actively in this
direction,

Setting up of District Management
Planning and Employment Councils

*159. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister
of PLANNING be pleased to state:

(a) whether Union Government hag
decided to set up District Management
Planning and Employment Generation
Councils with appropriate professional
staff in each district of the country;

(b) if so, the main purpose of the
same,;

{¢) when the work
likely to start; and

(d) how many people will be bene-
fited under the acheme”

THE MINISTER OF PLANNING
(SHRYI S. B. CHAVAN): (a) In the
Sixth Plan it is envisageq that Dis-
trict Manpower Planning ang Employ-
ment Generation Councils would be
set up in each District in the country
during the Sixth Plan period.

(b) The Councils are being set up
with a view; (i) to assess the opportu-
nities for wage, salaries and  self-
employment opportunities in the djs-
trict; (ii) to prepare g manpower
budget for the district ang (iii) to
provide guidance and other facilities
to those seeking self-employment.

(c) Action has already been
injtiated. .
(d) No target has been fixed.

HAL performance

*160. SHRI DAULAT RAM SARAN:
- SHRI JAGPAL SINGH:

Wil] the Minister of DEFENCE be
pleased to state:

(a) whether it ig a fact that Hindus-
tan Aeronautics Limited hag failed to
achieve self-sufficiency:

on this is
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(b) it so, whether HAL’s pexfor-
mance was assesseq by any authority;

(¢) if so, when and with what re-
sult; and

(@) the measureg taken by Govern-
ment to bring about improvementg in
the performance of HAL?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDH]I): (a) Hindus-
tan Aeronautics Limiteq (HAL) have
successfully developed ang produced
various types of aircraft and related
systems. Concerteq efforts are being
made by HAL to achieve self-suffi-
ciency. However, in order to meet
the immediate requirements of the
Services, ag also to keep abreast with
the latest state of art in this sophis-
ticateq fleld, it ig necessary to have a
judicioug mix of indigenous desigh
and foreign know-how,

(b) and (c¢). A Commitiee was set
up by the Government to go into the
working of HAL in September, 1975.
Steps have been taken to improve the
structure of the management, the
production planning and contro) sys-
tems of HAL on the lines recommend-
ed by the Committee,

(d) Government iz most anxioug to
improve the performance of HAL.
This is under constant review.

QAT wHEAT YU A WA & fok
wwimT ¥ qurEw W wi

1401. AU wWwT™ TA ¢ I
qYM WY F@ q@ ] FA HFA
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gaat # wy <wa # feqfa ®
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Opening oy separate Law Courts for
Scheduleqg Castes/Tribes

1402. SHR] CHATURBHUJ: Will the
Minister of HOME AFFAIRS be pleas-
ed to gtate;

(a) whether Central Government
have directed States to open separate
law courts to make available justice
easily and at low cost to the Schedul-
ed Casteg and Scheduled Tribeg and
social justice to poor people;
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(b) if so, whether the centralization
of all the cases of the whole Kota
district in Rajasthan relating to the
Scheduled Castes and Scheduled
Tribes at the Kota District Headquar-
terg in contravention of the above
directive has resulted in providing
justice to them at low cost;

(c) whether the poor people are
compelled to seek justice within a
radius of 150 to 200 kilometers as
against 8 or 10 or 20 kilometers in
the past; and

(d) whether Central Government
will enquire into the difficultieg creat-
ed by the opening of the Court at
Kota Headquarterg and issue appro-
priate directive to that State Govern-
ment ip that direction?

THE MINISTER OF STATE IN
THE MINISTRY O HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)-: (a)
Yes, Sir,

In pursuance to Section 15A(2)(iii)
of the Protection of Civi] Rights Act,
1855 and the recommendationg made
by the Parliamentary Committee on
the Welfare of Scheduled Casteg and
Scheduled Tribeg (1978-79), the Cen-
tra] Government adviseg State Gov-
ernmentg to set up special courts for
ensuring quick trial and punishment
of offenders with deterrent rapidity
in cases pertaining to crimes against
the Scheduled Casteg by others both
under the Protection of Civi] Rights
Act and the IPC,

(b) to (d). It is reported that as the
Special Judicial Megistrate’s Court for
the whole Distriet is located at the
Districy Headquarters, Kota, people
from some places have to travel
around 100/125 kilometers, In order to
get over thig difficulty, Rejasthan
Government have been advised by the
Central Government to consider set-
ting up mobile special courts. The
matter ig presently under considera-
tion of the Rajasthan Government.
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Production of Export varieties of
paper

1404, SHRI CHIRANJI LAL
SHARMA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether Government have a
proposa] under consideration to take
up production of exports varieties of
paper; and

(b) if so, the delailg thereof?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) No, Sir.

(b) Doeg not arise,
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Takeover of National Tannery

1406. SHRI MOHAMMED ISMAIL:
Will the Minister of INDUSTRY be
pleased to state the steps taken s¢ far
about the takeover of the National
Tennery?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
There is no proposa] under the consi-
deration of Central Government to
take over the management of the
National Tannery Company Limited
under the Industries (Development
and Regulation) Act, 1851,

Organisations receiving foreign funds

1407. SHRI BHIKHU RAM JAIN:
SHR] EDUARDO FALEIRO:

‘Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the following organisa-
tiong have been and are receiving
funds from foreign countries;

(i) Voluntary Action Cell, New
Delhi.

(ii) Indo-German Service Society,
New Delhi.

(iii) Consortium on Rura]l Techno-
logy, New Delhi.

(iv) Academy of Gandhian Studies,
Hyderabad/Tirupati.

(v) Gandhi Peace Centre, Hydera-
bad/Tirupati, New Delhi,

(v1) Society for Development of
Rural Semi-culture Industry,
Tirupati.

(b) if so, how much money hag been
received by each of these institutions;
and

(¢) whether the leading members of
these institutiong are also office-bear-
erg of Gandhj Peace Foundation and
Association of Voluntary Agencieg for
Rural Development?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). A statement ig attached.
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(c) There are certain memberg uf
these organisations who are also office-
bearerg of Gandhi Peace Foundation
and Asgsociation of Voluntary Agencies

for Rural Developemnt. A list show-
ing the nameg of the office-bearers of
these organisations ig enclosed.

Statement
The Amount of Foreign Contributions received by the Organisations

-—

-

S1. Amount in rupees
No. Name of Association
1978 1979 1980
1 2 3 4 5
1. Voluntary Action Cell, New Delhi 1,80,000 1,59,990
2. Indo-German Social Service Society, New Delhi .  6,22,39,760  7,59,60,168  7,21,38,095
3. Consoritum on Rural Technology, New Delhi Does not
figure on
record.
4. Academy of Gand.h:an Stud;cs, Hydcrabad}
Tirupati 5,57,706 1,79,100 6,32,720
5. (a) Gandhi Peace Centre Hydcrabad/Tirupati 6,43,918
(b) Gandhi Peace Foundation, New Delhi 90,142 1,13,636 5,790
6. Society for Development of Rura! Sm-Culturc
Industry, Tirupati . 63,02,780 1,09,93,928 24,69,584

e i * - -—— - —

————— m—— - o o . M —————

LIST SHOWING THE NAMES OF ORGANISATIONS AND THE NAMES OF
THEIR OFFICE BEARERS

Sl Name of Organisation Name of office bearers
No. ‘
1 2 3

1. Voluntary Action Cell, New Delhi 1. Shri K.S. Radhakrishna=<Chairman
2. Shri N. Krishnaswamy=-=Secretary-cum
Director.

. Dr. N. Pinto De Rozario
. Fr. Vincant M. Concesseo
. Mr. 8. Santiago.

2, Indo-German Social Service Socicty, 12
3

3. Academy of Gandhian Studies, Tirupati. ; Shri K. S. Acharlu==Chaijrman.
1.
2.

New Delhi.

. Shri G. Shivaramamurthy, Secretary.

4. Gandhi Pcace Centre, Tirupati . Shri Radhakrish:

krishnas~Chairman
Shri G. S:varammurthy—-Manbn Trustee.

[T ——
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1 2

5. Gandhi Peace Foundation, New Delhi .

1. Shri R. R. Divakar—Chairman
2. Shri K. S. Radhakrishna—Secretary.
3. Shri D. Ramchandran Potti—]Jt. Secy.
4. Shri Ram Lal Parikh—Treasurer.
6. SomdyPorDcvd%iutufRumlSﬂ'l 1. Shri Radhakrishna=Chai
culture Industry, pati §. B“hoShrl GD.S DE. DD.
. . Sivaramamurth
e D el
7. Association of Voluntary Agencies for Ru- 1. Shri President.
ral Development (AVARD), 2. ShriPanna I.al Dasgupta—Vice President
New Delhi. 3. Dr. Prasad—
4, Shri A.C. Sen—General Suurmry
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Selection of representativeg of labour
unilons to atteng 67th Session of LL.C.
at Geneva

1409, SHRI R. K. MHALGI: Wil] the
Minister of LABOUR be pleaseq to
state:

(a) whether it is a fact that there
are flve prime national labour unions
in the country, representing 643 mil-
lion workers;

(b) their nameg and
membership;

respective

(c) hag Government selected the
representativeg of labour to attend the
67th Sesgion of the International
Labour Conference at Geneva; and

(d) it so, are representatives from
all thege five uniong also selected, »f
not the criteria adopted for selection?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
and (b). There are more than five
central organisations of workerg in
the country. Their names and respec-
tive membership figureg are attached.

(¢) Yes, Sir,

(d) As no agreement could be ar-
rived at by the centra) workers’ orga-
nisationg on the issue of workers
representativeg for this Conference,
the Government decided to appoint
workers’ delegate and advisers from
the largest orgsnisalion in termsg of
Article 3 Paragraph 5 of the ILO
Constitution and the observationg of
the Credentials Committee pertaining
to the Indian Workerg delegation at
the 65th Seasion of the International
Labour Conference,
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Statement

SMO'GWWM% figures as on
311 2.1977 of the Central genisations of

Workers on the basis of the records of the Regis-
quéﬁ Uﬁm:of

o,
Name of the organisation ﬁ.zplil% .
as on
31-12-1977
1. INTUC 23,88,451
2. AITUC 13,07,471
3. HMS . . . . 10,74,080
4. BMS . . . . 8,59,200
5. CITU . . 8,17,805
6. UTUS (LS) 6,51,189
7. N.L.O. 2,02,965
8. N.FIT.U. 2,24,520
9. UTUC 1,73,57
10. TUCC . . . 33,931
TotaL: . .  T4,66,558

Stepping up of activities by extremists
in North-East

1410. SHRI S. M. KRISHNA: Will
the Minister of HOME AFFAIRS bhe
Pleased to state:

(a) whether the underground ex-
tremistg in the North-East, particular-
ly in Nagaland, Manipur, Tripura and
Mizoram have recently stepped up
their activities;

(b) the outcomg of the talks held
with the MNF leader, Mr, Laldenga,
who is camping in the capital and hav-
ing talkg with the Central Govern-
ment officials for a peacefu] solution
of the Mizo problem; and

(c) the long-range stepg which Gov-
ernment propose to take to check the
underground actlvities by the exire-
mists in the North East?
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THg MINISTER OF STATE 1IN
THE MINISTRY O HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). Baring a few sporadic
raids indulged in by Naga under-
groundg from their baseg acrosg the
border, Nagaland has remained gene-
rally peaceful. In Manipur, the asso-
ciations responsible for violent acti-
vities were declared unlawfu} under
the Unlawful Activities (Prevention)
Act, 1967, and security operationg have
been intensified since the middle of
September 1980. These have yielded
good results and several top ranking
extremists have been apprehended.
Situation in Tripura which saw large
scale violence in June 1980 has also
improved considerably. As regards
Mizoram, talks with the MNF are
continuing.

(c) Attention is being paid to acce-
lerate economic development of the
region including creation of more em-
ployment opportunities for the local
youth. The Government is also keep-
ing a close watch on the extremist
elements to prevent their activities

Development of Coir Industry in
Kerala

1411, SHRI K. A, RAJAN: Wil the
Minister of INDUSTRY be pleaseq to
state:

(a) whethey the Cenire hag ex-
tended any financial assistance to the
Kerala State for the development of
Coir industry in the State since 1977;

{b) if so, the year-wise details
thereof; and

(¢) if not, the reasons therefor?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) to (c). A special central assistance
of Rs. 431 croreg was extended to the
Kerala State during the years 1973-74
to 19876-77 for restructuring the poten-
tially viable coir cooperative societies
to make them economically and finan-
cially viable. In the Sixth Plan
1980—85, an outlay of Rs. 15 crores
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in the Central Sector hag been ear-
marked for the development of coir
industry which includes Rs, 8.50 croreg
for schemes for supporting cooperati-
visation in the coir industry. XKerala
State where the coir industry is well
developeq and which hag a large
number of cooperatives in the coir
industry should benefit substantially
from the central outlays.

Setting up of a Bulldozer Factory at
Hosur, Tamil Nadu

1412, SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
INDUSTRY be pleased to state;

(a) whether M/s. Hindustan Auto-
mobiles Ltd. are manufacturing bull-
dozerg at Thiruvallore near Madras
city in Tamil Nady State;

(b) if so, the detailg thereof;

(c) whether the firm is to open a
factory at Hosur in Dharmapuri Disft.
in Tamil Nadu; and

(d) if so, the detailg thereof?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) and (b). The Government is not
aware of any unit by the name of
M/s. Hindustan Automobiles Ltd.
manufacturing bulldozerg at Trivel-
lore, Tamil Nadu. However, M/s.
Hindustan Motors Ltd, are licensed to
manufacture varioug items of earth-
moving equipmentg viz, Crawler Trac-
tor (Bull Dozers), Loaders, Dumpers
and Scrapers for which they have a
plant at Trivellore, Tamil Nadu, Pre-
sently, M/s. Hindustan Motorg Ltd.
are manufacturing bull dozerg of 275
H.P, range in collaboration with M/s.
Tarex Corporation of U.S.A.

(c) and (d). M/s Hindustan Motors
Ltd. have been grented a letter of
intenty for the manufacture of Diesel
Engines & Power Shift Transmission
& Torque Converters at a factory pro-
posed to be set up at Hosur in the
State of Tami] Nedu
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Introduction of group insurance
Scheme among employees of cor-..
porattions

1413, SHRI HARIHAR SOREN:
Will the Minister of LABOUR be
pleased to state:

{a) whether Government have a
proposal for the introduction of
Group Insurance Scheme among the
employees of the Corporations of the
States and Union Territories;

(b) if so, whether necessary guide-
lines have been sent by his Ministry
to various States and the Union Ter-
ritories for the introduction of the
Group Insurance Scheme in the Cor-
porations run by the States and Union
Territories;

(c) what is the reaction of the Cor-
porations run by the States and Union
Territories; and

(d) the details in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
No, Sir, Such schemes are, in the
normal course, being witten by the
Life Insurance Corporation of India.

(b) to (d). Do not arise
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Setting up of 1000 Industrial in Orissa

1414, SHRI K, P, SINGH DEO:
Will the Minister of INDUSTRY
be pleased to state:

(a) whether 1000 industries are
going to be set up in Orissa by the
end of Sixth Five Year Plan;

(b) the name of the districts in
Orissa where such industries are
going to be set up;

(c) the total number of such indus-
tries set up so far; and

(d) the details about the steps
taken and expected time of the com-
pletion of these Industries?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) to (d). As per the Sixth TFive
Year Plan proposals of the Govern-
ment of Orissa the number of small
scale units likely to come up in the
State during 1980—85 is 12,000. Small
Scale units are set up by private
entrepreneurs. Incentives and facili-
ties are offered by the Government,
normally through the DICs and other
agencies, Small Scale Industries are
likely to be set up in all the districts.

According to district-wise informa-
tion so far available, the total number
of small scale industries set up during
the year 1980-81 are given below:—

Small
I:?(l;. Name of the District Artisans stfsrm'ies Total
1 2 3 4 5

1 Balsoe ... . 77 Te = 1923
2 Bolangir 4709 91 4800

3 Cuttack 6172 428 6600

4 Dhenkanal 630 110 240

5 Ganjam 2691 230 2921

6 Kalabandi 1500 101 1601

7 Keonjhar 1019 8s 1104

8 Koraput . 1704 156 1860
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1 2 - 3 4 5
9 Phulbani . 1127 54 1181
10 Mayurbhani 1952 165 2117
11 Puri 5916 166 6082
12 Sambalpur 2699 128 2827
13 Sundargarh 824 167 991
Totar 32744 2003 34747

Begides some of the major Central
Sector industrial and mineral projects
included in the Sixth Five Year
Plan to be located in the State of
Orissa are listed below:—

1. Rourkela Steel Plant, Rour-
kela (Distt, Sundargarh) (Silicon
Steel Project, Modernisation of Hot
Strip Mill, additional naphtha re-
forming plant, Modernisation of
Steel Plant, Coke Oven (Vth
Battery) Cement Plant, Fertilizer
Plant, diversification, Captive
Power Plant, additions, modifica-
tions, replacement, township etc.)

2. Secon® new steel
Paradeep (Distt. Cuttack).

3. Hindustan Zinc Ltd.—Sargi-
palli Mines (Dist. Sundargarh).

plant at

4. Bharat Aluminium Co, Ltd,
Gamdhamardan Bauxite Mines
Distt. Bolangiri|Sambhalpur).

5, Orissa Aluminium Complex—
Aluminium Plant near Talcher
(Dhenkanal Distt.) Alumina plant
at Damonjodi (Distt. Koraput).

6. Fertilizer Corporation of India
Ltd ~—Talcher Project with other
facilities (Distt. Dhenkanal).

7. Indian Rare Earths Ltd.--Orissa
Sand Complex Chatrapur (Ganjam
Distt.)

8. Heavy Water Project including
housing programme, Talcher (Distt,
Dhenkanal).

Centra] assistance to states for
Modernisation of police forceg

1415. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of HOME
AFFAIRS pleased to state:

(a) what is the extent of Central
assistance given to each State Govern-
ment for modernising the police forces
during the year 1879-80, 1980-81 and
for 1981-82; and

(b) what steps Goavernment have
taken to see that the Central aiq is
properly utilised by the State Govern-
ments in improving the service con-
ditions of policemen?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA - MAKWANA):
(a) A statement showing the Cen-
tral financial assistance given to the
State Governments under the Scheme
for Modernisation of State Police
Forces during the years 1979-80.
1980-81 and 1981-82 (so far) is en-
closed,

(b) State Governments have been
addressed to send Lo the Central Gov-
ernment progress reports indicating
the utilisation of Central financial
assistance released to them under the
Scheme for Modernisation of State
Police Forces, The Government have
also constituted a Central Team to
monitor the progress made by the
States in regard to modernisation of
police forces using the Central assis-
tance under the Scheme.
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Statement showing Central Finencial Assistanse given to the Stats Goveiiments wndor the scheme for moderni-
sation of State police foress during m; 1979-80, 198081 +and 158182 (votf)
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(R ‘5 'k}
Sl Name of State %&h&wm
Ne. 197980  1980-81 53_1"5"
o%ar)
1 2 3 L] H]
1 Andhra Pradesh . 47.82
2 Amam 3848 234558
3 Bhar 47.74
4 Gujarat . 37.96
5 Haryana . 20.3%  13.395
6 Himachal Pradesh 13.94  9.205
7 Jammu & Kashmir . 2.5 .
8 Kamataka 31,52  21.015
9 Kerala . . . . 33.00 35.31  23.530
10 Madhya Pradesh 46.10 59.67
11 Maharsshira 56.46 .
12 Manipur . 7.% LR
13 'Meghalava . 8.48
14 Nagaland .
15 Orisa . 35.22 23490
16 Punjab 27.18 36.13 180
17 Rajasthan .. 52.78 .
18 Sikkim . . . 3.15 2.100
19 ‘Tamil Nadu . . ¥6.35 €7 3%
%0 Tepura . . . . . 9.42 6.280
21 Uttar Pradesh - . . . . 2700 78 .05 52 030
22 WeitBengal ... . . 8.3
ToraL 143.28 73000 238 .90

1548 LS—3
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Promotion of Doctors in Delhj Muni-
cipal Corporation

1416. SHRI R. R. BHOLE: Will the
Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 9815 on the
6th May, 1981 re. promotion of Doc~
tors in Delhi Municipal Corporation
and state: - .

(a) whether the seniority of G.D.M.
—II has since been finalised in con-
sultation® with the Union Public Ser-
vice Commission;

. (b) if not, the reasqng for the delay
and by what time the seniority is like.
ly to be finalised;

(¢) whether the ad-hoc promotions
are still continuing since 1978 despite
denial of gpproval by the U.PS.C.;
and

(d) whether representations from
Members of Parliament were also
received for early finalisation of the
case and if so, action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) It is reported by the
Municipal Corporation of Delhi that
the matter relating to seniority of
General Duty Medical Officers Gr. II
has not yet been finalised. This is
pending consideration by the Union
Public Service Commission. There
has been some delay in the finalisa-
tion of this case as it involved cor-
respondence between the Union Pub-
lic Service Commission and the Cor-
poration on certain additional infor-
mation. The Corporation has been
asked to expedite finalisation of the
case In consultation with the U.P.S.C.

(c) As intimated by the Corpora-
tion, the G.D.M.O. Gr. II who have
been promoted on ad-hoc basig as

GDMO Gr. I are allowed to continue

in the public interest as well ag of
dhe institution. The matter relating
to concurrence of the UPSC. is
under correspondence with them.
The last communication on the sub.-

AUGUST 26, 1981

Written Anrwers 68

ject was made to the Commission on
3-8-1981.

(d) The Municipal Corporation of
Delhi has received representations
from Members of Parliament, both in
regard to the finalisation of the seni-
ority of G.D.M.O. Gr. II and ad-hoe
appointments made to G.D.M.O. Gr, 1
and the Corporation is separately
informing them of the position that
the matter is under correspondence
with the Union Publi¢ Service Com-
mission.

Packagey of assistance to Small Scale
Industries

1417. SHRI N. E. HORO: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether the Centre has asked
the State Directors of Industries and
Commissioners of small scale indus-
tries to identify the small units opera-
ting on obsolete technology, so as to
provide them with 'Packages of assis-
tance’ for modernisation; and

(b) if so, the steps Government
have taken for updating the techno-
logy of the industries for their sur-
vival in competitive world market?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) and (b). The Central Govern-
ment’s programmes for modernisation
of selected small scale industries are
implemented in close cooperation
with the State Governments. While
there is no package of assistance as
such, individual units are given assis-
tance in terms of free diagnostic stu-
dies and techno-managerial and train-
ing assistance, Moreover, upgrada-~
tion of technology is achieved on a
continuous basis through practical
demonstrations, study visity and
modernisation courses. Some State
Governments like Maharashtra, Pun-
jab, Kerala etc. are also providing
subsidies and soft term loang for
modernisation.
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Grant of freedom fighters pension to
mautineers of Naval and Artillery
Personnej

1418. SHRI R. L. BHATIA: Wil
‘the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any mutineers of the
Garhwal Regiment, Naval personnel
of Bombay, 21st Central Indja Horse
and Artillery personnel of Royal
Artillery of Singapur and Hong Kong
were recognised as freedom fighters
and granted pensions under the Pen-
sion Scheme of 1972 envisaged by the
*Union Government;

(b) if so, on what basis the pen-
.sions wer~ granted;

(c) whether pensions of any of the
groups referred to in para (a) above
were stopped during 1977, if so, their
particulars and reasons for the can-
cellation of their pensions;

(d) whether any representations
were received from any of them to
revise the order of cancellation and
restore their pensione; and

(e) if so, the decision taken by
Government in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). The eligible personnel
involved in the Mutiny of Garhwal
Rifles and Indian Navy Mutiny of
1946 were accepted as qualifying for
grant of Central Pension under the
Freedom Fighters Pension Scheme,
1972 and now Swatantra Sainik
Samman Pension Scheme, 1980.

(¢) Persons who had undergone
imprisonment in connection with
Mutinees of 21st Central India Horse
Royal Artillery of Singapore and
Hong Kong, were not considered as
eligible for pension under the Free-
«dom Fighters Pefision Scheme, Some
cagseg came to notice where pensions
were wrongly sanctioned to the par-
ticipants of the movements/mutinies
not accepted ag qualifying for pen-
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sion. Their pension were accordingly
cancelled.

(d) Yes, Sir,
(e) The matter is under review.

Disposal of case re. grant of pension
to freedom fighters

1419. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government have
taken any steps for expediting the
disposal of cases for the grant of
pension to freedom fighters; and

(b) if so, the steps taken in this
regard and the number of cases set-
tled in the year ending 31st March,
1981 as also upto the period between
1st April, 1981 and 31st July, 1881 in
case of each State/Union Territory
as also the number of cases still pen-
ding with the Government for deci-
sion?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) Government have taken the
following steps to ensure speedy dis-
posal of pension cases of freedom
fighters:

(i) Chief Ministers and Chief Sec-
retaries of all State Governments]
Union Territories have been request-
ed to accord highest priority to veri-
fication of claims of freedom fighters
for pension and for that matter to set
up Special Cells and to revitalise the
setting up of State/District Levels
Advisory Committee for expeditious
processing of such cases. Frequent
references are also sent to remind the
State Governments etc. for their re-
port in individual cases.

(ii) At the Central Level a non-
Official Advisory Committee has been
constituted to advise on matters pex-
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1,20,169 cases have ‘bien sanctioned
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‘éz&*s ‘verification peporls are await-
ed. A stateniént s‘fmwing the pension
cases seftled mpto the period smding
31st WJuly, 1981 and the,
thereof, State-wise, ig attach

Statétirent
Statement showing State-unse break wp of applications

t .
State/U T Admns. r?oewcd upto .?,;o? ;) ”gt?::;d Rejected r S.ta}e
31.7-1980 31-7-1961 2
1 2 3 4 5 6 7

Andaman and Nicobar 34 20 54 30 14 20
Andhra Pradesh . 13679 4811 18490 5377 8470 4643
Arunachal Pradesh 1 40 41 . 2 39
Assam 16445 8472 24917 3021 13028 7968
Bihar 47804 22985 70879 19631 29044 22205
Chandihgarh 99 12 111 66 34 1
Delhi 2199 187 2386 1575 760 Sk
Goa . 1908 671 2579 560 1463 556
Gujarat 5636 325 5961 2707 3113 241
‘Haryana 2029 270 2299 1314 867 118
Himachal Pradesh i) 194 967 368 546 53
Jammu and Kashmir 1653 628 2281 795 938 548
Kerala 9332 7398 16730 2007 M4 7009
‘Karnataka 12011 2853 15764 7419 2890 2455
‘Madhya Pradesh 5877 938 6815 2684 3444 687
Maharashtra 18247 7701 25948 10408 8358 7382
Manipur 125 3 128 60 65 3
Meghalaya 124 20 “144 70 -54 20

‘Mizaram 3 1 4 . 3 1
Nagaland . 15 5 20 ‘10 5 s
Orima . 7555 3405 10950 3660  41s0 140
30dicherry fos1 309 360 0 ~¢30 250
Pacgab .. o0 1450 11160 3205 4686  1%m
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1 2 3 4 = 6 e
Rajasthan 1091 27 1318 606 577 135
Tamil Nadu 7070 1507 - 85T 3619 3656 1302
S 1911 U6 - 2257 672 1282 203
Uttas Bradush 24220 1208 25437 15535 3898 1004
‘West Bengal 28062 13427 41489 14869 13870 12750
: Toris 519633 | 79443 299076 10088 121720 Tazce
A Apeninl Mok T15669 2859 18528 13603 3538 1387
Cislbion 13892 860 14752 3478 5587 5687
ot 20561 3719 33280 17081 9125~ G074
Granp ToraL 24194 83162 332356 120169 190845 81342

Industrial Licences issued to Private
Entrepreneurg in Orissa

1420. SHRI CHRISTOPHER EKKA:
‘Will the Minister of INDUSTRY be
pleased to state:

(a) the total number of Industrial
licences given ‘o the private entrepre-

" neups in Orissa during 1978-79 and
1979-80;
(b) the total number of industries

out of them have gene into production;

(e) whether past performance of
those private entrepreneurs had been
received at the time of issuing the
industrial licences;

(d) if so, how many applications
had been rejected during the time of
giving licences;

(e) whether al] the units given in-
dustrial licences have stopped produc-
tion; if not, the reasons therefor; and

(f) the steps Government propose
to take to start productien in other
units?

FHE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARD:
(a) The following number of Industria]
Licences were granted in favour of
private entrepreneurs for setting up

of units in Orissy State during 1978
to 1980:

Year Industrial Licences
issued
1978 : %
1979 - s 4 i
1980 6

(b) An Industrial Licence ig issued
with an initizl validity period of 2
years. The validity of an Industrial
Licence can be extended upto another
2 years on the basis of adequate justi-
fication by the administrative Minis-
try. For any further extensiens be-
yond this period the proposal is re-
quired to be brought before fhae ap-
propriate Approval Committee, if the
administrative Ministry wantg to re-
commend further extension on justi-
fiable grounds. It generally takes
about 3 te 4 years for an Industrial
Licence to materialise. As such, the
Industrial Llcences granted during
1978 1o 1980 will be at various stages
of 1mp1ementat10n

(c) Yes, Sir.

(d) 44 applicationg for lacation of
units jn Qrissa have been xg;ected
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out of those registered during 1978 to
1980,

(e) Ag already stated above in reply
to part (b), the Industria] Licences
granted during the years 1978 to
1980, would be at various stages of
implementation,

(f) All possible assistance like raw
material, financial, power, transport

etc. facilities are provided by the .

Centre and State Governments to
entrepreneurg for setting up of indus-
tries. The progresg of implementa-
tion ig watched by the State Govern-
ment and the concerned administrative
Ministry, etc.

Short ang long term projects for N. E,
region

1421. SHRI CHINGWANG KONYAK:
Will the Minister of PLANNING be
pleased to state:

(a) whether the Central Govern-
ment have set up varioug working
groups for preparing short term and
long term projects for north eastern
region;

(b) if so, the broad recommenda-
tiong of these working groups; and

(c) the steps taken thereon?

THE MINISTER OF PLANNING
(SHR1 S. B. CHAVAN): (a) to (n).
No Working Groupg ag such have been
set up for preparing short term and
long term projects for the North
Eastern Region.

However, at the time of finalisation
of Five Year Plan/Annual Plans,
various Working Groupg are set up
to discusg both short term and long
term projects in the States ang Cen-
tra] Sectors. Besides the developmen-
tal Plang of the North Eastern Council
which are also discussed by the vari-
ous Working Groups take care of the
regional developmental needs of the
area,

A cwif.tee of Ministers assisted
by an cia] Leve] Committee con-
stant]ly reviewg the progress of varioug
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developmental measures being taken
in the region in order to ensure
‘speedier economic development.’

Unaunthorised foreigners entered into
Assam

1422, SHRI R. N. RAKESH: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the number of ‘unauthorised”
foreignerg entered into Assam during
1961 ang 1971;

(b) how many of them have been
resettled; and

(¢) whether Government have solv-
ed this problem with the Assam agita-
torg and if not, what are the main
difficultieg being experienced in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) While no reliable data ig available
regarding the number of entrantg into
Assam during 1981-1971, 2,14,318 per-
sons registered themselveg ag refugees
in Assam between 1st April, 1964 to
25th March, 1971.

(b) 15,498 familiegy have been set-
tled in Assam as on 31st December,
1980.

(c) Effortg for finding an amicable
solution to the problem of foreign
nationals in Assam are continuing.

Observations o¢ health group about
some fata] diseases

1424. SHRI K. MALLANNA: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether any working group of
health constituteq by the Planning
Commission has observed that allo-
pathic system ©of medicine hag been .
incapable of curing cancer, diabetes,
leucoderma, epilepsy and infective
hepatitis, while indigenoug sysemg had
medicineg to treat themr; ang
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(b) it so, what gre the main ebser-
vations made by thig group and sug-
gestiong given to Government?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) The
Working Group constituted by the
Planning Commission had recommend-
ed concerted effort in developing
Indian Systems of Medicine to provide
cure for cancer, diabetes, leucoderma,
epilepsy and infective hepatitis for
which po cure is available in allo-
pathy, .

(b) Though there is no radical
treatment of these ailments yet mo-
dern medicine do relieve the suffer-
ing/symptomg of these diseases. It is
therefore considered that besides al-
lopathy the other systemg of medicine
shoulqd also be made full use of in the
treatment of cancer, diabetes etc,
through coordinaied research efforts
vide para 22.46 chapter 22 of the Sixth
Five Year Plan document which
states:—

“There is -eed for coordinated
efforts for further research for pro-
viding drugs for communicable
diseaseg like Malaria, TB ete. as also
for such other diseases like Cancer,
diabeteg etc....”

Unorganised rura] labouy

1425. SHRI BAGUN SUMBRUI: Will
the Minister of LABOUR be pleased
to state:

(a) whether it is 5 fact that rural
workerg in India are the poorest among
the working classes of the world and
the unorganiseq rural labourerg are
deprived of the benefits of existing
Legidlation; and

(b) what steps Government propose
to take to organizé the wunorganized
rural labourers

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
The workerg in rural areag are gene-
rally unorganized and their earnings
are comparatively lower than those in
the organized aector. International

comparison has not been made. The
labaur lawg also cover rural workers
but due to their being unorgahized,
the benefity do not reach them fully in
some cases.

(b) A scheme to organize rural
workerg hag been evolved for imple-
mentation in 350 blocks of Six States
(Andhra Pradesh, Bihar, Madhyga Pra-
desh, Orissa, Rajasthan and Uttar Pra-
desh) to begin with. Each organizer
wil} be paig an honorarium of Rs. 200
p.m. plug fixed conveyance allowance
of Rg, 50 p.m. The functiong of orga-
nizers will be to educate workers on
their rights and dutieg and to help
them to form cooperatives, trade
unions, etec. The Central Board for
Workerg Education ig also intensifying
its activitieg in the rural areas.

Opening of Employee, State Insurance
Hospital in Mayurbhanj Orissa

1426. SHRI MANMOHAN TUDU:

Will the Minister of LABOUR be
pleaseg to state:

(a) whether Government have a
proposa] to open an E.S]I hospital in
the Mineg areag of Mayurbhanj district
in Orissa;

(b) if so, the place of the location
of the proposed ESI hospital in the
Mining belt of Mayurbhanj district;

(c) the expected time of the imple-
mentation of the sbove proposal; and

(d) the detailg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAMDULARI SINHA): (a)
No, Sir,

{b) to (d). Do not arise.

wrafoe sgRs w19 fewr st

" 1427. St WA AT Wt ;o #av
I FAT TR SATT R AT

(%) %770, 1981 & 30 7k,
1981 a% W Wafw # AW faaR



) Vicisten Amspers

waires wopdn 1O frn 7 W

L O T T R
wrghe WO fog q@; Wi

() €7 St § § qA5 #
team g fdm feur argar ?

ey, Wt (st wrergop v fararct) :
(®) 1 ®IIQ, 1981 & 31 AWE
1881 &% ® WHW H TWH  JGW
(faerg am faltwe)  wighem,
1951 & WaH3 229 wWwNsE
ATEEn QT frg aT 4 1 e @
(Y, FART & JEF, &7AAT, TG
¥43 wearfz afgy awy Awnfr s Agaw
& fryewr wregw fRawm ®ex @
¥ arfiw {7 g% Jzv wAefas § gag geasl-
ax H SIFEA Q)

(@) weabrs frerg fawm &
gaifrs w@rsi afagag ¥ $9
qama fidw AreQ) wisgd M
® ¥l @ ad@ g

qivwsi feslt % ghns iz arewt wr
Frraior

142 8. &t wWen Wk
ot g wew

T AR WA TZ AT W 90
Lol I

(7) afeaq) faest & =g wC
gira We  wwgEwr g Fraa
2

(@) 3t famri/owe/s=)/
afraH gvar E fagdga & Frafo
97 gAnfr Q¥ W ; WK

(%) ftz opd¥ o w1 Ioaifrar
TWT AF A g ey £ 2

ANgune 28, 1841

Weiddan Avswens 8o

we e ¥ vove el (ol s
neqty), : (5) fem R vfll
gfww fa& ¥ 127 &z aww
La 23 &

(w) aRadi & faarfagt & a¥
TN §) TIAQUAGT FABh Fiora
N We fieqr 1 24 W a3 sqrarfeay
®! EFIHIFTOT LA AG a9 103
@z q3a Figstfadt = geqrst g
FAY T §

(W) g ¥ gEwIvEAE IRq
qorre & a1 ® FEFG X gia
3 wigs weada Qv ) afrserar §
W EAY ITAT ¥ AIY HIAF qEIS
tarfa #77 7 gfva ® ag@ar
feaal @1 98 TUH! WHBNF A
# fag frqmes 3 &7 § F1d Fear @
aqr  wIufady & g ¥ ArgHAAr
TFE FOA A FREGETF

T W1 TR wiat o W woar

1429, W BRTE W ¢ FqT
W HEy T DT FL HI7 T

(%) ®av IV~ fawmr gasy &
W7 WU § MEHT FA ®F WX
w73 & fae W wa Dawr Fare
TG R

() =ar awe fawmr ¥ W
NAHr & geRrfva IRwE BT wA-
wA o faer @ ; W@

(w) afx gf, o7 aearard sy
w g?

Wi (wgao ¥o wpw) :
() ot dwmdffs gr ¥
s fara WA e wWiwe



8y Writiep, Apowase. BHARQRA 4 1 (SAKA)

whaen § o ar Sk R AN
P TP B GArL BIA, A1 T QORNT
¥} 1% ¥ g s aw faera
TP B AR FERP W Rgarhiva
WEY FEN Y ) PR IR
FWHT T WA T, MWC
a1, WRE 9%, weRw fagat-
oo, gfagrd A & fag g
agroar, faar s syweay, wify wifesr
%, T3 FITIR WANTAAT FTAWT I
AT F T@A-98A AT FHF! IATC TQ
aq7 F  "wIAT Wfgs AW A W
g

TR a0 WA fRern  S1Awg
FxagmuFmragrmirfaam fager
3IFeT 931 GaFfir Aaar & wafy
Hrial § agy AT FANT 150 A
qreard 1 TQAT D TAT IS ISAM
2wl wRlwr AsAT w1g-
BT SN DRI AIfw F ArgaA
ufaad 3000 ¥ 4000 wT& VAT
3 wT-fATh I X W wrar &
er<@mmT & faq armio gaer @
whrgw MEF ¥ AT TN H
fare wrara gasia viwar R oF faRe
sRm W ¢ faawTIPWa ArAIOT FAR
® TE wraRdy Kugarg e foues-
famm Iraeg w0 g faa¥ 3+ &a-
Qa7 eqrfed s ¥ agroar firaq
oh| 2T F FTY ST 2 AT ATHIO
Al #t sfrd wfafwa <
wT AGT TR TIT R | O3 daqsTq
Ma4r (1980-85) ¥ TIaT M T
F18 ¥ WUT WA WiIT I @waAv
W qAWIATE W IHANE & "9
wEarE & fAQ 3TNF ¥ |A 9v ¥
oy T § + O ATk ANy v fE
W FAH B WG TWT ¥ T
AT ) I T WA W JAT T
a0 ST N § agran R

Writisn Ansers 8

(% B @« W 3
AMTRAF FFUFLRAE TN P Fear
AT aRAL |

(n) w1 Iefeas =¥ ar 1

Induction test passeg in Grade ‘B’ of
Ceniral Secretariai Stemographexsy’
Serviqo

1430. SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the humbey of persong who
passed induction test within prescrib-
ed number of chances and were con-
firmed in Grade ‘D’ of C.8S.8., (i)
w.ef, 1st August, 1871, and (ii) sub-
seqgent to Ist August, 1971;

(b) number of persons who lost
seniority for not qualifying induction
test within prescribed number of
chances and who were confirmed in
Grade ‘D’ of C.S.S.8. from the date
of their qualifying the said test;

(¢) whether all thasa confirmed in
Grade ‘D’ of C.8.S.8. w.e.f. 1st August,
1971 hsve been placed en bloc senior
to all those confirmed in the grade
subseguently; and

(d) if not, action taken to remove
the anomalies?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) 619 persons
qualified in the mduction tesis
within the prescribed number of
chances held upto 1-8-1871 ang were
confirmed in Grade ‘D’ of: the C.8.58.
with effect from the same date. 182
persong qualified thereafter and were
confirmed from the dates of their pas-
sing the tests.

(b) 192,
(o) Yes, Sir.
(d) Poes not arise.
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Amendment to payment of Gratuity
Act

1432 SHRI D. S. A. SIVAPRAKA-
SHAM: Wil] the Minister of LABOUR
be pleased to state whether Govern-
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ment propose amending ‘the payment
of Gratuity Act to clearly define ‘A
year of service’ taking into considera~
tion the Supreme Caurt Judgeme.t
treating 240 days ag a year of service?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): The:
matter iz under Government’s consi-
deration.
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Plan for the production of electronic
teleprinters and eleciric typewriters

1434, SHRI CUMBUM N. NATA-
RAJAN: Will the PRIME MINISTER
be pleased to stata:

(a) whether Government have ap-
proved plang for the production of
electronic teleprinters and electric-
typewriterg by the Hindustan Tele-
printerg Ltd.,, with foreign collabora-
tion;

(b) whether the production of elec-

tronic teleprinterg and electric type-
writers is proposed to be taken up;

(c) the number fo electronic tele-
printerg and electric typewriters to
be produced per annum;

(d) the estimateg cost of electronic
teleprinterg and electric typewriters;
and

(e) whether it ig a fact that HTL
have not received so far the letter of
intent for the manufacture of disc
drives for comnuters?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
. AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C. P.
N. SINGH): (a) and (b). Yes, Sir

(c) 8000 Nos. of electronic teleprin-
terg and 15,000 Nos, of electric type-
writerg will be manufactureq per year.

(d) The estimated cost of the elec-
tronic teleprinterg is Rs. 25,000/- each
and that of the eleciric typewriters is

*Rs, 6,500/- each,

(e) No, Sir. M/s. Hindustan Tele-
printers Ltd., have been issued a
Letter of Intent on 21st April, 1981 for
the manufacture of 2600 Nos. of floppy
disc driveg for computer applications.
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Recruitment in Maruti Limiteq

1435. SHRI GEORGE FERNANDES.
Will the Minister of INDUSTRY be
pleased to state.

(a) whether recruitment nf work-
mep in Maruti Limiteg has started;

(b) if so, how many employeeg have
been recruited and in what positions;

(c) whether Governmen; are aware
that gbout 600 former workers of
Maruti Limited have sougnt re-em-
ployment in the public-owned c¢om-
pany;

(d) if so, whether Goveinment wall®
provide jobs to these employees: and

(e) if not, the reasons inerefor?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) Recruitment of work>~; has not
yet commenceq in Marut Udyog Ltd.

(b) There are 63 employees on the
rollsy of the Company, of whom 23
were employees of the erstwhile
Maruti Ltd.

(c) No, Sir. The company hag so
fap received about 50 applications
from former workers of Maruti Ltd.
seeking re-employment.

(d) and (e). Applications for em-
ployment from the former employe-s
of Marutji Ltd. will be duly considerad
on meritg in acco-dance with the sta-
tutory provisions, ‘he governmental
policieg and the heeds of the Company,

Plan to construct family accommmoda-
tion for Army Personnely ot Mathura

1436. SHRI DI(:AMBAR SINGH:
Will the Minister of DEFENCE be
pleased to state:

(a) whether any plan have been
formulateq for constructing family
accommodation for Army Officers and
Jawans, who are posteq to Mathura,
generally after completing g spell of”
Field Service; if so, the broad detaila.
thereof;
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(b}, w_he.tl%e;' it is a, qut that at
present these persunnc) heve to wait
for. apayt 2, v, oC sg, to, get family
a i 'wd‘;ld b:vq'the time they.
get settled; they are again ripe, for
being pulled out for another fleld
rasking;

(c) whether at oresent they are liv-
ing, in tents. and oiher improvised
accommodation under mos. unhyglenc
conditions; and

(d) the immediate stepg being taken
to improve theiyr conditions of living
and provide family accommodation to
them as far us pusiible?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL); (a) A plan
exists for construction of married
accommodation for all rankg of the
Army at all stations, including
Mathura, which also takeg care of the
requirementg of those posted to these
stations after Fielq Service. Married
personne] are not necessarily posted
out to Fielg areag after their tenurce
at Mathura. Many get posted to other
peace stations.

(b) It ig not correct to say that
these personne] have to wait for about
two yearg to get family accommoda-
tion,

(c) No familieg a;e living in tents
or in improvised accommodation at
Mathura. Those who wish to live
under their. own arrangsments, are
permiited to do <o anly after the
concerned quarters are inspecteq for
their hygienic conqilion and certified
fit for occupation by the Army medical
authorities,

(d) Some accommodaton for officers,
J'Qg and Other Ranks is already
vrder construction in Mathurg and a
vraject for providing some more mar-
ried accommodation for JCOg and
Other Ranks ig also planned for sgne-
“tion during fhe current financia] year.

AVGUST 26, 1pg)
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Deployment of police force P,
* fop Lok Sablia h&e-mﬁ v

1437. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the U.P. Governmeat
had.asked for the deployment of.
police force, from the Centre or otker
placeg during the recent Lok Sahha
bye:Electiony; and

(b) if so, when did they ask and
frgm where such wvolice force was
deployed and the strength of the
police so deployed?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir,

(b) On a requsition from the Gov-
ernment of Uttar Pradesh on Juhe 5,
1981, for two battauhons of Central
Force for dutieg in the recent bye-
elections, only 9ne B.SF. Dbattalion
could be made available, On June ¥,
1981, the State Government projected
an additional requiremept of 20 com-
panies which wag increasedq to 25 com-
panies on June 9, 1981. The Govern-
ment of Uttar Pradesh requested that
in case Centra] Force wag not avail-
ablg State armeg police forces from
adjoining States mgy be made avail-
able to them.

As the reserve position of Central
Force was tight, only two compahnics
of CRP could be made available, On
a reguest made by Hame Minisiry, the
Goverpment of Haryan, made avail-
able about 13 companies whereag the
Governments of Himachal Pragesh
and Punjab made available 4 compa-
nieg egch. The State Government
were free to deploy the outside forces
placed at their dim for the maint;
tenance of law an r ucoord.l.nq.
the exigencies of the situstion
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Offences recommended Commis-
sloney for S¢heduwled Castes/Scheduled
Tribes to be made cognizable

1439, SHRI ATAL BIHARr VAJ-
PAYEE. Will the Minister of HOME
AFPATRS be pleaseq to state,

{a) the Offences which were ‘recom-
‘mended last year in hig Teport the
Commissioner for Scheduled
and Scheduled Tribeg 10 be made cog-
nizable to ensire adequete benedt of
;wéiux Iqsiﬁ-ﬁfib\}‘fqr fhe Scheduled
“Clsteg ‘dnd Bctedilled Tribes; atid

‘¥)™he wctlon taken or Propdéed to
be G, %' thris Yegutdy

R e T e
(a) #d (b). This recoifimerMationhas

not "béen made by the Commissioner
Yor "Schedfiled Casteg and 'Séheduled
Tribes. Cotnmistion for Schedu:-
vd (Mite; Yiewg “Bcheduted "Trives v
hodever mwde ‘this Recorinterigution
(No. 187) in itg 1st Annua] Repori
{July, ' f¥?8-March, 1979). "The Mat-
Yer $1as “been referred to ‘the State
Governmentg for appropriate atflon.

Welfare pian for Scheduled Cnites

1440. SHRI HIRALAL R. PARMAR:
Will the Minister of PLANNING be
pleased to state:

(a) whether hg Ministry had ad-
vited dther central Ministries to pre-
pare ®and implement siitable ‘plans
for emmbling the Schedtiled Casteg to
crogs the poverty line; and

(b) if g0, the deiajl~ thereof?

THE MINISTER OF PLANWING
(SHRI S. B. CHAVAN): (a) and (b).
In a recent commuhication irsueg to
the Central WMinistries/Departrents,
their attention has been drawp to the
formulation of development program-
meg for Scheduled Castes and Sche-
duled Tribeg in the 8ixth Five Year
Plan In this connection, they were
requesteq to identify schemes under
each sector of ‘direct relevance to the
develnpment of ‘Scneduled Custes and
to earmark findg fo; them out of the
divisible ponl of the Mimistries’ Plans.
Schemeg wuited to the needg of the
different growps in the Scheduled
Casteg are identified and outlays under
relevant schemey 2armarkeq In pro-
portion to their population in the
target group. The Munistries have
-aiso been asked to examine whether
any modifiestions ar= necessery in the
~exigtimg -echermmg in order 4o -bring
them Teasonably wititn the reach +ef
the Scheduled Castes. ’I'h.; landless
Aypricatitira] ‘TYourets ‘who 'from “the
“Hitje {ilirt 'bf ‘Wie ‘Schétuled ‘Culids
Petition “deserve ‘opditl SMEntin.
Where the pattern of expendibispe'wits.
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not amenable to earmark allocations,
the sectora] plans should indicate a
share of the Scheduled Casteg in the
targetteg employment, training and
other benefits. The plan should con-
tain an in-built mecharism of concur-
rent monitoring and evaluation,

Self-Employment  Opportunitieg by
provision of Vooational Training

1441. SHRI R. L. P. VERMA: Will
. the Minister of LABOUR be pleased
to state:

(a) whether it js a fact that no
serious thought hay been given to
create avenues of self-employment
opportunities py providing part-time
vocational training, such ag technical
and pharmaceutical; and

(b) if so, what steps Government
are taking to fight the unemployment
problem and how many people are on
the roster of the Employment Ex-
changes seeking employment?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA). (a) Ministry
of Labour organises Vocational
Training Programmes in the Industrial
Training Institutes and Apprentice-
ship Traiming in the establishments.
Part-time traming classes for the in-
dustrial workers are also conducted
in g few [ndustrial Training Insti-
tutes.

On the advice of the Expert Com-
mittee on {iraining this Ministry has
set up a Committee to re-structure
the existing vocationa)] training pat-
tern to make it more flexible and to
increage the emp'oyability and self-
-employability of the trained persons.

Degrez ang diploma holders in
engineering and technology (includ-
Ing pharmacy) are taken as appren-
tices undzr the Apprenticeg Act 1961,
the objective of which ig to improve
the employability of the candidates.

(b) The steps ®Government are
taking to fight unemployment prob-
lem are indicated in the attached
.statement,
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The number of job-seekers regis-
‘tereq with the Employmént Ex-
changes ag on 31lst May, 1981 (all of
whom are not necessarily unemploy-
ed) was 1,64 crores.

Statement

Steps being takien by Government to
fight the unemployment problem

One of the major objectives of the
Sixth Plan is g progressive reduc-
tion in the incidence of unemploy-
ment and poverty. Some of th, steps
which have bcen taken or proposed
to be taken during the Sixth Plan are
indicated bhelow:

(i) The Plan envisages the crea-
tion of gubstantial employment op-
portunities. The integrated Rural
Development Programm, has been
extendeq to al} the blocks in the
country. About 15 crores familiea
would be benefited during 1980—
85 by this programmg and brought
above the poverty line.

(ii)) A National Rural Employ-
ment Programme (NREP) has al-
ready been launched to provide
wage  employment particularly
during thg slack agricultural season.
About 30 to 40 crore man-days per
year would be generated by the
programme.

(iii) The Plan allocation -for
smal] scale, Khadi and Village in-
dustries, sectors which provide the
largest number of jobs in the rural
areas next to agriculture have
been increased. Programmes of
assistancy for the development of
Khadi and Village and Small In-
dustrieg  including handlooms,
handicrafts, seri-culture etc, are
expected to benefit and additional
90 lakh persons during the plan
period.

(iv) A scheme to train 2 lakh
rural youth every year for equip-
ping them for self-employment and
subsequently assisting them in set-
ting up their own ventures
(TRYSEM) hag been launched.
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(v) An important feature og the
Plan is the decentralised strategy
for man-power planning ang’ em-
ployment generation proposed to
be adopted. The District Man-
power Planning and Employment
Generation Councilg proposed to
be set up would draw up strategies
and plang for employment gene-
ration in the districts baseq on the
scientific utilisation of loca] re-
sources. The Councils will be pro-
vided with appropriat, professional
support and be actively assisted by
the District Employment Ex-
changes. District Industries Cen-
tres, District Agricultural Offices,
Lead Banks and others in their
task. A National Level Guidance
Committee for organising thig work
hag already beert set up b, the
Planning Commission. The District
Councils have also been set up s0
far in the Stategs of Gujarat, and
Karnataka and Uniorn Territory of
Lakshadweep.

(vi) A new deal for the gelf-em-
ployed is another important feature
of the Sixth Plan. The Plan pro-
poses g packag, of policy measures,
consisting of guidance, credit facili-
ties, training, marketing and other
measureg for promoting self-employ-
ment of individuals and groupg of
individuals.
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Budget Allocations for Tourism

1443. SHRI AJIT KUMAR SAHA:
Will the Minister of PLANNING be
pleased to state:

(a) whether he is aware that in
many developing countries tourist
earnings percolat, throuhgout the
economy and benefit al] segments ot
the community; and -

(b) if so, the reason why during the
last 25 years the budget allocations for
this sector hag been usually less
than' half of one per cent of the piaa
and non-plan pudgets?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) Yes, Sir.

(b) It is correct that the percentage
of budget allocations for th, Tourism
Sector in relation to tota] budget is
roughly of the order indicated by the
Honourable Member. Some points,
however, which need to be taken into
account in this context are: (i) The
relative position o the percentage
share of different sectors in the eco-
nomy within the total nationa] outlay
will depengq on several factorg includ-

dng the relative size of the sectoral re-

quirements, the relative priorities in
the context of gconomic development,
etc. (ii) A substantial part op invest-
ments made in some other sectors,
e.g., Civil Aviation, contributes to
promotion of tourism. (iii) In regard

.to development of tourism infrastruc-

ture, apart from the public sector
outlays there is a large segment of
investment in the private geetor also.
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Financial assistanice for setting up big
industrieg in U.P. ..

1445, SHRI RAM _LAL RAHI. Wwill
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Uttar Pradesh Govern-
ment hag formulated any scheme for
setting up big industrieg in the State
and have approached the Central Gov-
ernment for assistance; and

(b) if so, ths details thereot and
Government’g reaction thereto?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) ang (b). Normally all the State
Governments approach Government ogf
India for location of Central Public
Sector projects in the respective
States. But the locationg of the Cen-
tral Public Sector Projects are based
on techno-economic considerations.
However, the various Central Sector
Projects in UP. 55 included in the
Sixth Five Year Plan are listeq be-
low:—

1. Bharat Heavy Electricals Ltd.

Hardwar and Jhansi.

(i) Transformer Factory, Jhansi. -

(ii) Large Size Turbo Generator
Project, Hardwar.

(iii) Central Foundry Forge Plant,
Hardwar.

(iv) Centra] Foundry Forge Plant,
Hardwar—Balancing facilities.

(v) Stamping Shop, Hardwar.

(vi) Testing facilities ‘for TG Sets,
Hardwar

(vii) Additiona] fac111t1es for TG
Sets, Hardwar :

(viii) Heavy Electr1ca1 Equlpmeﬁ*t
Plant Hardwar

(1x) Captive Power Plant
war.

Har;l-
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(ix) Captive Power Plant, Har-
dwar,

(x) Forging Press, Hardwar,

(xi) Replacement,
modernisation, Townghip.

2. Bharat Pumps and Compressors
Lid.,, Allahabad.

3. Scooterg India Ltd., Lucknhow.

4, Triveni Structurals. Ltd.,, Alla-
habad.

5. Aromatics Recovery Unit Salim-
pur (Aligarh Distt,)

6. Indian Drugs and Pharmaceuti-
cals, Rishikesh.

7. Fertiliser Corporation of India
Ltd. Gorakhpur Project

8, Pyrites ang Phosphateg Co. Litd.
in Dehradun Distt,

renewals,

9. Central Electronics Ltd., Gha-

ziabad.,

10. Tannery and Footwear Corpo-
ration, Kanpur.

11. Expansion of LT.I. at Rae

Bareli and Naini.

Advice of Centre to Stateg to
impound part of additional Dearness
Allowance accrued to their Employees

1446. SHRI INDRAJIT GUPTA:
Will the Minister of PLANNING be
pleaseq to state:

(a) whether the Centre had advis-
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nesy allowance that may accrue to
their employees this year; and .

(b) if go, the purpose thereos and
the State Governments’ reaction
thereto

THE MBMISTER'OE' PLANNING
(SHRI S. B. CHAYAN). (a) and
(b). In a few Stats: a8 part of the
additional dearness allowamce &onc-
tioned to their employees is belng
credited to their provident fund
accounts. The other States, particu-
larly those which have been running
overdrafts continuously with the Re-
serve Bank, have been advised to
consider gimilar mechanismg to aug-
ment resources Yor their development
Plans.

‘While somg States have agreed to
follow such a policy after negotia-
tions with their employees, some
other Stateg have expressed their in-
ability to do so.

State-wise quota of Cement

1447. PROF. RUP CHAND PAL:
Will the Minister oy INDUSTRY be
pleased to state:

(a) the State-wise quota of
cement from January to July, 1981;
and

(b) what quantity was
supplied to the States?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) and (b). Allocationg of cement
to the States are made on a quarter-
ly basis. A statement showing state-
wise allocations and despatcheg of

actually

ed the State Governments to im- cement mad, during the firet three
poung part of the additiona] dear- quarters of 1981 is annexed.
Statement

State-wise Allocation and Despatches of Cement made during the first three Quarters of 1681

(figures in thousand tonncs)

Sl. No. State/Region Ist Quarter 1Ind Quarter IIIrd Quarter
Alloca- Despate-  Alloca- lespatc-  Alloca- Do putch-
tion hes tion hes tion hes
1 2 3 4 5 6 7
{Jan-March ‘81" (April-June ‘81 (Juty-Sept ‘817
(July , 81)
1 Chandigarh . . . 22.0 20.5 26.5 2.9 25.9 8.6
2 Delhi . . . 124 .9 106.4 114 .4 127 1¥4.4 27.8
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1 2 3 4 5 6 7
3 Haryana 191.4 118.2 156.4 135.0 146 4 4.1
4 Himachal Pradesh 2.7 24.5 30.7 1.0 31.2 7.9
§ Jammu & Kashmir 46.6 43.3 41.6 26.2 42.6 11.1
6 Punjab . 2365 1559  248.0 127.8  208.0 67.8
7 Rajasthan 167.5 126.0 140.2 157.1 155.2 39.1
8 Uttar Pradesh . 574.4 442.8 501 .4 440.1 507 .4 104.5
9 Assam . 57.2 67.1 46.2 40.7 48.2 16.4
10 Arunachal Pradesh 13.0 5.4 13.0 3.4 13.0 0.8
11 Bihar . 252.7 251.3 2447 214.7 232.7 71.9
12 Meghalaya 16.5 17.5 16.5 13.6 20.0 6.7
13 Mizoram 6.6 2.8 6.6 2.5 6.6 0.7
14 Manipur 15.0 12.5 25.0 12.4 15.0 2.0
15 Nagaland . . 12.0 123 i1.0 12.3 15.0 4.0
16 Orissa 121.7 79.7 96.4 70.5 81.4 43.7
17 Sikkim . . 11.3 8.7 15.0 6.0 15.6 6.6
1§ Tripurs 16.0, 5.1 16.0 7.7 16.0 9.5
19 West Bengali . 315.6 247.4 324.3 262.4 303.3 115.1
20 Dadra Nagar Haveli . 3.0 1.7 3.0 2.1 30 " 03
21 Goa, Daman & Diu . 21.7 29.9 27.7 39.5 27.7 14
22 Gujarat . . 383.5 354.3 351.5 382.5 371.5 107.7
23 Madhya Pradesh 246.5 240.1 255.5 211.5 200.0 68.1
24 Mabharashtra . 545.4 504.2 545.9 404 .4 477.9 101.1
25 Andhra Pradesh 415.8 415.3 373.8 394.5 322.8 1247
26 Andaman & Nicobar 5.0 2.6 50 2.2 5.0 39
27 Karnataka 250.0 205.2 273.0 225.8 283.0 66,7
28 Kerala . 343.3 278.6 337.3 229 .8 169.3 43.2
29 Laccadives 1.9 0.8 1.9 ENi 1.9 Nil
30 Pondicherry . 12.0 10.2 12,0 6.9 12.0 0.9
31 Tamilnadu 416.9 382.3 385.4 389.0 323 .4 107.1
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Manufacture of TV by E.T.T.D.C.

1448. SHRI RAJESH KUMAR
SINGH: Will the PRIME MINISTER
be pleased to state:

(a) whether Electronic Trade and
Technology Development Corporation
has started manufacture of portable
TV in the country;

(b) whether portable Indian TV
sets has also been exported;

(c) if so, the quantity thereof;

(d) the names of the countries to
which TV setg have been exported;
and

(e) the foreign exchange earned

from this export?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): (a) No, Sir.

(b) No, Sir.

(¢) to (e). Do not arise 1in view
of reply to (b) above.

Sapply of Mufon Tallow to

1449 SHRI SUDHIR KUMARI
GIRI: Wil] the Minister of INDUS-
TRY be pleased tg state:

(a) the quota of mutton tallow
fixed for supply to West Bengal's
soap manufacturing units during the
year 1979-80 ang the actual supply
made in the year;

(b) whether it 1s 5 fact that the
tallowy meant for West Bengal has
been shifted to Bombay port and jf
50, the reasons therefor;

(c) whether the quota of tallow
markeq for West Bengal for the year
1980-81 hag been supplied in full or
in part; and

(d) whether the State Trading
Corporation is insisting that the West
Bengal Small Industries Corporation

BHADRA 4, 1903 (SAKA)
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accept 250 tons of rotten gnd moist
mutton tallow stored in the State
Trading Corporation's tanker at Cal.
cutta port?

THE NMNINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWAR):
(a) The Position, is ag under:

Allocation .. 4027 MT
Quantity offered 2387 MT
Quantity lifted 1826 MT

(k) No, Sir.

(c) The allocation for 1980-81 has
not been offered ag yet.

(d) Th, State Trading Corporation
has offereq 250 MT of below speci-
ficationg muftton tallow to the State
Government which is over and gbove
the normal allocation.

Solar Energy
1450. SHRIMATI MADHURI
SINGH: Will the Minister of

SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Union Government
have promised financial and technical
assistance to thy State Governments
for ecomomic utilisation of solar
energy;

(b) if so, the detailg thereof; and

(¢) the financial assistance, State-
wise proposed to b, made available
during the current financial year?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRO-
NICS AND ENVIRONMENT (SHRI
C. P. N, SINGH): (a) to (¢) State
Governments have been asked to
promote ,on a large-scale, the deve-
lopment ang utilisation of renewable
energy devices ang systems; includ-
ing those base directly on solar
energy. Technica] assistance in
this area is being provided by the
Commission for Additional Sourcee
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of Energy (CASE). In furtherance
of this objective, demonstration units
based on renewable energies are
beiny set up by CASE in all the
States, which will be financed by
CASE. Fiscal incentivegs have also
been announcedq for the producer as
well ag users, to promote the produc-
tion and utilisation o renewable
energy devices and systems, No di-
rect financial assistance to the various
States ig contemplated at thig stage
with regard to large scale implemen-
tation of programmes for use of re-
newable sources of energy. A sum
of Rs. 50 croreg hag been allocated
to the Ministry of Agricultur, for
providing Subsidies for the installa-
tion of biogas plants in various States
on 3 large scale during the VIth
Plan period.

20-Point pconomic Programme

1451. SHRI GIRIDHAR
GOMANGO:

SHRI JAI NARAIN ROAT-

Will the Minister of PLANNING
L. pleaseq to state:

(a) whether his Ministry askeg the
States to prepare the schemes, pro-
grammeg and to provide ‘funds for
20-Point Economic Programmes:

(b) if so, the progresg ang achicve-
ments made by the Stateg in the year
1980-81, State-wise and programme-
wisg therefor;

(¢) whether the States constituted
the implementation Committees at
State and District levels;

(d) if not, the reasons therefor;
and

(e) the new guidelines issuedq by
hig Ministry with particular refe-
rence to the 20-Point Economic Pro-
grammes?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) The
20-Point Programme hag been one

AUGUST 26, 1981
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of the important guiding factors in
the iormulation ¢f the Sixth Five
Year Plan, 1980—85 ag well as the
Annual Plans for 1980-81 ang 1981-
82. Suitable schemes and program-
mes in respect of the items of the 20-
Point Programmeg which are covered
by the Plan as well as the financial
provision for the same are included
in the Plan,

(b) Some items of the 20-Paint
Programme have already been imp:e-
mented. Appreciable progress in
implementing the remaining items
was made in 1980-81.

(c) and (d). It ig for the State
Governments to determing their own
procedurecs ang organisational
arrangementg for the implementation
of the 20-Point Programme. As such,
the information asked for ig not avail-
able in the Planning Commission.

(c) No separate guidelines have
been issued by the Planning Commis-
sion in respect of the 20-Point Econo-
mic Programme, Haowever, the
Scheme and Programme relating, to
the various points which ure in-
cluded in the Plan were covered by
the guidelines sent by the Planning
Commission in regard to the  for-
mulation of the Sixth Five Year
Plan, 1980—85 as well as the Annual
Plans.

Regions-wise Industria]l Licences

1452. SHRI SAMAR MUKHERJEE:
Will the Minister of INDUSTRY be
pleased to lay a statement showing:

(a) what is the share of industrial
licenceg in percentage for eastern,
western, northern and southern
regions during the last five years;
yedr-wise; and

(b) the steps taken to remove dis-
parties in thig matter?

THE MINISTHR OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
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(a) The percentage share of variouszones in the total number of Indus-
tria]l Licences, issued during the lastflve yearg is given below:

Percentage Share

Zon: 1976 1977 1978 1979 1980
Eastern 12.1 1.2 10.6 10.3 7.2
Western . . 35.3 40.8 42.7 42.7 40.8
Northern 13.0 13.7 13.0 12.6 13.0
Southern 27.1 23.1 22.4 21.4 27.5
Centra 11.0 9.4 9.6 11.0 10.0
North Eastern . . 1.5 0.6 0.3 0.5 1.1

(b) Government attaches great
importance t{o balanced regional
development of the entire country so
that disparities in level oy develop-
ment between different regions are
progressively  reduced. National
Committee on the Development of
Backwarg Areas set up by the Plan-
ning Commission under the Chair-
manship of Shri B. Sivaraman,
Former Member, Planning Commis-
sion to formulate appropriate gtrate-
gies for effectively tackling the pro-
bleme: of backward areas, has submit-
ted ity report on ‘Industria] Disper-
sal’, which is under examination in
Plattfiiiy Commission in consultation
with the State Governments and
concerned Ministries,

2. As part of the new sirategy for
structurally  integrated  industrial
development, it is proposed to estab-
lish a chain of Nucleug Plantg in
industrially backward areag of the
country, The State Governments
were invited to identify  districts/
areag for launching the programme as
they would be in the best position to
integrate this programme within their
overall industrial and infrastructure
development efforts. 51  districts/
areas have -o far been identified by
the Stat, Governments of 17 States
for initiating this programme. Nine-
teen Task Forces have been get up to
report on project possibilitie= based
on local resourceg or otherwise that
wou'd have maximum jnfrastructural

needs to Support the programme. S0
far five Task Forces set up in four
States have submiftted their reports.

Spzcial facilities, ag cnumerated
below are also being provided by the
Centra] Government to encourage the

establishment of industries in the
backwarg areas.
(i) Concessional re-finance

scheme of industrial Development
Bank of India.

(ii) Central Investment Subsidy.

(iii) ITncomg Tax Relief.

(iv) Consultancy for Technical

Services.
(v) Interest Subsidy,

(vi) Special facilities for import
of raw material.

(vil) Supply of machinery on
concessional terms by the National
Small Industries Corporation,

(viii) Transiort Subsidy, ete.

Organisation of ico-Development

Camps
1453. SHRI 'HARINATH MISRA:
Will the PRIME MINISTER be

pleased to state:

(a) whether it is a fact that the
Department of Environment have
recently organised or Ppropose to
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organise eco-development camps
with a view to involve youths in
several parts of the country;

(b) if so, the total number of
youths who have Dparticipated or are
expected to participate in Such camps
and the amount of money proposed

to be spent thereon as also the
physical targets for each of the
camps;

(¢) the area cxpected to be re-
claimed from salination and water-
logging, the varietieg of seedlings
planted in each State and the insti-
tutiong which participated or are ex-
pecteg to participate in these camps,
and;

(d) the main aims and objects of
the Department?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
ANp TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRj C. P. N.
SINGH): (a) The Department of
Environment extended financial sup-
port to official and non-official agen-
cies for organising eco-development
camps involving youth in several
parts of the country.

{(b) An estimateg 23 thousand
youths participateq in the eco-deve-
lopment camps organised by the
National Service Schemeg of the
Ministry of Education. A sum of
about Rs. 12 lakhs has been committed
by the Department for reimbursing
the expenditure on {iravel cost of
studentg attending these camps. Be-
sides, approximately 300 youthg parti-
cipateq in the camps organisegq by
voluntary organisations, The physical
targets varied from camp to camp.
These include clearance of lakes,
monitoring and analysing of pollu-
tants, plantation of trees and stabili-
sation of slopes. Detajled reports are
awaited from orghnisers,

(¢) No camp was organiseq for
reclaiming land from salinity. Only
one camp Wag organised in water-
logged areas of Hoshangabad district
in Madhys Pradesh through volun-
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tary organisation, Bamboo, Eucaly-
ptus, Kababul, Koha, Neem, Jammun
Karanj, Teak, etc, were planted and
the volunteers from the Gandhi
Peace Foundation, Save the Soil
Campaign, Hoshangabad, Gram Seva
Simities of local villages, Nefiru
Yuvak Kendra, Hoshangabad, Yantra
Vidyalaya, Bardoli, Dasholi Gram
Seva Mandal and Tangsa Gram
Swaraj Mandal, etc., prticipated.

NSS Camps Were organised at
varioug sites in the States of Orissa,
Andhra Pradesh, Tamil Nadu, Uttar
Pradesh, Karnataka and Maharahtra.

The {ollowing Voluntary Organi=-
sations organised the campg ag be-
low:—

1. Gandhi Peace Foundation &
Sucheta Kriplani Shiksha Wiketan,
Jodhpur & Bishonol’s organisation
from Jodhpur District, Campg in
village Manaulao and Phalattj in
District Jodhpur—Plantation of
Trees suiting to Arid Climate.

2, Udaipur Environmental Action
Group & Zoology Deptt. of Udaipur
University.

Monitoring and Analysing Pollu-
tants being added to the main lakes
of Udaipur.

3. Dasholi Gram Swaraj Mandal
Gopeshwar—Chamolig [District.

. (a) Raising Nursvries of Fruit
and Non-fruit Trees, (b) Planting
Trees, (c) Stabilising hill siopes.

(d) The Department is the fécal
point for all matters relating to the
protection of the environment in the
country.
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Opening of Sub-Regional P.F. Offices
at Dnl'iaﬁlinc, Siliguri and Jalpaiguri

Aty

1455. SHRI SUBODH SEN: Wil
the Minister of LABOUR be pleased
to state: e

(a) whether Government have re-
ceived any representation for opening
three Sub-Regiona] Provident Fund
Offices at Darjeeling, Siliguri and
dalpaiguri in West Bengal; and

(b) ir s0, whether Governmnt have
taken any decision?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRL.
g.@.-r; 'RAM DULAR] SINHA): (2)

(b) A Sub-Regional Office is
tunctioning at Siliguri since Febru-
aty, 1977, There is 4 proposkl fo open
a Sub-Regionil OMté at Jalpaiwuri,
which is bdng examined. Therk is dt

to open a Sub-

i Barjedling.

Reaional

Written Answers 110

duﬁhﬁcﬁmﬁn il L
fawet e e & wET
wiwey fafir aar wfardt
T AT e W T

1456. =7 & WX wai : FqT
HW WAl I SATY #Y 39T FLO fa :

(%) 31 9F1E, 1981 aw fodr
A7 g8t F 05 IW-AIT J99 fanw
faeg fo 9w a w7 fawrer Paes 9ol =
¥ s wirss fafy qur safsrd
ey @At e Y fradt ofw ssmar

@;
(=) == fasfi 3 fd2way awr

wag-fadmsr & fasg =av g
w1 af W< sa% wqr gfeomw fassr;

() FrrERaIETNEATT WAy H
FE FTAAE aT a1y fouy soaw
e d sATAUT IR famEr a 9);
0T

(w) afz gf, @ wedded saTr

L mE?

a7 wuwew ¥ oo wet (et
™ g fegn) (%) &
(F)- gI=TOFA ¥} AT 7E g WX AH
9T ® AT 9T WEr § @ T ArgA)

Separate Ministry for Schedule@
Cistes/Tribey
1457. SHRI A, C. DAS:
SHRI ATAL BIHAR] VAJ-
PAVYEE:
SHRr SURAJ BHAN:

Will the Minister ef HOME
AFFAIRS be pleased to state:

{(a) whether it is a fact that the
Union Government are contemplating
to form a separate Ministry for tfie

Stheduleqd Castes and  Scheduled
Tribes like that the erstwhile
Ministry of Rehabilitdfion;
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(b) if so, the time by which Gov-
ernment propose to have it; and

(e) it not, the reasons why?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFTAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). The Ministry is consi-
dering a proposal to set up a Depart-
ment within the Ministry of iHome
Affairg for dealing with matters con-
nected with the development of Sche-
duled Castes and Scheduleg Tribes.
It cannot be gstated 3s to when the
proposal will actually materialize.
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Functioning of HPC,

1459. SHRI MUKUNDA MANDAL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether he is aware that the
way the HPC (Hindustan Paper
Corporation) has beep functioning
during the past few yearsg is totally
disappointing; and

(b) if so, the
having a full time
Managing Director in
ration?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) The progress of implementation
of the on-going projects of the
Hindustan Paper Corporation has not
been satisfactory, and the question
of reorganising the Corporation to
make its functioning more effective
hag been taken up.

reasons for not
Chairman and
the Corpo-

(b) Government is trying to select
a suitable person to head Hindustan
Paper Corporation early.

Setting up of Industries in  Puralia
and Midnapore

1460. SHRI R. P. DAS: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether a Task Force was
sent to West Bengal by hjs Ministry
to conduct techno-economir surveys
in two districts, namely Purulia and
Midnapore, twe backward districts of
the State;

(b) if so, the salient features of
the report of the Task Force; and

(c) Government’s reaction thereto?

THE MINISTER OF INDUSTRY
(SHR] NARAYAN DATT TIWARI):
(a) No Sir,

(b) and (c) Do not acjse,
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Constrnction of s Guest House at
Hindustan Cables Ltd,, Rupnarayanpur

1482, SHR; KRISHNA CHANDRA
HALDER: Will the Minister of
INDUSTRY be pleaseq to state:

(a) whether a guest house is to be
constructed at  Hindustan Cables

1.td., Rupnarayanpur;

(b) whether it is also a fact that
already there is a big guest house
at Hindustan Cables Ltd;

(c) if so, reasons behind the cons-
truction for another new guest house
when the workers and employees ar€
not getting quarters even after 18/20
years; and

(d) the reaction of Government
‘thereto?
THE MINISTER OF INDUSTRY

{SHR] NARAYAN DATT TIWARD:
(a) to (d). There is no proposal for
construction of g new Gues{ House.

M/s. Hindustan Cableg Lid,
Rupnarayanpur, have already a Guest
House and are considering adding
couple of more rooms to this Guest
House as the present accommodation
is stated to be inadequate.

Restrictions for Employment on
Residential Considerations

1463. SHRI SKARIAH THOMAS:
SHR] K, P. SINGH DEO:

Will the Minister of LABOUR bhe
pleased to stafe:

(a) whether Government inteng to
+remove the residential and other
restrictions imposeq by the State
‘Employment Exchanges in different
States; and

(b) if so, the detatlg thereof?

THE MINISTER OF STATE IN
“THE MINISTRY OF LABOUR (SHRI-
MAT; RAM DULARI SINHA): (a)
Yes, Sir.
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{b) The matter is under examui-
nation of the Government.

Amount of Pension paid to Freedom
Fighters

1484. SHRI LAKSHMAN MAL-
LICK: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) what isg the total amount of
pension paid to the freedom fighters
and their families during the last
three years, year-wise and State-wise;

(b) whether in view of high prices
prevailing in the country, Govern-
ment propose to raise the amount of
pension to these persons; and

{c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (¢). The monthly amount of
pension under the pre-liberalised
Pension Scheme prior to 1-8-80 was
Rs. 200/~ in case of living jreedom
fighters and Rs. 100/- in case of their
widows with additional Iis. 50/- for
each unmarried daughter subject *o
the umit of Rs. 200/-. After liberali-
sation  effective from 1-8-80 the
monthly quantum of pension has been
enhanced by Rs, 100/- and conse-
guently a pension of Rs. 300/- pm.
is granted to a living freedom fighter
and Rs. 200/- p.m. in cases of widows
with additional of Rs. 50/- for each
unmarried  daughter subject to a
maximum Rs. 300/- p.m. The pension
under Swatantrata Sainik Samman
?ensiOn Scheme is granteq uniformly
in all States/U.T. Administrations.
The annual expenditure incurred on
implementation of this Scheme for
the years since 1978 js as below:

mm———— - - e -

Year Epxenditure in crores

1978-79 23.00

1979-80 23.00

1980.81 32.00 -:-
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The estimated expenditure during
the current financial year is Rs, 36.00
crores,

There is no proposal at present tor
further raising the pension granted
by the Central Government.

Review of Minimum Wages in
Unorganised Sectors

1465. SHRI SATISH AGARWAL:
Will the Minister of LABOUR be
pleased to state:

(a) the response received from
various State Governments with re-
gard to Centre’s instructions to review
the minimum wages paid to workers
in unorganised sectors; and

(b) has the Central Government
made suggestiong to the States as to
the rate of wages and its periodic re-
view in keeping with the price rise?

AUGUST 26, 1981
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
The position in regard to review/
revision of minimum wages in the
unorganised sector ig indicated in the
statement attached.

(b) In the Conferencg ©0f State
Labour Ministers held in July, 1980,
it was recommended that minimum
wages should be reviewed and revised,
if necessary, Once at least in
two years or on a Tise
of 50 pdintg in the ConsSumer price
indéx mumber, whichever ig earljer.
Recommenddtiong of the Conference
Wwere communicated to th, State Gov-
ernments in August, 1980 for follow-
up action. However, no specific sug-
gestion was made in regard to the
rates of wages.

Statement

Information regarding re11sion of mimmum wages in unorganised sector in States/Union Terrilories after Labour

Ministry Conference helt in Fuly, 1980

SI,No. Name of the State/Union Territory

No. of No. of No. of

empley-  Fmplov-  employ-
menfs ments ments
where where where
revision  proposal revision

has taken regarding 1s unde:

place revisiont  conside-
tl;:;sﬂ_l:;n ration
1 2 3 4 5
1 Andhra Pradesh 11 6
2 Assam 4 1
3. Bihar . 6
4. Gujarat 1 |
S. Himachal Pradesh 2 1 .
6. Karnataka . . 16 .
7. Kerala . . . 6 4 4
8. Madhya Prades . . . .
9. Maharsshtra . . . . . 14

)
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1 2 3 4 5
10. Manipur 1
11. Meghalaya 3
12. Orissa 2 1 1
!3. Punjab 10
14. Tamilnadu 2
15. Uttar Pradesh 4
16. West Bengal r
17. Andaman & Nicobar Islands 6

18. Chandigarh .
19. Dadra & Nagar Haveli .
20. Goa, Daman & Diu

21. Pondicherrv .

lo

Foreign Collaborations

1466, SHRI SUSHIL BHATTA-
CHARYA: Will the Minister ot
INDUSTRY be pleased to state:

(a) the number of foreign collabo-
ration agreements made during 1978-
79, 1979-80 and 1980-81; separately:
and

(b) the names of the countries and
ehe amount of mohey involved serial-
1y?

THE MINISTER OF INDUSTRY
(SHR] NARAYAN DATT TIWARI):
(a) and (b) Two statements showing
country-wise break-up of the foreign
collaboration proposals approved and
foreign investments, if any, in these
proposals quring the period 1978 to
June, 1981, are attached,
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Statement-II

Country-wise  Break-up of Foreign Investment in the foreign Collaboration Proposals Approved during
the Period 1978 to June 1981

(Rupces  in lakhs)
8.No. Name of the Country 1978 1979 1980 1981
(Jan-June
1981)
1. Austria 12: 00
2. Bulgaria . 4 00
8. Denmark 4 02
4. F.R.G. . 85- go 4427 4672  249-00
5. Holland/Netherlands . .. o- 6o 10° 00 8 40
6. France . 5375 82° 00
2. Finland 336
8. Hong-Kong . . 14 00 17- 00
9. Ireland . . . . . . . . o' 30
7go. Italy . . . . . 11312 108- 20 28- 70
l.l. Japan . 13- 28 .. 170° 00 41-50
12. Mexico 2° 40
18. Spain . .
14. Portugal . . .. 4° 00
15. Sweden 135° 25 13° 00 231° 00
16, Switzerland . 52° g6 20° 00 7' 50 50 00
7. U. K., 49 60 147° 67 97- 01 82* 50
18. U. S. A, 472 31 222° 15 216- go 130 20
29. Non-resident Indians Investment 0" 245 7' 50 . 1I° 10
ToTAL . 940° 665 563-69  892:36  506- 70
Pak firing on Indian Border (b) the number of Indian Sepoys
arrested by Pakistan or Pakistanis

1467. SHRI CHINTAMANI JENA:
Will the Minister of DEFENCE bYe
pleased to state:

(a) the details of the incidents
taken place when Pakistan fireq on
Indian pickets in  different border
areas during the last four months; and

arrested by Indian Border Security
Force during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) There have
been a few cases of unprovokea firing
by Pakistan _border posts on Indian
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border ppsts in  which one Induan
Captain wag killed on the 7th July,
1981.

(b) No Indian Sepoy has been
arrested by Pakistan. One Pakistani
soldier who surrendereq to our border
post is under Indian custody. Three
Pakistani Army personnel who strayed
across into Indian territory were ar-
rested and sent back subsequently.

Performance of Hindustan Salts Ltd.

1468. SHRI NAVAL KISHORE
SHARMA: Wilj the Minister of
INDUSTRY be pleased fo state:

(a) whether the managemen: ot
Sambhar Lake was entrusted to the
Hindustan Salts Ltd., in 1958-59 by
the Central Government;

(b) whether it is also a fact that
the performance of thig undertaking
had been dismal in as much ag that
there haq been no development in
production or installing any salt
based jndustry for which the company
was fprmed; and

(c) if so, whether Government pro-
Pose to conduct any probe in the
affairs of the undertaking so ag to
ensure increase in production of salt
which would provide more employ-
ment to labour and would ensure a
regular permanent source for the
local salt traders?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
{a) Yes, Sir.

(b) Because of the unprecedented
floods in 1975, production WWas
severaly hampered during 1976 to
1979. However, during 1980-81, pro-
duction of salt at 2.94 lac tonnes was
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The company hag received a letter
of intent for a caustic soda plant. Be-
sides, the company 1s now up-dating
the projects for a sodium sulphate
plant and a selt Washery, which had
been deferred earlier due to floods
in 1975.

(c) Does not arise,

Formation of an Organisation ‘SEWA’
under Gandhi Peace Foundation

1439. SHRI K. K. TIWARL: Will
the Minister of HOME AFFAIRS be
pleaseq to state:

(a) whether an organisalion called
SEWA-Delhi (Self-Employed Women's
Association, Delhi) has been formed
in Delhi recently under the auspices
of the Gandhi Peace Foundation;

(b) if so, who are its sponsors and
what ig its composition;

(c) whether it 15 a registered so-
ciety, trust or trade union;

(d) the source of ipcome thereof;

(e) whether any assistance has been
received by SEWA Forq Foundation,
Delhi?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir. An organi-
sation styled ag SEWA, Delhi has
been registered in Delhi on 8-3.81
under the Societies’ Registration Act,
1860 as applicable to Delhi. The So-
ciety has indicated its registereg ad-
dress as c/o Gandhi Peace Founda-
tion, New Delhi,

(b) The names and  addresses of
the members of the Fxecutive Com-

an all time record for Sambhar mittee of the Associatiop are as
Salts. under:—
1. Mrs. Devki Jain . . . . Chairman
19— B, Jawahar N’agar,
Delhi.
2., Smt. Hasina Begum . - R . . . . Vice-Chatm o3

2854, Kucha Chelan,
Paryaganj, Delhi.
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(b) The gross power generation by the operating nuclear power stations

in 1980-61 iz indicated below:—

~— ——

Cross Generation in
Million Units

Tarapur Atomic Power Station, Unit 1

Tarapur Atomic Power Station, UNIT I .

Rajasthan Atomic Power Station Unit I .
Rajasthan Atomic Power Station, Unit II .

*From 1-11-80 to 31-3-81

Total:

1140 412
633- 287

1034 792
193 461

bt T —

3002° 354

————

(¢) and (d). Work on setting up of
six nuclear reactors of 235 MWe each
is proposeq to be taken up during
the Sixth Five Year Plan period. Of
these, sanction for two reactors to
bet set up at Kakrapar in Gujarat
has been issued.

Stodies to replace petrol by alcohol

1471, SHRI D, L. BAITHA. Wil] the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether it is a fact that studies
are going to replace the use of petrol
by alcohol as its substitution;

(b) if so, the progress of such stu-
dies uptodate; and

(¢) whether it has been found fea-
sible chemically and economically?

THE MINISTER OF STATE IN
THE DEPARTMINT OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C. p, N.
SINGH): (a) to (c). Several scientific
and engineering institutiong such as
Indian Institute of Technology, Mad-
ras and New Delhi, Anna University,
Madras, Indian Institute of Petroleum,
Dehra Dun, the Research Wing of the
Mdlan Oj) Corporstion, Faridabad etc.
are actively engaged in studieg relat-
ing to the replacement in the use of

1548 1.8—5,

petrol by alcohol. These studies have
proved the technical feasibility of
using gasohol (20% alcohol-+80%
petro] mixture) ag an automobile fuel
blend without any change in ihe
engine. Higher percentages of alcohol
are also feasible with some changes
in the engine, However, commerciali~
sation in this regard is not being pur-
sued due to lack cf availability of
surplug alcohol, Rasearch anq Deve-
lopment effortg are being directed to-
wards substantially increasing the
alcohol production by improving the
procesg effciencies, using a variety of
feed materialg and increasing their
prodction etc, Alcohol jg an impor~
tant feedstock for the chemica] indus-
try where the demand for it is very

high,

Law and Order Situation in Delhi

1472, SHRI NIREN GHOSH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Govarnment are aware
about the continuoug deterioration of
law and order situation in Delhi which
is reflecting in large instances of robe
beries, abduction of women, rape and
dacoities; and

(b) the figure of such crime during
the Jast one year in Delhi, Bombay,
Madrag and Calcutta?
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in. 1060-61 iy indicated below:—

Cross Generation in
Million Unies

Tarapur Atomic Power Station, Unit 1

Tarapur Atomic Power Station, UNIT II .

Rajasthan Atomic Power Station Unit I .
Rajasthan Atomic Power Station, Unit II .
*From 1-11-80 10 31-3-87

Total:

—

—

(c) angd (d). Wark on setting up of
g8ix nuclear reactors of 2335 MWe each
is proposed to be taken up during
the Sixth Five Year Plan period, Of
these, sanction for two reactors to
bet set up at Kakrapar in QGujarat
has been issued.

Studies to replace petrol by ajeohol

1471. SHRI D. L. BAITHA: Wil] the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state:

{a) whether it i3 a fact that studies
are going to replace the use of petrol
by alcohol as its substitution;

(b) if so, the progress of such stu-
dieg uptodate; and

(c) whether it has been foung fea-
sible chemically and economically?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C. p. N.
SINGH): (a) to (c). Several scientific
and engineering institutiong such as
Indian Institute of Technology, Mad-
ras and New Delhi, Anna University,
Madras, Indian Institute of Petroleum,
Dehra Dun, the Research Wing of the
dian Oj] Corporstion, Faridabad etc.
are actively engaged in studies relat-
ing to the replacement in the use of

548 L85
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petrol by alcohol. These studieg have
proved the technical feasibility of
using gasohoi (20% alcohol+80%
petro] mixture) ag an asutomobile fuel
blend without any change in the
engine, Higher percentageg of alcohol
are also feasible wi‘h some changes
in the engine. However, commerciali-
sation in this regard is not being pur-
sued due to lack cf availability of
surplug alcochol, Research ang Deve-
lopment efforty are being directed to-
wards substantially increasing the
alcohol production by improving the
procesg effciencies, using a variety of
feed materialy and increasing their
prodction etc, Alcohol jg an impore
tant feedstock for the chemica] ihdus-
try where the demand for it is very
high,

Law aund Order Situation in Delhi

1472, SHRI NIREN GHOSH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
about the continuous deterioration of
law angd order situation in Delhi which
is reflecting in large instances of rob=
beries, abduction of women, rape and
dacoities; and

(b) the figure of such crime during
the last one year in Delhi, Bombay,
Madrag and Calcutta?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS:
(SHRI YOGENDRA MAKWANA):
(a) There has been no deterioration in
the law and order situation in Delhi.
On the contrary, there has been a subs-
tential decline jn crime under tte
headg robbery, abduction of women
and decoity during the one year period

RUGUST 26, 1981
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from 1-8-1980 to 91-7-1981, comylared
to the twelve preceding months, There
is, however, some increase in the rape
cases reported in Delhi,

(b) The comparative figures for four
citieg for the year 1980 and first six
months of the current year are in-
dicated in the statement attached.
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Statutory statug for Minority
Commissjon

Ly

1473, SHR] G, M, BANATWALLA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whethe, Government are aware
of the rising demand for giving the
Minority Commission a Constitutional/
Statutory status; and

(b) it so, the decision of Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)Y:
(a) and (b). There hag been a demand
to thjg effect and the same ig still
under consideration of the Govern-
ment,

Boundary Pillars removed by Bangla-
desh Authorities in Meghalaya

1474. SHRI RASHEED MASOQOD:
SHRI RAM VILAS PASWAN;

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it ig a fact that several
boundary pillars were recently re-
moved by the Bangladesh authorities
in the West Khasi Hill District in
Meghalaya grabbing a vast area of
land having huge deposits of lime
stone;

(b) if so, the detajlg thereof; and

(c) the
thereto?

reaction of Government

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI YOGENDRA MAKWANA):
(a) and (b). According to informa-
tion available with the Government,
there has not been any deliberate re-
moval of boundary pillars by Bangia-
desh authorities in the West Khasi Hill
digtrict in Meghalaya. Bangladeshis
are operating some lime-stone quar-
rles on their side, but close to inter-
national border. It has come tg the
notice of the Government that Bang-
ladesh bas contravened an under-
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standing that lime stone quarry
will not be carried out with-
in 30 feet of the international
boundary, ag it disturbg the stability
of the pillars. Severa] boundary pil-
larg have been damiged or dislocuted
due to quarrying activity conducted
very close to the international border.

(¢) The Government of India have
proposed that a joing team of experts
from both sideg should visit the site
as early as possible to ensure the safety
of boundary pillars and to avoid pes-
sible lang slide erosiong and other
adverse consequences resulting from
indiscriminate blasting of the quarries.
Reply from Bangladesh Government is
still awaited.
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Deaths ip Slate Pencil Industry in the
country

1476. SHRI TRILOK CHAND: Wwill

the Minister of LABOUR be pleared
to stafe:

(a) whether Governmen: have
made any exercise to find out the
annua] death rate of the workery in
the slate pencil industry in the coun-
try by contracting cosis;

(b) if so, details thereof: and
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(¢) the stepg'faken by Government
to improve the workmg conditions in

“tkd industry to minmise the death rate

"RAM DULARI SINHA):.

of the workers"

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
(a) and (b).
(i) Zonal Director for SC/ST, Bhopal
under the Ministry of Home Affairs
hag conducted a study-on the health

~*hazardg® in the slatie pencﬂ industry

of Mandsaur District (MP) durmg
March, 1980.

(ii) Mahatma Ganahi Government

“Memoria] Medical College, Indore also

conducteg a study of ventllatory func-
tions and sputum eytology in workers

of slate* pencil industry of mandsaus.

“nished by+“the State

;Wn by the State
Madhya Pradesh:

According to the information fuc-
Government of
Madhya Pradesh, the number of
workers who died due to silicosig is
1 in 1979, 2 in 1980 and 3 in 1981

stepg -have been
Governxptgr:t of

(c) Following

(1) ‘A Medical Board has heen
constituted to éxamine workers.

(ii) F?h*ov og Act, 1048 has
made appllcable to all unitg manu-
facturing ‘slate pencils.

been

“ % (iii)’ Publicity vegarding nature,
c@ses and ~ prevention of silicusis
disease hag been gwen amongst
employees and employers. - :

(iv)- Dust- suppression machines
have been installed iy the factories.

(v) Prosecutions -have also been
launched for violationg - of the Facto-
ries Act, 1948 .

_Proinptibn of Expor{ Oriented
Tndustries

1477. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of INDUSTRY

3 be pleased to state:

(a) whethey ~Government have
decided to promote  export oriented

BHADRA 4, 1903 (SAKA)
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industrieg en a selective basig tp shif.
their units to the ports or in proximty
of the port;

(b) if so, the’ Hefalls of the decision
taken; e ;

(c) which of the in"di’xstries have
applied for -permission. to shift; and

(d) the detaﬂs of the industrieg to
whom permxsszen has suice been
granted? z

£ <

THE MINISTER Op INDUSTRY
(SHRI NARAYAN DATT  TIWARI):
(a) to (d). While on’ policy -decision
of this nature hag been taken, appli-
cationg from the followmg parties
engaged in the manufacture of Steel
Tubes/Pipes were recently received
seeking permission to ghift part of
their existing capamtles to places
neay the ports: :

(1) M/s. Bharat Steel Tubes Ltd,,
New Delht. 5

(2) Ms, Ajanta Tubes, New Delhi,

(3) M/s," Jindal * Pipeg '(P) Litd,
New Delhi. iy 3 >

"+ (4) M/s. Shekhar Tubes .- Ltd,
-u(- CasCy 01 _yuu.w.ca .Lu\.uuauc"' dt

Sr. Nos. 1,:2 and 3 are being

finalized. Ciled¥ : s

Tamang Community

1479.  SHRI . SUBRAMANIAM
SWAMY: Wilj~the Minister of HOME
AFFAIRS be pleased- te-state:

(a) whether Governme‘nt -are exa-
mu}mg the possibility of includihg the
Tamang Community in the class1ﬁed
list of Scheduleg Tribes; and

(b) whether Government have re-
ceived objections from scertain .quar-
terg in thig 'regard"

THE MINISTER OF STATE IN THE
MINISTRY . OQF “HOME AFFAIRS
~ (SHRI YOGENDRA MAKWANA):
(a) No,: Sn‘ Tarse

(b) Dm “not arise.

M)
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Gap between allocation and supply of
Raw Materials

1480. SHRI SOMNATH CHATTER-
JEE: Wil] the Minister of INDUSTRY
be pleased to state:

(a) whethey Government are aware
about: the wide gap between the alio-
cationg and the actua] supply of raw
materials to States for small scale
industrial units;

- (b) whether it ig also a fact that the
quantity that ig offereq is not always
supplied;

(c) if so, details thereof and the
State-wise allocation and supply of
raw materials during the last three
years; and

(d) the detaileq steps taken by Gov-
ernment to remove the gap between
the allocation ang actua] supply?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARD):
(a) to (¢). In rlation to small scale
industries, the Central Government hag
‘arranged for the allocation and supply
of iron and steel, mutton tallow and
paraffin wax. The State-wise alloca-
tions ang 'supplieg "of: these "items
during the last three yearg ig at- An-
nexure 1 to III. [Placed in Library.
See No. LT-2706|81],

(d) The Import Policy has been
liberalised to allow import of certain
categorieg of iron and stee] and che-
micalg like PVC, caustic soda, soda
ash, etc, under OGL. Furthermore, a
proposa] for creation of buffer stocks
mainly. for iron and steel ig being
worked out.

Harijans and Adivasis living below
Poverty Line

1481. SHRI JAGPAL SINGH:
SHRI TRILOK CHAND:
SHR] MANGAL RAM PREMI:
SHRI RAM VILAS PASWAN:

) SHRI CHANDRA DEV
! VERMA:
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SHRI RAJNATH SONKAR
SHASTRI:

SHRI MOOL CHAND DAGA:

SHR] MOHAN LAL PATEL:

Wil] the Minister of PLANNING be
pleased to state:

(a) whether Government are aware
of the survey conducted py the centre
of Research of New International
Order, Madras, with regard to the
Harijans and Adivasig living below the
poverty line in ~ Koraput, Orissa
against the State average and = All
India average; if so, details thereof;
and

(b) whether Government op any
other agency hag conducteq similar
survey in respect of SC/ST and other
weaker sections in pacticular living
below the ' poverty line against the
States average and nationaj- average
in other parts of the country; if so,
detailg thereof and *he steps taken by
Government to bring -about:improve-
ment in their economic and social
conditions?

THE MINISTER OF PLANNING
(SHRJ S. B. CHAVAN): (a) and (b).
The requisite information jg being
collected and will be laid on the Table
of the Lok Sabha ‘when Treceived.

Increase in production by
Multinationals

1482. SHRI XAVIER ARAKAL:
Wil] the Minister of INDUSTRY be
pleaseq to state:

(a) how many multinationalg have
unlawfully increased their production
capacity;

(b) who are -“these * multinationals
and the period in which "this illegal
production is carried on;

(¢) whether these multinationals
have been given fresh licenceg for
these products;

(d) if so, how many licences grant-
ed and when;

(e) the action taken for the period
when ‘illegal "« production ‘or capacity
wag increased- by these firms;
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(f) how many other firms have
zesorted to illegal production capa-
city; and

(g) the action takep against them,
if any?

THE MINISTER OpF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) to (g). While no specific exercise
hag been carried out by Government
to determine the excesg capacities
created, or undey utilisation of licens-
ed capacities, production by some
undertakings, including multinationals
in so far as they refer to FERA com-
panies, has not been in line with the
licensed capacity. With a view to
stimulating indusiria] production to
subserve the hational interest espe-
cially in crucia] aress, government
have notified procedures for recogni-
ing installed productive capacities. In
the light of thisg position, no question
arises per se, of government legalis-
ing excesy production. Government’s
objective in terms of the Industrial
Policy of July, 1880, continues to be
optimum utilisation of capacity and
maximising the production within the
framework of* government's socio-
economic policies. In pursuance of
these mesasures for permitting auto-
matic growth and for recognising in-
stalleg capacities in the core, basic
and export oriented industrieg have
been announced while at the same
time protecting the interest of smail
industries. In the case of FERA
units, automatic growth or recogni-
tion of jinstalled capacities would be
subject to the usual clearances,

Separaton Allowance to Armed Forces

1488. SHRI SUNIL MAITRA: Will
the Minister of DEFENCE be pleased
to state:

(a) the quantum of Separation
Allowance granfed to the armed
forces when they are posted to re-
mote border areas;

(b) the basis. of granting such
sepaation Allowances;

BHADRA 4, 1508 (SAKA)
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(c) whether Government consider
it reasonable tp substantially increase
the Separation Allowance to the
memberyg of armed forceg who are
posted to remote areag and altitudes
of more than 11000 feet;

(d) if so, the stepgy Government
propose to take to increage their
allowances; and

(e) it not, the reasong therefor?

THE MINISTER OF STATE IN
TBE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
The quantum of Separation Allow-
ance granted to the Admed Forces
officers when posted to remote fleld
service areag ig Rs. 70/- p.m.

(b) Separation Allowance is grant-
ed to married officers in declareq field
areag where families are not permit-
ted to accompany.

(c) Remoteness or altitude of an
area is not relevant for grant of
Separation Allowance. High Altitude/
Uncongenial Climate Allowance is
admissible to Service personnel for
service in defined areas with alti-
tudes of even less than 11000 feet in
field service concesgional areas whith
ranges from Rs. 50]-for a sepoy to
Rs. 200/- for a Lt. Col. and above.

(d) ang (e). Separation Allowance
was initially admissibe at the rate of
Re. 50/. p.m, which has been in-
creased to Rs. 70]- p.m) gince 1968.
There is no proposal for further in-
creasing the Separation Allowance at
present,

Lictnve, granted te big Industries for
potting up of indusivies ia Backwand

Areay

1484. SHRI JAGDISH TYTLER:
Will the Minister of INDUSTRY be
pleased to state:

(a) the total numbher of applica-
tions fgr industrial licences for setting
up of industriegs in backward areas
along with the total number of such

Henony granted ¢ill March, 1881;
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(b) the number of licences granted
to large industrialists which have
come forward in the national effort to
industrialise the backward areas; and

(¢) the measures Government pro-

pose to take by way of awarding
incentives for the rapid industraliza-

tion of these backward areas.

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) 1025 Industrial Licence applica-
tions were registered during 1980 and
1981 (up to 31-3-81) for setting up of
industriegs in backward areas.

During the year 1980-81, the
following number of approvals were
granted for location of unit in back-
ward areas:

1980-1981 (up to 31-3-81°

—emane

Number of Lntters
of Intent Issued 415 76

N imber of In-
d sstrial Licences
issued 147 35

(b) During the years 1980 and 1981
(up to March, 1981), 49 letterg of
Intent and 19 Industrial Licences
were granted to undertakings regis-
tered under the MRTpP Act for loca-
tion ot unitg mn tne backwarg areas.

(c) A new strategy based on the
recommendationg of the National
Committee on the development of
backwarg areas set up by the Plan-
ning Commission ig under formu-
lation.

As part of the strategy for struc-
turally integrated industrial develop-
ment, it ig proposed t¢ establish 4
chain of nucleug plants in indus-
trially backward areas of the country.

The existing facilitiey to encourage
establishment of industrieg in the
backward areas by the Central Gov-
ernment are ag follows:—

(i) Concessional re-finance stheme
of Industrial Develoment Bank of
India.

(i) Central Invesiment Subsidy.

AUGUST 26, 1881
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(iii) Income Tax-Relief,
(iv) Consultaney for Technieal
Services.

(v) Interest subsisdy.

(vi) Specia] facilities for import
of raw material.

(vii) Supply of machinery on
concessional terms by the National

Small Industrieg Corporation.

(viii) Transport Subsidy ete.
Setting up of Nucleus Industries

1485. DR. KRUPASINDHU BHOI:
Will the Minister of INDUSTRY be
pleased to state:

(a) the names of the places in each
State where industrial nucleug have
been set up;

(b) the names of the places propos-
ed by each State Government to set
up industrial nucleug in future;

(c) the criteria laid down by the
Centre for deciding the backward-
ness of g district for the purpose of
setting up of industrial nucleus;

(d) whether the Central Govern-
ment are satisfied with the districts
chosen by each State for setting up
industrial nucleug keeping n = view
the backwardnesg of the area; and

(e) whether the Central Govern-
ment have deputed any official team
to ascertain the backwardneggs of the
proposed district where industrial
nucleuys have been set up or are pro-
posed to be set up, before giving per-
mission for the same?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) to (e). As part of the new strategy
for strucually integrated industrial
development under the nucleug plant
programme, State Governments were
invited to identify districts/ereas for
launching the programme ag they
would be in the best position to
integrate this programme within their
overal industrial asd infrastructure
development efforts.
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A statement showing' the districts/
areas identifled by State Govern-
ments for initiating the programme is
enclosed.

Ninteen Task Forces have been set
up to report on project possibilities
based on local resources or otherwise

that would have maximum linkages
it with ancillary and small scale
development, anq also to assess the
related minimum infrastructural
need to support the programme. So
far five Task Forces set up in four
States have submitted their reparts.

Statement

¥. Andhra Pradesh

2. Himachal Pradesh

3. Orissa . . . . . .

-4. Punjab . . . . . .

5. Bihar . . . . .

6. Gujarat . N . . .

4. Haryana . . . . .

8. Jammu & Kashmir . .

9. Karnataka . . . .

10. Kerala . . B

11. Madhya Pradesh . .

12. Nagaland . . . .

. . Out of the three districts identified, oiz.
Anantzpur, Medak and Srikakulam, the
Task Force has already reported in res-
pect of Medak., The other two districts
are being taken up.

In respect of Kangra, Solan and Sirmur
districts the Task Force has submitted its
report which is being followed up in
consultation with the State Government.

In respect of Puri (Chandak area) the Task
Force has submutted its report which is
being followed up. In respect of Bolangir,
Kalahandi, Dhenkanal and Mayurbhanj
districts  identified by the State Govwt,
the Task Force is at work.

In respect of Amritsar (Goindwal Sahib) the
Task Force has sumitted its report which
is being followed up. Hoshiarpur,
identified by the State Government is
also being covered by a Task Force.

In respect of Madhubani and Palama,
districts identificd by the State Gowvg
the task force is at work. ’

. The State Govt. had identified Kutch,
Amrelt and Qq‘v}v'l-anﬂ'\-“ nana AF whisak
was eligible to Capital Investment subsidy.
The State Government was requested Lo
rcconsider the matter and their final
reply  is awaited.

In respect of Mahendragarh and parts of
Hissar & Jind Dastricts identified by the
State Govt. the task force is at work.

In respect of Baramula & Udhampur
districts identified by the State Govern-
ment, a task force is at work.

In respect of Tumkur, South Kanara,
Gulbarga and Belgaum, identified by the
State Government, task force is at work.

. In respect of Alleppey and Malapuram
districts identified by the State Govern-
ment, the task force is at work,

. In respect of Sidhi and Jhabua districts
identified by the State Government, the
task force is at work.

o respect of Mon and Tuensang districts
identified by the Statc Govcrnment, the
task force is at work.



147 Written Answers

33. Maharashtra

14- Rajasthan

15. Tamil Nadu . . . . .

16. Uttar Pradesh . . . . .

17. Went Bengal . .

Bxpansion of capacity by Private
Indusiry

1486. SHRI P. K. KODIYAN: Wil
the Minister of INDUSTRY be
pleased to state:

(a) whether a number of industries
fn the private sector have been ex-
panding their installed capacity
without proper sanction by Govern-
ment; and

(b) if so, what action has been
taken to prevent such illegal expan-
sions by private industtial units
during the years 1980 and 1881 so far?

THE MINISTER OF INDUSTRY
(BHRI NARAYAN DATT TIWARI):
(a) and (b). While no specific exer-
cise hgg been carried out by Gov-
ernment to determine the  excess
capacities created or under utilisation
of licensed capacities, production by
some undertgkings in the private
pector has not been in line with the
licensed capacity. With a wview to
stimulating industrial production to
subserve the national interest egpe-
cially in crueial aress, Government
have notifled procedureg for recognis-
ing installed productive capacities, In
the light of this position, ne question
ariges per se, of government legalising
excess production. Government's ob-
jective, in terms of the Industrial
Policy of July, 1980, continuey to be

AUGUST 26, 1881
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In respect of Aurangabad, Chandrapur mﬁ
Ratnagiri districts identi by

&uek overnment, the task foree is u
‘Work.

In respecl of Jodh Churu, Nagaur and

Bhilwara  districts ~ identified by the

Stal: Government, the task force is at
work.

In rcsyect of Puddukotai in Puddukotai

district & Dindigul in Mndum district.

identificd by the State Government, the
task force is at work,

In respect of Ballia, JThansi, Almora, Basti,
Faizabad, Rae-Bareilly & Lalitpur district
identified by the State Government, the
task force is at work.

In respect of Jalpaiguri and Bankura
districts identified by the State Govern-
ment, the task force is at work,

optimum utilisation of capacity and
maximising production within the
framework of government’s socio-
economic policies. In pursuance of
these, measures for permitting auto-
matjc growth ang for recognising ins-
talled capacities in the core, basic and
export oriented industries have been
announced while at the same time
protecting the interest of small
industries.
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Uniforms to Employees of Cantonment
Boards

1488. SHR1 ANANDA PATHAK:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it I3 g fact that the
employees gf Cantonment BEoarg are
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not getting the same paitern of uni-
forms as are granted in the Canton-
ment Boards situated in th2 Hill Areag
of Northern/Western and Central:
Command; and

(b) iy so, the action taken or pro-
posed to be taken for granting the
same pattern of the uniforms to the
Cantonment Board employees in Jala-
pahar and Lebong?

THE MINISTER OF §STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) It is proposed to issue suitable
guidelineg for introducing uniformity
in scale, pattern and eligibility to uni-
forms for Cantonment Boards em-
ployees all gver India.

wret ST ot aite dndt o
gefwre sroditase o wrds

1489. it oty wrf v : v
I Gt ap Far aF gar w4 Fa e

(%) wra &Kzv wedtwr  agr
TN guE gEdlaT STTERI 97 OR
ax feaMt ganifw @w ® afd,
TN fradenfm siwa @ §;

(®) @ v forwd ¥ arfes
ST ¥ g fewAr

(7) ®av g & sl W) ad &
sre-g & ar gt TeA? agat § s
feaar ww Wi i g€ ; W

(W) orfr §IX % v wTU §
Wiz qg ghefewa w74 & fog o¥AY
frew ww ufaa &%, w67 A AT
wy B E;
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e Rt (oft avcarr war frar?)

(®) wwqar ¥ frdwr 5 wf Fa aTac Ay ofer

fratfore sufeaat « s

(&) 1980-81 ¥ g ST A wfAT A
{7) zifrai @ faaeor famr soe § —

(1) 1979-80aw a4t grfqar

{2) 1980-81 % wywrfaq grfrar (wfaw) .

(¥) wrra Sgr TRERAT
1976 % #€aca § #(q1 | ¥9& &
8 TaFT QT 0 T4 T TATIWIT K
¥igr g fag  waewawr
afaaret w1 Fesra s7adg A TER |
srefeqs waeqrat § faaq § A9
FAA W WW AG # AT 3

. gaar & A i waeawa w7
asAiel sfasr & FA H wTIW
fama aaf 3§ 3@ #97 &9 § gafa
nfa 51 fasra @ T AT

adw ¥, fana o Aree (S(ET
& ®AT) BT FTCTRT WTY AT A9,
7 A" Aat ¥ serfra At wiv
AT AV Il w1 fAqawy w77
¥ awr garg + fraa w1 fago
wic qrfofeg & afafafedr #1fasare
frar ar v@r awr a[rq faqlg ad
¥ qfrost ¥ gaTT IR AT HATY

2 ZTQ 4¥ AT FIARUT
o §fEdr waF Fiewin § Afw srfoa
QAT Y 7 AW AW el & Freor
HIFAT TARHATIN § Worw § Sfereeart
Frqrn & arafirs drearfds s dwi 2
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AT A HL- < g7 Faarae
q1wm IR

———

133. 11 T0 438, 429 &0
154 2270
4. 737 TO0 390.5 19 ©O

32. 2071 ®o 1588, 474Tg ®o
29 BOT®o 355. 80FTY ®o

FH F FITO FIRT T FH 3. q&FAT
wfgs qorafar @<t food Trerd
HT 9T 3qTw & AT A, Fasred] @t
FHY AL FNTAT T LG A F=AT SIAFT
w7 # fforat & s 7 qfz &
Freor gifF IST 7@ & 1

T AGIART qAT HATGE
HEYAT F1 794 AT TH7 wrgfae-
0 FTX 791 faw & Senas 714
#arg 71 faea @ Frgfic € us
gfmfag Twaramg 7 ¥ foawt
FIFgA WA 2 &7 3 T g S
&0 gt § <&t fa Anr & quieq cqraway
T AT HT FNIX NG FA F
sarg fed o0 3§ §) FEAET RN
FETIRFAT X AAR = N IRE &
ITH AAGAETH 1 WE 1979 &
gurew Ffear g1 §FICF
563 @It &qF Tfir & Hol wr gt
F qqq 7 wr Fom faar @ afe
i 33T & AW FY FF faaT ST R
@ i waat qur faafea drerar
# FEFAA ] e § SEHIT F AT
qIAA F ANFAE |



158 Written Answers
Regional Imbalances .

1480. DR. VASANT KUMAR PAN-
DIT: Wil the Minister of PLAN-
NING be pleaseq to state;

(a) what particular ang gpecial
treatment hag been given to Madhya
Pradesh State by the Central Gov-
ernment with a view to remove re-
gional imbalances;

(b) the areas jdentified ag indus-
trially backward and gpecially back-
ward by the M.P. State with co-ope~
ration gf the Centre;

(c) what specia] central assistance
has been given by the Centre to M.P.
State under (i) LR.D, (ii) the Na-
tiona] Rural] Employment Programme,
(iii) the Minimum Needs Programme,
and such other schemes;

(d) has the Government made any
survey and Review of gub-state level
Development of Backwarg areas in
M.P.; and

(e) if so, when and what are the
findings?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN). (a) The
various measures which have been
taken to tackle the problem of re-
gional imbalanceg in backward States
including Madhya Pradesh during the
Sixth Plan are:

(i) Under the modified Gadgil,
formula, instead of 10 per cent, 20
per cent of the divisible pool of
Central assistance hag bheen allo-
cated to Backwarq States (including
Madhya Pradesh) having per capita
income below the nationa] average;
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(ii) Central assistance of Rs. 1600
crores has been allocateq to the
States on the basis of Income Ad-
justed Total Population (IATP)

formula to help the backward
States.

(iif) Additional market borrow-
ings of Rs. 1000 crores have been
allocated among backward States
over and above the annual gtep-up
of 10 per cent allowed uniformly to
all the States.

(b) A statement is laid on the Table
of the House.

(¢) The quantum of special agsis-
tance that would be available to M.P.
for IRD, NREP, DPAP, etc. quring
the current year 1981-82 is.

(1 crores)

(1) IRD 13-74

(2) NREP 13:20

(3) DPAP 3:15

(4) Trihal Sub-Plan 23 00
(as additive to
State P an)

(5) Special Component 7-47

P an for Sche- {Tentatve,)
duled Castes (as additive to State
Plan)

However, for MNP no special assis-
tance is being given, gg thig pro-
gramme formg an integraj part of the
State Plans for which Central assis-
tance is given in the form of block
loans ang grants,

(d) No, Sir. Planning Commission.
hag not made any such gurvey.

(e) poes not arise.

Statement

A. List of Industria ly Backward Districts in Madhya Pradesh selected to qualify for conces-
sional finance from the financial institutions (as on 1st May, 1979) .

Balaghat, Bastar, Beul, Bliaspur, Bhind, Chhatrrpur, Chhindwara, Damoh. Datia, Dhar,
Dewas, Guna, Hosbangabad, Jhabua, Khargone, Mandla, Mandsaur, Morena,
Narsimhapur, Panna, Raigarh, Raipur, Rajnandgaon, Rajgarh, Raisen, Ratlam,

Rewa, Sagar,
Schore District .

Seoni, Shajapur, Shivpuri, Sidhi, Surguja, Tikamgarh, Vidisha and New

B. List of Industrially Backward Districts/Areas in Madhya Pradesh selected 1o qualify for-

Central Scheme of Investment Subsidy:
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Area-l (from -Eastern Region) compruwing 12 blocks viz., ¥orba, B#oda, Chapa,
Keta, Masturi and Bhila (Bilaspur) Blocks (from Bilaspur district), Bharatpara,
gimga,) Tilda, Dbarswa (Raipur) Abhanpur and Bijim Bdocks (from Raipur

istrict).

Area II  (from Western Region) comprising 10 blocks viz. Dewas and Tonk Khurd biocks
(from Dewas district), Gulana, Shulajapur and Shajapur blocks (from Shajapur
district), Panchor (8 pgpur) and Biaora blocks (from Rajgarh district) and
Chachaura, Raghogarh and Guna blocks (from Guna district).

Area III* (from Northern Region) comprising 9 blocks viz. Shivpuri & Kareia (from
Shivpuri district), Datia and Seondha (from Datia district), Bhind, Mecghaon
gndG;)had (from Bhind district) and Morena and Jaura (from Moreng

istrict

Area IV* (from Central Region) comprising 11 biocks viz. Bina, Itawa, Khuri, Banda
(Binaika), Rahatgarh, Sagar, Shagarh {Amarmau) (from Sagar distirict), Tikam-
garh, & Baldeogarh (from Tikamgarh district), Vidisha and Gyarspur (from
Vidisha District), and Chhatarpur (from Chhatarpur district).

Area V* (from Western Region-II) comprising 12 biocks viz, Potlawad & Meghnagar
(from Jhabua district), Badnawar, Dhar and Nalcha (from Dhar districtt),
Meheshwar & Barwaha (from Khargone district), Ratlam & Jaura (from

Rg!tl)am district) Mandsaur, Mahargarh and |Neemuch (from Mandsaur dis-
trict).

Arca VI* (from North-Eastern Region) comprising 11 blocks viz., Rewa & Raipur
(Garh) (from Rewa district), Majhauli, Sidhi Doosar & Waidhan (from Sidhi

district), Sonhat, Baikunthpur, Mahendargarh, Surajpur & Ambikapur (from
Sarguja district)

€I, Districts identified as drought prone areas in Madhya Pradesh:

Jhabua, Dhar, Sidhi, Betul. Khargone**, Shahdol.

1), Areas of Tribal Concentration in Madhya Pradesh (as on 30-3-1978):

1. Jhabua district.

2. Mandla district.

3. Surguyja district.

4. Bastar district.

5. Sardarpur Dhar, Kukshi and Manawar tabsits in Dhar District.

6. Barwani, Rajpur, Sendhawa, Bhikangaon, Khargone and Maheshwar tehsils in
Khargone (West Nimar)  district.

7. Khaiwa Tribal Developmnt Block of Harsud tahsil and Khaknar ‘[ribal Dev clopment
Block of Burhanpur Tahsil in Khandwa (East Nimar) district.

8. Sailana tahsil, Ralam district.

9. Betul tahsil (excluding Betul Community Development Block) and Bhainsdehi tehsil
in Betul district.

10. Lakhanadon tehsil and Kurai Triba} Development Block of Seoni tehsil in  Sconi
district.

11. Baihar tehsil in Balaghat district.

12. Kesla Tribal Development Block of Hoshangabad tehsil in Hoshangabad district.

*Represents  districts/sub-division/taluka/Block/Tzhsils slelected after 10-7-72

»»Contiguous districts.
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18.

14,

15. Jaahp

16.

17,
18,

19,

8

21,

Pushpa and Sohagpur tahsils, and Jaisingh Nagar Community Development
Btoek of eohari tahsil in Shahdol district.

Kusima Tribal Development Block of Gopatbans tahsi's in Sidhi ditrict,

urnagar, Udaipur and Gharghoda tahsils and Kharsia Tribai Devewpment
Block of Raigarh tahsils in Raigarh district,

Katghora tahsils and Marwahi Tribal Development Block, Gorella Tribal Development
Block and Gorella Community Development Block, and Kota Revenue Inspector
Circle of Bilaspur tahsil in Bilaspur district.

Dondi Tribal Development Block of Balod tahsil in Durg district.

Manpur and Mohla Tribal Development Blocks and Chowki Community Develop-
ment Block of Rajnandgaon tahsil in Rajnandgaon district,

and Chhura Tirbal Development Blocks of Bindranawagarh

Gariaband, Mainpur .
Ra pur

:iahsil, and Sihawa Communiy Deveiopment block of Dhamtari tahsil in
istrict,

Karshal Tribal Development Block of Sheopur tahsil in Morena district,

Tamia and Jamia Tribal Development Bsocks, Patwari circle Nos. 63 to 68 and Nos
72 and 73, villages Secrgaon Khurd and Kirwani of Patwari Circle No- 62, villages
Mainswari and Gauiie Parasia of Patwari Circle No. 69, and village Bamhani of
Patwari Circie No. 97 of Chhindwara Tahsil; Harrai Tribal Development Block and
Patwari Circle Nos 26, 27, 30, 31, 32, 41 to 44, 48, 49, 50-B and 60 of Amarwara tahsil
Bichhua Tribal Development Block and Patwari Circte Nos. 1 to 19, 25 to 30, 32 to
37, village Nandapur of Patwari Circle No. 20, villages Nilkantha and Dhandikhapa
of Patwari Circle No. 24, villages Ramudhana, Silora and Jobai of Patwari Circle
No. 31 and all villages, exclucing village Muli of Patwari Circle No. 39 of Saunsar

tahsil of Chhindwara district,

Technical know-how to cut Solar
Power Cost

1491. SHRI CHITTA BASU: Wil
the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have ge-
cided to obtain from U.S. the techni-
cal know-how to cut solar power
cost; and

(b) it so, the specific steps taken in
thig direction?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHRI C. P. N.
SINGH); (a) and (b). The present
costs of electricity generated by solar
photavoltaic cells is Rs. 120 per peak
watt, which is rather high. It is
necessary to bring down shisg cost and
mmake it more competitive with other
sources of power, if solar cells are to
find application on a much Jarger
Scale. gs desired. This reduction of

" cost will involve the development and
indigenous production op low cost

solar grade silicon material; and, im-
provement in fabrication and process
technologies for solar cells involving
minimum loss and higher efficiencies.
Government is concerned with sup-
porting all these efforts; and, in' this
connection is keeping in touch with
developments elsewhere in the world.
It will obtain technology from abroad,
if necessary ang when available on
suitable terms, to gupplement ang ex-
pedite the indigenoug efforts at cost
reduction.

Hindj Officergs working on ad-hoo
basis in Ministries

1492. SHRI T. S. NEGI: Wil the
Minijster of HOME AFFAIRS be pleas-
ed to state: .
_

(a) whether the present term of the
Hindi Officers working on ad hoc basis
in various Ministries/attached offices
was extended upto 31 December,
1981;

{b) whether the Department of Pett
sonnel hasg categorically stateqd ithek
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they would not be willing to extend
the time of the existing officers on
ad hoc basis, if the formation of the
eadre is not completed by the 31 De-
cember, 1981; and

(e) if so, the stepg being taken by
Government for the formation of
Cadre before 31 December, 1981 go
that the existing officerg are not
affected adversely?

THE MINISTER OF STATE IN
THE  MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA MAK-
WANA). (a) Yes, Sir.

(b) No, Sir.

(c) Does not arise.

Reclassification of Scheduled Castes
and Scheduled Tribeg

1493, SHRI T. R. SHAMANNA: WwWill
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government will take
steps to reclassify Scheduled Castes
and Scheduled Tribeg (category) to
help genuine persons to get the bene-

fit ag laig down in the Constitution;
and

(b) whether it has come to the
notice of Government that some com-
munities which are not socially, eco-
nomically and even educationally
backward are claiming th, benefits
meant for genuine Scheduled Castes
and Scheduled Tribes persons?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir. Thig is already receiv-
ing the attention of the Government.

(b) Some representationg have
been received pgainst the appropriate-
ness of continuing certain’ communi-
ties in the lists of S.Cs. and S.Ts.
They are under examination along-
with all matters pertainin‘g to the
proposed comprehensive revision of
Hsts of Scheduled Castes and Sche-
duled Tribes.
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Reservation of items for smal} scale
Industries

1494, SHRI R, P. YADAV: Wi]] the
Minister op INDUSTRY be pleased
to state:

(a) whether certain reserved items
for the manufacture by gmal] scale
sector have been manufactured by
medium and large scale industries;
and

(b) if so, which are the itemg re-
served for smal] scale sector being
manufactureq by medium and large
scale industries and the names of the
encroaching industries and companies?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) and (b). After an item ig reserved
for production in the small scale sec-
tor, no fresh capacity ig allowed to be
created in the large and medium scale
sector. However, the existing produ-
cers in the large and medium scale
sector gre allowed to continue their
production although their maximum
level of production is peggeq in ac-
cordance with a prescribed procedure.
At present there are 843 items reserv-
ed for production in the small scale
sector and several of these items are
being manufactured by small, medium:
and large scale units,

Bus accident in Mizoram

1495. SHRI DHARAM BIR SINHA:
Will the Minister of HOME AFFAIRS
be pleased o state:

(a) the number of victims due to
bus accident which occurreq in Mizo-
ram gn the 7th July, 1981;

(b) whether enquiry committee had
been appointed to find out the cause
of the accident;

(¢) i so, the details of the report
submitted by the enquiry committee;
and

(d) the detailg of the gssistance
provided ty the affected familieg Yor
their rehabilitation?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) 32 passengers died ang 19 were
injured.

® (b) Yes, Sir.

(c) The Committee hag not yet sub-
mitteg its report,

(d) Immediate ex-gratia relief of
Rs. 1000}- to each bereaved family
and Rs. 500|- to each injured person
was sanctioned by the Mizoram Gov-
ernment,

Mysterious death of a2 boy op Chuna
Mandi Paharganj, New Delhi

1486, SHRI V. KISHORE CHAN-

DRA S. DEO;
SHRI RAJNATH SONKAR
SHASTRI,
DR. A. U, AZMI:
Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether the Police Department
ot Delhi had cnquired about the mys-
terious death of a boy, Prem I.al of
Chuna Mandi, Paharganj, New Delhi
who had disappearegq from hig house
on June 2, 1981; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) ang (b). On 2-6-81 Shri Managal
Din of Paharganj reported that his
son Prem (a) aged about 7|8 years
wag missing, Later, on 11-6-81 he
suspected that someone had kidnap-
ped his son and accordingly a case
FIR No. 790 under Section 364 IPC
was registeregq at Police Station
Paharganj.

On 8-6-1981 a dead body of a boy
was yound in the Aram Bagh Qrs. un-
der construction, in the area of FPolice
Station Paharganj. The dead body
wag in' a highly de-composed condi-
tion and was, therefore, disposed of.
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The deceaseq was subsequently iden-
tified as the missing body Prem Lal
Section 302 IPC has been added in
the case, and the case is under inves«
tigation, The Assistant Sub-Inspector
who was entrusted with the investi.
gation of the case has been placed un-
der suspension for negligence of
duty. The Station House Officer and
the Assistant Commissioner of Police
have been transferreq to ensure fair
and independent investigation.

Organisationg Receiving Foreign Funds

1497, SHRY EDUARDO FALEIRO:

SHRI BHIKU RAM JAIN:
Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the following organisa-
tiong have been and are receiving funds
from foreign countrieg i.e. (i) Academy
of Gandhian Studies, Hyderabad|Tiru-
pati, (ii) Gandhi Peace Centre,
Hyderabad|Tirupati|New Delhi, (iii)
Society for Development of Rural
Seri-culture incustry, Tiruoati, {iv)
Society for Developing Gramdan,
Govindpur|Mirzapur (U. P.), (v)
Agrindue Institute, Govindpur|Mirza-
pur, and (vi) Banwasi Sewa Ashram,
GovindpuriMirzapur (U.P.).

(b) if so, how much money has been
received by each of these institutions;
and

(c) whether the leading members of
these institutiong are also office~bea-
rers of Gandhi Peace Foundation and
Association of Voluuntary Agencies for
Rura] Development (AVARD)?

THE MINISTER OF STATE IN THE
MINISTRY OF LIOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). A statement is enclosed.

(c) There are certajn memberg ot
these organisationg who are also office-
bearers of Gandhi Peace Foundation
and Association of Voluntary Agencieg
for Rura] Development. A list show-
ing the names of office bearers of
these organisations ig e¢nclosed,
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Statement
The amount of Foreign contributions received by these organisalions during 1978 to 1980

- C——

S1. T Amountof foreign contribution
No. Name of organisation (In Rupees) Remarks
1978 1979 1980
———— g —
1 2 3 4 5 6
(i) Academy of Gandhian Studies,
Hyderabad/ Cirpuati .. 557706 179108 632,720
(ii) (a) Gandhi Peac Centrc, Hydera- . .. 6,43,918
1/ Tirupati
(b) Gandhi Peace Foundation, 90,142 1,13,636 5,790

New Delhi

(iii) Society for Development of Rural 63,02,780 1,09,93,928 24,69,584
Scrs-Culture Industry, Tirpuati

(iv) Socicty for Developing Gramdan, 4,60,919 2,79,194
Govindpur/Mirzapur (U.P.)

(v) Agrindue Instjtute, Govindpur/ . .. .. This organisa-
Mirzapur

tion does not
figure on re-
cords of this

Ministry,
(vi) Banwasi Sewa Ashram, Govindpur/ 38,91,445 19,61,715  37,96,030
Mirzapur
List of showing the Names of office Bearers of these organisations
Sl Namc of organigation Name of office-bearers
No.
1 2 3 ’
1 Academy of Gandhian Studics, Hyderabad/ 1. SkriK. S. Achariu=——Chairman
Tirupati 2. Shri G. Sivaramamurthy-——Secretary
2 Gandhi Peace Centre, Hydrabad/Tirupati 1. Shri Radhakrishna=-=Chairman
2. Shri G. Sivaramamurthy—
Member Trustee
3 Gandhi Pcace Foundation, New Dclhi 1. Shri R. R, Diwakar—~Chairman
2. K. §. Radhakrishna=—Secretary
3. Shri D, Ramchandran Petui—e
Joint Secretary.
4. Shr1 Ram Lal Par ikhe~T1rcasurer
4 Society for Deveiopment of Rural Seri-Cutture 1. Shri Radhakrishna==Chairman
Industry, Tirupati 2. Shri G. Sivaramamurthy—Secretray
3. Shri G, L. Kanthan— Treasurer
5 Association of Voluntary Agencies for Rural 1. Shri Radhkrishna—President
Devclopment (AVARD), New Delhi 2. Shri Panna Lal Dasgupta=—
Vice-President
3. Shri Dr Balbharra Prasad—Treasurer
. 4. Shri A. C. Sen—~General Sccretary
€6 Society for Developing Gramdan, Govindpur/ 1. Shri Prembhai=—Sccretary

Mirzapur

7 Banwasi Sewa Ashram, Govindpur/Mirzapur 1. Shri Vichitra Narayan Sharma—

Chairman
2. Shri Prembhai—Secretary
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Unemployed Graduateg

1498, SHR]I RAM SINGH YADAV:
Will the Minister of LABOUR be
pleaseq to state:

(a) whether it ig correct that g num-
ber of unemployed graduates have not
gone to Employment Exrhanges to re-
gister their nameg and the number of
those unregistered graduates jg. more
than the registereg ones; and

{b) what stepg Governmen{ have
taken and propose in take to eradicate
the problem of unemployment?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) Informa-
tion regarding the number of unem-
ployed graduates who have not gone
to Employment Exchangeg to register
their names ig not available.

According to estimateg presented im
the Sixth Plan document the number
of unemployeg graduates (including
diploma holders) wag 10.09 lakhs at
the beginning of 1980,

The number of graduate job-seekers
(including diploma holderg in engi-
neering) who were registered with tha
Employment Exchanges in the country
wag 15.06 lakhg on 31st December,
1979 ang 16.14 lakhg on 31st December,
1980.

(b) The stepg Government have
taken ang propose to take to tacklie the
problem of unemployment are indicai-
ed in ihe attached statement.

Statement
Steps taken and proposed to be taken
by Governmeni to teckle the problem
of unemployment

One of the major objectives of the
Sixth Plan jg a progressive reduction
in the incidence of unemployment
ang poverty. Some of the steps which
have been taken or proposeg tg be
taken during the Sixth Plan are indi-
«ated below:

(i) The Plan envisages the ereation
of substanita]l employment opportu-
nities. The integrated Rural Deve-
lopment Programme has been ex-

tended to all the Llocks in the coun=-
try. About 1.5 crore families would
be benefited during 1980—85 by this
programme and brought above the
poverty line,

(ii) A Nationa] Rural Employment
Programme (NREP) hag already
been launched to provide wage em=
ployment particularly during the
slack agricultural season. About 30
to 40 crore man-days per year
would be generateq by the prog-
ramme.

(iii) The plan allccations for smail)
scale, Xhadi and Village industries,
sectorg which provide the largest
number of jobs iy the rura) areas
next to agriculiure have been inc-
reased, Programmes of assistance
for the development of Khadi and
Village and Smal] Industrieg includ-
ing handlooms, handicrafts, seri-cul-
ture ete. are expected to benefit an
additiona] 90 lakh persons during
the planp period.

(iv) A scheme to train 2 lakh
rural youth every year for equip-
ping them for self-employment and
subsequently assisting them ip set-
ting up their own ventures
(TRYSEM) has been launched,

(v) An important feature of the
Plan is the decentralised strategy
for manpower planning and employ-
ment generation proposed to bLe
adopted. The District Manpower
Planning and Employment Gene-
ration Councils proposed to Dbe
set up would draw up sira-
tegieg and plans for employment
generation in the districty based on
the scientific utilisation of local
resources, The Couheils will be
provided with appropriate profes-
sional support and be actively assist-
ed by the District Employment Ex-
ghanges. District Industries Cen-
tres, District Agvicultura] Offices,
Lead Banks and others in their task.
A National Level Guidance Com-
mittee for organising thig work l.-ma
already been set up by the Planning
Commission. Tha Distriet Councils
have alsp been set up so far in the
Stateg of Gujarat and Karnataka
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snd Union Terirtory of Laksha-
dweep.

(vi) A new deal for the self-em-
ployed is another important feature
of the Sixth Plan. The Plan pro-
poses a package of policy measures,
consisting of guidance, credit facili-
ties, training, marketing and other
measureg for promoting self-em-
ployment of individuals and groups
of individuals.

Indiap Scientisty Working in Western
Countrieg

1499, PROF. P. J. KURIEN: Wil] the
Minister of SCIENCE & TECHNO-
LOGY be pleased to state:

(a) the total number of Indwan
Scientists and experts in different
fields working in Western countries;

(b) the details thereof ang the total
loss to the country;

(¢) the steps Governmeni propose
to take to stop brain-drain from the
country;

(d) whether Government propose to
consider the question of improving the
conditiong of scieatistg in our country
ih order to minimise brain-drain; and

(e) whethey there ig any special
scheme for attracting the Indian scien-
tists abroad to bring them back to
serve the country?

THE MINISTER OF STATE IN THE
DEPARTMENTS CF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHRI C. P, N.
BINGH): (a) and (b), The exact figure
is not known. According to the parti-
culars in the “Indian Abroad Register™
maintained by the CSIR on a voluniary
basis for enrolling persons with over-
seag study/training, research/employ-
ment etc. the numbery of doclors,
engineers, technologisty ang scientists
who did not report their return to
India wag 10,746 as on  1-1-1981.
Countrywise break-up from the Regls-
ter js attached. No material ig ava-~
a@ble which indicates the tota] loss to
the country.

AUGUST 26, 1981
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(¢) to (e) There are a number of
schemeg in operation ag followsi—

The Scientists’ Pool Scheme opera=-
ted by CSIR provides for temporary
placement to Scientists, Technolo-
gists, Doctors, etc.,, with high acade-
mic records, while they are looking
for permanent employment,

-Scientists, engineerg and technolo-
gists are encouraged to set up their
own enterprises, The public sector
Banks provide the total capital
needed for such ventures.

-Financial assistance is also rendered
by nationalised banks to enterprising
unemployed persons.

-Industrial Cooperatives formed by
scientists, engineers, {echnologists,
ete, with specific projects in view
would be entilled to Government
contribution to the equity capital to
the extent of three times the capital
subscribed to by the partners, In
addition, State Government would
also provide facilitiegs like infra-
structure, rent, subsidy in deserving
cases, incentives like exemption for
a periog from Sales Tax, Octroi,
electricity duty ete.

-Apart from increased investment in
the S &T sector, the Sixth Five Year
Plan envisages severg]l measures
such as intensification of research in
high priority areas, formatio of a
rural corps of young professionals,
schemes for S & T for wcaker sec-
tions, special programmes for
women and young scientists, utilisa-
tion of expertise in professional and
scientific bodies, setting up of State
Council for S & T and Information
System for S & T.

‘The scheme of supernumerary
appointments is in operation in some
organigations for quick absorption
of highly oauclified scientists and
technologists,

-The scheme for the Transfer of
Know-how throngh Expatriate
Nationals (TOKEN) has been initia-
ted under which professional men
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' d
and women, who have achieved pro-
minance in their flelds ang have
settled abroad, are being inviled on
a volurtary basis for short technical
assignments for the transfer of
know-how to selected institutions,

—Research Schemes 1n Univerejties
and other institutions are financed
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by different agencles and Thus
generate employment.

—The Science Advisory Commitiee to
the Cabinet has constituted a Task
Force to examine the question of
utilising the expertise of the Scien-
tists/Technologists working abroad.

Indian Scientific and Tecknical Personnel in Western Countries who have not reported return as on

Fanuary 1, 1981
— — T
Other
Subject U.S.A. Canada UK West European Total
Germany  Countries

Science . . 1,965 637 223 349 3,583
Techno'ogv 202 220 121 38 607
Engineering . . . 1,768 1,480 605 232 4,370
Medicine . . . 482 1,482 39 85 2,186

TotaL . 4,147 3,819 988 704 10.746

Setting up of Cement Industry ia
Palayam, Tamil Nadu

1500. SHRI C. CHINNASWAMY:
Will the Minister of INDUSTRY be

pleased to state:

(a) whether Tamilnadu Government
has sent a proposal for letter of intent
for 3 Cement factory at Palayam,
Vedagandur Taluk; ang

(b) if so, the decision takcn by
Government of India?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
() The Tami] Nadu Cement Corpora~
tion ILtd., a Government of Tamil
Nadu Undertaking, submitteq a pro-
posal for setting up of a cement
factory at Palayam in Tami] Nadu.

{b) The application was rejected
prima facie. The Tamil Nadu Cement
Corporation Ltd. have represented

against this decision., The representa-
tion is under consideration.

Extension of Employees Siate Insur-
ance Scheme fo Sugar and other
Seasona] Factorieg

K. RAMAMURTHY:

1501. SHR1
LABOUR be

Will the Minister of
pleaseq to state:

(a) whether the Employees State
Insurance Scheme ig being extended
to sugar factories and other seasonal
factories; and

(b) if e0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) The pro-
posal for the present is to extend the
ESI scheme to sugar factories.

(b) The details of the scheme are
yet to be finalised,
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Encrease in Prices of Inputs for Cement
Industries

1502. SHRIMATI KISHOR] SINHA:
Will the Minister of INDUSTRY be
pleased to state:

(a) what ig the increase in prices
of varioug inputs regiured for the
cement industries;

(b) whether the recent increase
in priceg in the case of producers
and consumers of cement were coms-
mensurate wilh the escalation cost of
inputs; angd

(c) whether the increase in prices
of cement will hamper the building
activity?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) An increase of Rs, 34.74 per tonne
of cement in the retention price to
compensate the cement producers for
the increase in the cost of inputs was
alloweg effective from 3-5-81,

(b) Yes, Sir.

(c) Increase in the price of cement
may marginally affect building actl-
vity.

Refixation of Priorities and Realloca-
tion of funds for Rural Development

1503. SHRT CHANDRAJIT YADAYV:
Wil] the Minister of PLANNING be
pleased to state:

(a) whether there is any proposal
with the Government regarding
refixation of priorities and greater
allocation of funds, particularly for
the rural development; angd

(b) if 80, the details thereof and
the decision, if any, taken by the
Government thereon?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) No Sir,
there is no proposal for any change
in the priorities or mHocation of funds
for rural development already indi-
rated: iyy the Sixth Five <Year Plan
documeit,
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Committee on Indusirial Develop-
ment in Delhi

1505. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Ministepr of
INDUSTRY be pleased to state:

(a) whether a High powered Com-
mittee has been set up by Govern-
ment to review the various gchemeg for
development of industries in TUnion
Territory of Delhi;

{b) if so, what are the terms of
reference of the Commitee; and

(c) what ig the composition of the
Committee and by what {ime the
Committee will submit its report to
Government?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) to (¢). The Lt, Governor of Delhi
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hag appointed a Coordination Com-
mittee to ensure, interalia; the sysie-
matic development of industries in
the Union Territory. The composition
of the Committee and 1its precise
functions are indicated in the order
annexed herewith,

No time limig hag been prescribed
for submission of the <Committee’s
report.

DIRECTORATE OF INDUSTRIES,

DELHI ADMINISTRATION COP-

BUILDING, KASHMERE GATE,
DELHI

F.4(18)/81/D1/Plng|13927
Dated, the 20-6-81

ORDER

With a view to ensure effective
implementation of the various plant
schemes undertaken by the Directo-
rate of Industries for the systematic
development of industries in the
Union Territory ot Delhi, the Lieute-
nant Governor, Delhi hag been pleased
to constitute a Co-ordination Com-
mittee ag under:—

1. Chietf Secietary, Delhi Adminis-
tration, Delhi—Chairman,

2. Vice-Chairman, D.D.A.—Memter,

3. Commissioner, M.C.D., Towp, Hall,
Delhi—Member

4 Secretary (Land and Building),
Delhi Admn, Delhi—Member

5. Chief Engineer, P.W.D., New Delhi
—~—Member,

6. Secretary (Industries), Delhj Ad-
ministraiion, Delhi—Member-
Secretary.

7. A representative of the Ministry
of Indusrty, Govl of India, New
Delhi.

- 8. Secretary, Urban Arts Commiis-
sion, whenever Urban Artg Com-
misston is concerned—To be invi-
ted ag and when necessary,
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Functions of the Committeo-- A

The Committee would review the
progress of various schemes ang inter-
departmental difficulties in the smooth
implementation of the schemes. Thea
Committee would also:—

1. Study the trend of industrial
growth in Delhi.

2. Formulate a policy for the dis-
persal of industries in the context
of the growth of congested popu-
lation centres, establishment of
J.J. ang Resettlement colonies and
development of some poCketg for

industrial activity.

3. Recommend Parameters within
which the industria] policy frame-
work should operate in future in

view of the constraintg and com-~
pulsions that are therp in the
setting up of industries in Delhi.

4. In the light of above, identify
groups/categories  of -.industries
which should be alloweg”fo deve-
lop in the Union Territory,

Sd/- M, K. BEZBORUAHY,

Secretary (Industries),
Delhi Administration Delhi

No, F.4(18)/81-DI/Plng/13928—32
Dt. 20-6-81
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Shortage of Cement in Delhi

1507. SHRI CHIRANJI LAL
SHARMA: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Government are aware
that thre is ap acut shortage of cement
in Delhi;

(b) whether it is also a fact that
cement bags are available in the black-
market at a heavy premium; and

(c) i so, what stepg Government
have taken io check black-marketing
of cement during the last three
months ang the number of traders
arregted ag a result thereof during the
said period?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):

(a) and (b) There ig a genera] short-
age of cement in the couhtry includ-
ing the Union Territory of Delhi, In
such circumstances, possibilities  of
black-marketing in cement cannot be
ruleq out.

(c) Cement is a statutomly control-
led commodity. Powerg have been
delegated to the State Governments/
Union Trritories whp are fully com-
petent under the Essential Commodi-
ties Act to deal with such complaints.
The State Governments have also Leen
advised of the need to devise effective
scheme for contro]l aver public sale
ang distribution of cement. Delhi
Administration have reported that a
constant watch iz being kept by the
Enforcemsnt Staff and Specia] Cell,
Crime Branch of the Delhi Police on
unscrupuloug elements. Ag and when
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any information is received by Delhi
Administration, raids are conducted,
Ag a result of the raids 19 persons
were arrested and about 2,000 bagg of
cement were seized gp confiscated.

Migration of Rural Population to
Towng

1508. SHRy KRISHNA KUMAR
GOYAL: Will the’ Minister of HOME
AFFAIRS pe pleased to state:

(a) whether it is a fact that there
is a rapid increase in the migration of
the rura]l population to the towns; and

(b) it so, the stepg Government
propose to take to stop the neglect of
rural areas and errest the migration of
the rural population?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Based on the quick tabulation
system, rural-urban distribution of
the population of the country exclud-
ing Assam and Jammu & XKashmir, as
recorded at the 1981 Census, have been
provisionally computed ag follows:

Total population—650,140,676.
Rural Population—501,952,168.
Urban Population-—1586,188,507,

The country continues to be pre-
dominantly rural though the percent-
age of ufban population to total popu-
Jation has been increasing from
decade to decade. It was 17.62 in 1951~
18.26 in 1961, 20.22 in 1971 and 23.73
in 1981. Consequently, the percentage
of rura] population was 82.38 in 1951,
81.74 in 1961, 79.78 in 1971 and 76.27
in 1981. -

The decline in the percentage of
rura] population may be due to the
following factors; rural-urban migra-
tion, growth of ©population in the
already existing urban units ang shift
of population from rural to urban
consequent on some places becoming
;ir:::n based on criteria for urbanisa-
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The extent of rural-urban migration
will be known after the analysis of
migration data collected in the 198%
census, Tabulation of 1981 Census
data ig in progress and thiy analysis
will be taken up on its completion.

(b) There is no neglect of rural
areas. The Government have intro-
duced the programmeg of (1) Inte-
'grated Rural Development (2) Train-
ing of rural youth for self-employ-
ment (8) Nationa] Rural Employment
Programme (4) KXhadi & Village
Industries, for maximising employ-
ment opportunities in the rural areas,
So far ag the stepg concerning the
arrest of the migration of the rural
population is concerned, one of the
stepg taken is to increase the rate of
growth of Small and Medium Towns
so ag to enable them to act as growth
and service centres for the rural
hinterland. With this object in view,
the Centrally Sponsored Scheme for
Integrated Deveélopment of Small and
Medium towns was formulateg during
1879-80. The objective of the scheme
is to reduce the rate of migration
from rural areas, to subserve the
rural hinterland and to improve the
living conditiong of the urban poor
in the small and medium towns.
Under the scheme, it ig proposed to
develop about 231 towns upto the
end of the Sixth Plan, by providing
Central loan assistance for selgeted
itemg of development to the State
Governments anq Union Territories
on a matching basis.
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Pilferage of Cement in Shakurbasth
Rallway Siding

1510. SHR{, DHARAMBIR SINHA:
Will the MinBter of INDUSTRY be
pleased to state: .

(a) whether it s a fact that
pilferage of cement hag been taking
place at the Shakurbasti raillway
siding in Dehli;

(b) if so, the detaily of the en-
quiry made in this regard; and

(¢) the action taken against the
culprits?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):

(a) to (¢). Delhi Administration
have reported that 4 cases of pilferage
qQf cement from Railway Siding
Shakurbasti have been registered.
These cases are under investigation/
trial, 23 persong have been arrested
in this connection,

Survey of High Density of wind for
Windmills to Compete with Dicsel
Pump-Sets

1511, SHR1 K. P. SINGH DEO:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether it is a fact that the
Commission for Additiona] Sourceg of
Energy has found out that a wind-
mill ean compete favourably with
diese] pumpsetg over a period of five
years working;

{b) whether it is a fact that the
Department have through sutrvcy
found out that fairly high density of
wind ig available in many parts of
the country which can be gainfully
utilised for irrigation, Rabi and
Kharif sowing;

(c) whethey the survey has in-
cluded the State of Orissa and i s0;
what ig the month to month density
of air found; and

(d) whether Government propose to
set up wind mills in Origsa and if
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g0, when and whether an attempt has
been made to make such mills so
economical that the common cultiva-
tors in a group can have them instal-
led?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): (a) Studieg that have been
conducted to assess the economics of
the use of wind energy for irrigaiion
in small farms, have indicateq that
windmills can compete favourably
with diese] pumpsets if the tota] costs
incurred on their operation are com-
pared over 5-10 years period of
operation. However, this woulg de-

i) Average wind energy density during the year

182

pend op wing speeds, depth of water -
table, crepping patterns, irrigation re-
quirements etc, at a given location,

(b) In surveys conducted an agsesg
the wind energy potential in the coun-
try, fairly high wind energy densities
have been measured at locations
which are either on the coast line
or in the peninsular region and in
Saurashtra, Western Rajasthan and
partg of Central India. These loca-
tions would be acceptable for grid-
connected power generation, or for
irrigation during summer and the
kharif seanion.

(c) Wing energy densities measured
at QOpalpur and Puri in the State of
Orissa, are as follows:—

Gopalpur t 4-4 kwh/m?/per day

Puri t 7-4 kwh/m?per day
ii) Average wind energy density during January ;

Gopalpur 3 0.9 kwh/m?/per day

Puri 1 1.3 kwh/m¥/per day *
iii) Average wind encrgy density during July :

Gopalpur t 6.7 kwh/m?/per day

Puri . t 9-8 kw/mh?/per day
iv) Average wind cnergy drnsity during windly period

GopalPur

{March/August) t 3.5 kwh/mYper day

Puri

(March/September) : 4.4 kwh/m?/per day

(d) A widespread field demonstra-
tion programme for different types
of windmills has been initiateg to
gain experience before embarking
upon or recommending large scale
utilisation, Prototypes of water-pump-
ing windmills are being installed at
several locations in the couniry, in-
cluding Orrisa.

Government have announced
varioug fiscal incentives such as
accelerated depreciation allowance,

exemption from excise duty, loans on
sujtable terms, etc. to promote pro-
duction ang utilisation of renewable
energy deviceg and systems, including
windmills. Further, State Govern-
ments have been askeq to exempt
these devices from such local levies
ag sales tax, octroi, etc. Subsidies

are also being provided through va-
rious Central and State Government
Programmeg for installation of such
water pumping devices as windmills
by small and marginal farmers,

Vigllance Body for pending cases in
Courts

1512, SHRI BHIKU RAM JAIN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the re-
cent conference of State Chies Secre-
taries had suggested vigilance body
for the judiciary;

(b) whether the conference had also
suggested that cases could be decided
by executive magistrate to reduce the
backlog of undecided cases; and
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(c) if so, the reaction of Govern-
ament thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
“TARY AFFAIRS (SHRI P. VENKA-
‘TASUBBAIAH). (a) and (b). No
recommendations to this effect were
made by the Conference,

(c) Does not garise.

Levy oy Sales-tax on Match Boxes in
’ Delbf

1513. SHRI K. RAMAMURTHY:
'Will the Minister of HOME AFFAIRS
be pleaseq to state:

(a) the reasong for not levying salg®
tax on both wooden and card board
match boxeg in the Union Territory;
©of Delhi;

(b) whether this has led to large
scale smuggling of card board and
wooden match-boxes from Delhi into
adjoining States; and

(¢) the steps being taken to prevent
Delhi becoming a dumping ground for
match boxes?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The Delhi Administration has re-
ported that sales of hand-made
matches were exempted from sales
tax with effect from 20-10-78 in the
public interest, hand made matches
feing a cottage industry. Sales of
matches other than hand made
matches are, however, liable to 1ax
@ 4 per cent. According to the Delhi
Administration, no distinetion for
saleg purposes hag been drawn bet-
ween wooden ang card-boarq match
‘boxes.

(b) The Delhi Administration has
stated that some complaints were re-
ceived regarding the misuge of conces-
sion of exemption from sales tax
given to hand made matches,

(c) The Administration has stated
#hat the question of reimposing sales
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tax on hand-made matchey is under
consideration' ag & preventive mea-
sure to obviate the possibility of iMicit
trade through Delhi.

Revision 0o Pension Act of 1871

1514. SHRI RAVINDRA VARMA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are con-
sidering a proposal to revise the Pen-
sion Act of 1871; and

(b) if so, what are the main featureg
of thig proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH). (a) and (b). There
is no proposal to revise the Pensions
Act of 1871, However, Government
have introduced a Bil] to amend the
Pensions Act of 1871 in the Rajya
Sabha on' 18-8-1981 with a view to (i)
extending the provisions of the Pen-~
siong Act to the terrilories which im-
mediately~beforg the 1st November,
1956 wére comprised in Part ‘B’ States
and (ii) enable a pensioner to nomi-
nate a person who may receive pay-
ment of the arrearg of pension remain-
ing undrawn at the time of hig death.

Setting up of 5 group for preparation
of Regional Plans for Tribal Regions

1515. SHRI GIRIDHAR GOMANGO:
Will the Minister of PLANNING be
pleased to state:

(a) whether the Working Group
on Tribal Development dquring Me-
dium Term Plan 197883 recom-
mended for setting up a Group by
the Planning Commission for Re-
gional Plang for three tribal regions
in the middle India to prepare the
regional plans for their development;

(b) i so, the recommendations
therefor;
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(¢) whether the Group has been
constituted as recommended by the
Working Group; and

(d) if not yet, whether the pro-
posed suggested Group will be cons-
tituted comprising of representatives
of the regions and the concerned
State Government ang the Planning
Commission?

THE MINISTER OF PLANNING
(SHRI 8. B. CHAVAN). (a) to (d).
The Working Group on Tribal Deve-
lopment for the Medium Term Plan
1978-—83 recommended the prepara-
tion of Regional Plang for Tribals
Regiong in the Middle India. The
draft Plan 1978-—83 wag however,
not finalised. Thereaftcer it was de-
cided to frame a afresh Five Year
Plan for 1980—85. The Working
Group on Trbal Development cons-
tituted prior to the formulation of
1980-85 Plan hag not gpecifically re-
iterated the previoug Working
Group’s suggestions.

The Triba] sub-plan' is also a re-
gional plan ang a scctoral Plan for
the benefit of tribals and tribal areas
with appropriat, popular and admi-
nistrative mechanism. Thig arrange-
ment coverg gll the Stateg having
large tribal concentration.

Tension in Assam ang Meghalaya
Border

1516 SHRI HARIHAR SOREN:
Wil] the Minister of HOME AFFAIRS
be pleased to stale:

(a) whether Guvernment are aware
of the fact of growing tension in the
areas at Inter State border Assam-
Meghalaya;

(b) if so, the steps taken go far
for maintaining status quo, peace
and security in thog, border areas;
and

(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
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(a) to (c). Government are aware
of the boundary problemg between
Assam and Meghalaya, In April,
1979 both the State Governments
agreed to settle boundary problems
through bilateral negotiations and
where necessary take the assistance
of Survey of India and promote a
feeling of confidence ang Ssecurity
among people living in border areas.

Gadgil Formulg

1517, SHRI GIRIDHAR
GOMANGO: Will the Minister of
PLANNING be pleaseq to state;

(a) whether some Stateg and
Union Territories are kept outside
the Gadgit Formula on Central
assistance; ]

(b) if so, the reasons therefor and

the nameg of such States and Union
Territories;

(c) whether the Sixth Scheduled
Areag come under these Statey and
Unjon Territories;

(d) if so, why the Fifth Scheduled
Areag of the States are kepl within
the purview of the Gadg:il formula;
and

(e) whether Government will exa-
mine the implication of the provi-
siong relating to these tribal areas?

THE MINISTER OF PLANNING
(SHRI S. B, CHAVAN). (a) to (d).
The Gadgi) Formula of Central assis-
tanc, covers all States (including
those covered under Fifth Schedule
and Sixth Schedule of the Constitu-
tion) but ig not applicable to Union
Territorieg whose Plang are fully
financed as a part of the Central
Budget. Under this Formula out of
the total assistance allodable to
States, certain amountg are pre-
empted for eight special category
States (which include Himacha] Pra-
desh under the Fifth Schedule and
Assam and WMeghalaya under the
Sixth Schedule) on th, basis of their
requirements ag asSessed by the
Planning Commission. The balance
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amount of Central assistance is allo-
cateq to the r:maining 14 non-special
category Stateg (which cover remain-
ing States under -.the Fifth Sche-
dule) on the basis of specific criteria.

(e) Does not arise.

Setting up a Legal Cell {p review
- Laws relating to environment

1518. SHRI B. V. DESAIL: Will
the PRIME MINISTER be pleased
to state:

(a) whether the Department of
Environment proposes to set up a
legal cell to review ang plug loop-
holes in the jaws relating to environ-
ment;

(b) whether this legal expert cell
will also codify the environment
laws;

(c) whether there are at present
more than 350 laws having direct or
indirect bearing on environmental
protection;

(d) whether a high level com-
mittee for recommending the legis-
lation and administrative machinery
for environmental protectiont has
called for a comprehensiv, review of
iwo prominent Central Acts;

(e) if so, whether this has been
accepted by the Government; and

(f) the other recommendations
made by this high level committee?

THE MINISTER OF STATE FOR
ENVIRONMENT (SHRI C. P. N.
SINGH). (a) and (b). The Com-
mittee for recommending legislative
measures and administrative ma-
chinery for ensuring environmental
protection has recommendeq to Gov-
ernment that the Department of En-
vironment should have a legal wing
which would enable it to review on
a continuing and systematic basis
existing environmental legislation
and suggest areas where new legisla-
tion would be required. This re-
commendation is under examination
- 0f the Government,
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(¢) According to a compilation
prepared by the Department of
Science and Technology for the
Committee, there are over 200 Cen-
tral and State Laws which have a
bearing (direct or indirect) on the
general area of environmental pro-
tection.

(d) The Committee has recom-
mended that 5 careful review of the
Insecticides Act and the Water Pol-
lution Act be made.

(e) The report of the Committee
is under consideration of the Gov-
ernment.

(f) The other recommendations
made by the Committee ar, also un-
der consideration of the Government,

Study into demang projection of
Colour T.V,

1519. SHRI B. V. DESAI: Will
the PRIME MINISTER be pleased to
state:

(a) whether Government have
ordered a fresh internal study into
the demand projection for colour
T.V. sets before it takeg final deci-
sion in this regard?

(b) if so, when the report of this
study team is likely to be received;

(¢) the main reasons for setting up
the study committee;

(d) whether earlier committees
hag strongly recommended the same;
and

(e) by what time Government are
likely to take a final decision?

THE PRIME MINISTER
MATI INDIRA GANDHI).
Sir.

(b) The report of the study group
constituted by the Ministry o Infor-
mation ang Broadcasting is likely to
be submitted by the end of Septem-
ber, 1981. LA

(c) This study follows the conten-
tion of TV manufacturers that the

(SHRI-
(a) Yes,
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«demand for colour TV getg wil] be
much more than that estimated by
the inter departmental working
group in, June, 1980.

(d) No, Sir.

(e) The decision will be taken affer
‘the study group submitts its report.
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Number of Industries in the country
where E.P.F. Schemp ig applicable

1522. SHRI CHATURBHUJ: Will
the Minister of LABOUR be pleased
to state the number of such indus-
tries in the country ag on 1st Janu-
ary, 1981 in which the employees
provident fund scheme was appli-
cably in accordance with the rules
alongwith their nameg and details?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
The Employees’ Provident Fund
authorities have stated that as on
1-1-1981, there are 163 industries
which haye been brought within the
purview of the Employeeg Provi-
dent Funds and Miscellaneoug Provi-
sions Act, 1952. The names of such
industries with the date of applica-
tion are furnisheq in the statement
laid on the Tablg of the House [Plac-
ed in Library. See No. LT-2707/81/

A ¥ widiE ¥ qeard
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Supply of Cement to Chinchwad
(Pume) . -,

1524. SHRI r. K. MHALGI. Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Pimpri Chinchwad
(Pune) is a fast developing Indus-
trial Areg in' Maharashtra;
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(b) whether it ig true that there is
np adequate arrangement for sup-
ply of cement to the Industries and
the Munic¢ipality;

(c) whether ag a result progress
of many important construction
works is held up for months to-
gether; and

(d) whether Government of Maha-
rashira hasg brought thes, handicaps
to the notice of the Ministry and
appealeg for help?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) Yes, Sir.

Government of
Maharashtra have reported that
arrangements exist for distribution
of cement to the small scale indus-
trial units through cement dealers
and processing units get cement di-
rect from the manufacturers. The
municipalities are reported to be
getting cement direct from the fac-
tories against allotments made by the
State Government

(b) The State

(¢) and (d). There is a general
scarcity of cement in the country in-
cluding Maharashtra and to this ex-
tent it ic possible that some of the
developmental activities in the State
might have been affecteq adversely.
The Government o Maharashtra
have been requesting for increased

allocation of cement t, the State.
Increased allocation to the States
including the State of Maharashtra

will be possible only when the avail-
ability position of cement in the
country improves for which every
effort is being made.

Amendment tp Indian Boilers
regulation

1525. SHRI R K. MHALGI. Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Government have re-

ceived the representation from the
President, Ichalkaranji Sizing Asso-

-

198

ciation Litd. Ichalkaranji, Distt,
Kolhapur (Maharashtra) in this year
regarding the amendment in regula-
tions of Indian Boilers regulation;
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(b) i so, the details thereof;
(c) what action' Government has
taken so far; ang

(d) if no action taken, the reasons
therefor?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) Yes Sir.

(b) In their representation, the
President, of the Ichalkaranji Sizing
Association Ltd., hag objected to the
proposed amendments to regulations
7 and 391 of the Indian Boiler Regu-~
lations wherein it has been stipulat-
ed that for the purpose of registra-
tion of a second-hand boiler, where
all the requisite documents are not
‘furnished, and also for permitting
old poilers (50 years ar more) for
further use, necessary tests including
physical chemical anq ‘metallogra-
phic testg are to be carried out.

These tests have been stipulated in
th, proposed amendmentg to regula-
tions 7 ang 391 of the said regula-
tiong by the Central Boilers Board,
which is 5 statutory body, in order
to assess the present condition and
the suitability of such second-hand
and olq boiler for further ug, with-
out sacrificing safety.

(c) The proposey amendmentg to
regulations 7 and 391 were published
in the Gazette of India, inviting ob-
jections|suggestiong from the public
as required by sub-section (1) of
Section 31 of the Indian Boilerg Act,
1923 (5 of 1923). The objections|
sugestions, which were received on
the draft regulations within the gpe-
cified period, are now under exami-
nation of the Centra]l Boilerg Board.

(d) Does not arise.
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Manufacture of Computer in Colla-
boration with Forelgn Firmg

1526. SHRI S. M. KRISHNA. Will
the PRIME MINISTER b, pleased
to state:

(a) which oy the firmg in private
sector are contemplating the manu-
facture of computers in collabora-
tion with some foreign firms;

(b) the equity participation the
type of computers to be manufactur-
ed and the terms ang conditions set

AUGUST 26, 1981
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forth by these foreigners and Gow-
ernmentis reaction thereto;

(c) the stage at which the propos-
ed ventures stand at present; and

(d) when the proluction ig likely
to be taken up?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS
AND ENVIRONMENE (SHRI C. P.
N. SINGH). (a) to (d). A gstate-
ment is Jaid on the Table of the
House,
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Nationalisation of the Incheck and
National Rubber

1527, SHRI SONTOSH MOHNAN
DEV. Will the Minister of INDUS-
TRY be pleased to gtate:

(a) whether the National Rubber
Manufacturing Ltd. ang Incheck
Tyreg Ltd. hag been incurring heavy
losses;

(b) if so, the josses occurred till
to date; and

(c) the reasong therefor?

THE MINISTER OF INDUSTRY
{SHRI NARAYAN DATT TIWARI).
(a) Yes, Sir.

(b) 'The cumulative losses incurred
by the Incheck Tyres Ltd. and Na-
tional Rubber Manufacturers Ltd.
(after charging interest and depre-
ciation) till th, end of June, 1981 are
reportedly as under:—

(provisional figures)
(in lakh rupees)

Incheck Tyres Ltd 2268.35
National Rubber Ma-
nufacturerg Ltd. 1517.31

(c) 'The main reasons for incurring
heavy losses inter-alia are:—

(i) ecritical power situation;

(ii) high Incidence wo»f interest
burden as the units are being run
solely on' borrowed funds;

(iii) poor condition of plant and
machinery; Py

(iv) management deficiency and
lack of work culture;

(v) inhcrease in cost of produc-
tion on account of raw material
price increase gtec.

Supply of Cement to Karnataka

1528, SHRI B. V. DESAI. Wil
the Minister of INDUSTRY
pleased to state:

(a) whether the State Government
of Karnataka has urged the centre Yo
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allot 25 per cent more cement to Kar-
nataka on incrementa] value 'basis;

(b) # so, whether Karnataka Gov-
ernment ugd sought 75 per cent move
cement on gn incremental yalue basig
in view of the exemptions given to
cement industrieg from power cut;

(c) if so, whether the Centre had
allotteq only 50 per cent and the
State was pressing another 25 per
cent more; and

(d) if so, thy reaction of the Union
Government and by what time the
Union Government jis likely to sup-
ply the rest 25 per cent to the State?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) to (d). State Government of Kar-
nataka imposed general power cut on
industries but exempted the cement
factories in th, State from the power
cut. The State Government request-
ed for allocation of 70 per cent of
the increased production achieved as
a result of exemption from power
cut to the State Government o Kar-
nataka. In line with the general
policy, the Central Government re-
leagsed 50 per cent incremental pro-
duction to Karnataka State. En-
hanced allocation to the Stateg in-
cluding State of Karnataka will be
possible when the availability posi-
tion of cement in the country im-
proves for which every effort is
being made.

Oonference 0y State Chief Secretaries
ang LG. of Police held in New Delti

1529. SHRI B. V. DESAI: Wwill the
Minister of of HOME AFFAIRS be
pleased to siate:

(a) whether a suggestion for having
a separate agency on the lineg of the
Vigilance Commission to oversee the
performance of the judiclary has been
suggested by the Chief Secretaries
and Inspector Generals of Police
during the month of July 1981 in
New Dethi;
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(b) if so, what are the other sug-
ong made by the conference of
the State Chief Secretaries;

{c) whether the Union Govern-
ment has accepted their suggestions;
and

(d) if so, how many of them have
been implemented and accepted by
the Union Government?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(@) to (d). Periodical Conferences
of Chief Secretaries, Home Secretaries
and Inspectors General of Police of
the State Governments are held to
review primarily the law and order
situation in the different States in all
its aspects. Law and order being a
State subject, action on different
matter; based on the exchange of
expericnces at these Conferenceg is
being taken by the State Govern-
ments. The proceedings of these
Conferenceg are generally treateqd as
confidential, As per the provisiong of
the Constitution, the State Govern-
ments are free to take such action
as they consider appropriate on the
various suggestiong that arise in
these Conferences.

The proceedingg of the recent Con-
ference are under finalisation and
have not been communicateq to the
State Governments.

Joint Space Flight of Indian and
Soviet Cosmonauty

1530. SHRI R. L. BHATIA: Will
the PRIME MINISTER be pleasel to
state:

(a) whether the Indian Space
Scientists ure working out detai]l of
the flight experiment programme for
the proposed joint space flight of
Indian ang Soviet cosmonauts;

(b) if so, the stage at which the
matter stands;

(e) whether the Indian Govern-
ment have é&ince s elected future
spacemen for training the Soviet
Union; and

AUGUST 26, 1881
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(d) if so, their particularsy

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) to (d).
The Soviet Union hag offered to fly
an Indian cosmonaut in space. We
have agreed in principle, Details are
being looked into.

Allocation to Punjab for Application
of Sciente ang Techmology for Rural
Development

1531. SHRI R. L. BHATIA: Will
the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the amount allocated to the
State of Punjab during the year 1981-
82 for financing of schemes for appli-
cation of science andg technology for
rural development; and

(b) the allocation made to research
institutiong cnagaged in scientific and
industria) research of applied and Zun-
damental nature?

THE MINISTER OF STATE IN TIE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI C. P, N, SINGH): (a) and (b).
The Department of Science and Tech-
nology fundg research projectg based
on proposals received from various
Institutions or Scientific Agencies in
the country after getting them refer-
red by 2xperts, through various fund-
iny schemeg operateq by the Depart-
ment, Projacts bearing on application
of Science and Technology for Rural
Development also receive support in
4this manner. There is no specific
allocation institution-wise or state-
wise made by the Department of
Science and Technology for this

purpose.

Radioactive Sediments Along past
and West Coasts

1532. SHRI R. L. BHATIA: Will
the PRIME MINISTER be pleased to
state:

(a) whether .radiosctive sediments
along east and west coasts of India
have been found;
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(b) if so, their effect on the Te-
haviour of the geabed; and

(c) their ecological impact on the
goastal areas?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): (a) to (¢). No abnormally
radioactive sedimentg have been found
along the east and west coasts of
India. The presence of normal radio-
activity in the sediments will not have
any effect on the behaviour of the
seabed, nor any significant ecological
impact on the coasta] areas.

Setting of Development Corpoartion
in Punjap .e

1533. SHRI R. L. BHATIA. Wil
the Minister of PLANNING be pleas-
ed to state:

(a) whether Government are con-
sidering any proposal to set up a
Development Corporation for the ten
mile border belt in Punjab during the
current plan;

(b) if so, its broad outlines; and
{c) when it ig likely to be set up?

THE MINISTER OF PLANNING
(SHR] S. B. CHAVAN): (a) No Sir.
Planning Commission has no such pro-
posal under consideration.

(b) and (c). Do not arise.

Disparity in Pension to Ex-Army
Personnej

1534. PROF. NARAIN CHAND
PARASHAR: Wiill the Minister of
DEFENCE be pleased to state:

(a) whether Government have
taken any steps for the removal of
disparity in the Pensions to the Ex-
Army Personnel who retired before
1977 and thereafter;

(b) it so, the nature of the steps
taken in thig regard and the extent
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to which the disparity has been re-
duced; and

(¢) if not, the likely date by-
which any steps would be taken?

THE MINISTER OF SIATE IN

THE MINISTRY OF DEFENCE.
(SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) Pensioners who retired before
30-8-1977 are granted periodic relief
at a rate which Is 20 per cent higher
than that admissible to those who re-
tired subsequently. Besides, the
former also get benefits in- the shape
of temporary increase, ad-ho¢ in-
crease and ad-hoc relief, depending
upon their date of retirement. To

this extent the disparity in pension
has been reduced.

(¢) Does not arise.

..Midterm Appraisal of Sixth Plan

1535. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
PLANNING be pleased to state:

(&}) whether any mid-term ap-
praisal of the Sixth Five Year Plan
has been carried out; and

(b) if so, the results thereof and
the motive of modification accepted
in the Sixth Five Year Plan as a
consequence of (i) Central Govern-
ment (ii) State Governmentg?

THE MINISTER OF PLANNING
(SHRI S. B, CHAVAN): (a) No, Sir.

(b) Doeg not arise.

TRt orfw

1537+t ¥q¥  waw
oY WE |y

T oW TAT 4g IATT FY gqr
6T fir

() qx & g7 avdflor ofell &
aTH ey §, W & a¥t dwr  w-
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wfiw g3 usal ¥ wH gy aur
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Special Cell to Look after Develop-
ment o Scheduleg CaSte; and Sche-
duled Tribes

1538. SHRJ] GIRIDHAR GO-
MANGO: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether his Ministry decided
to open g special eell for Scheduled
Casteg and Scheduled Tribeg to look
after the development of these

people;

(b) if so, when the propased
special cell ig likely to be set up;

(c) whethey there wil] be one sell
or two cells—one for Scheduled
Castes and Scheduled Tribes sepa-
rately;
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(d) whether hiy Ministry pursued
with other Central Ministries to create
special cells in the Minisirieg for
Planning Programming and allocat-
ing funds ang to send guidelines con-
cerning their Minisirieg to the States
for the component and sub-plan also;

(e) if so, the names of the Minist-
rieg which have so far created the
cellg therefor; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHR] YOGENDRA MAK-
WANA): (a) to (c). Separate Moni-
toring Cells headed by a Joint
Director have been sanctioned, one
each for the Scheduled Tribes Divi-
sion and the Scheduled Casteg and
Backward Classes Developmente Divi-
sion in the Ministry. The wvacancies
have been circulated ang are likely
to be filled up soon.

(d) Yes, Sir.

(¢) and (f). As per the information
received, special cells have been
created in the Ministries of Agricul-
ture, Irrigation, Communications and
Health ang Family Welfare. The
matter is being pursued with other
relevant Ministries,

Industrial Development in Tribal

1539, SHRI GIRIDHAR GO-
MANGO: Wili the Ministey of
INDUSTRY be pleased to state:

(a) whether hig Ministry evolved
the Industrial Policy based on forest
and all categories of industrieg for
tribal areag of the country;

(b) if so, the salient features of the
policy;

(c)thestepatakenbyhhmmm,
to protect the interest of tribals
where the major industries had been
&et up end the future major industries
selected for thege areas;
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(d) the names of the tribal dis-
tricts declared ag industrial backward
districts and selected by hig Ministry
for development of Mg areas therefor;
ang

(e) the guidelineg issued by his
Ministry to the State regarding the
industrialisation of these tribal dis-
tricts and the policies for implemen-
tation and the names of the States
followed the policies so far?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARY):
(a) to (e). Ag pary of Government's
commitment to balanced regional
development, policieg and incentives
have been formulated for industrial
development of backward areas, in-
cluding areas of tribal concentration.

Out of 246 districtg identified as
centrally backward for purposes of
concessional finance from All-India
Term Lending Institution, the list of
79 districts at statement I contains
districtg of fiibal concentration,

Out of these 79 districts/areas
mentioned above statement-II ~ indi-
cates the districts/areas identified as
industrially backward for the pur-
poses of Central Investment Subsidy.

To meet particular needs of areas
of tribal concentration, Tribal Sub-
Plans have been formulated within
the plan outlay of 19 States and
Union Territories covering all Sche-
duled areas ang Tehsils/Blocks with
more than 50 per cent tribal popula-
tion concentration, except in the
tribal majority Stateg of Arunachal
Pradesh, Meghalaya, Mizoram, Naga-
land, Lakshadweep and Dadra and
Nagar Haveli where the entire deve-
lopment plan ig meant for Schedulei
Tribes,
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The Tribal Sub-Plans aim at total
development eHort of the identified
areas including industrial development
and for this purpose outlays from
State Plans are supplemented by
Centrally-sponsored and Central
Schemes, financed by special Cenfral
assistance released by the Ministry of
Home Affairs and institutional
finance.

At the suggestion of Ministry of
Home Affairs, Standing Committees
are being set up in the Economic
Ministrieg to ensure the protection of
interests of scheduled tribes while de-
ciding major investment decisiong inm
iribal areas.

Promotional efforts for small indus-
trieg in these iriba] areas are under-
taken by the Small Industries Deve~
lopment Organisationg through a wide
range of facilitieg and services, in-
cluding technica]l support, gudance
and training to entrepreneurs, es-
pecially from scheduled tribes, prepa-
ration of feasibihity reports, process-
ing and testing assistance ete.

In preparing Action Plans, the
DICs have been adviseq fo pay
special attention to the increasing
participation of backward sections in
developmental programme specially
those arranged for rural artisans for
upgrading their skill by providing
improved tools and equipment and
training facilities on stipend basis
with subsidized privision for tool kits
and construction of work sheds. In
carrying out thege programmes, DIC
alsop makes use of funds available
under IDR/TRYSEM programme algo.
In monitoring the DIC Programme,
special entries are made regarding
units set up by Scheduled Caste/
Scheduled Tribe entrepreneurs and
investment ang employment generat-
ed thereof.
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Statement I

List of Tribal Districts which are Industrialy Backward (selccted to qualify foa Concestior a] Finance
from the Financial Institutions)

1. Andbra Pradesh

Khammam
Srikakulam
Warangal

W

2. Amam . Cachar

Goalpara
Kamrup

. Nowgong

. Lakhimpw

mwNr

3. Bihar

Palamau
. Santhal Parganas

[ade

4, Gujarat . . Broach

Panchmahals
Sabarakantha

wh=

5. Himachal Pradesh . Chamba

Kangra
Lahaul & Spiti

Wi

6. Kerala

Cannanore
Malapuram
. Trivandrum

w =

7. Karnataka .

.
e

Mysote
2. South Kanara

8. Madhya Pradesh Balgghat

. Bastar

. Betul
Bilaspur

. Chindwara
Dhar
Hoshangabad.
Jhabua
Khargone
Mandla
Morena

. Raigarh

. Raipur

- Pajnandgaon
Ratlam
Seoni

* Sidia

* Surgujal

el
PARNABRR OO IIANPWNS

9. Mahnrashira

. Chandrapur
. Dhulia
. Jalgaon
Nanded
. Yeotma.

‘-"?UN—-

10. Mlnipiﬂ' O . . . « All the 5 districts.

11. Orissa . . Balasore

1
32. Kalahandi
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12. Rajasthan . . . . . 1. Banswara
2. Dungarpur
3 Sirohi
. Udaipur
13. Tamil Nadu . .

4

1.

2. North Arcot

3 South Arcot

4 Tiruchirapalli

. . . . « Allthe 3 districts.
15. Uttar Pradesh O . . 1. Gonda

16, WestBengal . o - o 1. Bankura

14, Tripura

' Darjeeling

* Hooghly

* Jalpaiguri
Malda

+ Midnapur
Murshidabad
10. Purulia

11. West Dinajpur

V- - XV

17. Andaman & Nicobar . . Entire Area.

18. Goa, Daman & Diu . . Entire Area.
Tota districts—=T79

Statement—IT

Last of Tribal O stricts ¥ uch are [n Listriallv Backward /selected to qualify for Central Investment

Subsidy Scheme)

1. Andhra Pradesh . . « 1. Srikakulam

2. 8 blocks from Khammam district viz, Khammam,
Thirumalaipalem Kullur, Yellandu, Mothagudem
Aswaraopeta, Puragampad and Bhadrachalam

3. 6 blocks from Warangal district viz., Mahabubabad,
Narsampet, Hanamkonda, Ghanapur, Jangaon and

Mulug :

2. Assam . . . . . 1. Cachar
2. Goalpara
3. Kamrup
4. Nowgong
5. New Lakhimpur

3. Bihar . . . . . 1. Palamau
2. Santhal Parganas
4, Gujarat . . . . . Borach

1.

2. Panchamahals

5. Himachal Pradesh . . . 1. Chamba
2 Kangra

6. Kiala . . . . . 1, Cannanore

2. Malapuram

7. Karnataka . . . . . 1. Mysore
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8 Madhya Pradesh

9. Maharashtra
10. Manipur .,
14 Orissa . .

12. Rajasthan .
13, Tamil Nadu

14. Trioura . .
15. West Bengal .

16. Andaman & Nicobar
17. Goa, Daman & Diu
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1. 6 blocks from Bilaspur district viz. Korta , Baleda,
Champa, Kota, Masturi and Bilba (Hilasyur).

2. 3 blocks from Dbar district viz. Padnawar, Dhar and

Naloha.
3. 2 blocks form Jhabua district viz. Pethlawad and

Meghnagar.

4. 2 blocks from Khargone district viza Mcehesl war
and Barwana |

5. 2 blocks from Morena district viz. Norka and
Jaura.

6. 6 blocks from Raipur district viz. Bhatarara,
Simga, Tilda, Dharsina (Raipur), Abhanpur and
Rajim.

7. 2 blocks fiom Ratlam district viz, Ratlam and
Jaura.

1. Chandrapur

All the S districts.

1. Ka ahandi

2. Keonjhar

3. Koraput

4. Mayurbhanj

1. Udaipur

1. 7 taluks from Dharampuri district viz. Dharan.puri,
Palacode, Hosur, Denkanikottah, Krishanagiri,
Uthangarai and Harur.

2. 4 taluks fiom North Arcot district viz, Tirupattur,
Vanivambadi, Velore, Wallajapet

All the 3 districts.
1. Midnapur
2. Purulia
Entire Territory
Fntire Territory cxcluding the area within the Municipal

limits of Territory’s Capital.

expansion and

Expansion anq Modernisation of
Hindustan Cables Ltd,

1540. SHR1I SATYA SADHAN
CHAKRABORTY: Will the Minister
of INDUSTRY be pleaaseq to state:

(a) the details of the expansion and
modernisation plan of Hindustan
Cables Ltd. Rupnarayanpur; and

(b) the number of unemploycd who
will be benefited?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):

(a) Details of the
modernisation plar under execution
of Hindustan Cableg Ltd., Rupnarain-
pur are indicated below:

(1) Project for expansion of capa-
city for manufacture of type 174
coaxial cables ang introducticn of
steel sheathing capacity at a total
cost of Rs. 883 lakhs.

(2) Project for manufacture of 6
lakh CKM of jelly filled cableg at
a total cost of Rs. 591 lakhs.
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(b) The number of personnal to be
employed progressively on instal-
lation, commissioning and operation
of the two expansion projects would
be about 600.

wret Wl TREY A wiw

1541, =t fagm Tag : =ar
g "1 faeelt ¥ 9m3 AT ey
&3y N F aX ¥ 1 wHA, 1981
& warafEa g S¥6aT 5964 &
IO F AT A 4T AATA KT HAT
37 fw .
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Outstanding EPF, and E.S.I amount
against Lorg Krishna Textiles Mijl,

Saharanpur
1542. SHRI NIHAL SINGH: will
the Minister of LABOUR be pleased
to refer to the reply given to Unstar-
red Question No. 7618 on 15th April,
1881 regarding outstanding EPF and

EST amount against Lord Krishna
Textiles Mill, Saharanpur and state:

(a) whether the requisite informa-
tion in regard to the outstanding
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amount on ao0oUnt of EMPlEYEEE
State Insurance Scheme and Provi-
dent Fung againet the Lord Krishna
Textileg Mill, Saharanpur and other
irregularities committed by them has
since been collected; and

(b) the amount realiseq so far
from the said mill and the action
taken to realise the balance at an
early date?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULAR] SINHA): (a)
and (b). Information about outstand-
ing dues relating to Employees Pro-
vident Fung and Employees State
Insurance Scheme had already been
given in reply to Unstarreg Question
No. 7618 answered on 15-4-1981. The
latest position in this regard is being
ascertained and will be 1aid on the
Table of the House.

In so far as other irregularities by
the establishment are concerned, the
information is slill awaited; it will
also be laid on the Table on receipt.

EPF & ESI Amount Outstanding
Against M/S. Bhattacharya Agro
Industries Foundations, Pune

1543. SHRI NIHAL SINGH: Will
ihe Ministey of LABOUR be pleased
to state:

(a) the tota] number of employees
working in M/s. Bhattacharya Agro-
Industries Foundation, Pune and the
number among them of those working
on daily wage and monthly wage,
separately;

(b) the amount deposited so far by
the firm towards Employeeg Provi-
dent Fundq and State Insurance
Scheme as alfo the amount in arrears;
and

(e) the action taken by Government
to realise the arrears?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULAR] SINHA): (a)

-
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.The Employees’ Provident Fund Or-
ganisation have reported that M/s.
Bharathiya (not Bhattacharya) Agro
Industries Foundation, Pune is em-
pPloying 1276 employees on monthly
‘wages and 419 on daily wages,

(b) The establishment is exempted
under the Employees’ Provident Fund
and Miscellaneous Provisions Act,
1952. It has been regularly transfer-
ring the provident fung amount to
its Board of Trustees. The establish-
ment js not covered under the ESI
Act and the question of recovery of
ESI dues does not arise,

(¢) Does not arise.

“Licence for setting up Cement Indust-
- ries

1544, SHR1 SANAT KUMAR MAN-
DAL: Will the Minister of INDUS-
TRY be pleased to state:

(a) the names of large industrial
.houses which have been granteq licen-
«ces for setting up of new cement
plants or expanding the existing
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their capacity and location and the
time by which they are likely to go
into production;

(b) whether some of these houses
failed to utilise these licences and
have again asked for their renewal or
fresh issues; if so their particualrs;
and

(¢) The expansion proposed to be
made in the cement production in the
existing public sector units or new
units proposed to be set up during
this year?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) A «qtatement showing the de-
tails is attached,

(b) The schemes are in different
stages of impelmentation and there-
fore, the question of their failure to
utilise the licences doeg not arise.

(c) The expansion in cement pro-
duction in the public sector out of
the existing or new public sector units
during the year 1981-82 are as fol-

units during 1980-81 and  1981-82; lows: —
Name of the party Location Capacity (in  lakh
tonnes)
1. G.CIL Lud. . . . . Yerraguntla, A.P, ‘4-00 N.U.
2, U.P. State Cement Corpn. Ltd. Dalla/Chunar U.P. 8-40 N.U.
2nd Phase
3. J & K Cement Ltd. . . . Khrew, J&K. 2:00 N.U.
(N.U.—~ New Undertaking)
Statement
$. No. Name of the Licencee Location Capacity  Expected
(in lakh year of
TS.) Commis
sioning
1 2 3 4 5
1980-81
1. Udaipur Cement works Udaipur Rajasthan 2- 00 Already
S.E. implemen-
ted
2. Kesoram Cement Peddapalli A.P. 2: 00 "

e

S.E.
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) 1 2 3 4
8. Orient Paper Adiiabad Dt. ﬁ' t(}o 1981-B2
4. Satna Cenrent works Satna, MLP. 8 0o 1982-83
. Larsen & Toubro Chandrapur Dt. 11-09 -
3 ° Maharashirs N.U.,
6. ALC.Lud, Wadi Karnataka 10 00 ’
sE.
. D Gagal, H.P. 5 6o "
74 ? N.U.
1981-82
8., Raymond woolfen Maks Bilaspur Dt. M.P. 154'[' l?o 1981-82

8.E.=Substantial Expansion.
N.U. =WNew Undertaking

New Guidelines for issue of Passes
for Lintson Ogficers

1545. SHR] SANAT KUMAR MAN-
DAL: Wi the Muuster of HOME
AFFAIRS he pleased to refer to the
reply given to Unstarred Question
No 8203 opn 22ng April, 1981 regard-
ing mew guidelmes for 1ssue of passes
{or ldaison Officers ang state:

(a) whether a copy of the existing
or modifieq instructions for issue of
passes for Lijaison Officers issued in
this behalt will be laid on the Table;

(b) whether the list referred to in
(b) in the reply to the above question,
the nampg of some Liaisan QOfficers/
reprgsentatives of large and other In-
dustrial #ouses, who were issued
iemporary pasees, had been omitted;
if €0, peasons therefor; and

{c) whether a copy of the list of

names of the Businesg Exeeutives/
Liaison Officers of the Industrial
Houseg and others who have been

issued permanent/fgmporary passes
for entyy into the various Bhavans
ag on 1Ist August 1981, along with
particularg of the Businees Houses
represented by them will be laig on
the Table?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFATRS

(SHRY YOGENDRA MAXWANA):
1548 LS—8

{8) mnstrucliong relating to 1ssue of
Photo Passes to non-officials (which
inter-alia) include Liaison Officers/
Business Executives, etc. are given
in the enclosure.

(b) Temporary passeg Other than
the visitors passes are not issued to
non-officials. The list referred 40 in
the reply to the Unstarregd Question
No 8203 answered on 22-4-1981 gives
the names of Business Executives/
Liaison Officers of Industria] Houses
who held Photo Passes wvalid for one
year, as on date

{c) A list of names of Business
Excutives/Liaison Offieers of Indus-
trial Houses who held open/restricted
photo passes as on 1-8-1981 ig at-
tached,

Statement

INSTRUCTIONS REGARDING IS-
SUE OF PHOTQ PASSES TO NON-
OFFICIALS

*n e e *&

1. “Requisitiong shal] be made omly
on the recommendations of the con-
cerned Secretariat Officer not below
the rank of a joint Secretary or where
the post of Joint Secretary does not
exist of an officer next below the
Secretary, and shall invariably be
routed through the Administration
Sectio;: nf the Ministry concerned.”

»

......
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2. “Requisitions shall be accom-
pained by two copies of recent mize
3x5 cm photograph ot the non-official
duly actested by a gazetted officer. One
copy atlesteq on the front side, shall
be pasted on the requisition and the
other copy attested on the reverse
shall be enclosed wih the requisition.”

* L) L] ®

3. “Photo pass for a  non-official
may be recommended only in those
cases where the non-official hag to
visit the government office regularly
or frequently, The recommeding
authority should prsonally be satisfied
that the person in respect of whom
the photo pass is recommended is not
a security risk and that hig visits
will be strictly on official  business,
Since the facility of daily passes is
in any case available, photo passes
for non-officials, should be recom-
mended only in exceptional cases.”

. . . °

4. “The sponsoring authority shall
ensure that the non-official for whom
the photo pass is made out, puts his
gignature on the Photo Pasg and gives
a proper receipt on taking delivery
of the Pass.”

5. “The Photo Pagg shall be wvalid
for a period of one year from the
date of issue”

8. “The photo Pass shall be valid
only for entry into the Ministry
recommending it.”

7. “A non-official desiring a photo
pass for entry into more than one
Ministry shall furnish to the spon-
soring Ministry the recommendations
from a Secretariay Office; not below
the rank of a Joint Secretary (or
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where the post of Joint Secretary
does not exist, of an officer next be-

low the Secretary) in  the other’
Ministries concerned. The sponsoring
authoritiy shall then specifically

certify on the requisition that the
consent of the other Ministries con-
cerneq have been obwuined.”

Note: —(For issue of such restricted/
open passeg in practice the recom-
mendation, of a Joint Secretary or
four Senior Officers are also accepled,
mainly to ensure that the recom-
mending authority is satisfied for
issue of pass).

8. Photo passes issueq in favour of
non-officials shall not be valid for
entry into Udyog Bhavan except in
the case of the following two speci-
fled categories:—

(i) non-officials who hold aenior
positions in international organi-
sations like UN. agencies, World
Bank, ete.; and

(il) Canteen employees contrac-
tors and other specified categories
of persons in respect of whom the
Administration branch of the Minis-
try located in Udyog Bhavan certi-

fies that their presence within
Udyog Bhavan premises is neces-
Sary.

. L J * L ]

9. ‘Tt would be the responsibility
of the sponsoring Ministry to with-
draw the photo pass from the Non.
Official immediately after its expiry
or when no longer required and re-
turn the same to the Pagse Cell for
disposal”

Statement
List of Business Executives/Liaicon officers of Industrial Houses who held photn Passet ac
on 1-8-1981
Sr. No. Name of the pass holder T Business Ho;—s;—;l;prwnted )
1 o §

3

OP‘E& (Ncn Official) @
S/Shri

I. Rahul Bajaj
2, K.C. Mchra

Bajaj Auto Ltd.
Tata Iron & Steel Co.

. ——
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3. K.8.S. Mani
4 F.R. Vincent  ~
5. G.C. Choudhury
6. Krishna Swamy
7. AK. Tantla
Amrit Lal Rallia Ram
9. O.P. Tantla
10. J.R.D. Tata
11.  R.N. Wahi
RESTRICTED (Non Official)
S/Shri
1. Vijay Kumar Sethi
G.D. Kothari
Ibraham Jacob
Anil Kumar Magu
S T. Rajan
G. K. Rajgopalan . . .

»

L

7. Kanjirasseri Venketeswaren

8. 1P Mathur . . . .
9. S H. Syed Ibrahim . .

10.  Jamshed Bhabha
11.  Schan Singh
12.  K.B. Thiagrajan

13.  Jaswant Singh Sabarwal
14.  Mrs, Shiela G. Malani . . .

Larsten & Taubro Ltd.
Do
Bajaj Auto Litd.
A.C.C. L.

Bharat Electric Steel Ceo.
Bharat Electric Steel Co.
Bharat Electric Steel Co.
Tata Iron & steel Co.
Food Specialities Ltd.

Tata Iron & Steel Co.
Indian Copper Corpn Ltd.
J-B. Bado & Brds Pvt. Ltd.
Blacker & Pvt. Ltd.

M/s. B. M. & Go. Pvt. Ltd.

Karam Chand Thapar & Bro-
ther Ltd.

Tata Engincening & Loco-
motive Co. Ltd

7 Sin Ram K.P.

K.P.V Shark Moh Rowkker
& Co Ltd.

M/s Tata Service Steel
Indian Potash Ltd.

. . Roller Flour Mills Federation
of India

. . Mauni Shipping Company,
Bombay ’
. . Blacker & Co. Pvt. Lid.

Irregularitiegy in D.S.ID.C.

1548, SHRI SANAT KUMAR MAN-
DAL: Will the Minister of INDUS-
DUSTRY be pleased to refer to the
reply given to Unstarred Question
No. 5846 on 1st April 1981 regarding
loss in D.S.LD.C. and state:

{a) the authority appointing the
retired officers as_referred to in reply
to part (b) of the above question;

(b) whether it ig their practice not
to mention the lenure of appuintment;
if so, the reasons therefor;

(c) whether these officers are eligi-
ble to continue I service beyond the
age of 58 years; if so, the reasons there-
for;

(d) the steps taken to cu{ down
expenditure in DSIDC under various
Headsg during 1930-81 and 1981;
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(e) the officers who are entitled to
use DSIDC'g vehicles ang permitted
to park them at their residences and
the reasons therefor; and

(f) the meaures taken to prevent
misuse of these wvehicles?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) The appoinling authority for the
postg held by all tne four officers is
the Chairman, DS8IDC,

(b) In the case where tenure of
appointment hag not been mentioned
the intention of the Corporation ig 1o
retain the officer till he attaing the

age of superannuation viz. 58 years of
age,

(¢) An officer is not nomally retained
in gervice beyond the age of 58, unlesg
it ig considereq ecssential in the inte-
rest of the Corporation.

(d) Ag alrecady intimaled in reply
to Q. No. 5846 Jdated 1-4-1981 various
administrative and financial measures
like streamlining tnhe functiong of
various Divisions, framing of service
reules, introduction of proper systems
and procedures. coatrolg and checks,
delegation of financial and adminis-
trative powe g ete. have been taken.

The turn-over of the Corporation has
increased.

(e) Vehicleg of the Corporation are
generally parked nea.,s or in the pre-
mises belonging to thg Corporaticn.
Im emergent situations, however, the

vehicleg are alloweq to be parked
elsewhere.

(f) Staff car rules are being framed
by DSIDC tg regulate the use of vehi-
cleg and contro] their misuse, if any.

Appointment of Commissioner of Pay-
ments in yaruli

1547. SHRI SANAT KUMAR MAN-

DAL: Wil the Mimster of INDUSTRY
be pleased o state:

(a) whethey the Commissioner of
Paymentg a3 ~nv'saged in the Maruti
Acquisition Act hag since been ap-
pointed;

AUGUSYT 88, 1881
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(b) if so, his name, ccation of office
and terms of reference;

(c) whethep he hag by now issued &
notification inviting claimg for com-
pensation of payment from the patties
concerned;

(d) if so, the last date rrescribed for
the same; and

(e) the drill laic down for proces-
sing of these claims und their eventual
payment?

THE MINISTER OF INDUSTRY
(SER1 NARAYAN DATT TIWARI):
(a) and (b). Shri Hemant Singh,
Director in the Department of Heavy
Industry hag been appointed as Com-
missiorer of Payments ip addition to
hig own duties. The question of ap-
pointing a sepaiate Commissioner of
Payments is under consideration of the
Government.

(¢) No, Sir.
(d) Does not arise,

(e) The processing of claims will be
in acordaace with the provisiong of
The Maruti Limited (Acquisition and
Transfer of Undertakings) Aect, 1?30
ang the Marutj Limited (Acquisition
and Transfer of Undertakings) Rules,
1981.

Goondaisy in Mathwra /Road Loca-
lity near Asbram, New Delhi

1548, SHRI CHIRANJI LAL
SHARMA: Will the Minister of HOME
AFFAIRS be pleaseq to state:

(a) whether it ig a fact that goon-
daism is at itg peak in Mathura Road
locality near Ashrar, New Delhi and
people travelling in scooters, auto-
riokshawg and motor cycleg are stopped
and are deprived of their money. and

(b) if so, the action proposed to be
taken to end thig menace?

THE MINISTER OF STATE IN TIIB
MINISTRY OF HOME AFFAIRS
(SHRI VYOGENDRA MAXWANA):
(a) and (b). o, gir. No such incident
hucnmetonoticeorreportzdtotlm
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Dal.b.t?o in the recent past. There
ig a pa:}:::nmt !'oltcg Picket'

Ashram chowk to check metor 'nhioln
suspected to be atoleh or inveolved in
the commission of crime. The police
presence ensures proper check on any
illegal activity or untowards happen-

ing in the area.
B2 s famiAt & frator o Frovar

1549. s WTo U0 TMN :
T AT Hel TE T H P
#37 fa - —
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wyw faara & famlr #7 =+
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(@) svr =t s3ar

Motorised Crime in Delhy

1550, SHRI K, PRADHANI: Wil] the
Minister of HOME AFFAIRS be pleas-
ed to state:.

(a) whether any High-Power Com-
mittee was gset up uy the Government
to study and suggest ways and means
to dea] effectively with the menace of
motorised crime in the Capital;

(b) if so, whether ils report .48
been submitteg tc the Government;
and

(c) the detailg regarding itg recom-
mendations?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Such a Committee wag set up by
the Delhi Adminstration.

(b) The Committee has submitted ita
report to the Delhi Admmistration,
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(¢) The Committee has inter-alia
recommended:

Short term measurcs:

(1) Patrolling in vehipley e.g)
Motor-Cycles, Jeepg and Pik-up
should be organised in vulnerable
areas. Such patroly should be in
two-g and in two shifis.

(2) Since such crinie ig committed
in stolen vehicles, special attention
should be paid to the problem of
auto-thefts,

(3) Short re-or:entation course
shoulg be organised for the Invesli-
gation Officers and Station House
Officers.

(4) The invustigating staff should
be separated from other staff in the
police stations

(6) The border with neighbouring
Stateg shoulg have chcck postg so
that they cah be seuled off to pre-
vent criminalg from getting away.

Long term measuves:

(6) Delhi Police should have
modern computerised system for the

maintenance of records regaidmg
crime and crimmals
(7) Crime prevention patrolling

should be carrieg out by the local
Police or DAP instead of being dow-
by the CRPF.

(8) The communication system
must have provision for VHF link
with neigbouring satellite towns
aroungd Delhi.

(9) The Delhi Police should set un
a special Communily Reclationg Cell
to seek public ~ooperation in dealing
with crime control,

Applicationg for ¥reedom Fighters’
Pension

1551, SHRI JANARDHANA POO-
JARY: Wil] the Minister of HOMZ
AFFAIRg be pleased to state.

(a) the number of applicationg for
freedom fighters' pension received till
31st July, 1981, State-wise; ang



285 Written Answerg AUGUST 26, 1981 Written Answers 236

o
(b) the number of applicationg lying (b) In 81,342 cageg State Govern-
g&?ﬁiﬂ?i:%‘; ‘:;::%;gf‘iﬁ?m ment/U.T. Administrationg have been/
THE MINISTER OF STATE IN THE  &Te being requested to send their veri-
MINISTRY OF HOME AFFAIRS fication and entitlement reports quick-

((sa:[){R:nd Y(?)();FT\ER;)A& iﬂﬁﬁ : ly.. The applicants have been|are
closed. being informeq accordingly.
Statement
Sta te-wise break of Applications
State/U.T. Admns. Applications received Total Sanctioned Rejected  State
31-7-:980up;':-7-1981 at+s) ;?v’::gd
1 2 8 4 5 6 7

Andaman & Nicobar . 34 20 54 20 14 20
Andbra Pradesh . . . 18679 4811 184g0 5377 8470 4643
Arunachal Pradesh 1 40 41 .. 2 39
Assam . . . . 16445 8472 24917 3921 13028 2968
Bihar . . . . 47894 22985 70879 19631 29043 22205
Chandigarh . . 99 12 111 66 34 13
Delhi . . . . 2199 187 2386 1575 760 51
Goa . . . . 1908 671 2579 560 1463 556
Gujarat . . . . 5636 925 5961 2707 3113 24t
Haryana . . . . 2029 270 2299 1314 867 18
Himachal Pradesh . . 773 194 967 368 546 53
Jammu & Kashmir . . 1633 628 2281 795 938 548
Kerala . . . . 9332 7898 16730 2007 7714 7009
Karnataka . . . 12911 2853 15764 7419 28go 2455
Madhya Pradesh . . 5877 938 6815 2684 3444 687
Maharashtra . . . 18247 7701 25948 10108 8358 7482
Manipur . . . . 125 3 128 6o 65 .3
Mecghalaya . . . 124 20 144 70 54 20
Mizoram . . . . -:;, 1 4 . 3 T
Nagaland . . . . 15 5 20 10 5 5
Obsa . . . . 7555 8405  togbo 3660 4160 3140

Pondicherry . . . 1051 809 1360 230 880 250
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5 ¢ 2 3 4 5 6 ’
Punjab g68o 1480 11160 5205 4686 1a6g
Rajasthan 1091 207 1918 606 577 185
Tamil Nadu 1070 1507 8577 3619 3656 1302
Tripura 1911 846 2257 672 1282 303
Uttar Pradesh 24229 1208 25437 15535 3898 1004
West Bengal 28062 13427 41489 14869 13870 12950
Total 219633 79443 2099076 103088 121720 74268
INA Personnsl
Military 15669 a8sg 18528 13603 3538 1387
Givilian 13892 860 14752 3478 5587 5687
Total 29561 3719 33280 17081 9125 7074
Grand Total : 249194 83162 3832356 120169 8rg42

130845

Report of National Eavironmental
Policy Resolution

1552, SHRI S, M. KRISHNA: Will the
PRIME MINISTER be pleased to
state;

(a) whether Government have by
now considered the draft report of the
National Environmenta) Policy Resalu-
tion ag suggested by the High-level
Committee set up to recommend legis-
lative measure; and adminisirative
machinery for ensuring environmental

protection.

(b) if so, when this Resolution is
likely to be adorted and notified, if
not already done; and

(e) if not, at what stage the matter
standg at present?

THE MINISTER OF STATE FOR
ENVIRONMENT (SHRI C. P. N.
SINGH): (a) to (¢). The draft Na-
tional Environment Policy Resolution
recommended by the High Level Com.
mittee for introducing legislative mea-
sures and administrative machinery for

ensuring environmental protection is
being processed for consideration of
the Government, along with all the
other recommendationg of the Com-
mittee,

Outstanding E ¥. F. and E. 8. L
amount against Bijli Cotton Textlle
Mills, Hathrag

1553. SHRI NIHAJ, SINGH: Wil] the
Minister of LABOUR be pleased to
refer to the reply given to Unstarred
Question No, 5965 on 1 April, 1981
regarding outstanding E.P.F, & ES.IL
amount against Bijli Cotton Textile
Mills, Hathrag ang state the action
taken so far to realise the outstanding
amount of Rs, 12,12,854 for State Insu-
rance Scheme and Rs. 7018 for Em-
pPloyees’ Provident Fund from Bijli
Cotton Mills, Hathrag and the amount
deposited so far?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUER (SHRIMATI
RAM DULARI SINHA): The ESI
Corporation have repcrted that the
Commissioner of paymentg appointed
under the Sick Textile Undertakings



299 Writien Answars

{Nationglisation) Act, 1974 hag award-
ed a sum of Rs, 4,80,000l- towards ESI
dues and for the balance amount, the
Corporation hag filed an appea] in the
Court, The jnformation in respect of
EPPF dueg is being coliected and will
be placed on the Table of the Sabha
shortly.

Study en Nava] Might in Indian Ocean

1554. SHRI R. R. BHOLE.

SHRI MADHAVRAO
SCINDIA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have
undertaken any study based on classi-
fied ang declagsifiey materialg of com-
parative naval might ¢f USA and
U.S.S.R. in the Indian Ocean;

(b) if so, the number of shipdays uf
U.S.A. Navy in thjs region during the
last five years; and

(e) the detailg of baseg acquired by
U. 8. in Indiay Ocean from Exmouth
to Asmaror and the present position
regarding building up of a major base
in Deigo Garc:g by U, S.?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SBIVRAJ V. PATIL). (a) The com-
parative naval strength of US.A, and
U.S.S.R in the Irdian Ocean ig known
to the Government

(b) and (c¢). It will not be in the
public interest to discloss thig informa-
tion.

Setting dp vy an Instilute in Eastern
Region

1555, SHRI BAGUN SAMBRUI.
SHRI R. P. GAEKWAD:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleaseq to state:

(a) wheather Union Government have
decided to sot up an Institute to form
appropriate technology in the Eastern
region;
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(b) if so, the objectives and functions
of the Institute and whether it will be
affiliated to any University; and

(c) if so, the details thereof?

THR MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHRI C. P. N.
SINGH): (a) to (¢). A proposal has
been received from Aruanachal Pradesh
for the setting up of an Institute for
Science ang Technology which will
engage in teaching, training and re-
search work on the optimal utili-
zation of natura] resourceg of the area,
Thig is presently under consideration
of the Science Advisory Committee to
the Cabinet.

Visit of High Levej Officia] Team to
Forelgn Counftrieg for Light Transport
.. Aireraft

1556, SHRI N, E. HORO: Wil] the
Minister of DEFENCE be pleased to
state:

(&) whether any High-level Official
Team had visiteg recently some foreign
countrieg in search of a light trans-
port alircraft which may suit for Third-
level service and for multifarious
defence role; and

(b) if so, the details regarding the
study report of this High-level official
team?

THE MINISTER OF STATE IN THE
MINISTRY OpF DFEFENCE (SHRI
SHIVRAJ V, PATIL). (a) Yes, Sir.

(b) No decision un this subject has
so far been taken. It will not be in
public interest t¢  disclose further
details.

Hooch Deathg in the Cowntry during
the Months of Jung and July 1981

1557. SHRI M. V. CRANDRASHE-
KARA MURTHY): Will the Minister
of HOME AFFAIRS be pleased to
state;

(a) whether there Lad been unprece-
dented hooch deachg in the couniry
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during the monthg of Jung and July,
1981;

(b)y if so, whether the biggest
tragedy wag in Bangalore:

(e} whether it is also a fact that
same type of tragedy wag averted m
the Delhi and other places;

(d) what were the main causes of the
same; and

(¢) what steps are being considered
to checlt themm and the tota] number
of persons died due to them?

THE MINISTER OF STATE IN THFE
MINISTRY OF HOME AFFAIRS
(SHR* YOGENDRA MAKWANA):
(a) to (e). The information is being
collected and will be laid on the Table
of the House.

Introduction of I.eave Encashment
Facjlity to Central Governmeni
Employeeg

1558, DR, A. U. AZMI: Wil the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether Government’s attentioa
has been drawn to the newg item
captioned “Leave Encashment facility
in U, P.” appearing in the Indian
Expresg of 31 May. 1981;

(b) if so, the reaction of Govern-
ment thereto; and

(c) what stepg have been taken to
extend sand ntroduce the same type
of scheme in respect of Central Gov-
ernment employees?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRs (SHRI P. VEN-
KATASUBBAIAH): (a) Yes, Sir.

(b) The State Government are free
to decide the conditiong of service for
their employees.

(c) There is no proposal ai present
under consideration of the Government
to allowr encashment of leave to Cent-
ral Government employees during the
period of their scrvice,
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Deputstion of Government Empioyees

1558 DR. A, U, AZMI: Wil the
Minister of HOME AFFAIRS he pleas-
ed to state;

(a) whether it is 5 fact that some ot
of the Government Servants once
having availed »f the opportunity of
having been on deputation manage to
get it on second and subseguent occa-
sions too whereas atherg do not thereby
creating bad blood and ill-feeling
towards one another; and there ig no
set policy on the subject resulting in
red-tapism, favouritism and nepotism;

(b) if so, whether the deputation
should be restricted 1o only once and
policy guidelineg laig down as to how
selection ig to be made for deputation
either in Indiy or oulside India; and

(¢) how many cfficery and sfaft
members are on deputation at present
in the Central Government, since
when and for how long whether the
cases of undue long deputation have
been reviewed and step; taken to rec-
ruit and employ staff to stop deputation
if so, with details and the results?

THE MINISTER CF STATE IN THE
MINISTRY Oy HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) and (b) A
Government servant is appointed by
transfer on deputaticn to another post
in accordance with the recruitment
ruleg for that pest on merit in publie
interest. If an officer is 2gain required
for another post on deputation basis
there is mo bar ty his appointment a
secong time. Selection of officers for
appointment on deputation is made on
meritg from among the field of eligible
candidates by the appropriate autho-
rity on the basis of the experience,
qualification and aptitude required for
the post. Thus there is no gquestion
of nepotism and favouritism, It is not
possible to intraduce a policy that
deputation should be restricted to only
once in al) cases ignoring the demands
of public interest,

(c) Information regarding mumber
of officers on deputatiop at present im
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the Central Government jg not readily
available. Extension of term of depu-~
tation beyond the fixed tenure i»
revieweg and exemined and further
extension is granted jn exceptional
eircumsfanceg anq in public interest
only. Recruitment by transfer on
deputation is an accepted mode of
appointrent where the services of an
officer are required for a fixed tenure
on account of the specialisation and
experierce. For thig a provision is
made in the Recruitment Rules for
filling ti e post by transfer on deputa-
tion barls,

. AUGUST 26, 1981
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Increase in Population of Patna

1560. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of HOME
AFFAIRS be pleaseg to state:

(a) whether the population of Patna
city hag increased as revealed from
the census conducted thig year; and

(b) if so, the detailg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) Yes, Sir.

(b) The details are given below:

Unit

1. Patna (Urban Agglomeration)

(a) Patna . . . . . . .
(i) Patna(Municipal Corporation) . .
(ii) Digha Mainpura (Out growth) .

(iii) Patliputra Houwing Colony (Out growth)
(b) Dinapur Nizamat (Municipality) . .
(c) Dinapur Cantonment (Cantonment)

{d) Phulwari Sharif (Notified .\rea Committee)

et - o v - ———— e it o= e o - —— —

Decennial
nal popu- growth
lation 1981 rate

Provisio-

et
tage)
916,102 86 5:
811,249 +%0°68
. . . . 773720 +63-58
33,816
3,713 ! 61- 51
58,632  I-37°33
23,468 - 35°66
22,753 +42'95

. Plcture Tube shortage hit T.V.
Industry

1561. SHRI BALASAHEB VIKHE
PATIL: Will the PRIMTZ MINISTER
be pleased to state:

(a) whether Government’g attention
has been drawn to the repor: pub-
lished in the ‘Times of India’ on 16th
May, 1981 under the heading ‘picture
Tubes shortage hits T.V. industiry’;

(b) if so, the reasons for this crisis,
whether it is manmade or due to lack
of coordination;

(c) the difficulties faced in manu-
facturing T-V. or picture tubes in the
country;

(d) whether Indian T.V. Manufac-
turer’s Association has demanded that
channelising  agency should import

one lakh tubeg and that manufacturers
be allowed to import one lakh seventy
five thousand tubes from their pre-
ferred source of supply; and

(e) if 80, Government's
thereto?

reaction

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHRI C. P. N.
SINGH): (a) Yes, Sir.

(b) The reason for shortage of
picture tubes was due to unexpected
strike and lock out for a long duration
at M/s. Bharat Electronics Limited
(BEL), the largest producer of TV
picture tube in the country. There
was no lack of coordination on the
part of Government.
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(¢) The difficulties faced by the TV
picture tube industry were related to
shortage of power, labour problems
and process stabilisation for new ynits.
For the TV receiver industry, the
shortage of picture tubes was the
major bottleneck. However, g close
coordination was kept between TV
manufacturers, TV picture tube manu-
facturerg and Electronicg Trade and
Technology Development Corporation
(ETTDC) which is the canalising
agency for imported picture tubes.
About 1,05,000 picture tubes were 8up-
plied by ETTDC during the period
January—July, 1981

(d) Yes, Sir.

(e) Government had taken adequate
steps to issue ‘No objection Certificates’
to the TV manufacturerg for direct
import of TV picture tubes.

Separate Corporation for Technology
Transfer to Developing Countries

1563. SHRI R. P. GAEKWAD:

SHRI MOHD. ANWAR
AHMAD:

SHRI JAGDISH TYTLER:

Will the Minister of SCIENCE AND
* TECHNOLOGY be pleased to state:

(a) when Government propose to
set up a separate Corporation to deal
with technology transfer to developing
countries;

(b) whether any coordination pro-
gramme has been preparedq in league
with Indian Embassies abroad; and

(c) what 15 the budgetary provision
for this purpose and thz details in
regard thereto?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHRI C. P. N,
*SINGH): (a) to (c). With the accent
on industrialisation in many develop-
ing countries, the need for technology
transfer to developing countries has
been assuming increasing importance
in recent years.
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With experience already gained in
many sectors of indusiry ang with a
large number of Consulting Engineer-
ing organisations ang chaing of
national laboratories, India can legiti-
mately claim to have built the neces-
sary infrastructure to participate in
such technology transfer flows, India’s
present share in such trade in techno-
logy is very small which needs to be
accelerated in the coming decade.

On 25th July, 1981 the Minister of
State for Science and Technology
convened an inter-departmental meet-
ing to examing in detail the present
conditiong for trade in technology and
to analyse critically the experience
gained by agencies which are currently
engaged in such activities, The meet-
ing discussed_the various mechanisms
that could be established, including the
setting up of a Corporation to deal
with technology transfer a cell in the
Department of Science and Techno-
logy, involvement of Indian Embhassies
abroad etc., to coordinate and intensify
efforts in the area of trade in tech-
nology.

Re-organisation of Intelligence Machi-
nery to check Communaj Disturbances
in Stateg

1564. SHRI R. P. GAEKWAD: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Centre has asked
the State Governments to revamp
their intelligence machinery to pre-
vent communa] disturbances in the
communally sensitive areas;

(b) whether it is a fact that police
and district administration in some
States of the country had a communal
bias;

(c) whether it iz a fact that recent
communal disturbances in Hyderabad
are an ample proof of the failure of
the Intelligence Wing in the State;
and
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(d) if so, steps taken to keep ®
close vigil over the situation tp pre-
vend and conirol commumal rioks in
these sensitive areas?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The TUnion Government has
advised the State Governments to
review the adequacy and effectiveness
of the intelligence machinery at the
State leve and in sensitive Districts
Towns/Areag ag one of the measures
to control the communal disturbances
and pramole communal harmony.

(b) No, Sir.

(c) According to  the information
received from the State Government
of Andhra Pradesh, there was no
fnilure of intelligence in the recent
communa) disturbances in Hyderabad

{d) Question doeg not arise

vaaad afe aere QAT ¥ wRT
Taaway Yt wY dam

1565. i IWTIANC WrEAr :
wT qgadtqn fesfafas st
o Arr fagr awrgewr av
@y Y T wE fr

($) ;T 1 WweE, 1980 ¥
o “‘caaaar ffaw wwra arwaT”
& geAia Wy @9 FEA@ar @=TH
frars 31 A&r€, 1081 aF g@w
% ford wrdaw o G9R T 9 F

(@) =fx 71, A1 FrepETS,
Y exqAAT Farfany o ear frasy
¥, P qeam ¥ fom ardes
W AT P

(1) WBAARC g WNEQT FAT-
fagt &t zwr femdr B, faawd
“rra@ar §ftw Wi geR” ASR
B of ¥, 9w

(¥) s@ ew@aar §artaar &
P TF WE FW F W W
37

AT AT T T Ja© (Rt qrie
weamr) : (%) Stogr, srara,
fioar #  faaffes amew %
HATQr< qEAl g T T

(@) 7= fagem & w3810
() aam faavmw & maaArc)

(7) 1-8-1980 & 350 %Td<A
A ATINE (FY A7) AT AHAI
F F facme 1w 39 TR 7 —

(F) wrags 1 “rEAfaT FaFq
Axifr 7 Fram

(&) wtanr & wgE (wfear/
wagfws  snfafeee b= “ra iy
HAT & WA ¥ 4 q@A) ¥ w9
gy

() ataqT =T FAAAT LT T R
& Amfgr & ian

() a8 wATdA qegm T AT |

(z) wora@sYy/freges go - &
& wuda & o¥T FT T AT

(=) fag sfww arenr a1
fom wat %1, o€ ©Av8T & W |



ey ] Wiitten Antwers BHADRA 4 1908 (SAKA)

faaw
wIALEE wr vy qre fyyw

‘Written Answers

a50

T whwa welww gTtes

TR [dY o A ST WrAER q
31-7-86 & 243 T
31-7-81 8% fae

1 2 3 4 5 6 7
sien A frFme 34 20 54 20 14 20
"I Sy 13679 4811 18400 5377 8470 4643
WIS W 1 40 41 — 2 39
9% 16445 8472 24917 3921 13028 7968
fawic 47894 22985 70879 19631 28043 22205
S€TE 29 12 111 66 34 11
faeit 2199 187 2386 1575 760 51
Uil 1908 671 2579 560 1463 556
WS 5636 325 5961 2707 3113 241
g 2029 270 2299 1314 867 118
fygrrasr w2wr | 773 194 967 368 "46 53
ST Y AT 1653 628 2281 795 938 548
L] 9332 7398 16730 2007 7714 7009
ESC e 12911 2853 15764 7419 2890 2455
HEY q2W 5877 938 6815 2684 3444 6B7
HZITE 18247 7701 25948 10108 8358 7482
wforge 125 3 128 60 65 38
FaTeLY 124 20 144 70 54 20
fosiraw 3 1 4 — 3 1
AW 15 5 20 10 5 I3
gEgT 7555 3405 10960 3660 4160 3140
gt 1051 309 1860 230 880 250
HIT 2680 1480 11160 5205 4686 1269
oo+ 1091 227 1318 606 577 135
afaaary 7070 1507 8577 3619 3656 1302




251 Written Answers AUGUST 26, 1981 Written Answers 252
1 2 4 5 6 7

faga . . 1911 346 2257 672 1282 303
I IR . 24229 1208 25437 15535 3898 1004
qfyera sSae . . 28062 13427 41489 14869 13870 12750
My . . 219633 79443 299076 103088 121720 74268
qaga A few wta & @d9ed

s . . . 15669 2859 18528 13603 3538 1387
st&fora 13892 14762 3478 5587 5687

e . . . 29561

3719 33280

17081 9125 7074

T A(E

249194 83162 332356 120169 130845 81342

Setting up of Research Laboratories
in Karnataka

1566. SHRI JANARDHANA
POOJARY: Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government have a
proposal under consideration to set up
research laboratories in Karnataka;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHRT C. P, N,
SINGH): (a) The Department of
Science and Technology have no pro-
posal at present to Set up new research
laboratories in Karnataka.

(b) Does not arise,

Military Assistancg to Quell
Disturbances

1567 SHR] RAVINDRA VARMA:
‘Will the Minister of DEFENCE be
pleased to state:

(a) the number of occasiong on
which the military was summoned to
the assistance of civil authorities to’
control situations of law and order in
1980 and in the first six months of
1981; and

(b) the nature of the disturbances
for which such assistance from the
military was taken?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Army was
summoned to the assistance of civil
authorities in the maintenance of law
ang order on 46 occasiong in 1880 and
on 3 occasions in the first six months
of 1981,
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(b) Thig assistance was requisition-
ed by the civil authoritieg for the fol-
lowing types of disturbances:

(i) Communal riots;

(ii) Students’ agitationg;
(iii) Political agitations;
(iv) Triba] clashes; and
(v) Labour unrest.

Embezzlement/Fraud cases'in Centarl
Govenment Employees Consamer
Co-operative Society Limited

1568. PROF. AJIT KUMAR
MEHTA: Will the Minister of HOME
AFFAIRS be pleaseq to state:

(a) the number of embezzlement/
fraud cases that have taken place
during the last five years in the Cen-
tral Government Employees Consumer
Co-operative Society, New Delhi with
the present position of caci case and
how did they ocew;

(b) the remedial measures taken to
ensure non-recurrence in future of
such cases and whether in spite of
those precautions a case of fraud/
embezzlement of stores has taken
place recently in the Society;

(c) if so, full detailg together with
corrective action taken ang the officers
responsible for having allowed this to
occur and the modus operandi of the
same;

(d) whether there are proper rules
and regulations to deal with delin-
quent officials so alsp wupdated by
lawg of the Society; and

(e) if so, whether copies of the
same will pe laid on the Table of the
House?

THE MINISTER OF STATE [N THE
MINISTRY OF HOME ATFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 P.
VENKATASUBBAIAH): (a) Eight
caseg ©Of embezzlement/frauq have
been detected during the last five
yearg (le, accounting years 1976-77
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to 1030-81) in the Central Government
Employees Consumer Co-operative
Society Limited, New Delhi. Broadly,
thege cages are of——

(a) embezzlement/mis-appropria-
tion of cash and/or stock;

(b) fraudulant distribution of
controlleq cloth; ang.

(c) falsification of accounts,

Five of these cases were handed over
to the police and their investigations
are under progress, In the other
three cases, departmenta) action was
taken and appropriate punishment has
been meted out.

(%) and (¢). As per the procedure
laid down by the Management, super-
visory staff undertake regular gquar-
terly physical verification of stocks.
Senior officers undertake frequent
surprise checkg of cash and stock in
the Branches and wherever shortages
are found. 1econcination 15 effectec
failing which recovery is made from
the staff Working of the Accounts
Wing of the Society has been stream-
lined in order to ensure that chances
of orcurrance of cases ag rited above
are mimmised It was because of
tli< tightening up of Accounts control
that a case oy falsification of accounts
and mis-approprialion of Society’s
fund angd stock relating to the accoun-
ting period 1977-78 and 1978-79 came
to light recently and the matter has
been handed to the police. Ag the
matter is still under investigation by
the police, it jg not possible to give
further details at present, or to fix
responsibility on different officials.

(d) ang (e). The bye-laws of the
Central Government Employee Con-
sumey Co-overative Society deal with
only the management aspert of the
Society. Delinquent officials have %o
be dealt with according to the provi-
siong of the Delhi Shops anq Estab-
lishments Act or the criminal laws of
the land.
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Economic viability of Maruti Car

1568. PROF. AJIT KUMAR
MEHTA;

SHRI RAJESH KUMAR
BINGH:

SHRI RAM VILAS PASWAN:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether an [falian Automobiles
Company (FIAT) has expressed cer-
tain views with regarq to the econo-
mic viability of Maruti Car; and

{b) it s0, details thereof and reac-

tion of Government with regard
thereto? x

1THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
{(a) and (b). No proposal for collabo-
ration has been received from M/s
FIAT of Ttaly on the Maruti project
and hence ‘the question of Govern-
me=nt's reaction thereto doeg not arise

Losses in Public Undertakings

15670. PROF. AJIT KUMAR
MEHTA.:
SHR)] B. D, SINGII,
SHRI RASHEED MASOQD:
SHRI RAM VILAS PASWAN:
SHR1 MOOL CHAND
DAGA-

Will the Minister of INDUSTRY be
pleased to state:

(a) whether public sector under-

takings under the department of
Heavy Industry suffereg hugs Toss
during 1980-81;

(b) if so0, the extent of loss suffered
by them during 1980-81 as against the
loss suffered by them durmz the pre-
vious year: and

(e) the reasons identified for the
unsatisfactory performanca of {hese
undertakings and the steps taken by
Government to improve their funec-
tioning?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI1):
(a) Except for Bharat Heavy Electri-
cale Limited, Bharat Heavy Plate &
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Vesselg Litnited, Tungabhadry Steel
Products Idmited, HMT Limiteg and
Lagan Jute Machinery Co. Ltd,, other
manufacturing public sectoy under-
takings under the Department of
Heavy Industry have incurregq loss
during 186081,

(b) A statement is enclosed.

(c) These logses have occurred due
to low production, which in turn was
due to of raw materials
(particularly steel), heavy interest
burden on past loans given to them to
meet their cash losses, paucity of
working capita] mainly arising out of
unbalanced inventories anq some of
the unitgs having to execute old unre-
munerative orders ang  disturbed
indust-ial relations for a part of the
year in some Of these industrial units.

The following are some of the steps
taken to improve the profit/loss posi-
tion of these undertakings:

(i) Assisting the units with regard
to their tritical input requirements
such ag power and steel,

(ii) Bringing about improvement
m their order book position, parti-
cularly, for repetitive batc. manu-
factureg and more remunerative
items of equipment,

(iii) Improving the capacity ulili-
sation through technology upgrada-
tion, ‘modernisation, diversification,
product rationalisstion, addition of
halancing equibment etc.

(iv) Diesel generating setg have
been/are being installed in some of
the Public Sector Undertakings
where they had been chronically
facing power shortage.

(v) Reduction of the interest
burden through financial restruc-
turing ang relief.

(vi) ‘Strengthening of menage-
ment at the top, timely provision of
working capital and resolving some
of their problems vis-a-vis, other
Gevernment organisationg  and
Public Sector Undertakings. -
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(vil) Regular review of the
perfmmn.ott}munits.

With variops steps taken ang the
improvement in the avgilability of
critical inputs namely, power and steel
in the past few months, production
from these undertakings hag already
shown an improvement during April-
July, 1981 as compared to the corres-
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ponding period last year. Production
during the year 1981-82 is targetted
at around Rs. 1600 crores, 24 per cent
higher than the actual production of
Rs. 1289 crores achieveq during 1980-
81, The undertakingg Thave also
targetted to achieve an aggregate
profit about Rs. 10 crores during
1981-82 as compared to a loss of
Rs. 36.57 crores during 1980-81.

Statement
DEPARTMENT OF HEAVY INDUSTRY
Public Sector Undertakings
PROFIT (+) /LOSS(~) STATEMENT BEFORE TAX

(Rs. in lakh:)

St Unit
Na.

ot s b dme e m o e e S | t n fer  A—e. oirr Aa® At

1 Bharat Ileady Electricals Lid ,#*
2 Bharat Heavy Plate & Vessels Ltd.

Bharat Brakes & Valves Ltd.
Bharat Wagons & Engg. Co.

LIS R S |

Braithwaites*

Burn Standard Co. Ltd.

Heavy Fngg. Cotpn . .
HMT Limitcd**

L= --IN |

10 Jessop & Co. Ltd.

11 Mming & Allied Mech. Corpn.
12 Richardson & Gruddas Ltd.

13 Scooters India Ltd. .

14 ‘Triveni Structurals Ltd.

15 Tungabhadra Steel Products**

16 Lagan Jute . . . . .

TOTAL PROFIT
TOTAL LOSS
NET PROPIT (+)/LOSS (—)

Bharat Pumps & Compressors I.td. .

A58 Eimated)
(1)4330 (')3500
()33 (1) 35
(=) oo (--) 255
(=) 37 (=) =n
(—) 103 (—) 66
(—) 666 ( -) 863
(9961 (—) 99
- (=) 3478 (—)4095
(t)asys  (1)ib79
(—) 892 (~)1155
(—) 95¢ (=769
(F) 5 (=) =20
(—) 445 (=) 4%0
)6 (--) 290
(+) o (t) =
(") 14 () 9

(1)6764 (t)5306
(—) 7642 (--) 8963
(—) 878 () 3657

*Estimated

*eGross Profit beofore Tax and Dividend

@As estimated in Dec. ’8o.
1548 L.S—9
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Inflationary Pressure on Sixth Flan

1671. PROF. AJIT KUMAR
ME¥TA:

SHR; DAULAT RAM SARAN:
SHR) B. D. SINGH:

SHR! RAJESH KUMAR
SINGH:

SHRI RASHEED MASQOD:;

SHR] TRILOK CHAND:

SHRI JAGPAL SINGH:

SHR] CHHOTE SINGH
YADAYV:

SHRI RAJNATH SONKAR
SHASTRI:

‘Will the Minister of PLANNING be
pleaseq fo state;

(a) whether Government have made
any review to assess the impact of
the continuous inflationary pressure
on the Sixth Plan Programme;

(b) if so, details thereof stating the
extent to which the Sixth Plan pro-
jects are likely to be affected as a

result of the inflationary pressure;
and

(c) the steps contemplated by (3ov-
ernment in the matterp

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) and (b).
Ag the Sixth Plan was finaliseg in
January 1981, the rise in prices that
had taken place up to that time was
largely taken into account. Alhough
there has been some rige in prices
since then no review of the Sixth Plan
as such has been undertaken. The
Five Year Plan is, however, imple-
mented through the mechanism of
Annual Plans and the emerging situa-
tion, including the position in respect
of prices, is taken into account in the
formulation of the Annug}l Plans.

(c) Government is keeping continu-
bus watch on the price situation and
hag recently taken a number of mea-
sureg t0 contro] inflation and mobilise
udditiona]l resources,

AUGUST 26, 1981
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Represeniation by Defence Science
Offioers

1573. SHR1 SATYENDRA NARA-
YAN SINHA: Will the Minister of
DEFENCE be pleaseg to state:

(a) whether defence acience officers

have represented against the recent
decisions; abeut their promotions and
selections; and

(b) it s0, the detaily thereo? and
Gowernments resction to their repre-
sentation?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SH®W
SHIVRAJ V. PATH,): (a) Yes, Sir.
Some of the officers who wers not
declareg fit for promotion by the
UPSC Assessment Board have made
representations. Some of them have
taken the matter to the Court of Law.

(b) Since the matter is Sub-Judice,
it is not desirable to give Zfurther
details. However, those left out will
be re-considered by the next AsSess-
ment Board.

Posting of Stenographers with
Service Attaches/Advisens

1574. PROF. AJIT KUMAR
MEHTA.:

DR. A. U. AZMI:

Will the Minister of DEFENCE be
pleased to lay a statement showing:

(a) the procedure for selecting
Stenographers Grade ‘C’ for posting
abroad with Service Attaches/Advi-
Sers;

(b) whether the system of selection
is foolproof and unsuscepiible to pulls
and pressures;

(c) if so, details of the method and
procedure of selection;

(d) whether there was a selection
made for deputing some Stenogra-
pherg Grade ‘C’ abroad in the recent
past; if so, what has been the out-
come of the gelection and how many
have been selected, together wifth
their details including the officers
with whom they are working;

(e) whether Stenographers work-
ing with the Chiefs, the
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Principal Staff Officers and Adminis-
trative Heads have always been selec-
ted for abroad; if so, full
justification thereof; and

(f) what safeguardg have been sug-
gested to ensure fair selection for the
future?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
and (c). The normal tenure of Steno-
graphers Grade ‘C’ posted abroad
with Service attaches/Advisers is $
years, Whenever a turn over iz due
or a vacancy occurs, applicationsg are
invited from eligible candidates from
the Ministry of Defence and Armed
Forces Headquarters cadres. Those
below 48 years of age, having not
more than three dependent children
whom they can take abroad on post-
ing and who have not already had a
posting abroad, are eligible, Eligible
candidates from both thege cadreg are
interviewed by a Seleection Board con-
sisting of officers of Ministry of De-
fence and the three Service Head-
quarters. Selection is made by allot-
ting upto 76 marks for assessment
of CR dossier, length of service and
educational qualifications of each
candidate and 35 marks for assess-
ment of personality and general
knowledge at the interview, Normal-
ly, candigates in order of seniority
numbering 5 times the number of
vacancies available are called for in-
terview by the Selection Board.

(b) The system of selection is fool-
proof and not sysceptible to pulls and
pressures.
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Ministry of Defence :
Name Officsrs with whom Working Last.
-s.ﬁ.—-———-——i—-——.— —aas w—— ——— T — —— — - —
1. B. D. Sharma . . . Defence Secretary
2, S.L. Kathuria . Deputy Secretary (II-- IIT)
g. KXK. Bagga . . . Joint Secretary (P & C)
AF.H.Q.
1, Satish Chandra . . Asstt, Chief Administrative Officer (P).
2. Mohan Lal Kamora . Planning Officer, Dte of Plannig & Coordination.
3. K. D. Sharma Asgistant Mily Secrctary (X)
4. Satish Chandra Ratra . Air Officer-in-Charge Maintenance, Air HQ.
5. T.N. Mongia . . . Joint Director of Inspect ion (Arm ) DGI.

6. Waryan Singh Mundra
7. Surinder Kumar Dbhawan
8. Surinder Kumar

9. Surinder Singh .
10. Gauri Shankar
51. Hira Lal

Director of Production & Inspection Electronics— DGI.
Asstt. Director Gencral, DGAFMS,

Senior Civilian Stafl Officer Asstt. Adjutant General (Coord).
Deputy Director (Girls Dn) DG NCC.

Dy. Director Recruijting, Adjutant General Branch.
Director { Ordinance Factories).

(6) No, Sir.

(f) The proccdure being followed ensures fair selection.

Modernisations of 'M/s. Containers and
Closures Ltd.

1575. SHRI SATYASADHAN
CHAKBRABORTY: Will the Minister
of INDUSTRY be pleased to state:

(a) whether Ceneral Government
had entrusted the management of
M/s. Containers and Closures Ltd.
which it took over in November, 1872
to take any concrete steps for mecha-
nisation and modernisation of this
unit;

(b) if so the details of the steps
taken by the management of this unit;
and

(¢) if not, the reasons therefor?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a )to (c). After takeover of the man-
agement of M/s, Containers and Clo-
sures Ltd. under the Indstries (D&R)

Act in November, 1972, the LR.C.L
has been appointed as the Authorised
Controller, The I.R.C.I. initiated
steps in 1974 and 1978 to modernise
this unit but due to financial cons-
traints these efforts did not material-
ise. Again in 1979 the Authorised
Controller drew up a modernisation
scheme at a total cost of Rs. 65 lakhs
to be implemented in three years. Of
this amount Rs. 33 lakhs were to be
raised from the internal resources ot
the company. But owing to low pro-
duction, labour relations and finan-
cial constraints, thig scheme also
could not be implemented in full

Denotification of M/s. Containers and
Closures Iid.

1576. SHRI SATYASADHAN
CHAKRABORTY: Will the Minister
of INDUSTRY be pleased ‘.t“o state:

(a) whether he is aware of the un-
realistic decision to denotify the unit
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of M/s. Containers and Closures Ltd.
which the Central Government took
over in November, 1872;

(b) whether he is also aware that
denotification would mean that the
unit will immediately go into liquida-
tion and the workers will be thrown
out of employment; and

(c) if so, his reaction thereto?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a )to (¢). The extended date of take
over of management of M/s. Contain-
ers and Closures is expiring on 28-11-
1981. All possible avenueg for rehabi-
litation of the unit are being explored
before de-notifying the take over
order

Production of TUranium from Sea
. Water

1577. SHRI A. T. PATIL: Will the
PRIME MINISTER be pleased to
state:

(a) the efforts made by Govern-
ment in the direction of production
of uranium from Searwater; and

(b) the economics of such projects
in comparision with economics of ob-
taining uranium by other sources?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY. ELECTRONICS AND
ENVIRONMENT (SHRI C. P. N.
SINGH): (a) No efforts are being
made for production of uranium frow
sea water at pregent.

(b) Preliminary cost estimates in-
dicate that the cost of uranium recov-
ered from the sea water will be much

BHADRA 4, 1003 (SAKA)

Written Answérs 266

. -
higher, about 8 to 8 times, compared
to the present day cost of uranium re-
covered from uranium ores,

Strike in Industries iIn Bombay-
Thane-Belapuy Area

1578. SHRI A. T. PATIL: Will the
Minister of LABOUR be pleased to
lay a statement showing:

(a) the number of strikes in various
Industries from 1 July, 1980 to 30
June, 1981 in India (State-wise) in
general and in Bombay-Thane-Bela-
pur area in particular;

(b) the loss of man days and of
production; and

(c) the action by Government of
India to prevent loss of production?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
and (b). Statements showing the No.
of strikes, during 1st July, 1880 to
30th June, 1981 by States (State-
ment-I) and total No. of strikes, No.
of man-days lost and production lost
during the same period in the country
and in Bombay-Thane-Belapur Area
(Statement-II) are attached.

(c) Industrial relations situation
remained under constant watch of the
Government. Industrial Relations
Machinery both at the Centre and the
States continued to make efforts to
minimise work stoppage and time
losses due to them, through preven-
tive mediation, conciliation, adjudi-
cation or arbitration, as necessary
under the existing statutory provisions
and/or voluntary arrangements.

W Statement-I

State.

Sl. Name of the States /| Union Territories

No.

The Number of Strikes in India during the period from tst Fuly, 1980 to g0tk Fune, 1981, by
'S,

No. of strikes (P)

—— i —t Ao o it o 2% i it b Ao e = n ot
o g ettt s b b e ey ey oy oy oy — —— —— v ey — v

3

S 3
. 0. 151

—— e — -
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1 2 3
's Gujarat . . 239
5 Haryana . . . . . 33
6 Himachal Pradesh . . 12
7 Jammu & XKashrmir . . . . . 8
8 Kiramhtaka . . . . . 43
9 Kerala . . . . . 77
10 Madhya Pradesh . . . . 122
11 Maharashtra . 213
12  Manipur . . 3
13 Mégfialaya . . . . . . -
14 Nagaland . . . . . . -
15 Orisa . 72
16 Punjab . - 51
17 Rajusthan . .. . 94
18 Sikkim . . . T
19 Tamil Nadu 239
20 Tripura . . . . . . . -
21 Uttar Pradésh . . . . . . . 170
22 West Bengal . . 176
23 Andaman & Nicobar . . . . 9
24 Arunachal Pradesh . . .. -
25 Chandigarh . . . . . . . . 5
26 Dadra & Nagar Haveli . . . . -
27 Delhi . . . . . . . . . 31
28 Goa, Daman & Diu . . . . . . 24
29 Lakshadwecp . . . . . . . —
go Mizoram . . . . . . . —
31 W . . . . . . . 13

Tl‘o'!uu. . . . . . . . 2,055
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Statement—Il
No. of Strikes, No. efMaMa;slm:“thmngmMM;ﬂmem]ﬂy, 1980 &

June, 1981 (P) taken place in India and in Bombay -Thane-Belopur

Distis. are

MinistryfDepractment
No. of No. of Mamdays  Valuc of Produc-
Strikes lost tian Jabs
(in million) (Ras. in Crores)
All India . 2,055 13.35 126.04 (1320)
Bombay-Thene-Belapur Distts. 164 0.75 14.40 (104)

P—+Provisional.

N.B. —Figures in brackets indicate the number of cases to which the information relates.

News Item Captionéd “Voice of
Multinational”

1579. SHR1 PIUS TIRKEY: Wil
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether hig attention has gone
to the article published about the
'voice of multinational’ appeared in
the Tribune dated 29th July, 1981;

(b) if so, how many multinatioanl
organisationg are actively working in
India;

(c) what ig their impact; and

(d) the fulure policy of Govern-
ment about these multinational orga-
nisations?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARY):
(a) Government have seen the re-
port,

= (b) There are 178 Indian Compan-
ies which applfed urder Section 29
of the Foreign Exchitige Regulation
Act, 1973 and in which nen-resident
interest is presemtly more than 40
per cent. This does not include the
following categories of companies: —

. (i) Where comMes have ceased
their attivitiés dnd are in the pro-
cess of winding up.

(ii) Where permissiong under
Section 29(2) (a) of FERA have
been granted on “mon-repatriation”
of capital and income basis.

(iii) Where non-resident interest
exceeding 40 per cent is held by
persons of Indian origin on non-re-
patriation basis.

{iv) Cempanies established in the
Free Trade Zone.

(c) They are also coniributing t{o
the industrial development of the
country.

(d) The policy towards these mul-
tinationals continwes to be the same
as indicated in the press note dated
2nd February, 1973 which is repro-
duced below:

“Foreign concerng and subsidiar-
des and brenches of foreign com-
penies will be eligible to participate
in the industries specified in Appen-
dix-I alémg with other applicants
but will ordineTily be excluded
from the industirieg not ineluded in
this list. They will also be entitled
as at present to invest in industries
where production is predominantly
for exports. Their invesiments will
be mibject hitherto to the “guide-
lines on the dilution of foreign
equity” and will be examined with
slkbial ence to technolegical

efport pomibilities and the
mﬂi M on the balance of
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Expansion of Kalpakkam Nuclear
Reactor

15868. SHRI M. RAM GOPAL RED-
DY: Will the PRIME MINISTER be
pleased to state:

(a) whether Government are con-
sidering to expand the nuclear reac-
tor at Kalpakkam; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHRI C. P. N.
SINGH): (a) No, Sir.

(b) Does not arise.

Supply of Sanda] Wood Oil to the
State Owned Kamataka Soaps and
.. Detergents ..

1581. SHRI G. Y. KRISHNAN: Wwill
the Minister of INDUSTRY be pleas-

ed to gtate:

(a) whether the State Government
of Karnataka has approached the
Centarl Government for ensuring re-
gular and smooth supply of raw ma-
terial, sandal wood oil, to the State-
owned Karnataka Soaps and Deter-
gents; and

(b) if so, the reaction of the Cent-
ral Government thereon?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARID:
(a) In order to ensure adequate
availability of sandal wood for its
oil distillation units, the Government
of Karnataka aproached the Central
Government for continuing the ban on
the export of sandalwood.

(b) The export of sandalwood con-
tinueg to be banned.

Modernisation of the Exporting Units
1582, SHRI G, Y, KRISHNAN: Will
the Minister of INDUSTRY be pleas-
ed to state:
(a) whether the Centrsl Govern-

ment are encoursging to help moder-
nisation of the exporting units includ-
ing those in small scale sectors; and
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(b) if so, fhin details regdding the
incentives and other facilities exten-
ded by GWent in this regard?

THE MING OF INDUSTRY
(SHRI NABAVAN DATT TIWARID):
(a) Yes, Sit.

(b) Apart from the various facili-
tles set\out in the Import Policy State-
ment 1981-82, with a view to update
téchriglogy for export production so
that international standards of quali-
ty, design and performance are met
by Indian exporters including small
scale sector units, the following addi-
tional facilities are being made avail-
able:—

{i) Applicationg for technology
imports which involve only lump-
sum payment of royalty are con-
sidered more liberally.

(ii) Permissible royalty rates for

- export galeg are allowed to be high-

er vis-a-vis domestic sales and exis-

ting procedursg for permitting such

imports have been decentralised
and streamlined.

(iii) Under the Technical Deve-
lopment Fund Scheme also Govern-
ment seek to promote modernisa-
tion, technology upgradation, en-
hancement of export capabilities,
quality control, rationalisation of
product mix and fuller utilisation
of capacity of existing industrial
units and improvement in export
capability. Thisz Scheme introduc-
ed in March, 1976 ig available tg all
existing industries and -coverg im-
port of both hardware and soft-
ware.

Theft of Coal and Limestone by
Bangladesh Nationals
1583. SHRI SONTOSH MOHAN
D!Vq; )
SHRI CHENGWANG
© HONYAK:
of . HOME

Wil] the Minister -
AFFAIRS be pleased to state:

(8) whether North-Eastern region
delegation him and disgussed the
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question of inter-State and inter-dis-
trict boundaries and also the guestion
of theft of coal and limestone by the
nationals of Bangladesh from thig re-
gion; and

(b) if so, the details thereof and
the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) No such delegation has met the
Home Minister,

(b) Does not arise.

Action against Sick Indusirial Units

1584. SHRI E, BALANANDAN:
‘Will the Minister of INDUSTRY be
pleased to state:

BHADRA 4, 1008 (SAKA)
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() the total number of sick indus-
trial unitg in the country;

(b) steps taken by Governmeni on
the allegations/reports against the
mismanagements, misappropriation of
public money by the managements of
the sick units; and

(c) State-wise details of guch units?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) Government do not maintain sta-
tistical data on sick industries, The
Reserve Bank of India, however, col-
lect data on sick units financed by
Commercial Banks as per the defini-
tion of sickness adopted by it. Pro-
visional data for 31st December, 1980
ag furnished by the Reserve Bank of
India is given below:—

1. Small Scale industrial units

2. Others (Medium and Large units )

ToTAL :

I‘;Io. of sick in-

ustrial _units
as on 31-12-1980
B

23,255
1,401

et e el
24,656

(b) Where there are allegations of
deliberate mismanagement of mis-
appropriation of public money by
management of companies owning
industrial undertakings, necessary
action is taken by the Department of
Company Affairg under the provisions
of the Companies Act, 1956 wherever
the undertakings are incorporated
under that Act. Where the under-
takings are not considered viable,
‘Commercial Banks and financial insti-
tutions also initiate action for re-
covery of their dues, including filing
of suits against the management who
normally stand guarantee to the ad-
vances, In certain cases, where the
provisions of the Indusiries (Deve-

lopment and Regulation) Act, 1951
are attracted, action ig taken  under
that enactment. Section 18AA (1) (b)
of the Act provideg that the Central
Government may take over the man-
agement of the whole or any part of
an industrial undertaking, if it ig satis-
fled, that the persong incharge of such
industria]l undertaking have, by rock-
lesg investment or creation of encum-
berances on the assets of the indus-
trial undertaking, or by diversion of
funds, brought about a situation which
is likely to affect the production of
articleg manufactured or produced in
the industrial undertaking and that
immediate action is necessary to pre-
vent such a situation. The following
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undertakings are presently being
managed by persons authorised by
Goverritibng under these provisions of
the Infhigiries (Bevélopment and Re-
W ‘Mt, 1951: —
. 1. Mfs. Ganesh Flour Mills, Delhi.
2. Mys. Shri Janki Sugar Mills
Co., Botwala, Dehradun (UP.).
3. M/s. Pulgaon Cotton Mills
Ltd., Bombay.
4. Mys. Swadeshi Cotton Miils
Kanpur.
5. M/s. Brentford Electric (I)
Lid., Calcutta,

6. M/s. Apollo Zipper Co. Pvt.
Ltd., Calcutta,
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7. M/s. Seth Gevindram Sugar
Mills, Ujjain.

8. M/s. The Jaora Sugar Mills
Pvt. Ltd., Ratlam,

9. M/s. Motipur Sugar Factory
Ltd., Motipur, Distt. Muzaffarpur,

Bihsr,

(¢) Btate-wise number of sick units
in large and amall eectors ag on
31-12-1979 (state-wise) infopmaticn
for 31-12-80 not available) as furnish-
ed by the Reserve Bank of Intdia sre
given below. State wise data on
médium sector sick wunits are not
available.

%‘o. StitefUnion Territory L‘S?cil Ssé.]-d:
units  Sick Units

1 2 T 3 4
1 West Bengal 9 6948
2 Maharashtra 74 2,763
3 Tamil Nadu 32 955
4 Uttar Pradesh 49 1152
3 Gujarat 37 856
6 Karnataka 17 1,039
7 Andhra Pradesh . 14 1,323
8 Bihar . . 12 802
9 Rajasthan - 5 323
10 Madhya Pradesh 15 525
11 Kerala . . 12 653
12 Haryana . 5 225
13 Orisa 3 m
14 Punjab 1 403
18 Assam . 2 1,045
16 Delhi 3 530
17 Pondicherry 1 3
3 75

§
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1 2 3 4
19 Himachal Pradesh 51
20 Jammu & Kashmir "
21 Manipur . B 186
22 Nagaiand . 3
23 Meghalaya 25
24 Tripura 70
25 Chandigarh 40
ToraL Ce 378 20,841

Growth of Illicit arms Manufacture

1886. SHRI E BALANANDAN:
Wil the Minister of HOME AFFAIRS
be pleased to state:

(a) what steps have been taken
afainst the mushroom growth of illi-
cit atms manmulacture in some States,
paeticalarly in U.P. and Bihar;

(b) whether he is aware that there
were more firearms, licensed as well
as unlicensed in Moradabad district
than in the whole of UK. or Japan;
and

(c) if so, the efforts made to un-
earth the secret arsenals so far by
the State Governments of U.P, and
Bihar?

THE MINISTER OF STATE IN
4T MINISTRY OF HOME AFFAIRS
(SHR®I YOGENDRA MAKWANA):
(a) to (¢), The requisite information
is Béing collecteq and will be laid on
the Table of the House,

Manufacture of Jaguar Supersonic
Afreraft by HAL

1586. Sjﬁl_l M. V. CHANDRASHE-
"MURTHY: Will the Minister
of DEFENCE be pleased to state:

(a) whether Hindustan Aeronautics
Lithitéd has by 'now Uiketiibled the
first of the Jaguar WitpéMionic styike

aircraft and when the same will pe
handed over to the Defence forces;

(b) how many Jaguars will be
delivered to the Indian Air Force
during 1981 and 1982,

(c) whether the programmes of
manufadturing the Aireraft is pro-
ceéeding satisfattorily; and

(d) whether in view of the ur-
gency created by the Pakistarn
getting latest awrcraft from various
couniries, Government have asgked
the Hindustan Aeronautics Limited te
implement the programme on war
footing and double the production
of such aircraft by 19827

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
The deliveries of Jaguar ajrcraft,
under assembly at Hindustan Aero-
nautics Limited are expected to begin
during 1982-83,

(b) It would not be in public in-
terest to disclose this information.

(e) Yes, Sir.

(d) Hindustan Aeronsut}cs Limited
is dehig itg bést to speed up the
préduction pregramme.
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Amendmen¢ of armg act

1587. SHRI M, V. CHANDRA-
SHEKARA MURTHY: Will the Minis-
ter of HOME AFFAIRS be pleased
1o state;

(a) whether Union Government
have asked the States not to issue
licences for manufacture of weapons
and arms pending national policy
which is under consideration of the
Union Government;

(b) i so, whether Government are
also considering to amend the Arms
Act;

(e) if so, when the Bill is likely
to be introduced; and

(d) what are the amendments

likely to be made?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Under the Arms Act and the
Ruleg framed thereunder which came
into force on 1-10-62, the authority
for issue of licenceg for the manu-
facture of arms and amunitions has
been vested only with the Central
Government. Therefor, the question
of issuing any directions to the State
Governments not to issue such licen-
ceg doegs not arise.

(b) to (d). Yes Sir. The Bill is
fikely to be introduced jn the current
Session.

Cases relating {0 communal riots .

1588. SHRI M. V. CHANDRA-
SHEKHARA MURAHY: Will the
Minigter of HOME AFFAIRS be
vleased to state:

(a) whether Union Government
have asked the States that
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caseg relating to communalm
should not be withdrawn from courts
under any circumstances and that
anti-social elements fomenting troub-
les should not go unpunished;

(b) if so, whether it has come to
the notice of the Union Government
that State Goverments do not proce-
ed with the cases against those
inciting communal riots;

(c) if so, how many §States have
done so; o

(d) the reasons for the same; and

(e) the other steps Government
are considering to take in this re-
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The State Governments have
been advised that prosecution against
communal offenders once launched
should as a matter of policy not be
withdrawn.

(b) to (d) A Statement is enclos.
ed. Information from some State
Governments is awaited

(e) Law and order is a State
subject. Registration, investigation
and trial of criminal caseg is the
direct responsjbility of the State
Governments concerned.

Speedy trial of criminal cases aris-
ing out of communal riots will act
at a deterrent and the provisions of
the Disturbed Areas (Special Courts)
Act, 1976 are available with the State
Governments for setting up special
courts for speedy trlal of cases re-
lating to communal riots.
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Statement
s S LT, S e O 50
SL State Posstion
No.
1. Haryana . Nil
2. Himachal Pradesh Nil
3. Madhya Pradesh . Nil
4. Manipur . . Nil
5. Nagaland . Nil
6. Punjab Nil
7. Sikkim Nil
8. Andhra Pradesh Information not received.
9. Assam Information not received.
10. Gujarat . Information not reccived.
11, jammu & Kashmir Information not received.
12, Karnataka Information not received.
13. Kerala Iuformation not reccived.
14, Meghalaya Information not received.
15. Orissa Information not received.
16. Rajasthan Information not received.
17. Tripura Information not received.
18. West Bengal Information not received.
19. Maharashtra Interim reply-information under collection.
20. Uttar Prad Interim reply-information under collection.
21, Bihar . One case rclating to communal incident in March,
1976 on the occasion of Holi festival in District
Purnea withdrawn by the State Government in
February, 1981 on ground of inexpediency of prosecus
tion for reasons of state and public-policy.
22, Tamil Nadu Eight cases in connection with the communal riots in

July and August, 1978 at Prenambut in North Acrot
district ordered to be withdrwn in order to maintain
communal amity and to promote good will among

the two groups.
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(w) sv7  agY vzar
Take over of Sick Mills

1580, SHRI PIUS TIRKEY: Will
the Minister of INDUSTRY be pleas-
ed to lay a statement showing:

(a) how many sick mills have
been taken aver by Government so0
far (details industry-wise);

(b) their functioning; angd

(c) the net result of take over of
these sick mills?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) Fifty-twg sick mills are pre-
sently being managed by  persons
authorised by the Government under
the Industries (Development and
Regulation) Act, 1851. A statement
giving the details of the sick mills
industry-wise is attached.

(b) and (¢) Information is being
collected and will be laid on the

(=) v iEY,  wArE Table of the House.
Statement
% Name of the industrial undertaking Industry concerned
'}
1 M/s. Andhra Scientific Co. (P) Ltd., Machilipatanam  Engineering Industry

2 M/s. Carter Pooler & Co. (P) Ltd., Calcutta
M/s. Containers. & Closures Ltd., Calcutta
M/s. India Machinery Co. Ltd., Howrah
M/s. Engel India Machines & Tolls Ltd., Calcutta

M/s. Britannia Enginecring Compay (Titagar Unit)
M/s, Aloke Udyog Vansapati & Plywood Ltd., Calcutta
M/s. Aluminium Corpn. of Indian Ltd., Calcutta

1o M/s. Apollo Zipper Company Pvt. Ltd., Calcutta.

11 M/s. National Iron & Steel Co. Ltd., Howrah

3
4
5
6 Mj/s. Plyboard Industries Ltd., Srinagar (J&K)
"
B
9

poyyryyyy’s
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2
13
14
15
16
17
18
19
20
21
22

23

b3

29

30

31

32
a3

e s Gt e s

3

M/s Indian Rubber Mfg Ltd., Calcutta

M/s India Belting & Cotton Mills Ltd., Distt Hooghly
M/x National Rubber Mfrs/Ltd., (Culcutta Unit)

M/s National Rubber Mfrs. Ltd. (Kalyani Unit)

M/s Inchek Tyres Ltd., Calcutta

Mfs Apollo Tyrcs Ltd., Chelakudi

M/s Motor & Machinery Manufacturers Ltd., Calcutta
M/s Brentford Electric (I) Ltd., Caleutta

M/s Krishna Silicate & Glass Works Ltd., Calcutta
M/s Bengal Potteries Ltd., Calcutta

M/s Eastern Distilleries (P) Ltd., Calcutta

M/s Associated Industries (Assam) Ltd., Distt. Kamrup
(Assam)

M/s Gluconate Ltd., Calcutta
M;/s Bengal Immunity Company Ltd , Calcutta
M/s Dr. Paul Lohmann (I) Ltd., Calcutta

M/s Indian Health Institute & Laboratory Ltd ,
Calcutta.

M/s Sri Janki Sugar Mills & Co., Dehradun.

M/s. Sri Rama Sugars & Industries Ltd., Bobbili
Unit (A.P.)

%\)4/8' )Sri Rama Sugars & Industries Lid., (Sitanagaram
nit).

M/s. Seth Govidram Sugar Mills Distt, Ujjain (M.P.).
M/s. Jaora Sugar Mills Pvt. Ltd,, Distt. Ratlam (M.P.).

M/s. Motipur Sugar Facstory Ltd., Distt. Muzaffarpur
(Bihar).

M/s. Ganesh Flour Mills,, Delhi.

M/s. Amritsar Oil Works, Ampritsar.

M/s. Lily Biscuits Company Pvt, Ltd., Calcutta.
M/s. Vijay Mfg. Co.(P) Ltd., Bombay.

Mj/s. Pulgaon Cotton Mills Ltd., Bombay.

M/s. Cauvery Spg. & Wvg. Mills., Cauverynagar.
Mys. Western India Spg. & Wvg. Co. Bombay.
M/s. Sri Subhlagmi Milis Ltd., Cambay.

M/s. Pﬂyaixim"‘mlh Lstd,, Baroda.

Rubber Industry

§EFP

Do

Electrical Industry

Do

Ceramic & Glass

Do
Chemical Industry

Do
Do
Do
Do
Do

Food Processing
Do
Do.

‘Textile Industry.

FEFPEY¥
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1 2 3
43 M/s. Indore Textile Ltd., Ujjain. Textile Industry
44 M/s. Somasundaram Super Spg. Mills Distt. Ramanath- Do.
puram.
45 Mjs. Kottayam Textiles Ltd., Ettumanoor (Kerala). Do.
46 M/s. Prabhuram Mills Ltd., Chengannur (Kerala). Do.
47 M/s. Malabar Spg. & Wvg. Mills Ltd., Calicut. Do.
48  M)s. Swadeshi Cotton Mills, Kanpur. Do.
49 M/s. Sri Durga Cotton Spg. & Wwg. Mills Ltd., Calcutta. Do.
50 M/s. Mahadeva Textiles Mills, Hubli. Do.
51  M/s. Sree Saraswati Press Ltd., Calcutta. Printing Industry.
Do.

§2 Mj/s. Shivraj Fine Art Litho Works, Nagpur.

Filling Less Qusntity of Cement ia
Bagg by Cement Factory, Nayagaon,
Madhya Pradesh

1591. SHRI SATYANARAYAN
JATIYA- Will the Minister of
INDUSTRY be pleased to state:

(a) the prescribed quantity and
Price of cement per bag produced and
filled at the cement factory located at
Nayagaon in Madhya Pradesh;

(b) whether it is a fact that the
Weights and Measureg Department of
Madhya Pradesh hag registered cases
of filling of less quantity of cement
in the bags than their preseribed
quantiity;

(e) if so, particuiars {hereof and
the extent of shortage found therein;
and

(d) whether full price is charged
from the consumers for the bags con-
taining less duanitity of cement?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) The prescribed quantity of
cement per bag is 10 kgs. net weight
with a tolerance limit of +2.5% per
bag or +0.5% per wagon/truck load.

(b) and (¢) The matter is sub-
Huidice.

(d) Consignments are checked for
their weight prior to despatch and
bags containing less weights are not
allowed to be despatched. Therefore,
charging full price for bags contain-
ing less quantity of cement doeg not

arise.
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Development of Solar Pumps

1593, SHRI P, RAJAGOPAL
NAIDU: Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government are deve-
loping a solar pump; and

(b) if so, whether Arid Zones
where the water column is very low
are taken into consideration?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): (a) As part of the program-
me to promote the use of solar ener-
gy, Government has supported the
development and evaluation of tech-
nology for solar pumping. Central
Electronics Limited (CEL) a public
sector undertaking under the Depart-
ment of Science and Technology, has
developed a 1/3rd H. P, pump which
can deliver 306,000 to 40,000 litres of
water per day under bright sunshine
conditions The electricity needed to
operate the pump is generated by
photovoltaic panels made by CEL A
few surh pumps have been installed
for demonstration and evaluation.
Additional locations have been iden-
tified in various parts of the country.
A pre-commercial pilot-plant, to pro-
duce photovoltaic modules at an
annual rate of 1 MW by 1985, is to
be set vp by CEL during the Sixth
Plan. About 7580 per cent of this
production is likely to be wused for
irrigation or drinking water supbvly.
Efforts are also underway to reduce
the costs and imorove the efficiency
of the pumps. The Commission for
Additional Sources of Energy is also
supporting work on the decelopment
of a solar thermal water pump.

(b) Solar photovoltaic pumps are
being designed for nse in areas where
depth of ground water is upto 5 met-
res In Arid Zones, where the depth
may be more than 5 metres, a pump
of higher rating will have to be
designed for use.

1548 LA8—10
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Missppropriation of Fundy in Naval
Headquarters

1594. SHRI HARISH KUMAR
GANGWAR:

DR. A, U. AZMI:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that huge
amounts of public funds in Naval
Headquarterg have been misappro~
priated and an inquiry has been
ordered by the Chief of Naval Staff
recently;

(b) if so, the facts of the fraud
with details of officials involved; the
total sum embezzled; the modus
operandi and how these cases remain-
ed undetecteq for so long;

(c) should the ambit of inquiry be
not widened so as to cover the entire
functioning of the directorate of
administration; and

(d) should the service as well as
civilians working in Defence Head-
quarters be not shifted after every 3,
10 and 15 years of their stay in a sec-
tion, directorate and headquarters,
respectively so as not to agllow deve-
lop technique undesirable in the lar-
ger interests?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V., PATIL): (a)
No, Sir. There has been no case of
misappropriation of public funds in
Naval Headquarters A Board of
Inquiry has, however, been ordered
by NHQ to inquire into the extent of
over-payment made to a contractor
on account of binding work, as also,
waether any individual's was tq be
held responsible for the qver-pay-
ment.

(by A complaint wag received from
the Law Directorate of Naval Head-
quarters to the effect than an nver-
payment had been made to the bind-
ing contractor ag a result of his claim.
ing payment for fthe binding of 128
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law publications, whereas only 37
books had been actually bound by
the contractor. It was alleged that
the over-payment haq been obtained
by the contractor by falsifying the
documents. As there could be gimi-
lar cases in other Directorateg of
Naval Headquarters also where the
requirement of binding work exists,
it was decidegq by Naval Headquar-
ters to order a Board of Inquiry,

As regard the total sum embezzled
and modus-operandi, the Board of
Inquiry ig currently examining these
aspects. The annual value of the
binding contract is, however, only to
the extent of Rs. 20,034.35.

(¢) This is not considered neces-
sary. As and when any irregularities
are reported or detected, they are
investigated immediately with a view
to taking remedial measures.

(d) The tenure of service officers
in Delhi is normally about 3 years,

A policy regarding ‘turn over’ of
civilians ig presently under considera.
tion. However, the individuals work-
ing in sensitive sections are even
now required to be ‘turned over
within 8 vears.

Memorandum from Associationg of
Jawans and Officery Widows

1585 SHRI TUTTAM RATHOD:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that the
Associations of Jawans and Officers
Widows have gubmitted a memoran-
dum about a month back regarding
their difficulties to the Prime Minis-
ter about their rehabilitation and
pension; and

(b) if so, what action does the
Prime Minister intend to take?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V_ PATIL): (a)
and (b) Yes, Sir. The Memorandum

AUGUST 26, 1881
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dated the 22nd July, 1981 from the
War Widows Associations jis under
consideration.
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Intrusion of Bangladesh Helicopter in
Indijan Territory

1597. SHRI R. R, BHOLE:; Will the
Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that a
Bangladesh Helicopter intruded in
the Indian Territory near gub-division
of Bongaon in North 24 Parganas Dis-
trict on 19 June, 1981;

(b) whether the matters was
brought to the notice of Bangladesh
Government; and

(c) the number of air-violations
committed by Bangladesh Govern-
ment on Indian territory during the
last six months?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V., PATIL): (a)
and (b). Yes, Sir.

(¢) There were two instances of
violations of Indian air space by
Bangladeshi aircraft during the last
gix months.
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..Collaboration for Manufacture of
Rothmang ang Dunhil] Brand ..
Cigaretteg

1588, SHRI GEORGE FERNAN.
DES: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether the National Tobacco
Company has sought a licence to
manufacture Rothmans and Dunhill
brand cigarettes in collaboration with
over-seas multinationals;

(b) if so, the detailg thereof?

(e) Government’s reaction to this
application; and

(d) whether Government propose
considering ending all foreign colla-
boration in the manufacture of ciga-
rettes in India?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) No, Sir.

(b) and (e¢). Do not arise in view
of (a) above,

(d) There is no proposal under the
consideration of Government for end-
ing existing foreign collaborations for
the manufacture of cigarettes.

Countries Provided with Indian
Technology

1599. SHRI MOHAMMAD ASRAR
AHMAD: Will ‘he Minister of
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) the names nf the countries
which have been provided with
Indian technology and since when,
so far; angd

(b) what amount of money was
provided and spent in the budget in
1979-80 and 1980-81?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICE
AND ENVIRONMENT ( SHRIC.P. N.
SINGH): (a) and (b). The National
Research Development Corporation of
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India had transferreq technology as
such to Malaysia (Spice Oleoresin
Project), Nepal (High Draught Kiln),
Philippines (Active Carbon from Saw
Dust), Kenya (Fountain pen ink)
West Germany (Suri Transmission)
and USA (Syntan PKR and Nasal
Filter).

Several Projects under the ITEC
{Indian Technical & Economic Co-
operation) Programme have been
completed with Afghanistan, Srilanka,
Burma, Mauritius, Tanzania, Vietnam,
Laos, People’s Democratic Republic
of Yemen, Fiji, Thailand and Malawi.

Technology developed in India has
also been transferred to other coun-
tries through joint ventures estab-
lished by Indian firms abroad and the
turnkey projects executed by our
public sector undertakings and by pri-
vate sector industrial units, Consult-
ancy services have also been rendered
by several of our consulting engineer-
ing organisations. Indian technologies
have been transferred to other coun-
tries through several mechanisms
involving both public and private
agencies, which are not covered by
budgetary provisions in the Depart-
ment of Science and Technology.

Suggestion by Ambala Cantt Board
regarding amendment of Cantt. Act,
1924

1600. SHRI SURAJ BHAN: Will
the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that the
Cantonment Board Ambala (Haryana)
suggested in the year 1980 several
amendments in the Cantonments Act,
1924,

(b) if so, the important amend-
ments suggested by the said Board;

(¢) the reaction of Government
relating thereto;

(@) are Government aware that
the said Act has hecome qulte out<
dated; and
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{e) if so, when is Government go-
ing to replace it?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
to (c). No such suggestions have been
received by Government from Can-
tonment Board, Ambala The Can-
tonment Board, Ambala, is, however,
understood to have sent some gugges-
tions in this regard to the GOC-in-C
in September 1980, who disposed
them of locally.

(d) Yes, Sir.

(e) A Bill to effect comprehensive
amendments to the Cantonments Act,
1924 is being drafted and is likely to
be introduced in the Parliament in
the near future,

PROF MADHU DANDAVATE
(Rajapur): Sir, [ rise on a point of
order under Rule 376. I have given
you in writing a very important
matter. (Interruptions). Sir, a very
important constitutional point had
been raised by me.

MR SPEAKER: It is under my
consideration,

PROF. MADHU DANDAVATE: Let
me formulate the point. Let the
House know. It is a very important
precedenst,

The Assam Budget has already
been adopted and 1 want to point out
to you that after the Governor had
issued the Ordinance, the Vote on
Account could not be laid on the Table
of the House before the Assam Assem-
bly. But after the promulgation of
President’s Rule on 30th June, 1981,
it had to be laid on the Table of this
House because this House hag taken
over the powers of Assam Assembly.
Since this has not been done, Article
213(2)(a) of the Constitutionr“has
been violated. The procedure has
been violated and therefore, ndoption
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of the Assam Budget in this House
hag been irregular and again it is a
violation ef the constitutional pro-
vision, Article 213(2)(a). 1 weuld
like you to give a ruling on this,

MR. SPEAKER: I will do that.
(Interruptions)

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): You
must hear me. When you raise a
point of order, you must hear me.

MR. SPEAKER: I will
Please sit down.

(Interruptions)

hear you.

MR. SPEAKER:
by one,

1 will come one

= s fegrérwenday (A€ faes )
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waR Wgq - 3 qY T§ §AT

g agT
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fear ...

(vqwarx )
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MR. SPEAKER: No, not allowed.

o TWRARTT WEAr ;. WEaer
Agizq, gfeasy 1 g s¥) S9r
At g

MR. SPEAKER: No question., Not
allowed. I have not allowed.
w1 fagrm A€ & wWOw ama

gAX FT |

SHRI K, MAYATHEVAR (Dindi-
gul): Sir, I have raised a very serious
problem concerning 30 lakhg of
Tamilians in Sri Lanka,

MR. SPEAKER: That we will take
up. Please do not raise it now.

SHRI K. MAYATHEVAR:
allow me...

(Interruptions)

MR. SPEAKER: 1 will take wup
this question. Please sit down.

(Interruptions)

MR. SPEAKER: It is under my
consideration,

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, I have given a
motion of breach of privilege against
the Union Law Minister for delibe-
rately misleading the House regard-
ing the demand for police force by
the District Magistrate in Pauri Gar-
hwal.

Please
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MR. SPEAKER: You have already
been informed.

SHRI HARIKESH BAHADUR:
‘What about its discussion?

MR SPEAKER: I have already
Informed you.

{Interruptions)

wesqw wEaa : gar g fa wax
WITHT S Iq Far g A WG 115
® o1 ¢ (swiwavr)

PROF. K K. TEWARI (Buxzar): I
want to draw the attention of the
House towards the decision of the

West Bengal United Front call for
bandh...

MR, SPEAKER: Under what rule?

PROF. K. K. TEWARI: And the
Chief Minister of West Bengal has
presided over this meeting... (Inter-
ruptions). It amounts to subversion of
the Constitution. I request the Home
Minister that a statement be made. In
the past also (Interruptions).

MR. SPEAKER: Please sit down.
Nothing, No, not allowed.

(Interruptions)
PROF. K. K. TEWARY: There was

a call for bandh. It amounts to sub-
version of the Constitution,

(Interruptions)

WA WERQ ¢ WG ¥4 WR
TAZ? wiwuwg WA WE?

wTT %4 &7 E & 7 =WigEy 3av
Qaar g7 AT DA AT AKAY
g

Mr, Tewary, pléase sit down. I will
not allow you now. He has not got my
permission now.

(Interruptions) **
MR. SPEAKER: You are transgres-

sing the limit. Nothing will go on
record now.

(Interruptions) **
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WA WA ¢ ETET argy
qT9F) g wwraff qar 2 | A9
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®
Shri Ramavatar, what are you do-
ing? Why sghould you talk to hum
without my permission

(Interruptions)

MR. SPEAKER: No, not allowed.
I will come to you.

(Interruptions)

MR, SPEAKER: Does not matter. I
will come to you. You are all hon.
Memberg of the House.

SHRI K. LAKKAPPA (Tumkur):
We are also hon. Members, We are
also to be respected equally.

MR. SPEAKER: Yes.

SHRI K. LAKKAPPA: You told me
earlier that you would call me.

MR. SPEAKER: I will call you with
all humility at my command.

SHRI A. K. ROY (Dhanbad): Wa
have been debating in this House
for some time about the availability
of foodgraina.

MR. SPEAKER: That is not the
problem,

SHRI A. K. ROY: Kindly hear

MR. SPEAKER:
like this,

Irrelevant, Not

(Interruptions)

MR. SPEAKER: You come to me.
Nothing will go on record.

(Interruptions) **

MR, SPEAKER: This is not the

time for discussion. No, not allowed.
I have not allowed that Adjournment

Motion,
(Interruptions) **

**Not recorded.
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MR. SPEAKER: Please sgit down.
I have not allowed you.

(Interruptions) **

MR. SPEAKER: You cannot raise
this point now. Whatever this
gentleman ig saying will not go on
record because it ig without my per-
mission.

(Interruptions)**

MR, SPEAKER: Are you trying to
take all the ©power of this august
House in your hands?

(Interruptions) «*

MR. SPEAKER: You can come to
me and discuss with me but do not
raise it like this in the House just
now. You are always welcome. I
have not demed anybody this privi-
lege.

(Interruptions) **

MR, SPEAKER: Anybody. The
House is yours. This Chamber 1s
yours, not mine, I am a servant of
this House,

(Interruptions)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Do you want to call
him to your Chamber to hand over
al} your powers?

MR. SPEAKER: If there is a cere-
mony, you will also be invited.

DR. SUBRAMANIAM SWAMY
(Bombay North East): Day before
yesterday you tol¢ ne that my Motion
under Rule 222 was under very active
consideration. 1Is it now under very
active consideration?

MR. SPEAKER: Very active con-
sideration,

SHRI X. LAKKAPPA: Kindly
listen to me for a minute, before
coming to a conclusion, don't rule
out. Under the federal character, the
State Government machinery cannot
be used for organising a bandh. The

Government of West Bengal has or-
ganised a bandh... (Interruptions)

2
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MR. SPEAKER: No, please.

SHRI K. LAKKAPPA: Recently, it
has appeared in the papers...(Inter-
ruptions) We want that the Home
Minister should make a statement on
that. We demand a statement from
the Home Minister.

MR. SPEAKER: I cannot force any
Minister to make a statement. Not
allowed; don’t record without my
permission.

SHRI K. LAKKAPPA:"*

(Interruptions)*

SHRI GEORGE FERNANDES
(Muzaffarpur): Just now, we heard
the Home Minister waxing eloquence
on how 1{ne law and order in the
capital 1s very much under control
Right under his nose, the Haryana
police and the Delhi Police have been
threatening journalists over a matter
concerning Mr. Poswal, the Home
Minister of Haryana...

MR. SPEAKER: I cannot take
individual cases here.

SHRI GEORGE FERNANDES: The
freedom of the press is being threat-
ened. .. (Interruptions)

MR. SPEAKER: Not allowed.

SHRI K. LARKKAPPA: Will you
not protect our rights? Let the
Home Minister make a statement on
the matter of bandh being organised
by West Bengal Government. (Inter-
ruptions)

MR. SPEAKER: I cannot * order
any Minister to make a statement, It
is upto the Minister. The Minister
is free to make any statement. I am
not going to force him.

**Not recorded.
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SHRI GEORGE FERNANDES: How

will you allow us to raise these
matters?

MR. SPEAKER: I cannot go into
individual cases. It is a State matter.

SHRI GEORGE FERNANDES: 1f
something happeng in Delhi. .,

MR. SPEAKER: You can make a

complaint to the court. Ydu can go
to the court.

SHRI GEORGE FERNANDES: The
Home Minister says that there iz an
improvement in the law and order
situation. The Home Minister of
Haryana comes here...

MR, SPEAKER: This is without my
permission.

SHRI GEORGE FERNANDES:*.
(Interruptions) *

MR. SPEAKER: It is for the courts

SHRI GEORGE FERNANDES:
Where are we to take these matters?
The Poswal matter should go to the
court?

MR. SPEAKER: Anywhere; it is a
free country. Is any Minister im.
mune from any law? It is for the
courts,

st "R wiawr (fgE )
wETq AY, R 9z a1 59 @ fwawma
2 T@ER qR fusma sQ@ gU
wd wefr g

v wfeq : fusma @ 48
wlr  wifgq

qTwAl W WAt 0 s
wiar fgedfy Y St ) S g1 mE
o wifedw T gu & FE W WA
% wezt &, Wic 9T fedy o1 W
grg A ¥ WT w1 Gg Jwr T
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w6 g1 w af swr e A ¥
g7 ¥ ofr wgr ¥

MR, SPEAKER: 1 take notice of
this thing and 1 will advise my Se_C-
retary and anybody concerned with
it that it should be always in both
versions, Hindi and English. When
we have decided that once and for
all, it should be done.
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MR. SPEAKER: Not allowed,

SHRI GEORGE FERNANDES:
What about the privilege motion on
the tampering of mail? The Minister
is sitting here, Before you take a
decision, my submission to you is that
you must allow a debate on this
matter in this House.

MR, SPEAKER: Everything is de-
batable. No, I can’t. I will just give

my ruling.

*Not recorded,
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MR, SPEAKER: I have already
seen it and I will give my ruling.

SHRI INDRAJIT GUPTA (Basirhat):
Believe it or not. A number
of notices have been given. 1 want
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to know whether it is given your -
consideration or not,

MR. SPEAKER: Which one?

SHRI INDRAJIT GUPTA: Regard-
ing the treatment which is given to
the workers who have been employ-
ed on the construction werk of the
Asian Games. No labour laws are
being applied to them.

MR, SPEAKER: We shall discuss
it.

SHRI INDRAJIT GUPTA: They
are being treated worse than bonded
labour; and grossly illegal things are
done., A Calling Attention can be
given on that,

SHRI GEORGE FERNANDES: You
must allow a debate on ASIAD,,...

st www At fog: (-
R ) : IuT waw, fegreAi wew
# gar<i wia qIg ¥ IS H §

MR. SPEAKER: It has already been
discussed. I have told on the floor of
the House that we have listed this
subject in the Business Advisory

Committee. Thig is a very important
subject and we are going to discuss it.

A R fa|E qrwaTw o neve
agRa, #I uw Afew feur & fw
Aiwdr Fo-ifew &1 gor Ty
F oy W E AT, L, .,

MR, SPEAKER: No, not allowed.
They know their job,

= wew fagrtt awda . ag Fw
ar &yr1 atreT gr wur ?

MR. SPEAKER: I am not concern-
ed about it. They are much more
concerned about it. I am not allow-
ing.
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PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER CITIZENSHIP ACT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): 1
beg to lay on the Table a copy each
of the following Noiifications (Hindi
and English versions) under sub-sec-
tion (4) of section 18 of the Citizen-
ship Act, 1955:—

(1) The Citizens (Registration at
Indian Consulates) Amendment
Rules, 1981, published in Notifica-
tion No. G.S.R. 373(E) in Gazette
of India dated the 1st June, 1981.

(2) The Citizenshup (Amend-
ment) Rules, 1981, published in
Notification No. G.S.R. 383(E) in
Gazette of India daleq the 5th
June, 1981.

[Placed in Library. See No. LT-
2690/81].

NOTIFICATION UNDER CENTRAL INDUST-
RIAL SECURITY FORCE ACT AND UNDER
ALL-INDIA SERVICES ACT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): I beg to lay on
the Table:—

(1) A copy of Notification No.
G.S.R. 362 (Hindi and English ver-
sions) published in Gazette of India
dated the 11th April, 1981 contain-
ing corrigenda to Notification No.
G.S.R. 858 dated the 16th August,
1980, under sub-section (3) of sec-
tion 22 of the Central Industrial
Security Force Act, 1968, [Placed in
Library, See No. LT-2691/81]

(2) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (2) of
sectlon 3 of the All-India Services
Act, 1951:—

”
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(i) The Indian Administrative
Service (Fixation of Cadre
Strength) Sixth Amendment Re-
gulations, 1981, published in Noti-
fication No. G.S.R. 487 in Gazette
of India dated the 23rd May, 1981,

(ii) The Indian Administrative
Service (Fixation of Cadre
Strength) Seventh Amendment
Regulations, 1981, published in
Notification No. G.S.R. 488 in
Gazette of India dated the 23rd
May, 1981,

(iii) The Indian Administrative
Service (Pay) Sixth Amendment
Rules, 1981, published in Notifi-
cation No. G.S.R. 489 in Gazette
0. India dated the 23rd May, 1981,

(iv) The Indian Admiaistrative
Service (Fixation of Cadre)
Strength) Eighth Amendment Re-
gulations, 1981, published in Noti-
fication No. G.S.R. 528 in Gazette
of India dated the 6th June, 1981.

(v) The Indian Administrative
Service (Pay) Seventh Amend-
ment Rules, 1981, published in
Notification No. G.S.R. 528 in
Gazette of India dated the 6th
June, 1981,

(vi) The Indian Police Service
(Fixation of Cadre Strength)
Third Amendment Regulations,
1981, published in Notification No.
G.S.R, 596 in Gazette of India
dated the 27th June, 1981.

(vii) The Indian Police Service
(Pay) Fourth Amendment Rules,
1981, published in Notification
No. G.S.R. 597 in Gazette of India
dated the 27th June, 1981.

(viii) The Indian Administra-
tive Service (Fixation of Cadre
Strength) Ninth Amendment Re-
gulations, 1981, published in Noti-
fication No, G.S.R. 598 in Gazet-
te of India dated the 27th June,
1981,
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(ix) The Indian Administrative
Service (Fixation of Cadre
Strength) Tenth Amendment Re-
gulations, 1981, published in
Notification No. G.S.R. 614 in
Gazette of India dated the 4th
July, 1881.

(X) The Indian Administrative
Service (Pay) English Amendment
Rules, 1881, published in Notifica-
tion No. G.S.R. 615 in Gazette of
Indian dated the 4th July, 1981,

(xi) The Indian Administrative
Service (Fixation of Cadre Stren-
gth) Eleventh Amendment Re-
gulations, 1981, published in Noti-
fication No. G.S.R. 639 in Gazette
of India dated the 11th July,
1981.

(xii) - The Indian Administra-
tive Service (Pay) Ninth Amend-
ment Rules, 1981, published in
Notification No. G.S.R. 640 in
Gazette of India dated the 1l1th

BHADRA 4, 1903 (SAKA)

Papers laid 418

versions) under section 159 of the

Customs Act, 1962;:—

(i) G.S.R. 481(E) published in
Gazette of India dated the 14th
August, 1881 regarding exemp-
tion to newsprint, when import-
ed from Bangladesh, from the
whole of the basic customs duty
leviable thereon.

(iiy The Customs Tariff, (De~
termination of Origin of Goods
under the Bangkok Agreement)
Amendment Rules, 1981, publish~
ed in Notification No. G.S.R.
482(E) in Gazette of India dated
the 14th August, 1981,

(iii) G.S.R. 483 (E) publish-
ed in Gazette of India dated the
14h August, 1981 making certain
amendments to Notification Nos.
341-Customs dated the 2nd
August, 1876 and 342-Customs
dated the 2nd August, 1976,

July, 1981, [Placed in Library, See No. LT-
269/81].
(xiii) The All India Services
(Death-cum-Retirement  Benefits)
Third Amendment Rules, 1981,
published in Notification No,
G.S.R. 703 in Gazette of India

dated the 1st August, 1981,

(2) A copy of the Explanatory
Memorandum (Hindi and English
versions) in regard to Notifications
mentioned at (1) above.

(3) A copy of the Central Excise

(xiv) The All India Services (Sixteenth  Amendment) Rules,
(Medical  Attendance) First 1981  (Hindi and English
Amendment Rules, 1981, published versions) published in Notification
in Notification No. G.S.R, 706 in No. G.S.R. 384(E) in Gazeite of
Gazette of India dated the 1st India dated the 8th June, 1981,

August, 1981 under sub-section (2) of section 38
of the Central Excises and Salt Act.
[Placed in Library, See No. LT- 1944,
2692|81].

[Placed in Library. See No. LT-
NoriFicATION UNDER CUSTOMs ACT, -2694/81].
UNDER CENTRAL EXCISES AND SALT AcT,

AND UNDER CENTRAL ExCise RULES,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg to lay
on the Table:—

(4) A copy each of the following
Notifications (Hindi and English
versions) issued under the Central
Excise Rules, 1944: —

(iy GSR, 328(E) to 320(E)
published in Gazette of India
dated the 12th May, 1981 together

with an explanatory memorandum

(1) A copy each of the following
Notifications (Hindi and English
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regarding continuance of the ex-
emptions of special duties of ex-
cise consequent upon the enact-
ment of the Finance Bill, 1981.

(ii) G.SR. 350(E) published
in Gazette of India dated the 15th
May, 1981 together with an ex-
planatory memorandum regarding
full exemption from Central Ex-
cise duty in respect of fifteen
specified renewable energy source
devices designed to use solar,
biomas and wind energy.

(ili) G.S.R. 400(E) published
in Gazette of India dated the
22nd June, 1981 together with an
explanatory memorandum  re-
garding exemption to  articles
made out of certain precious
metals namely gold, silver, plati-
nium and others specifieq in the
notification, which are remade,
reconditioned, refabricated or
subject to any other similar pro-
cess out of old or used articles
made of the respective precious
metals, from the duty of
excise leviable on such articles
as is in excess of the duty charge-
able on the cost of such remaking,
reconditioning etc. and the value
of materials, if any added for the
purpose.

(iv) G.S.R. 418(E) published
in Gazette of India dated the
30th June, 1981 together with an
explanatory note regarding conti-
nuation of scheme of duty con-
cession after 30th June, 1981 for
cottage match units,

(v) GSR. 422(E) to 425(E)
published in Gazette of India
dated the 2nd July, 1981 together
with an explanatory memoran-
dum regarding some further
changes in the scheme of excise
duty concession applicable to the
cottage and middle sector match
units,

(vi) G.S.R, 431(E) published
in Gazette of India dated the 10th
July, 1981 together with an ex-
planatory note extending the
facility of granting proforma
credit of the duty paid on steel

AUGUST 26, 1981 Facilities through vanks to poo 312

farmers ete, (CA)
sheets when used in the manu-
facture of electrical atampings
and laminations, to steel strips
also.
[Placed in Library. See No. LT—

2695/81].

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS
TWENTY-SIXTH REPORT
SHRI G. LASHMANAN (Madras
North): I beg to present the Twenty-
sixth Report of the Committce on
Private Members’ Bills and Resolu-

lations.

SHRI HARIKESH BAHADUR
(Gorakhpur): The teachers of the
Banaras Hindu University are on
strike. It is Central University. There-
fore, I am raising it, It is the duty
of the Home Mimster. ...

MR. SPEAKER: Now,
attention,

calling

12.16 hrs

CALLING ATTENTION TO MATTER
OF PUBLIC IMPORTANCE

FACILITIES THROUGH BANKS TO POOR
FARMERg AND OTHER POOR CITIZENS
SHRI R, PRABHU (Nilgiris): Sir,

I call the attention of the Minister ol

Finance to the following matter of

urgent public importance and I re-

quest that he may make a statement
thereon,

“Inadequate availability of the
facilities provided by Government
through the banks to the poor far-
mers and other poor citizens and
action proposed to be taken by the
CGoverament with regard thereto.”

SHRI INDRAJIT GUPTA (Basir-
hat): This notice could have been
admitted in any form and in any year.
Please kindly read it, Does it refer
to any specific thing? It 18 a general
notice, It could have been dealt with
at any time, last year or next year
or this year,

MR, SPEAKER; Shoulg we not
discusg it?
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SHRI INDRAJIT GUPTA: It is an
important matter, But it does not
refer to any specific thing.

MR, SPEAKER: It is a question of
the people. 7 think they need it be-
cause I feel the pangs they have.

SHRI IINDRAJIT GUPTA: That
nobody is disputing. One can give a
general thing on any issue like that.

MR. SPEAKER: This is about the
farmers.

SHRI INDRAJIT GUPTA: What is
the recent thing that has happened?

MR, SPEAKER: No recent thing.
I can withdraw it if you like,

SHRI INDRAJIT GUPTA: I am
pleading with you—I do not want to
enter into an argument-—because you
have ruled out many other noticcs
which referred to matters of urgent
public importance,

MR, SPEAKER: 1 have to do some-
thing,

SHRI INDRAJIT GUPTA: You
may carry on. But kindly read the
wording of the notice. (Interruptions)
This notice can apply at any time,
What i; the urgency? It is g conti-
nuing matter.

MR. SPEAKER: The urgency is
that people need some money. The
farmers need fertilisers and insecti-
cides....

SHRI INDRAJIT GUPTA: There
are other things also that they need.
They need employment they nced
remunecrative prices. ..

MR. SPEAKER: More production
means more of employment. I think
I am quite right in this.

SHRI INDRAJIT GUPTA: What is
the priority that you give?

MR, SPEAKER: I think I give
priority according to what I consider
I should. I could be wrong. I do not
say that 1 am infallible, I could be
wrong,
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DR, SUBRAMANIAM SWAMY
(Bombay North-East): Let me tell
you, Sir, that more production does
not necessarily mean more employ-
ment.

SHRI RAJESH PILOT (Bharat-
pur): Politically these people talk
about more facilities for farmers,
but when we want to discuss a sub-
ject like this, this is what they say,
(Interruptions).

MR, SPEAKER: Mr. Barot,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): Since the
nationalisation of the 14 major com-
mercial banks in 1969, it has been the
constant endeavour of the Govern-
ment to strengthen the banking in-
frastructure in the rural and
relatively underdeveloped areas
Efforts have also been made to bring
about an orientation in the lending
policies, procedures and practiceg of
the banks, so ag to enlarge the flow of
credit to the smaller borrowers, parti-
cularly to the poorer sections of the
community.

As a result of these policies the
branch network of the banks in the
r1ural arcas has grown from 1832
branches ih 1963 to about 15,000
branches now. The current branch
licencing policy of the Reserve Bank
aims at providing at least one bank
branch for every 20,000 people in the
rural areas. Sectors such as Agricul-
ture, small industry, small road trans-
port operators, self-employed people,
in which smaller borrowers predomi-
nate, have been given a priority
status in banks’ lending programmes.
The outstanding Bank credit to prio-
rity sector hac< increased from Rs.
505 crores in 1969 to over Rs. 8000
croreg now. Measures such ag simpli-
fication of application forms. making
them available in regional languages
for agricultural credit, relaxation of
margin and security requirements,
concessional treatment to smaller
borrowers in regard to iaterst, have
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helped bring bank credit within the
reach of the small borrowers. For-
mulation of District Credit Plans,
setting up of Regional Rural Banks,
special branches such as Agricultural
Development Branches, Gram Vikar
Kendras, multi-service agencies etec.
and active participatjon of the banks
in Small Farmers Development
Agency, Drought Prone Area Pro-
gramme and other Programmes have
helped impari a certain momentum
tp the banks’ efforts to provide credit
to smaller borrowers,

There is no denying the fact that
significant as our achievements have
been, these fall short of vur require-
ments. Government and Reserve
Bank of India have, therefore, set
higher goals before the banks during
the Sixth Plan period. Banks have
been asked to raise the share of prio-
rity sectors in their aggregate credit
to the level of 40 per cent by March,
1985. Agriculture and allied activi-
ties will account for 16 per cent of the
total credit. Recognising the need for
sharper focus on meeting the credit
requirements of the weaker sections,
banks have been asked to ensure that
at least 50 per cent of their direct
finance to agriculture would be small
and marginal farmers and smaller
borrowers in the activities alled to
Agriculture. In the small scale Indus-
try sector also, the banks will endea-~
vour to double the share of smasll
industry credit now flowing to arti-
sans, craftemen and cottage and vil-
lage industrieg and other very small
units. Housing loang for Scheduled
Castes and Scheduled Tribes and other
weaker gections and consumption
loans have now been included within
the ‘Priority Sectors’. Banks have
been asked to attain a credit deposit
ratio of 60 per cent in their rural and
semi-urban branches, Banks have
also been asked to actively partici-
pate in the Integrated Rural Develop-
ment Programme and to integrate the
IRDP credit commitments in their
District Credit Plans. The program-
me of setting up of Regional Rural
Banks is being accelerated. The imp-
lementation of programmes directed
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towardg increasing flow of credit to
smaller borrowers is reviewed at the
district, State and Regional Jevels {n
the country. The Boards of the pub-
lic sector banks, also, review regu-
larly the banks’ advances in priority
sectors with gpecial reference to the
agricyltural sector. Standing Com-
mittees function in the Reserve Bank
to monitor the implementation of the
lead bank scheme in the districts,
and for supervising and guiding the
functioning of the regional rural
banks, The Government have also
decided to set up a National Bank for
Agriculture and Rural Development
for promoting integrated rural deve-
lopment, for providing credit to agri-
culture and other economic activities
in rural areas and for coordinating
and monitoring of all agricultural
and rural lending activities.

It is expected that in the days ahead
these measures will yield the desired
step-up in the flow of credit to smaller
farmers, landless labourers and other
poorer borrowers undertaking small
viable ventures.

SHRI R. PRABHU: Mr. Speaker,
Sir, under the 20-Point Frogramme,
adequate finances should be made
available to the weaker, tlie poorer,
sections of the society. If the econo-
my of this country is to be develop-
ed, the poor people ghould be
encouraged and given financial es-
sistance at low rate of intcrest. This
scheme is already there. As the hon.
Minister started_it is called the D.LR.
Scheme the differential arte of in-
terest scheme. As in other gactors. in
banking sector also, banks have
profits as their motivation. ‘This
should be changed. Their motivation
should be to provide social services
and help the weaker sectdons of the
society. This was one of the reasons
for the nationalisation of banks. The
orientation should be to take the
banking from the classes 10 the magses.

Sir, the hon, Minister has stated
in reply to an unstarred question in
the House sometime back that advan-
ces made upder the D. 1. R. Scheme
were Rs. 140 crores covering about



817  Facilities through BHADRA 4,°1903 (SAKA)

20 lakhs people. In reply to another
question, he said that Rs. 5,000 crores
are there for the purposz. This Rs.
140 crores i3 an impressive figure as
such in absolute term but, taking into
account the total amount advanced by
the banks, that ig, Rs. 30,000 crores,
this is not even half a per cent of the
total advances made. So, I would
like to know from the hon. Minister
whether Government proposes to lay
down a target that at least 2 per cent
of the total advances made by the
Banks is under the D. 1. R. Scheme
before the end of the fiscal year, that
is, 1982. Will the Hon. Minister as-
sure the house that all efforts will be
made to have he coverage of at least
one crore people under the scheme?

From the reply of the hon. Minister,
I have to concede that (Goveinment is
going in the right direction as far as
the D. 1. R. Scheme in giving finan-
cial loan at low interest to the poourer,
weaker, sections of the people 15 con-
cerned. But, only a fringe of the
problem has been touched. 1 request
the hon. Minister to accelerate this
and goad the banks to go to the mas-
ses and give them finances. The
bankers themselves have to be educa-
ted at grass-root levels to make them
understand about theiwr social obli-
gation and render social service to the
people. There may be some Seminars
for bankers at the grass-root level to
make them understand the problems. I
accept that all these pragrammes are
there; the banks are trying their best.
Government is trying their best to
make this scheme work. Dut, the
masses in general, the poorer sec-
tions of the people, the farmers, do
not actually wunderstand this. So,
proper advertisement and communi-
cation to these people is necessary.
Most of the loan disbursements are
made with reference to the proximity
of the borrowers through the bank
agent or banks in general. This should
not be encouraged. The bank msna-
ger’s performance as such will always
be weighted on the amounts deposited
in the banks. I would request the
hon. Minister to consider whether the
performance of bank agents or bank
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managers can not only be assesged in
terms of deposits got in their banks
but also in termg of the amounts and
the number of people {0 whom these
amounts are disbursed under the D.
I. R. Scheme.

I would also like to raguest the hon,
Minister to tell us what steps Gov-
ernment is taking to popularise these
schemes both amongst the bankers
and the weaker sections and also how
he proposes to accelerate the digper-
sal of DIR advances.

Sir, as you are aware rural indeb-
tedness is one of the chronic ailments
of Indian economy and the rural peo-
ple—particularly farmers—succumb
to the money lenders because they do
not have money to iriigate their
lands. They borrow money from these
moneylender by mortgaging their
land. The only way to get away from
the clutches ot the moneylenders is
that our bankers should educate the
emall and marginal farmers and dis-
burse amounts to them.

Sir, traditional banking is on basis
of collateral security which is given
before ardvance is taken. Government
has waive1 the colateral security for
sums upto Rs 5,000/- in respect of
small and marginal farmers. I would
request the hon, Minister—keeping in
view the inflation—whether he could
raise the limit to Rs. 10,000;.. 1 would
also like to know whether the hon.
Minister would be pleased to lay
down the year-wise targets in respect
of small and marginal farmers so that
at least 50 per cent are covered by
the end of Sixth Plan and also whether
he would ensure that there would be
an integrated development of various
employment schemes particularly
these serviceq of hanks would be in-
tegrated with the integrated rural
development Plan.

Lasily, I would like to know from
the hon. Minister whether he would
consider extending these benecfits
under DIR Scheme to small and mar-
ginal growerg of plantation crops like
tea and coffe especially in backward
and tribal belts of Nilgiris district of
Tamil Nadu?
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SHRI MAGANBHAI BAROT: Sir,
I think the hon, Member for many
of the valuable suggestions and ques-
tions. About the differential rate of
interest, the hon. Member's impres-
sion appears to be that we have rea-
ched only half per cent. It is not so.
Last year we had reached. 94 per cent
and if the ratio that is maintained
will be maintained by the end of
December we will be reaching 1 per
cent which is the target fixed by u-
So, the apprehension tha; we have
half per cent is not correct. In fact,
figures; ware given from March to
March, whereas in the previous
yvear it was .67 per cent now we
have reached .86 per ceny ang in
the remaining nine months it will
cover up and make it 1 per cent which
will be the highest achieved so far in
the differential rate of interest. The
hon. Member desired whether we can
make it 2 per cent. 1 would submit
that let us first complete 1 per cent
which we have already earmarked
and once we complete that the aques-
tion of earmarking more will come.
Another point raised by the hon.
Member is that there is no education
of the people at the banks branch
level.

PROF. N. G. RANGA (Guntur):
What about the tortuous procedure?
The_poor farmers have to engage tou-
ts to fill up the forms.

SHRI MAGANBHAT BAROT: S8ir,
the hon. Member, DProf Ranga, is
right in saying that there is some
difficulty but let me alrc tell how we
are solving the difficully. For exam-
ple, we have simplified our procedure,
Amounts ypto certain limits are avail-
able-particularly for asgriculture srec-
tor—in the rural branches of ihe
banks. The requirement conditiong are
enterad into in the proforma itself.
Certain kinds of applications have got
to be disposed of within a period of
four months. Even though there is
some right on the part of the Branch
Manager, the rejection is still at a
higher level, Certain specific provi-
sions have been made in order to see
that avoplications are not easily rejec-
ted, Whichever applications come are
receiving due attention,
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Then, Sir, as regerds training, a
point was raised by the hon. Member,
I would ray that we have been provi-
ding such training. Such training is
specifically provided for these classes
of peaple. I would like to draw the
hon. Member’s aitention to this
point that we have directed the Banks
to see that in all their basic training
programmes of the banks there should
be a course containing stecial emp-
hasis on rural credit. Besides the
Public Sector Banks are taking up
training courses varying from three
weeks and above to such Branch
Managers. So, all these things have
been provided for. We have made
such provisions so that our people at
the rural level are properly educaled
and they can be equipped to deal with
this kind of a situation

Then, Sir, a point was mede about
the things being made popular by
advertisements, etc. 1 woulg draw the
hon, Member’s attention to this point.
The amount which iz being advanced
is morg and more every year. This
would satisfy him that there i¢ suffi-
cient awareness of the importance of
these schemes by thz Government.
In this connection I wnould glso like
to tell him how our figures have done
up over ths years. At the end of
1968, when the Banks were nationa-
lised in 1969, the Commerical Banks'
finance to agriculture aggregated to
onlv Rs. 45 crores Aaccounting for a
mere 14 per cent of the total ad-
vances. Today it is like this: The
number of borrowing accounts have
gone up from 103,000 to 75,48,000; re-
garding amount the fisure wag Rs. 45
crores fn 1969: now it has pene up to
2911 crores. The very fact that from
45 crores we have gone to nearly
3,000 crores in 11 years would indi-
cate how popular our schemeg are:
and how the poorer sections of society
are getting benefit out of it.

The hon. Member said that we should
go from class to the mags. Well, this
is very correct and that is what the
emphasiz of the Government iz. He
wag zood enough to sugeest and ask
me: Would you he able to take steps
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wlieréby you will. miite thilse sthemes
available 3¢ tha mbhssas? The House
will Be pléased to appredidte this. The
Distriet Ratal Development Agency
(which hat been set up In place of
the S¥DA) has undertaken a very
massive programme. The programme
are put under IRD programmes (In-
tergrated Rural development pro-
grammes). For this, the 6th Five-
Year Plan itself provides an amount
of Rs. 1500 crores ag a subsidy. The
Banks are required to pay almost
double of the amount. Sir, you were
good enough to suggest whether I
could take the figures of the borro-
wers upto one crore. The hon, Mem-
bers and the entire House will ap-
preciate that by the end of the 6th
Five-Year Plan, 1.5 crore families
will be covered. These will be the
families who are below the poverty
line for whom we have provided all
these schemes. And, every block
will have to earmark 600 families
below peverty line. You can raulti-
ply 5,000 blocks by 3 years. 1.5 erore
families living below the poverty line
will be covered, So, the Benks will
have to play a very important role.
Thrice the amount of Rs. 1600 erore
will have to be given by the banks,
So, various schemes are heing under-
taken in collaboration with the Gov-
ernments of the  States and the
Centre. Let us hove that by the end
of the 6th Five-Year Plan we will
cover the largest population of the
country living below the poverty line.
I think I have answered all the points.
1 thank him for the valuable sugges-
tions.

SHR1 EDUARDO FALEIRO (Mor-
mugao): Sir, while 30 per cent of our
population live in the villages,—and
comparatively the proportion is even
higher in the villages ag compared to
the cities and towns of people living
below the poverty line,—and while
we see that in the villages, the large
malo:?ty of the population consist of
small fsrmers and marginal farmers,
artisans and agrifultural labourers,
sgm etinfes it is painful € sed fHst

these igsues, including a substantial

iSiué of Mancitl mﬁmgemént, coming
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to the aid of thesd peorfley in the vil-
la andmtheruralarushuﬂly
eber gets an opportunity tor Being
discussedinthhﬁouke Also ih ite
digcussion there is almost an urban
biag, 50 to say. Therefore one ap-
preciates this opportunity of raising
this issue in the form of a Calling
Attention today.

Sir, from the statement given by
the hon. Minister, one can appreciate
that the Government is alive to this
prbblem and it is really trying to do
something positive and with a sense
of purpose. You have mentioned so
many figures and given a lot of sta-
tistics. A man who is not gooag at
financial intricacies, a man who comes
from the rural area would be facing
the practical difficulties before he
could avail of that benefits of these
schemes, Now, the difficulty is at
the very initial state, that is, at the
disbursement stage of the loan. There
are many States where the co-opera-
tive crediy societies are not strong.
There are only three States where the
co-operative credit society is succese-
ful, I think they are Maharashtra,
Gujarat and Tamil Nadu, In many
other parts of the country, the rural
workers ang the small farmers dep-
end on nationalised banks. The officers
in-charge of the nationalised banks
and the managers of the banks face a
lot of difficulties in entertaining the
loan applications from the small far-~
mers, artisans, etc. Now, the practice
of almost having g middle man, a man
who is well known to the managers of
these banks, to take these persons to
the managers in order to get loap is
coming Into existence. As a result
he will definitely get a percentage of
loan for himself without any consi-
deration or he will take a larger share
of the loan amount. He will pay a
low rate of interest of 4 per cent and
he will use or misuse the money for
some other purpose which has nothing
to do with agriculture, development
or improvement of the small farfrers,
artfsans or tHe agricultural labourers.
They will in turn even give this
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money to some other persons at a
higher rate of interes*.

Now, what doeg the Government
have in mind to check the interfer-
ence of the middle man so that the
small farmers and the artisang can
have a direct link or rapport is esta-
blished between the financial institu-
tions and the benefactors. The
problems of which the banks are very
conscious and rightly so are that
once they disburse the money they
must also get that back. A man who
takes money on loan, must repay it.
Aq enterprising man is rewarded and
a man who is not enterprising shold
not get the money as a doll. The
loan should never be a doll.

The difficulty is this. A small man
who takes loan for a small business,
very often, more oftan than not, fails
in his enterprise. He may take loan
for poultry farming or for some such
other actjvity. But due to shoriage
of raw materials or due to difficulties
in getting many licences frem so
many offices and also due to lack of
marketing facilities {0 market hig pro-
duce, he may fail in his business.
His is a one man businegs ang all
these things are coming in the way
and making this man a success out of
the venture he has undertaken, is al-
most an impossibility and his small
business will collapse. He will not
be able to repay the loan and he will
also be a failure in his enterpris,

Now, what ig the strategy? Has the
Government is mind to supply these
people, these loanees, who start a
small business house, with technical
know how, raw materials in time at
the price fixed by the Government
and also find outlets for the goods
produced by them. Giving loan
alone is not sufficient. The loan
should be properly utilised and
the benefits of the loan should
go both fo the persong who
take loan ang ultimately to the whole
area of the nation. You have men-
tioned that the small farmers and the
artisans, from the very beginning, are
holding small fragmented lands and
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they are deemed to lose in their

enterprige because their holdings are
so small and they are economically

not viable or profitable. This ig the

case in large parts of our country. An

idea has been mooted of having &

joint farming society, not agricultural\
co- Dperative socicty which has been

proved to be a failure. Byt whilst

maintaining ownership with the right

of cultivation, the farm is enlarged in

a society so that the oenefits of trac-

tors, pesticides and so on which are

available to large: farming operation

can also go to them together for this

purpose. Now, what is the Govern-

ment’s view on this.

May 1 also take this opportunity to
state that apart from three States or
so, most of the States in the country
do not have the benefit of the co-
operative credit societies! An idea
had, therefore, been mooted and I
understand that the Government had
taken it up, for setting up a national
bank for agriculture and rural deve-
lopment exclusively +0 meet the
demands of the integrated rural deve-
lopment programmes. I would like
to know whether that idea stands.

One of the greatest curses for agri-
cultural labourers all over the coun-
try is that they are still at the mercy
of the private monev lenders The
monev-lender will advance a loan ot
Rs. 1000/- and will go on recovering
interest thereon for years, and in
some cases for generations This
completely destrovs the <mall aeri-
cultural labourers and his family.
‘What does the Government want to
do to curb this practice and save
these poor people from this evil and
from the clutches of the money-
lenders?

SHRI MAGANBHAI BAROT: As
regards disbursement of loans, it is
not denied; there are complaints. If
there are complaints of non-avail-
ability of finances with a particular
branch or a particylar bank for this
purpose, these will be isolated cases.
T can only assure  the Hause that
whenever any complaints have been
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brought to our notice that in a given
branch or in a bank, this kind of
irregularity wag there, or objection-
able practices were there, we certain.
ly make enquiries and get them exa-
mined. I would not accept that al-
most it is a practice that there should
be a middleman for borrowing the
money, To generalise this would
be too much. I would request the
hon. Member, and through you, Sir,
to the entire House, that whenever
any hon. Member has a reason to
believe that in a given a person suf-
fered, or an applicant suffered, it
should be brought to the notice of the
authorities. And I assure the House
that we shall look into these com-
plaints, as and when these are made.
I cannot accept the premises of this
system and give g pgeneral reply. T
would only request that such cases
should be brought to the notice of the
authorities.

Then, the hon. Member said that as
there would be difficulties for the re-
payment, we should he con-iderate
and should not insist on recoveries.

SHRI EDUARDO FALEIRO: I did
not say that. You must insist on
recoveries. The man should not get
away with your money, you must gee
that he can pay back.

SHRI MAGANBHAI BAROT: Let
it be understood that all the loans
that the bankgs advance to the weaker
sections or the poor masses are not
consumption loans. They are for
some viable project.

MR. SPEAKER: What the hon.
Member wanted to say was that the
loans should be made available gt the
earliest and at the appropriate time,
so that you make a succegg of that
loan, and the man does not fail.

SHRI MAGANBHAI BAROT: That
part I will certainly deal with.

MR, SPEAKER: The question is:
How much is the bank staff co-
operative; how much is the man help.
ed, rather than mocked at?
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SHRI MAGANBHAI BAROT: 8Sir,
You will be pleased to appreeiate that
in the case of differential rate of
interest, for example, it ig a lump=
sum payment. Ag I mentioned earlier,
there is a time fixed; right to reject
iz net given to them. All those pro-
visions are made. In an over-
enthusiasm, a man may come not for
a viable project, and may invite diffi-
culties for himself after obtaining
the money,

MR. SPEAKER: That is why: A
stitch in time saves nine. That is the
thing.

SHRI MAGANBHAI BAROT: I
respectfully agree that the bank
should see that a man in need must
get the money, but surely, it should
not be so liberally construed that it
is a consumption loan. These are
loang for a viable scheme and ag the
hon. Member himself pointed out, in
some of the States where the co-
operative system is powerful and do=-
ing very well, there is no difficulty.
We, on the one hand, make a very
big jump in covering 1.5 crores fami=
lies and see that the banks and the
subsidies reach them. Now in regard
to taking this money to create a mar-
ket, to create a means of production,
to create a scheme which is vital, it
is certainly not only the function of
the banks, but of the other institu-
tions as well. There, Sir, come the
cooperative banks, other voluntary
agencies like the dairy system and
they can help the rural areas. So far
ag banks are concerned, they have
been taking the responsibility of mak-
ing the money available. But how
to spend it properly and how to make
best use of it, is not only the function
of the bank, but it is, in addition to
the function of the loanee, also the
function of other agencies, including
the States. (Interruptions) For that
top we have appointed n very high-
powered committee and it will look
into the constant flow of money to
the needy peple. But the question of
utilising it and revising it is also A
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matter for which we need the co-
operation of everyone,

SHRI RAJESH PILOT: This subsi-
dy is subsidising the corruption.
There should be some method. Some
suprise checks should be there.

SHRI MAGANBHAI BAROT: So
far as charge of corruption is con-
cerned, we once again gay to the Hon.
Members that in a given case make
us aware of the facts happening in
a particular branch. Because that
being the charge against an indivi-
dual, action has to be taken against
the individual. Therefore, we wel-
come any time any complaint and we
assure the House that all complaints
of the Hon. Members are being look-
ed into. I would ask the Hon. Mem-
Yers to please recollect if you have
written a letter to the Hon Finance
Minister or to me, has it not been
enguired into? Please write to us
that this is the charge of a particular
branch, then we can look into it.

Sir, the private money lender is
coming in the way. This is where,
as I said, the whole attempt is to
take the banking facility available
to the masses But the very fact, as
I said just now of covering 600 families
to be identified by block authorities
under the Rural Integrated Develop-
ment Programme itself is an obliga-
tion both of the State authorities and
the banks. They have to find out
from the population itself who are
the needy people so that we can go
to them and lend money. It is an
obligation undertaken by the State
authorities and the banks to identify
the needy people.

, (Interruptions)

MR. SPEAKER: He means that you
fulfil that obligation.

SHRI MAGANBHAI BAROT: We
bave put a target, Sir. You will be
pleased to see that when we sgy in
each block every year 600 families
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ate to be {dentifid, the identificition
is ar obligition of the State as well
as of the barks, The subsidy comes
from the DDRA, whereas two thirds
of the mopey comes frqm the bank
and identification obligation being on
us, we have undertaken this massive
plan to go to their doors and find out
that they get the money.

SHRI RAJESH PILOT: What I say
is that it is really not reaching the
people.

SHRI MAGANBHAI BAROT: Hon.
Member, Mr. Pilot, will agree with
me, Sir, whereas we are making this
kind of effort, we also need coopera-
tion of everyone concerned, of the
Hon, Members of Parliament, MLAs
and the Government That is what
we request. Sir, this is the policy.
We have put the target. We want to
finish it within five years and there
we request for the cooperation of
everyone

(Interruptions)

MR. SPEAKER: Bank has to deal
with a new set of people whao have
never taken money because all of
them are illiterate and they are deal-
ing with buzinessmen.

SHRI MAGANBHAI BAROT: You
will be pleased to appreciate the very
fact that I am on the agricultural
part of it in the rural areas, T am
mentioning that the Sixth Five Year
Plan envisages investment of 1500
crores of rupees only as a subsidy for
those people who are below the
poverty line To fulfil this program-
me, the banks have been associated.
The association of the banks is not
only to help it, but to double the
amount to be given as loan. So, you
can take it that for the time being,
Rs. 1570 erores will come from the
States and the Centre, as a subsidy.
This is all for people below the
poverty line. The obligation that
Has been cast on these authorities is
fot themselves to identify 600 families
every year, ie. those liVing below thé
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poverty line from their own. blocks;
and then go to their doors and grant
them the neculary help,

About the bank, the Bill i¢ under

consideration. It is at a high stage

of finalisation,

SHRI SATISH AGARWAL (Jai-
pur): Only one point: How does it
¢ome to the amount mentioned by
Mr, Barot, when it ig only 600 fami-
lies and 500 blocks?

SHRI MAGANBHAI BAROT: It is
5,000 blocks.
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): One point. If my
friends opposite, for furthering their
career, do a little bit of talking, let
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SHRI MAGANBHAI BAROT: The
hon. Member knows that 18 per cent
is allocated for agricultural sector
itgelf, he feels that that amount ijs not
sufficient. I would like to make the
position clear. We have earmarked
40 per cent_ for the priority sector.
From the total advance, 40 per cent
is earmatked to the priority sector,
whereas 16 per cent that we propose
and which we have earmarked up to
the end of 1885 iz for the priority
degetor, ’ -
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SHRI ZAINUL BASHER: That I
know, but it iz not sufficient. '

SHRI MAGANBHAI BAROT: Let
me finish. That meansg from the.
priority sector, the total advance that
hag been earmarked, 40 per cent will
go towards the agricultural sector
itself. Now, let us appreciate that
banks are to look after everything,
industry, irrigation, agriculture, small
sector, big sector and everyone. But -
when we appreciate that 40 per cent
is for priority, the total 60 per cent
going to the agriculture alone is &
big step. Let us first complete that
amount itself.

Then, hig say was that application
forms were not available. I do not
know that application formg are not
available. It may be that a loan may
not be available to a person at a
Branch I can understand it, but
not non-availability of a form. T can
request the hon. Member and all
Members, that if there is any dearth
of any forms, you may kindly write
to us and we shall take care that
forms are made available everywhere.

The hon. Member has raigsed the
question of over-invoicing and under-
invoicing. Thig is the same point
other hon. Members have raised about
irregularities. ¥ have answered it.
I do not want to take the time of the
House.

SHRI ZAINUL BASHER: What
about under-invoicing?

-
SHRI MAGANBHAI BAROT: That
is also an irregularity, if anv one
comes up with, (Interruptions)

SHRI ZAINUL BASHER: In our
own district of Ghazipur for buffaloes
and cows only Rs 300 are being given
when the price iy more than Rs.

6,000/-.

SHRI MAGANBHAT BAROT- I
would request the hon. Member to
look to his papers. Hag he written

to anybody?
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Lastly about the rural branches,
the hon. House will be pleased to
know that from the original 8 per
cent we have raised the rural bran-
ches to 46 per cent. But the difficul-
ty is the people who gre gent there
do not involve themselves with the
work, There may be justification in
his contention. I do not know. But
yvou cannot have two cadres. What
we are experimenting may be appre-
ciated, in the regional rural banks,
we may not be having that rank and
file as we have in the commercial
banks but we try to bring it to block
level and the village level so that
gimplification jg there. But ultimate-
ly it depends on the education of
people employed in the bank. As I
mentioned in my previous answer, we
are trying to educate them through
postal education, training classes and
other types so that the people we
send to rural areas are properly
trained and the highest advantage is
taken by the people of the regional
rural banks Then the last question,
(Interruptions.)

AN HON MEMBER: Rural people.
... (Interruptions)

SHRI MAGANBHAI BAROT: The
regional rural banks are being
increased. The number of regional
rural banks are also increasing from
day to day. Regional brancheg of
the commercial banks have gone up
to 45 per cent, Our motive is on the
rural side. Let us hope that involve-
ment of rural people with the region-
al banks in those areas will grow
more and more
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I am sorry to say that the hon.
Member did not understand the dis-

" tinction between one per cent of the

credit given undeyr differential rate of
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intervst and 16 per cent of the credit
given under agricultural advances.
If the hon. Member cannot under-
stand thig basic difference even after
s0 many answers given on the floor
of ths House, I cannot help it,

Whit we have done is that one per
cent .f the total advanceg is given to
all the eligible persons without tak-
ing into consideration the section of
the society to which they belong and
the vocations they follow. A man
living in g rural area and earning
below Rs. 2000/- a year or a man liv-
ing in an urban area and earning not
more than Rs. 3000/-, is entitled to
this loan wunder differential rate of
interest of 4 per cent. In this, the
entire population of the counfry is
covered,

16 per cent of the total credit will
be meant for the agricultural sector
and 40 per cent for the priority gec-
tors. This is the target for the period
ending March, 1985,

The hon. Member’s problem was
that the nationalisation was not for
the poor but for someone’s ego or
someone’s prestige. I would cate-
gorically say that Shrimati Promila
Dandavate js unfair to her fair com-
panion. She should not have made
such an uncharitable remark. Let
some figures be studjed. In this
country, before 1969 there was one
bank for 65,000 people. Today we
have got a bank for every 20,000 peo-
ple. Though the population is going
up, the figure for each bank has been
brought down to 20,000. So, how can
you say that it is catering to a few
rich people?

Nationalisation was meant to help
the j oor people. Take the lending
to tha agricultural sector. At the
time of nationalisation, only 1.4 per
cent wag lent to the agricultural sec-
tor. According to our plans, at the
end of 1985 we want to devote 16 per
cent «f the lending to the agricultural
sector. Is it for the rich or the poor?
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The1 I will refer to the Integhhted
Rura. Development Programme. It
was stated that no new schemes
were introduced and that during the
last three years nothing was done.
Durin; the Sixth Plan, in order to

-make the banking facilities reach the
poor .eople, we have a scheme of
providing help to 1.5 crores of fami-
lies. The test or yardstick for eligibi-
lity to get benefit under the scheme is
that the family must be below the
poverty line. So, 1.5 crore of families
are going to pe covered at the end of
five years.

In spite of all these things, if they
cannol see light, we cannot help it.

STATEMENT BY MEMBER CLARI-
FYING HIS REMARK MADE IN
LOK SABHA ON 17TH AUGUST, 1981

SHM[ JYOTIRMOY BOSU (Dia-
mond Harbour): On 17-8-81 on un-
corrected debate, page 437, I said:

“}l called a press conference and
in the press conference the letter
was released.”

On checking I find it should be:

“l made a cyclostyled press hand
out, giving my letter together with
the reply from the Foreign Minis-
ter, although it was more or less an
acknu vledgement, and  distributed
the hand out to the press.”

MR. SPEAKER: We will adjourn
now for lunch till 2.25 p.m.

13.25hrs.

The Lok Sabha adjourned for lunch
till twenty-five minutes past Fourteen
of the Clock.

St

The Lok Sabha re.assembled after
Lunch at twenty eight minutes past
Fourteen of the Clock.
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[¥k. Dgeury-SeEARER in the Chair]
ELECTION TO COMMITTEE

Sree Chitra Tirunal Institute for
Medical Sciences and Technology,
Trivandrum

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): Sir, I beg to move:

“That in pursuance of Section 5
() of the Sree Chitra Tirunal Ins-
titute for Medical Sciences and
Technology, Trivandrum, Act, 1980,
the members of this House do pro-
ceed to elect in such manner as the
Speaker may direct, two members
from among themselves to serve as
members of the Sree Chitrg Tirunal
Institute for Medical Sciences and
Technology, Trivandrum, subject to
the other provisions of the said
Act?

MR. DEPUTY-SPEAKER: The
question is:

“That in pursuance of Section 5
(j) of the Sree Chitra Tirunal Ins-
titute for Medical Sciences and
Technology, Trivandrum, Act, 1980,
the members of this House do pro-
ceed to elect, in such manner as
the Speaker may direct, two mem-
bers from among themselves to
serve as members of the Sree Chit-
ra Tirunal Institute for Medical
Sciences and Technology, Trivan-
drum, subject to the other provi-
sions of the said Act.”

The motion wags adopted.
1430 hrs.
MATTERS UNDER RULES 377
(i) NeEp ForR BETTER TRANSPORTATION

~-FACILITINg ON THE RALWAYg rom

EETEL GROWERS OF CERTAIN DISTRICTS
oF WesT BENGAL

AUGUST 28, 1081

rule 377 344

SHRI SATYAGOPAL  MISRA
(Tamluk): Under Rule 3877, Item
making a statement.

The betel leaf growers are not get-
ting their rgmunerative prices for
their produce in the districts of Mid-
napore, Howrah and Hooghly of West
Bengal for a long perod due to the
inadequacieg of transportation facili-
ties by the Railway.

Betel leaves being highly perish-
able require quick transportation.
But the Railway authorities have
practically withdrawn the betel basket
booking facilities from Begnan sta-
tion in the South-Eastern Railways
and Srirampore Station in the Easiern
Railways,

Tamluk sub-division of the Midna-
pore distriet is the vital betel leaf
growing area, producing 50 per cent
of the total production of betel leaves
in India. For the transportation of
this huge production Mechede and
Panskura stations in the South-East-
ern Railways are very important.
But, unfortunately, the existing book-
ing facilities of betel baskets of thesc
iwo stations have been restricted and
as a result the prices of betel leaves
hava gone down.

Practically, the betel leaf growers
of these areas are getting no price for
their produce. This creates hardship
and discontent among them. This is
being reflected through different types
of agitations—such as conventions
with big gathering, demonstrations
and deputations fo different adminic
trative authortties including the Rail-
way authorities. This agitation has
now spread fo the remote corners of
the said three districts demanding
quick and regular transportation of
betel baskets from Mechede, Pans-
kura, Bagnan and Srirampore sta-
tions.

Some discussions were arranged
with the Railway authorities. Some
decisions were taken but the problem
remained unsolved. To discugs this
problem, the Chie? Secretary 'of West
Bengal convened & meeting on  Sthy
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Atiudt, 1981 of the Rattway dificers,
officers of Agriculture E e,
District Magisiratés,
of betél businessmen’s aggociation and
representatives of Tamluk Mahakuma
Panchasi Samiti (Taimluk sub-divi-
siondl betel growers’ association). In
that meeting I myself was present.
The Railway authoritieg promised to
maintain previoug booking system in
Mechede, Panskura, Bagnan and Sri-
rampore stations. Some improvement
took place—but that failed to solve
the problem, to save the growers and
to give guarantee for the railway
transportation of betel leaveg bas-
kets,

In respect of betel basket tramspor-
tation 9UP Dehradun Erpress in Sri-
rampore station and 30UP Bombay
Express in Bagnan, Mechede and
Panskura stations are very important.
V P. for the belel leaf transportation
in 9UP and 30 UP (three V.Ps.)
traing should be made regular and all
the baskets of betel leaves should be'
allowed to be loaded in the train—
all  restrictions of UP and DOWN
train should be removed.

In the transit stations (Howrah,
Kharagpur, Rourkela, Bilaspur, Bena-
ras, Delhi ete.) quick movements of
betel baskets ghould be made care-
iully.

I, therefore, urge upon the Govern-
ment to see that the booking of betel
baskets in Meched®, Panskura, Bag-
nan and Srirampore stations is guar-
anteed and quick transportation of
betel leaves is ensured taking into
account that betel leaves are highly
perishable and a large number. of
people have to live upon the betel
leaveg production.

(ii) NEED FOR HOLDING BOME OF THE
FOOTPALL MATCHES TO BE PLAYED
"IN ASTA 82 AT CALLUDTYA. N

STRI KRISHENA CHANDRA HAL.
DER (Durggpur): Jt is reported in
the n pers that 24 countries will
take ‘purt in the Football even:
1982 Asian Gameg to be held in New

rule 377 348

Delhi. According t6 the decisidn of
Asian Games Authority the Mﬁg
mhtcHes Would b héld gréup-wisé

oni Fdgue bikls, The teams will b
divided intp four gr ,and- the total
mafcheg will bg 100. organisers
of the Asiard Games are faving diff-
culties in  holding the matches in
Delhi due to inadequate Football
grounds, In this connection I would
like to draw thke attention of thé
Central Government to the reguestis
made by the West Bengal Govern-
ment and particularly the Chief Min-
ister of West Bengal offering to hold
football matches in Calcutta since the
City is having a large number of
Stadiums and Football grounds.

Moreover, the people of West Ben-
gal always take a keen interest in
football. So, it will be more appro-
priate to hold some of the football
matcheg in Calcutta.

I, therefore, urge upon the Govern-
ment to reconsider the matter and
hold some of the Football matches
in Calcutta so that the people of
Eastern Indian where football is very
popular can also witnesg the Asian
Games

(ni) STEPS TO PROTECT THE HANDLOOM
WEAVERS BY CONTROLLING RISING
Prices OF YARN AND BY PROVIDING

FINANCIAL ABSSISTANCE TO THB
WEAVERS.
Fuit gfcdm wrve  (vireagR) ¢

JqTeRET WERA, T W H qwd w7
feafy fea-nfa-faa famedt wely s <&y
21 ga i dfreen & gt 3 O
FrefY Frer gfe 91 Qe § wra T
N IrrfAAr AR [EAGAT g
faarorre § wiife w2 o gawsr
T ¥ @it go & 1 o 7 ofew feaf
w gar & o wg wraew ¥ fw
T oR wfrew A gl g Smd
%Y awrE QAT org W IX ww Wy
far s erar ardrfre Gl ¥ wrearat
% wftw § ufew go o oxmga far
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[« gfcsw agry]
wiw forw @ @ed awr 9% GrEdl W @A
frer a% | qwd WY WO WA
v v ¥ wew & Y 9 i
R ¥ sqaear WY W ETT WY Sy
wifgd 1 x@ fawrr & famiy Wit s oY

HTTTATEY ZawTaT 6T & foy e
fag el | o GTHT &Y T &

¥ wrfgy

(iv) REMEDIAL MEASURES T0O CONTROL
OUTBREAK OF VIRAL FEVER IN DELHI.

SHRI CHINTAMANI JENA (Bala-
sore): Sir, several thousand persons
have been suffering from a new viral
fever in Delhi. The reason or rea-
sons for this fever and the remedial
measures are not known to the phy-
sicians of Delhi. The patients in
almost all cases are paralysed after
attack by this viral fever. Cases of
paralysis are being reported from
almost all Hospitals in Delhi. Only
Safdarjung and AITMS have admitted
more than 20 patients suffering from
this unknown disease. The doctors
differ with each other on the causes
of thig viral fever. All of them are
at a losg to explain the cause of such
viral fever and, similarly, in case of
curing of the disease, they are not
prescribing any treatment except to
console the patients by asking them
to take rest. Regarding preventive
measures, they only advise to keep
away from crowded and conjested
places. The fever as per the doctors
will take its own course to be cured
and the paralysis will hopefully dis-
appear in 10 days. In some cases, as
per the doctors, it may leave a de-
formity but that cannot be helped.
Two deaths from viral paralysis have
been reported from Ram Manohar
Lohia Hospital. The symptoms range
from a weakening fever to paralysis.
The medical superintendent of Jaya~
prakash Narayan Hospital said that
‘several cases of paralysis had come
to his notice, but no one has been
able to explain this’. While the doc-
torg are still at a loss to come to a

AUGUST 26, 1961

rule 877 348

conclusion aebout the reason and
remedy, the virus has taken a very
serious turn. Several persons have
complained of paralysis of one or
more partg of the body. The medical
superintendents of almost all Hospi-
talg are not aware of the gymptoms or
even the kind of virus causing this.

In considering this very alarming
situation, I would request the hon.
Minister for Health to make a state-
ment on this issue on the floor of the
House,

(v) NEep TO PROVIDE ALTERNATIVE
SoURCE OF FUEL To VILLAGERS IN
MADHYA PRADESH IN ORDER TO PRE-
VENT INDISCRIMINATE KEELING OF
TREES.

st A wrg wat ¢ (fafem)
IYTETET AP, HEY WM F SETET Ay
wag ¥ 1 T Aoy ¥ frar ar
@ & 1 fred Wi 20 SEn€ Y yuT
welt syt e widy & off o w3
AT F AT T AT 9 WO Agly
famr == ®Y ot @ ST wER Sy
fdw o 4 o o=t ) wdy w7 Y
orer AT SAT 91fEY | TG W W
e WY 92w & &= fawmr F wfgwfa
g gw fawm § w€ S Faw
I Y E

TEHH 11 ¥ 14 W wF H
wue dag S ¥ Tgdw 5oy T oF
WO g e F qrior e w1 guT
& fam ar =gt ax #w fawwr &
FFR N geF GIET WY | A
ooy % orerre: @ goTL wEE A WAy
w1f uF srefy axfHEl aX 40-50 W
&Y st frrrelt @ ST AR WA
£ form ) sriw ®Y w7 < 1wl e
Tl W W T WA A T-
framE g o gfava @ &

P YT Wy S
v i feath Xordh & s R oW
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& oy I ¥ it WY Freare WY gfiar
W A g W § AAT 31-12-76
o ¥ wer Wi o Wil a3 & 912 g
qd sy oo ¥ gawl ¥ g o
wr {7 ¥ 37 wdw et &
T wiwe ®y fawrad W s g€ €,
fored aiviren & Forar s gy
grfrer efelt § wretrss o frer &Y
«FEr FY oy 1§ swaear Y &, ra ¥
sren fagTal &Y 91 fol siret & awEr
WIZY T ATET FIAT TEAT & | XHY ¥
wTATEYT FrorT F Heri g sae arafea
grafea g 9% &, T srarady bt
Y AT T ¥ 5 7oq qIW W ¥
Fraen aeey g ate wrfz &% FY Qs
& oeg WS a7 e e R qed
& 16 SATF THATHAT I T TAF AW
w1 7g ghaar s afi Fr € o fy ax-
FAF §OF 25 AT wAwAT ¥ G A
fawmr & Sardlaar w1 SAW &

Matters under BHADRA 4, 1008 (SAKA)

rule 377 350"

ar wox adt wr safiee qult ° @
oy |

W 9T &SRO 9T gl e
#§ e ar fore arqedr & st 9t
A fY, ;g W Tl A wraw Faiulg
wrdfea # o€ | go wSw TS ¥
@ ¥ =T w7 wEw I W Y
wiedg Wt ot ot e wificdert o
wrfes &< ghoml, wifenfaat =y
&k, 79 aEgaT ¥ wa g ¥ gRTATOA;
¥ wregw ¥ sy e iRy ¥ #
7if g 7 5 ag v O grAaEw
e el a0 @, g &g so
T @ ¥ ag 9@ 1 qgH OO 9%
& g W ghom & aftr awify oy
ag gredt wagH f @

forrer =, were wRw, fgre wl W
sew wife ¥ St e el o &
T qIe AT S oY Fowar B g ot

# gU TW wFORh WA oW O oeW ¥
AT | AT WY | ¥qvera Forerreiwy
w1 wrdw fed ¥ fiy wreifea seiEy o

(vi) STEPS TO HAND OVER POSSESSION
OF DISTRIBUTED LAND TO HARIJANS
AND ScHEDULED TrIBEs IN UP,

Braar AND MADHYA PRADESH.

i Trowiy eyt () -
e g, ¥ w377 ¥ wwnla
ufgradia  ®F #gE F W T
W F TR TS FC @ E |

¥ wre & wrsgw & Wi My
wefr ofr w1 st 3w ¥ wYwEE <oy
¥ wygfae snfr & &t & arg yf
WTHE ¥ §x9 F T oy Y Sqwr W
W wrwive Wy gu Frifefe var
TR W ATEAT

ATvTaT, AT 10 a8 & AW § wE
T TrorferR afcrd gT | TR aey
femy vy T & wgew ahd &
TH W ¥} IH WAETT § s F
Tt fin qur o ok WY gfioomr wifiamely

o Fe fawrd sd | &< § R ww
oF TVTIYE AR ¥ Fed H welr WY
Y I ST 9T T AT O wAIR
wRW & araor o st 7€ gEv )

HRET, 6T N2 ¥ o,
TIOYY, WY AT @ SraEl wy
foer w2 ot ¥G gfae eAEEG
g ¥ iy e 8 5 srRrerer wrefecy srfieY
QUL AT FY Faor w@Y faaT | wrEfeR
sfr oz fom &t ¥ Fon §, 9 ]
g it gemd wEw W W
BT

gt offenfe & & wrefr g
ey ¥ wmg v fw & Tvow g
¥ g g A #X e wrefer
FAAT X Wy w T Y weorr e
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+ [#fr eremw e veedi]

wqr | e Y & wmdg g el & g
e wew fe ¥ @eia feamgat
TH gheag aedt Y ¢w S AT feawy
g wigwr fear siry fe smafee sd@T
& wadl w0 I g gl TRAT o waAv
@ g welr B froac ¥ <

{vii) MAINTENANCE or Law aAwp

ORDER, IN CONNECTION WITH
ELECTION OF STupENTS' UNION OF
TEE UNIVERSITY oF DELHI

SHRI ATAL BIHART VAJPAYFE
{New Delhi): Eleclions of the siu-
dents’ Unions of the University of
Delhi and many of its colleges, involv-
ing nearly 60,000 voters are {0 be held
on 28t August, 1981. It sould be
the duty of the University authorities,
the Delhi Administration and the
Central Government to ensure that
members of unijons contest, canvass
and vote freely and witout any fear.
However, there are disconcerting re-
ports of violence and intimidation and
even an apprehension a’wwut booth
-capturing as been expressed.

A few days back the e was a vio-
lent clash in which even fire-arms
were used at a college when some
students went there t> canvass sup-
port.

It 13 reported that in abcut half a
dozen colleges, office bearers have
been elected unanimously, withdrawal
of their nominations having been ob-
tajned under intimidation and threat
of violence.

1 demand that—

(1) All the so-¢alled unopporged
electiong be canceiled and fresh
nominations invited.

(2) The Administration should
make adequate arrai.gements on the
polling day to cusure peaceful and
fair poll,

(3) An enquiry zhould be con-
ducted into the manner in which
the Lodi Road Police. Station authp-
rities, handled the situation arising

engure free and fair electiong in the
University of Delhi and it Colleges
situate@ in the Capital By maintaining
law and order.

(viil) RELIEF MEASUREg FOR DROUGHT

AFFECTED AREAS OF UTTAR PRADESH BY

PROVIDING BETTER IRRIGATION FACILITIES,
ETC.

it Sy were (wrefrgR) © IqTeRA,
off, SO RT F  Jraor qUIw ¥
arofigr, afear, faefge, stRgx @ar
arcory o F aut w7 X ¥ Freor
wem @ fafrdr T af &
TG & qE F g A7 @k a@ Sy
qFT TEA | 9TY, W AT AR F
T HTH FT FOA Qat ¥ ga@ @ E |
gfz st £ feafa gdfr o s & @
wT @ Y g e oft wfew § )

Ty am o ¥ fvew
gug saX waw # fawer wv A
gwe DR F wreor e & TR wIAT
e AdY FT 7 @ § W framy w1 ant
aT &Y wfsa T 9% Wr § | STt
oew § o fadwe aeige G #
Faa 2-3 ger Qonwt & fawely e
areft & rerrsirge {53 A7 awrfat qgeard
Har s frow v W@ & fawer
faegw =& faw <fr & 1 Q& feafs &
TE AT FY T AL AGT AT WO TG
a7 RE | TG ¥ 7 wAw ¥ wrow Fawrg
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Customs Tarniff (Amdt.)

faurf & wraw At §, vog faady «
0 ¥ wrew Ty 6 d aw ol

qEART AT ERAT §

# WITa TTHIC BT 64T BT AW
feafa # «xw faerd g fidet Fodr
w1t § 7 9o e 3 war fadwe
qreordt  Weee 3 faoreft Tater w@Ew
# ag=rg o A wfeqra sqqear W
AT qge U & 3@ fa ¥ R wwEr Hy
feafr & qrser four wir &% 1 g,
weerfctarer faorefi o & 3 48 g€
aE A ¥9 AF ¥ frgra WX oFET
o€ doar ¥ gEHd ¥ W< X q@ G
AT |

(ix) STEPS FOR REGULAR UNINTERRUPTED
SUPPLY oF LPG REFILLg IN BomMBAY

DR, SUBRAMANIAM SWAMY
(Bombay North-East): Sir, the ysers
of liquefied petroleum gas (LPG) in
Bombay are facing great hardships in
getting supplies of refills. House-
wives have to wait for seven to 20
days in some localities of Bombay and
its suburbs, and the prosilicn is worse
in the outskirts of Bombay and in
Pune,

The problem of delay is a regular
phenomenon of Bombay; sometimes it
is the Hindustan Petroleum users and
sometimes it is the Bharat Gas users
who have to face the difficulties, and
Bombayites are disappointed with this
distribution system.

The Government must immediately
look into this matter and working of
these LIP units and reorganize them
so that users get a regular, uninter-
rupted supply of LIP refills,

(x) STEPS TO IMPROVE THE WORKING OF
THE SYNTHETICS AND CHEMICALS
FACTORY AT Bameniy N UP.

it g€rer werre vivurre (frefnfra) @

RAFLE, VTR T oY srrasx el |

gty ¥ af A @ fedferr dx
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Customs Tariff (Amdt.)
Bill

wirwew Sy T @ W feafyr o
g T & 1 ag S oferr ¥y
WE FH W qw R} AW Sy ey
W Y € T AT 12 w07 Y
¥ ¥t wfew gou #1 IRt g w
festaet 7 wrease Aifera & wroor it
% a7 9¥r § wav ffr & e @7 a¢
fer 7 § 1 w5 o vanet ¥ a9 Ty
gt Wi 7wy wHwfaEr Y
UA1-TEY ot "X o o7 7€ ¥ 1 e
T Al E H Heod ¥ To G §
H((ST4 I HAT T 54 THT A
TC OH DG FY TOT AT &
QTR TATSATH 7 IS F¥ 4 F7An
g

STATUTORY RESOLUTION RE:

DISAPPROVAL OF CUSTOMS

TARIFF (AMENDMENT) ORDI-
NANCE, 1981.

AND

CUSTOMS TARIFF (AMENDMENT)
BILL—Contd.

MR, DEPUTY-SPEAKER: The
House will now take up items 9§ and
10 of the agenda together, namely,
further discussion of the Statutory
Resolution moved by Shri Jyotirmoy
Bosu regarding disapproval of the
Customs Tariff (Amendment) Ordi-
nance, 1981, and consideration of the
Customg Tariff (Amendment) Bill
Mr. Jyotirmoy Bosu was on his legs.
The time allotted is two hours. Al-
ready nine minuteg have been exhaus-
ted.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): I
think, Mr. Bosu was also exhausted
yesterday.

MR DEPUTY-SPEAKER: I think,

Mr. Bosu will not take more than ten
minutes; he will have to go to the
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[Mr, Deputy-Speaker}

Business Advisory Committee meet-
ing and, therefore, he will complete
by 8 O‘Clock.

SHRI JYOTIRMOY BOSU: I might
as well not get up then. I have
always accepted Mr., Venkataraman
that he is willing to face anybody in
this House. I do not think in this
case there will be an exception,

Yesterday I had quoted from the
Tariff as well ag the Ordinance as to
what are the things on which this
imposition, the enhancement of duty,
to the extent of 150% has been
imposed, The items are essential for
the basic needs of life. For the
manufacture of soap, for example,
that is not an important item ag far
ag Y am concerned. I am talking
about the nutrition. This is a coun-
try which is considered, according to
all and sundry, in the world and those
who know it to be one of the most
protein-starved countries. At the
same time, for the calory intake in
thig country, this is one of the three
or four lowest figures in the world.
Now, they have put their paw on
that—starvation, mal-nutrition and
then dissemination,—they do not go
upstairs—this is all they want.

Mr. Venkataraman shoulq know,
because he had been a minister long
enough in the State and here also he
is welcome, that developed countries
highly subsidise the items of nutrition
not only for children but for adults
also. In Britain I have seen that
even butter is being subsidised, meat
ig being subsidised; but in this
country, where the people are mere-
ly on their starvation diets suffer
from acute mal-nutrition. They have
put their hand on that area. They
want them to consume less calory
because the ofl price is bound to
shoot up. Now, they claim that this

is a welfare State. In the Ingt kisan
rally in Delhi, the great leader of
their party had said:

‘R QT wY wd gRN AT gu
farar§ ¥ 1"

This is khoon ka sinchai, she talked
about. I accept, Now, what will
ultimately happen? This burden will
willy-nilly be passed on to the end-
consumers, None can stop it? What
did the Indian Express and some other
paper, the Statesman say? The
Statesman said;

“Sufficient quantities of vegetable
oils are being imposed by the State
Trading Corporation for purposes
of public distribution system and
for supply to manufacturers of
vanaspati.”

They are the kingpins, the biggest
contributors. The Dalda and the
Sugar Cell in the Agriculture Minis-
try is one of the affluent people at the
receiving end those who come and
give can get ten times the money.

It is reported that of late vegetable
oils and allied products are being
imported by the private manufactur-
ers who have been making unduly
high profits in the import and sale
of such goods. Who are protecting
those persons? Who are allowing
those persons? Who are granting the
import licence? Who are allowing
them to make a free loot of the help-
less people in this country—this Gov-
ernment. This Government cannot
survive for a day without the support
and blessing and the money power
that is provided by these people
They will vanish without them.

They say:

“The concessionaj rates of dutles
presently applicable to specified oilg
in terms of international trade
agreementy will continue. Thus,
soyabean oil and rapeseeqd oil would
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attraot a total basic plus: suxiliary
duty of only 48 per cent ad valorem,
while tallow would confinue to
attract a total (basic plus guxiliary)
duty of 15 per cent ad valerem.”

Then they say:

“In spite of adequate imports by
the STC, private traders are also
reportedly importing vegetable oils
since the domestic priceg of oils are
much higher than the international
prices, it was stated to justify the
Ordinance.”

The Vanaspati price is quoted at
about Rs. 192 per tin of 16.5 kg. still,
the loose retail price is Rs, 16 a kg.
What doeg it show?

Then they say:

‘“The second proposal says that
while maintaining 70% imported
oil supply at the jssue price of
Rs. 7,210 per tonne, an additional
supply of 25 per cent be made at
the price of Rs. 11,600 per tonne.”

That means, Rs. 720 roughly for a
quintal for the same commodity.
Mr. Venkataraman my senior, elder
colleague won't dispute it. When I
say that the process of hydrogenation
makes the oil lighter, Is it or is it
not? Therefore, the loss in the pro-
cessing to my understanding is next
to nothing or mnothing at all. Now,
Sir, what are the international prices?
Fortunately, I have got two very rare
documents sent from West Germany,
Hamburg, namely, The International
Oil Prices Bulletin and Oil World
Digest, the weekly forecasting and
information service for oilseeds, oil
fats and oil meals. Mr. Deputy
Speaker, you should try to under
stand. There it says that the inter-
national price of 100 kg. in DM—DM
ig equal to 4 rupees—crude oil ex-
mill is 117.5 to 119 DM, That comes
t? Rs. 470 to Rs 480 for a quintal of
oil ang in this country the same oil

(5t. Rer) &
o Ko

is being sold under different names
by addifion of certain material to
make it pungent and adding of colour.
ing matter giving it shape, colour and
taste of mustard oil at Rs. 18, Rs. 20
and Rs. 22 per kilo.

Then, Sir, 100k at this funny thing!
It is the forecast of prices—prices of
the past and the present. How very
interesting this document is? I wish
I got it earlier. ISTA—the world
market price indices averageg 1971~
72 to 1974-75 equal hundred. Now,
Sir, you see the fun. The oil which
was costing a quintal 128 in January
1981 has come down to 124.6 in Febr-
uary; in March it is 123.9 and in April
it is 121.5. The prices are declining
in other countries, The prices are
declining in the international market
and here it is a free loot and free
plunder because unless they obtain
huge amount of money this bourgeois
party, the ruling party, cannot sur-
vive. Their jeeps cannot run. Rig-
ging cannot be organised. Some
money has to be found from each and
every source. I am quoting from an
authoritative document as to what an
Indian has to pay while affluent peo-
ple where the purchasing power is
ten times have to pay only pay a
fraction of the price what we pay.
What is the situation in Malaysia?
The production of palm and palm
kernel oil (crude oil unrefined) in
1979 has increased. They are not
only meeting the domestic demand
but have a surplus also whereas our
import is increasing. Maybe 600
crores! May be more because the
accounting system here is sometimes
so complicated that you cannot really
discover the truth. In 1979 they had
a surplus of 140.6; in 1981 it was
168.1 and in 1981 it is going to be
1729. West Malaysia exporteq 1000
m. tonnes. Ta India in 1979 Decem-
ber they exported 17,7 thousand m.
tonneg whereas in December 1880 it
rose to 31 thousands m. tonnes, It is
almost double. The figures are most
depressing and it shows that how this
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Government js running the whole
affair. Dalda is being sold at Rs. 186,
average. Their price for procure-
ment of oil js this; it is only proces-
sing; there is no loss of weight, to my
knowledge. I may be wrong; if so,
let it be pointed out to me. It be-
comes a light commodity. You float
it in oil. Take a lump of solid dalda
and put it on the oil. What happens?
It will float. It ig lighter. There is
no loss in volume.

15 hrs,

Take groundnut oil. It is Dbeing
sold at Rs. 22 per Kg. while the
international price is not{ more than
Rs. 500 per quintal that ig to say,
Rs. 5 per Kg. See how the country
is being plundered. It is only possi-
ble because the traders and the busi-
nessmen, these very people, gre hand-
in-glove with the ruling party.

And, Sir, I will read out {o you from
a Debate in 1977. My learned friend
Mr, Mohan Dharia, the then Com-
merce Minister, said this in reply to
a Short Notice Question of Prof. R. K,
Amin, Mian Laskar and myself:

“Under the policy, any person
could apply for licence. Accord-
ingly licences for 526 crores were
given to 3675 persons between Jan-
uary and March, 1977.”

Now it is very significant how bet-
ween January and March so many
licences have been given. Between
January and March these licences
were given for substantial monetary
consideration to the ruling party at
that time. Here it is said that much
of the oil permits were given to very
few and this figure of 3675 was men-
tioned. But that figure is no indica-
tion—that is to say, small quantity,
many thousand permits, large quanti-
ty, very few permits. What did they
do, let us see. Much of it was sold
at the high seas at a premium, And

AUGUST 26, 1881

Ord, (St. Res.) &
Tartff (Amdt.)
Bill

Mr., Finance Minister, this matter
was sent to the CBI, to the Enforce-
ment Directorate and the Income-tax
Department. We would like to know
what action hag been taken against
firms like Godrej, belonging to the
Founder-President of the Fair Trade
Society of India who had blackmar-
keted the oil against permits on high
seas and the entire money was depo-
sited in foreign banks. What hap-
pened again to Hindustan Lever, the
arch-criminal multinationa]l in this
country, I can quote the flgures from
the Volume I have here with me, it is
item No. 165. The value of the oil was
Rs. 1.38 crores. This Rs. 1.38 crore-
worth of oil was sold in high seas. This
speaks volumes about them! Hindu-
stan Lever, this scoundrel of the
multinational, in their Ghaziabad
factory, in their Dalda factory, had
tanker-load of adulterated oil. 'The
tanker had two chambers. On the top
there was reasonabhle oil; at the bot-
tom chamber there was  poisonous,
cheap, mineral oil. There was a
lever, fitted with a cover. The driver
could pull the lever and the oil, when
it is taken out, will fall in the bottom
and it will carry both the oil. This
is how they plundered this country
and they got away with it.

I am only asking my learned hon.
Finance Minister what action has been
taken in such cases.

Sir, there was an assurance given
on the floor of the House that prose-*
cutions would be launched against
those persons misappropriating import
licences and collecting money out of
sale of oil on the High seas at a higher
price, and depositing such money in
foreign banks, avoidel paying income-
tax in this country and betrayed the
country, because, that createq artifi-
cia] scarcity, artificlal shortage, and
ambarrassed the previous Govern-
ment.

T will take only two more minutes
and conclude. I only want to say one
thing. Look at what they are domg.
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They are taking the country to utter
ruination.

There is the Indian Council for
Agricultural Research in which tax-
payers’ money worth several crores
are being spent; and they have been
talking in terms of a Green Revolu-
tion. We are now at the door of the
Yankees for buying second-rate cattle
feed at their price. Now, see how
the import of soyabean and snyabean
oil has been going up. In 1977-78,
it was 3,45,793 tonnes and in 1978-79,
it was 3,50,617 tonnes, and it goes on
increasing. While soyabean yield per
hectare has been increasing, as also
the total production, our import of oil
has also been increasing. Con the
Government explain these things?

I would request Shri Venkataraman
to understand one thing. For the fail-
ure of your bearer bonds, your fav-
ourite pet subject, you have now
stretched your paw on this and this
paw will touch those people, and those
areas from where you got elected.
The poorman for his coconut oil will
be required to pay a much higher
price and without that an Indian kit-

chen cannot run. India consumes
edible oil more than anybody else
practically in the world. Why on

earth did you resort to this disastr-
ous ordinance, After all, nobody
will blame a congressman, that he is
sensitive; he is a thick skinned man,
we know that. There is nothing to
be ashamed; you can de anything, you
are usually habituated to do that,
which others will shudder. You took
recourse to this ordinance. Why
could you not come with a straight
forward Bill before the House. You
did not think that we would all die.
I do not think, you had any such de-
sign; I never think so.

This is a cruel imposition on the
stomach of the poor man, on his
nuitrition, on his minimum require-
ment to survive. This is a very un-
warranted and very cruel, I gppose
it lock, stock and barrel.

BHADRA 4, 1903 (SAKA)

Ord, (St. Res.) & g62
Customs Tariff (Amdt.)
Bill
SHRI R. VENKATARAMAN: Will
you please stay for my reply?

SHR] JYOTIRMOY BOSU: Yes, T
do not know, how many Private Sec-
retaries and PAg you have; I will find
out. I will also see your workload.
You do not know with what meagre
resources, some of us do so much
work. Your remarks have been un-
fair. I am very sorry. I have the
Business Advisory Committee meet-
ing at 3.00 O’ clock.

SHRI R. VENKATARAMAN: You
can come; I will wait for you.

SHRI JYOTIRMOY BOSU: He
says, he will wait till T come.

MR. DEPUTY-SPEAKER: Resolu-
tion moved:

“This House disapproves of the
Customs Traffic (Amendment) Or-
dinance, 1981 (Ordinance No. 9 of
1981) promulgated by the President
on the 26th July, 1981.”

THE FINANCE MINISTER (SHRI
R. VENKATARAMAN): Mr Deputy-
Speaker, Sir, I beg to move:

“That then Bill further to amend
the Customs Tariff Act, 1975, be
taken into consideration”.

Hon. Members may be aware that
there has been a sizeable difference
between the landed costs and the pre-
vailing domestic market prices of im-
ported vegetable cils ang allied pro-
ducts in recent times. It was
considered desirable to take action
to mop up this difference while at the
same time ensuring the mainlenance
of supplies of vegetable oils, the im=-
port of which is canalised through
the State Trading Corporation for
the purposes of the public distribution
system and the manufacture of vanas-
pati. For achieving the above object,
it was found necessary to increased
the levy of customs duty on these
goods to a total of 150 per cent ad
valorem (comprised of 125 per cent
basic duty and 25 per cent
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auxillary duty)., However, the
tarifft  structure applicabley to
such goods did mnot authorige
the levy of basic dutieg of customs
in excess of 60 per cent ad valorem.
As jmport of these goods were expect-
ed any time, it became necessary to
undertake immediate gction to en-
hance the statutory rateg of duty on
such goods which are covered by
chapter 15 of the First Schedule to
the Customs Tariff Act, 1975.

As Parliament was not in session
and was not expected to meet earlier
than the second half of August, 1981,
the President promulgated the Cus-
toms Tariff (Amendment) Ordinance,
1881, on the 26th of July, 1981.

[SERT GULSHER AHMED in the Chair]

15.19 hrs,

The Ordinance increased the basic
duty of customg applicable to goods
covered by Chapter 15 of the First
Schedule to the Customs Tariff Act,
1975, to 200 per cent and maintained
the existing margin of preference of
10 per cent agd valorem in respect of
goods falling under Hegding No. 15.07
of the above Schedule and imported
from preferential areas. The effec-
tive rates of duty on vegetable oils
and allied products were fixed by
riotificationg issueq after the promul-
gation of the Ordinance on the same
day, namely, 26th July, 1981.

Arrangements for the supply of im-
ported vegetable oils to the Vanaspati
industry and for distribution through
the public distribution system, with
the help of State Governments will
continue to be made, so that the oils
are available both to the Vanaspati
industry and to the public at rea-
sonable . This is being done
through the S. T. C.

The present Bill seeks to replace the
said Ordinance. Copies of the Ordi-
nance, along with the Statement under
Rule 71 of the Rules of Procedure
and Conduct of Business in Lok Sabha,
have alfeady been placed before the

ouse,

AUGUST 26, 1981

Ord, (§t. Res.) &
Customs Ta mmnz.u.) 364
u

It is difficult to estimate with any
degree of accuracy the quantum of
vegetable oils that may be imported
on private account in view of the steep
increase in customs duties on such
oils. Consequently, it has not been
possible to edtimate the likely revenue
implications of the inctedse in cus-
tomg duties. This, however, is not a
revenue measure, but a measure to
prevent private trade from exploiting
the margin between the landed price
and the market price to the detriment
of consumers. This is the objective.
When I reply, I will give all the de-
tails.

Sir, I move that the Bill may be
taken into consideration.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Customs Tariff Act, 1975 be
taken into consideration.”

st wawr fas sgwy(Adfnd):
gwmfa wgram, st ofr ¥ ot wgr & fw
ag faw wafog amn swur § fe s~
#1 fafe s 22 a¢ afeaa wrae fasdar
@, 99 I U o fedy W wagwh
7&f &1 awdr § | Afwa F qwwar g fw
wAr St N fast s RO W T & WA
GeNT gT & 1 e Fek ug § fw
T3 At ¥ wrawRt T A @ W
qer g faa & favy % A aee
& iy €r2er 3 qorrut §, @ feder Hwdi o
@ g Afer za q2 N Tww H§oavy
A TR O 8T & Y § | GIRHM #T
WY W UE AT HAT ¥ W Y v
a8 awe ag & fo sowre & o
frar ar Wk wrw W wikg (W) ¥
AT & e ¥ o oo o o age gy
&R, I ¥ wawafa N W Fva i
&, e 3t fdorert fiveft & wrdifie enfeda
ard WG ¥ T § W § wiw g
* w%rdr g1 wk &, wrele vy v onfeRE
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WY @ arc o §, Wl W g
ura qe wft angw

fratram vg ¢ foRw ¥ famgn
& wd § vtz i wifgg v
wrew-fadt gt At faw 717 &Y wew
vamlmﬁrmnm JEE
ar fe wiv foarat v Searfye o
TR AW ¥ ot A T H 5
pedac it € wrer¥ R gmgwT AR
Wgn WX e § ogt feaet w)
arwa g e N e % famgy @
faam  agrdy o |ady § ) & ww-
fAvimr #f i WY & T "W
T I TRT ATEAT FY §F AT
WY § | Yg WHCAT AT A R W
ATHAT wrgar § far g & W wT wie
Y T v ST RE o I
%1 3fwa T2 v fomr a9 go &,
agt fae wamr § 1+ € goar g wr
W ¥ R A F A AT @
@ §, qwafa & wnedr § (R gfeaw
RAT { BT G B UV T 46y § ?
FAT WY WY w41 R i wvoqad
ot fadt fareq &t ady wfeng an
AWHAT HE FWIYGEM 7 T ywwar
g far wa & wfeg g mrsrrr &
forame gt 1 fuemee & sftqug 3
¥ [T, NI & Wwix,  wfeyr
feteq FTAXIITHATRI AT FTHICLE N
Tt ¥ WP Wawd W 1 RTR A B
TuTsTeap  Frd figrar wniwa fuamee
®Y At KT 7w T agl w
qHER 1

IERIT WX WK AT Aifa
w1 § 1 ey ot wgram - w1 e,
€4 41 V1A | SIArT WY SR B1YA Wl
&34 3 qeEe WO A VIR VT
I ¥ IO 3§ WT TG W

B T
Y AifaaY ® smenane T X €
wfav v & g srong@ srar ¢ €
g R AT Y & o1 foan s
qE oAy g 9w ¥ fog apa gulew
9T | WISt WY 39 BT AT T R §
gavamaxwfmf*%ﬁn LEly
ZrY 3% o anfy s 99 ¥ sor gt
¥ AT & akerry w1 ¥ wfow gawr
- @ a1 | frwT awor ag av fe
TR ¥gA, AT F ywew § Wga
agferyd a1 € oY | aYa 1 819 35 97
fe a= ¥ aRrrd wionw F sfgafal
F ¥ faefy-wr w9 oy 1 7
ST STEAT %8 %1 e & forg iy &t
STITEY W ? R g 4kg § Fe
AM T FY QoA § QFT B A% T |

1981-82 ¥ ¥4 3w ¥ 2.2
fafea-t =+ = ¥ srEw@ W§alr | s
feafa a-ggﬁeqa H AT g9 T
zA A9 T fryT 9@ 3 225 QT
QT H4TT | A ©THIC & oty ¥
w@t T gt SRR ® g
RIATRATYET | qa vl Fgrr e oy
¥ s AT e W Yg 97 f5 AW
N v N W fdfea @ oF
afaid I § YT ¥ wvwar «F fire
oY | Tt Fqedfa A S § e

W WY g wEr a7 e ar o
ey v o 28 forg A fvwm fmoor
ey & oo ad e @ 4l s
YA §) A Afate QUT F ) WL
g ygt WA feazor el & wade
AR §IT  ararnedda @ e @
& dfvar Rty # forer § 1 dar
9T g wr & ! g w9 &7 oW we
gt g E A gAY wowr
w0 Qmﬁmq”m@ T g An wEd
& qra fotg g 4 Y W AT e

& g 7gY &1 VR | st G grps
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[ wwa forsr w37

¥ I WA | @y F Fg-T TR
g fo wx & A %1 3T wer AW
R wrwy & Afar 38 #t gfa AgF
w R AN FrTsdyr @™
g 3 far Fparal a1 qrvsrd =
faa a%, a0 & @ fawga ' Tame
TF a¥ WY ¥9aT F fow =9 a@ew
g aw | g4t faorr # are & AT F@av
wifgq, =N aor ¥ ar g an¥
& IT 44637 @ agrary AT fraa
RN )

o Feor gt gAAEAIQ  (frar) -
A awan off, @ gag ¥ o W@
faq &ar Arg 39 = LEfaw w@
faver ar a9 § | a<are ® Afaa |
fraft ir s Fi A giga s sa &
7€ € Asr< Wil ¥ W@ agw W oY
#rar wew Efcs (dHwgm) fadaw,
1981 AT 47 § 7€ Taferg 7€ smar
war & e wral ) Tg% 3 Qa7 o1 9F
gien ag zafre agt W A@T
Mmar g fa N qewEr  wo wd
ST EIT § FAGT B IHAT ST
¥ aqy ST Er Wl 7 Feae <@ AT )
QIS A AY ) grera W fora a@ &
TR 97 @ S W HagA
wer & fag ag waw Iz|@r WAr )
# awwar g fm ogAT el ot ¥ ug
qga wor Fw femr 1 S o H
gfeat § St AT QT =T A SF T &
w & fqT g faqr v ¥ «@ §,
wed wmar g5 @ e N
|1 GEd ® INAAGEr I WA
=rfgT |

wg aF e Jr N I@ oW
duw §, wgr o ¥ fv I WY W

* AUGUST 28, 1961

Ord, (St. Res.) & 368

Tudtomy Tariff (Amdt.)
Bill

w€ Tt ot & 1 gw wwy §
A ST G EowTH Siswas agw
& T Suedfra § W /T W @
wea 4 & § fe afead 3w ok
g gw & g7 it SRy FT W,
w1} a¢ & ¥ §), whiver 3w ¥ ), 7@
agrar far st @i § 1 78 W e Aw
wif %1 ghvar samey & fog sy
) g wd fear st @, & gwwar
ffragdm o «&i &) a@i 9T W
o® & giar & sl &, sdfErd =+,
afF § oqrerd SarEr Sews w3
2w ¥ ww¢ whaw & wies s
|

agt TF wre TE Gt gy S
ggi Tx @t @ 2w Fr Wi el 99
R W1, WIEHT FT LG0T 4t swrer
f wgt a2 wrr feaz § 1 & o quwar
gfF ug TR F wIFS TW AW F W
wfg sy snd & afe fggem &
S GE T CEE SRR R R i
g fo e v aTwe [ ¥ R
Hoiqer TR AW & were g, oY gardr
wig (k) s & 1 vy ot
TF 4@ A wET wigdw ™ ¥ I F
q@R el B wewe Wl fear
I1 FY WAT TG W Fwr A1 OB st
qidt # € o, o fr s Fewrfora &
wg § W W grdy & FRIR WS
HTE wer wry & ¥ e g B
59 foe ¥ faens oy Wi wgr wraT &, 72
AT Mol § W 50 &) & #ff wgr
Siwr A 9T 1 ST wEdy gTey
aer § o €, 7 v § B usw g
% wywew Siw wff & ¢ W owwew
WICE GO W ®T | WIT G
& s $< i ¥ wie wgh st et
Hgacl awi§ afrwc i &1
gAY § ug wrar § fw o ot
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Qi i STidtr §, g Wro dYo TiHo A®
waqr qdf f¥T w1 X § wafwq wgr
gal @it w g f fear aar
! -
A4 AF WA WEF W AEAT L,
€ ST g WA ag ¥ fo qaR 2w
® e qF St feafy s wlt §1
gfe o9 #9 B FW T gIR T F
e A A gY daET FE &
faz sq aw@ & faq wAdq a1 #
/i1 W ad T9g 9 f7 sk
o #T qTE ¥ 7@ FA O AT WK
ST WY F AT (T T & T g
qeda fawr At St 7@ fasr wY ag4 ®
@ § 1 gar ey w=l o 7@ wifaw
g o 3 Ay § 7 T gER Y
gadt § WX fggerm W g@q4T q=v
g forg a<® ¥ WST o FWAT B
XSl qag ¥ W9 7 T f@ oSy qure
AT 4T, T 7 QAN BT AS(E AT A FPY
TEA A ATHT A& AT A i St FAT
wi€ § T U4 B T TR T AAG
famar & 1 w1 ag W AWy & geR
W F we Al fRaafifae aw
@ & 1 5 gweqr & fg @ wiw ¥ wg
fear fr ga Sfedrcnfr 48 94,
Afer  galt gea ¥ dfRdeifaT
qT T Brer ¢ wgi & o RfwwetLentfoi
AT R0, &Tfw Awr Y ATA ¥ wqw siv
FF W §F W AT G ¥ ¥
IS4 & | S wg Wy wea wig o,
& 9T 9% AT T ¥F HI B§ e
afl fxar, AW+ stq gl FWT
vt e sty o F Aqw W Aw A
q77, I 9 a0 § e Fra g @ Am =)
T & srgi s ATy S F 19 qw
gt & o ¥ g wfrwr e i g,
WGed FL W § | WERAT Aiely 7 WY
iy ¢ wad W X A 0 T2

w & oy wgen aidi § agEl

Ord, (St. Res.) & 370
Customs Tariff (Amdt.)
Bill

Y AT GYT I %Y g 9T waw wré
ot f& g7 sivr wog 3§ adf w3 ek
@ 2w A a1 w6, Ao T @ A
g7 | fyedy wmE § AW A ST ¥
FHET WY gardt Aar vt e i
o & e Y a far 97 gArdy aoAR
w1 Towrd €1 W w fan, arfe § 2w
F o feat qewre w=r @@ Wik wafig
# gwmor § afe w1 wowc & @
ag widg (W) T g, o fr dw
Y WO U AT FHAT Y | WS wEE A AT
T G? Wl Fr e vl v qgy, wreAfy
¥ g e | agt wEY & fr aw 3o
& SR, ITEe ST T et ¥ §, way
WAl BHAT W AT Ty § )
W AMAIE geT ¥ oWy § O e
& v o fawr & qanfaes w6, @
e A 30 | ¥E fad qgr o< o o
fast s W A @ 99 *r garfrer
G &, AP 77 TR Tw faw WY
AT I FI( 1

T W F qra & 1 faer i g
s Fer § W TCEArR war g e
T # 9€T 9 fRgr S )

st fread wm mw (V-
TIrRer ) : wEAR Wl wERa,
qrad feaer w&f oft & o wweww 2w
(wdveRvz)  faa, 1981 3@t 9%
awga faar &, & SueT FwdT aar
g ¥ @éfﬂi‘q‘qa{qﬁ:ﬁ g
™ ¥ awweg ¥ o wdam feur mar §
IgH wE 14T § FF ogw¥ qw ¥ o
ot wdmwe  wmdtvew &, o ofraa
& fae wvws ¥, fav 3 gfkw,
e fasar &, o sl &
qEW ¥ ygmar ¥ §, IA A drrae
R vgt $o W & Sfe feday ¥
g7 o1 dErae wrer § 1 fadui ¥
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I+ N s ww §, yofeg wmmw
WA IO W & g4 AT wY
€@ A H FqT F NIGT A WILT JATH
W WY g VA W fag
L] weare gy § far & qrdy
Teqd WCHTY GEOWT ¥ @, @
o dro & Ty Wor€ offd W A
TRae  Tfaames I 9T Ag
WITET  HATHT WWIY T FHew ¥
§ 3 YCENR IEY AT AT M
famr ®at off ¥ QW WHIC A 9 WX
WEW eI WY JeIT A

Afwa F g wTd BT W HTAAA
ooy =Y off &7 BATd MIwTHA  &RAT
Srgar g—rgﬁ&ww fora a3«
gefivfa st 93 o o § 9w
¥Q o A B st ALY @, I HoA
93 3 wwma g, 9% 7 sl afz
2w & faars fagtg sy #Y arfor &Y
Y IR AFWEr W ToX T
%W fau 200 YAR IT 190 \@%
efd  TGE T W afk MV ¥ W
N qram OOE FW@ A W
W E D A Iq A fodly v foelt o
? W4T wET dur G W
foy a fodaq & fo ga T &
wryde gfowfaopwresr ar ¥§ ¥ -
afagt ¥1 IR WA Y W HE
T wfgg 1wy dar @ wIeAR
ggeq ¥ wgr ar—% & fudy o
T ¥ Ewa v unx § 1 wrA
wfug Tofefir ume ar €€ vy
ofefus swmwa YRR AAT , wel
A QX Tl 9T WY, qg WMWY
A T A A Y v ¥ feelt o st
Y frmaz v awd § W framee
W ¥ ara Iw A Seqar w AW Lq

AUGUST 286, 1881

Ord. (St Res) & 872

Customs Tarif (Amdt.)
Bill

fura w1 frifirem o we 3 WY avgendy
T AT T | F A wRE
A AT VAT WM & ol weer § 0
Tfag ¥ folew & fo v e &
At WY PTE W AT Wt e
% ¢ WK Wil g2 quRy W g
37 09 wr o 3¥— 3w feufd
% wear AT W g7 AR A
grfua q‘lﬁ‘ﬂ‘ﬁﬁlﬁiﬂ'l

xq g Fideag g i & &
o WY reTa oy § gu ¥ fag det
gra dar fear smar § 1 g
o WY stremw yegy wak oy, Be
3 war ¥ g Ay o faapEy
g, 9w et & fag St oo R
STH W WO W e T T 1 afk
R ooy T oY, I gAY wir fonrmor
g, afe @ a@wTEd | a7 A%
aar o WA R femeT WA aw |
T TR Y wwgl qrarm F1 fagmaoy
wga wreww § AWy § W@ W
HATFT A AT UT IUEEEF) BN

_ww wm R ag i s
T4TT HY 1 g1 A & Far gy wwdy
2, o IH WA WA W H ¥GT A
dgr a1 gw ¥t "I s
war  fudwt ¥ @ wwr< A vl |
TR T A 1 9 & 7wl
W WA ATRATO B[ WRT @ WRT
awfrey X &, wTeM A W, AT @ wr
T ®T /R o nre @ gl
W, T WM W Tl a sarer A
WTRT HrEwwT AYF YT HUAT 1 w8 @

g Ta swew W wise-fadt ot wm

wed Wi ag R fag s swgw
grrr 7 fir gz s WOt i et

-

T WY W ¥ 7T A ¥@ WL WY
aradfy s oY, W gETh angen
& fag o SrF it R & 0
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uft on wrAafla mrE AW
T} o fir farg rutre 3 e &Y
sy & i< fieq adik @ @ @ oi-
qfa 38 ¥ ¥ ¥ Frg wrwr haT
wdm¥ B 1 ¥e W\ oWt @
mrewgwar § | xafrg Ho wgAr ag
¢ fo fafioa 0l 3 W€ n Wik G
syqeay &t wifyg fw @ ga v
Foarfadt & % T A W A
gegel  ®Y [ATE HT AR )

fem gat AN T we ag faw
reqa fawar ar, @ Sy oW &y
ar fit g w6 W i ofefest wraw s
anfex  wnw & fedsma =
worre Ay Y & AT aE vl
T WC ¥ LY T A o
gt v T RE, WA § o
faded FAT wTEnr g 5w & wig
st Wt feefegfer o= enfia
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SHRI SUDHIR GIRI (Contai): I
challenge his statement,

SHRI HARISH CHANDRA SINGH
RAWAT: 1 accept your challenge.

&

SHRI SUDHIR GIRI: ¥ want that
You must prove this, You are spea-

total **(Interruptions), You
:ll;:t prove it. (Interruptions), You

are speaking.**
SHRI HARISH CHANDRA SINGH
RAWAT: You can disprove it.
SHRY SUDHIR GIRI: He is gpea-
king ** here.

ol g wex fog owm @ AT
ot aEf =gt o a<g w1 A dav
F AN fwarr e o @i ar
arx &

aunfy ngRa  :  WAAT I
T @ AN T, N em &
qg ez qriwanied i & | Wi
ag sdfifer # adf smom o .
And please don’t repeat it.
SHR1 SUDHIR GIRI: He has mis-
led the House.

MR. CHATRMAN: You can say all
kindg of things, but don't use that
word.

SHRI SUDHIR GIRI: If I talk **
I must stand by it,
(Interruptions)

**Expungeq as ordered by the Chair,
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MR. CHAIRMAN: Shri Arakal. Do
you want to speak?

SHRI XAVIER ARAKAL (Ernaku-
lam): I do not want to speak.

MR. CHAIRMAN: I do not know

how your name has been sent, Shri
Venkataraman.

SHR] R. VENKATARAMAN: I am
really greatful to the House for valu-
able contribution they made. Parti-
cularly, there was unanimity of
opinion both from the oppositon as
well as from this side about increas-
ing the supply of o0il seeds in our
country.

Efforts are being made in our coun=
try to increase the oil seeds supply
actuglly from 1976-77 when the
production was about 23,34,000 tonnes
and in 1978-79 it was 24,40,000 tonnes,
But, unfortunately, our consumption
shows that it is very much higher.
We have been importing every year
of the order of nearly one million ton-
nes. Actually, last year we had im-
ported 839,000 tonnes. This is the
position. Government are trying
their utmost to increase the edjble
oil seeds production within the coun-
try. There can be absolutely no two
opinions on this question that we
should increase the supplies of edible
oil geeds in thig couniry. But in the
absence of adequate supplies we have
to meet the needs of the people and
for that purpose we have to import. '
Unfortunately, this edible oil import
during the earlier period was to be
under the OGL which means that
traders had a free right to import.
Towards the end of last year this
Government changed it from OGL to
canalised import i.e. import only thro-
ugh S. T. C. Some of the traders
somehow manipulated that they had
entered into contracts earlier than
the date of the Notification of canali-
sation.

SHRI JYOTIRMOY BOSU: When
wag that?
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SHRI R. VENKATARAMAN: I will
get the exact date but that is not
very relevant for the purpose. The
point here something different,
The point really is, some of the tra-
ders go manipulated that they had
entered intg contractg for import of
edible oll into this country earlier to
the date of the notificatian of cena-
lisatjon and then they wanted to
import, The Government op-
posed it and said that un-
lesg it was registered with
the Import Control, they cannof im-
port into the country. Somehoaw, in
some cases, some decisions were gb-
tained. The canalisation order was
issued on 2-12-78. The traders said
that they had entered into eavlier
contracts and, thepefore, they had a
right to import.

My hon. friend, Mr. Rawant, very
clearly pointed out that on the date
when we issued the notification, the
prices of coconut oil, cotton seed oil,
palm oil and some of these ¢ila was
so low that the traders would have
exploited the sftuation and they
would have made a tremgndous pro-
fit. 1 want my esteemed friend, Mr.
Jyotirmoy Bosu, to understand that.
On the date of this notification, the
coconut oil price, the c.if. price—
he was reading the price of articles
in the markets of Europe; what we
should take inta account is, contract,
insurance and freight—wag Rs. 5,625
per tonne and the market price in
India was about Rs. 15,000 per tonne.
If I had not introduced this Ordi-
nance, I ask Mr. Bosu who would
have benefited? The traderg would
have benefited to the tune of Rs. 9.000
per tonne. Similarly, with regard to
the coffon seed oil, the ci.t, price was
Rs. 6,200 per tonne ang the market
price was abqut Rs. 13,000 per tonne
It wag for this purpose that we had
issued the Ordinance.

Now, amder the Customg Tariff Act,
ag you know, we have a statutory rate
and a notified rate. The statutory
rate in respect of these edible oils
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is only 60 per cent. The Government
have the power to increase the noti-
fied rate ypto the statutory rate. They
would have peid 60 per cent, would
have imported and made a profit of
Bs, 6000 to Rs. 8000 per taonne of
oil. Therefore, the Government took
permission of the President and issu-
ed this Ordinance increasing the
tariff rate to 200 per cent and issuing
a notified import duty at 150 per cent.
Today, it is not worthwhile for any
trader to import at the present ec.if.
price and pay 150 per cent duty. 8o,
the ohject of the Bill is to prevent
private trade from making uncon-
sciongble profit and exploiting the
people of India. -On this there ¢gn
bhe no difference of opinion.

The second point which Mr. Jyotir-
moy Bosu raised is that this will raise
the eost or the price of this article
to the poor consumers in the couatry.
1 say, No, Sir. Under the notification
issued by the Government of India,
the STC ig allowed to import at § per
cent duty anly, It does not pay 180
per cent duty. In fact the pegple
are saying. “Haow can you make a
distinction?” Most of these articlas
that we are importing through the
STC are for public distribution at
“no-profit no-loss” basis. H apy
trader ig prepared to import for public
distrib#tion system at “no-profit no-
loss” basis we will also allow him to
pay 5 per cent duty. Therefore, the
point really is that the prices in this
eountry will not go up because we
have taken care t0 see that the 9TC
pays only 6 per cent duty and the
8T¢ distributeg whatever oil i
brought into this country through
public distribution aystem, So, the
second point which Mr. Bosu raised
also lacks validity.

He asked a number of questions.
What happened to Godrej? What hap-
pened to Hindustan Lever?

16 hrs.

Mr, Bosy is a very seniar and very
experienced Member of Parliament.
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‘Whenever he has any such questions,
the proper parliamentary procedure is
to put a question and get an answer
and confront me with the answer ra-
ther than merely ask a guestion,

SHRI JYOTIRMOY BOSU: I am
confronting where?

SHRI R. VENKATARAMAN: Any-
way, you have not confronted me with
anything on any mistake, misdemean-
our or mis-reasons of any kind, The
proper procedure for every Member of
Parliament would be—and I have
done it myself—while sitting in the
Opposition— had questioned and
got answers and confronted the
Ministers with the answers they
have ¢given. So long as Mr.
Bosu is not able to do it
1 say his charge and his criticism lacks
validity.

The last point which I would like to
say to Mr. Bosu is that there will be
a free loot. It is only to prevent the
free loot that this Ordinance has been
passed. If we had nat brought the
Ordinance, the mercantile c¢om-
munity would have imported
at a price of only Rs. 6,000 and
sold it for Rs. 10,000/- to Rs. 15,000/-
and then they would have made a free
loot. In order to, prevent that, we
have introduced this Ordinance, gnd
we have also come here with the Bill
to make the Ordinance into a law.

A number of other Members have
made very valuable suggestions. For
instance, I was very much impressed
with my friend Shri Sultanpurl’s
speech. I, think he is nat here. His
speech is as attractive as his cap. I
would like to have a cap like his.
(Interruptions.)

Other points which have been made
on both sides namely that we should
prevent adulteration, we should ensure
purity in the distribution of these arti-
cles and, if passible, have recourse to
village self-sufficiency in respect of
oil, I am in entire sympathy with all
these three points. I do not know how
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:Ear_ it will be possible in the modern
society to completely replace the mod-
€rn mechanised expeller by the Ghani
but wherever possible it is my feeling
and it is also my hope that the village
will continue to yse village Ghani for
the purpose of production of this oil.

I, have been connected with the
Gandhij Gram Trust for a number of
years and we have found that it not
only gives them vepy pure and unadul-
terated material but it also is very
he.althy. Therefore, if these two
things co-exist, it is not necessary
that one should displace the other, We
can have a village Ghani system
Wh.lc!_1 will supply to the local needs.
It will also have the expellers and
others for meeting the large-scale de-
mands of the society, After this exa-
mination, I am quite sure that my
esteemed friend Shri Bosu who is a
very reasonable person will complete-
l;: exfnaust his objections and give me
his thunderous support.

SHRI JYOTIRMOY BOSU: I
would like to reply. Mr. Venkata-
raman is a very very privileged per-
son and in a real sense g VIP, There-
fore, he does not know what happens
beyond the Secretariat, the precincts
of Parliament and his bungalow. T
very ‘much appreciate if Mr. Venkata-
raman would have taken the trouble
of maving in cognito into the old
Delhi, the walled City, and find out
the conditions. I am not asking him
to go to Madhya Pradesh or to
Bareilly.

If he had taken, the trouble, instead
of relying wholly on‘the files and on
his sycophants who move around peo-
ple in pawer, he would have found
that the public distribution gystem is
practically non-existent. I am not
using the word “Not at all adequate®.
1 am using this word ‘non-existent’.
Either you pay at the sellers’ price or
you don't get it at all. Yes, I agree,
in the VIP gareas, in the ration shops,
you will get rape-seed oil. You will
get red palm oil. But if you, go else-

~ where, the public distribution system
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is in the hands of the worst type of
Banjas. That is the public distribu-
tion system and that is the class which
Mr. Venkataraman represents here,
(Interruption) Yes, he does; he re-
presents the class he belongs to. He
has been trying to say this and that.
Mr, Venkataraman is a wise and
knowledgeable man, but his knowledge
and wisdom has been used for his
welfare. If only a part of that had
been available for the millions of the
paor and the mute in the country,
perhaps the appearance of the country
would have been slightly different
from what it is today.

389

Mr. Venkataraman, may I crave
your indulgence? Here is a Short
Notice Question in which \Shri Mohan
Dharia, who was a Minister during
the Janata regime—he was a Minister
during your regime 'alsq and he re-
signed cut of disgust—said:

“Under this policy, any person
could apply for licence for stock
and sale and licences were granted
for the value applied for with a
validity period 'af 12 months. Ac-
cordingly, licences worth Rs. 526
crores were given to 38,6756 parties
till March, 1977. While this policy
was in operation, it was noticed
that, though large value licensing
has taken place, actual imports were
much less. Reports of several mal-
practices indulged in by licensees
were also received...

“At the same time action was ini-
tiated against parties suspected of
malpractices. Cases of 18 partles
have been referred tq the Central
Bureay of Investigation for detail-
ed enquiries. This includes six
cases which have also been refer-
red to the Director of Enforce-
ment...”

Mr. Venkataraman, I expect that you
understand your responsibility there.

“...Ministry of Finance, far en-
quiries into violations of Foreign
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Exchange Regulation Act. Report of

these enquiries in awaited. Furtner

action will be: taken in the light of

the findings.”

Here we want your goodself to lake
the House into confidence and do ¥our
duty in laying the reports as to what
the CBI have said about these big
financiers of the ruling Party.

Tone second thing that he said is
this:

#So far, about Rs. 50 crores worth
of edible oil and oilseeds have been
imported against the licences issued
and supplies for about another Rs.
70 crores.are gxpected to be receiv-
ed by the.end of September, 1977.
Thus, it is estimated that by
the end of September, 1977,
about Rs. 120 crares worth of oil
and oilseeds will have been im-
ported...”

Can you imagine the difference? If
out of the sale proceeds on the high-
seas, qut of Rs. 526 crores, you deduct
Rs. 120 crores, that leaves about Rs.
400 crores. If they had made a 20
per cent profit, they had made 100
crores in foreign exchange, and the
Minister. ..

SHRI R. VENKATARAMAN: What
is the year to which this relates?

SHRI JYOTIRMOY BOSU: These
licences were given just before the
€lection in 1977 by the present Prime
Minister’s Government.

SHRI R. VENKATARAMAN: 1
am now talking of the present Ordi-
nance,

SHRI JYOTIRMOY BOSU: The
ultimate result has to be shouldered
by the end-consumer. You can keep
it in writing. Do not provoke me to
read your speech on Bearer Bond.f. ..

MR. CHAIRMAN: How are Bearer
Bondg relevant here?

SHRI JYOTIRMOY BOSU:
should he make tall claims?

Why
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MR. CHAIRMAN: How do Bearer
Bonds come in the picture here?

SHR] JYOTIRMOY BOSU: I know,
it is his sore point. I do not want to
do that., Then he says here:

“...there were a few importers
who were given very very big
licences and only small Iicences
were distributed among a large
number of importers.”

The trick—three thousand and odd...

MR. CHAIRMAN: You are talking
of a thing of the past.

SHR1 JYOTIRMOY BOSU: I want
to know what happened to these
scoundrals who looted this country.
He has provokeg me, I did not want
to take this. This ig the document
which the Government had provided
to me. This is the dofument of 3,600
ang odd persons who had received
licences. Let us forget for a moment
the contribution of Godrej for your
brochure in 1977 and 1980—the bro-
chure money. I will not mention
about the Hindustan Lever or
Kamani, 1 would like to know what
the Enforcement Directorate, the In-
come-tax, the CBI, have done with
regard to the day-light robbery.

MR CHAIRMAN:
question

You put your

SHRI JYOTIRMOY BOSU: This
assurances is there, There jg an assu-
rance on behalf of the Government
before me. I do not put any ques-
tion, If the Government is worthy of
any salt, let them publish a white
paper and lay it on the Table of the
House.

Mr. Chairman, would you kindly
make an observation ag this will
help the House? Let the Minister be
pleased to lay it on the table of the
House as to what happened io the
enquiries instituted against these
cases. Take for example Apeejay &
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Co, Amin Chand Pyarelal & Co.,
Farag Paul, the man who bought the
Swigs aireraft S-2-A.

SHRI R. VENKATARAMAN: It is
totally irrelevani. We are consider-
ing a Bill with regard to the impo-
sition of import duty. If he has any
points, I shall not object. Let him
put the question certainly. You write
a letter and you will get all the infor-
mation.

SHRI JYOTIRMOY BOSU: I am
only asking that in view of the assu-
rance given by the Government's
spokesman, I have a legitimate right
to ask Mr. Venkataraman to enlight-
en the House. If he is not in a posi-
tion to do so right now, I am only
requesting him to lay it on the
Table of the House as soon as possi-
ble as to what happened to these
cases. This is one of the worst scan-
dals of recent times,

MR. CHAIRMAN: You can do one
thing. You ask a question from the
Minister whether the report wag sub-
mitted to the Government and if not,
when the Government is going to lay
it on the Tdble of the House.

SHRI JYOTIRMOY BOSU: You
had been a very able Speaker. I
understand you know the procedure.
Your question will become unstarred
it it doeg not become an excess of
file. I do not think they will ask my
son for a reply after he comes to the
politics. Will you take a short notice
question?

SHRI R. VENKATARAMAN: He
wants an immediate reply. Out of 13
cases referred to by Shri Mohan
Dharia, 12 cases ware closed during
the Janata Regime itself. (Interrup-
tions)

SHRI JYOTIRMOY BOSU: Am I
a Janata Spokesman? What are you
worrying about?

MR. CHAIRMAN: Here is a book
of Rules of Pracedure and Conduct
of Buginess in the House,
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SHRI JYOMRMOY BOSU: I am
only wanting to ask Mr. Venkata-
raman whether he would kindly
accept a Short Notice Question if I
put it. Let it also go on record that
he will accept it.

AT ATWA Y (HAT) s THR
Ay A QAT AT 7 v
@

SHRI JYOTIRMOY BOSU: I can-
not tolerate Mr. Mallikarjun without

the moustache, He cannot be allow-
ed to speak.

I am only saying this that this
ordinance is for impesition of 150 per
cent excise duty on the itemg of basic
needs of common man in this country.
The {raders will ensure $o see thet
it is passed ot to the end-consumers
anfl nobody else. Whoe' will abeserb it?
1 therefore oppose this Bill, lock,
stock and berrel.

MR, CHAIRMAN: New, the gues-
tion is:

“This House disapproves of the
Customs Tariff (Amendment) Ordi-
nance, 1981 (Ordingnce No. 9 of
1981) promulgated by the Presi-
dent on the 28th July, 1981."

The motion was negatived,

MR, CHATRMAN: The Question is:

“That the Bill further to amend
the Customs Tariff Act, 1975, be
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: Now, we shall
take up Clauwse by Clause comsidera-
tion ot the Bill,

Clagse 2—(Amendment of First
Schedule)

MR. CHATRMAN: Mr. Shaemanna
bas given a nuniber ®f amendmenis.
Are you moving all the amendments,
Mr. Shamanna?
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SHRI T. R. SHAMANNA (Banga-
lore South): Yes, Sir. I beg to move:

“Page 1, ling 11,—

for “200 per cent” substitute
“150 per cent” (2)

‘“Page 1, line 14—

jor “200 per cent” and “190 per
cent” substitute “150 per cent and
140 per cent” (3)

“Page 1, line 17—

for “200 per cent and 190 per
cént® gibstitute 150 per cent and
M0 per cent' (4)

“Page 1, line 26,—

for “2D0 per cent and 190 per
centf substitute “150 per cent and
140 per cent” (5)

“Page 2, line 2,—

for “200 per cent” substitute
“150 per cent” (6)

‘Page 2, ling 4,—

Jor “200 per cent” swbstitute
“150 per cemt” (7)

I am moving my amendments be-
cause the Finance Minister hag not
takéh aétion to get some additional
income. I have to make a few re-
marks in this connection, Firstly,
Sir, the oil rates are going up like
anything. Why this duty has been
incressel abnormally more than
three times? May I know the reason
as to why action wag not takem to
mop up the resources that has been
found due now? Ig it hecause of the
negligence of the Department or the
Government I cann’t say. Further-
more I find that after the Ordinance
'was passed the oil rate went up to
a considerable extent, viz, from Rs.
16 to Rs. 18. I thig has a bearing
on the rate of oil certainly the con-
sumer will be affected by that. Fur-
thermore the enhancement of duty is
three times and more, I think it is

this reasen, namely, that
been given to us

5
E
i3
£
E
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“It is difficult to estimate with
any degree of accuracy the quan-
tum of vegetable oilg that may be
imporied on private account n
view of the Steep incréase in cus-
toms duties on such oils, Conse-
guently, 1t has not been possible to
estimate the likely revenue impli-
cationg of the increase in customs
duties.”

I feel that the increase of 200 per
cent 1s arbitrary and not calculater
scientifically and it is with that reason
that I have brought an amendment
that instead of raising it by 200 per
cent make it 150 per cent. Later on
from experience you can see as to
how much 1t can be increased. This
drastic increase in duty will ggneral-
ly raise the cost of edible oil.
Furthermore in the Schedule it
has been given that in addition to
vegetable oil non-vegetable fats like
tallow and wax are also included. I do
not know what exactly are the other
materialg which will be taxed. Though
I appreciate the action taken in re-
gard to this huge difference between
landing cost and selling cost I only
feel that the increase fixed is arbi-
trary and done in a hurry and not
done on seientific basis. It would be
better if from 200 per cent it is
brought down to 150 per cent, I re-
quest the Finance Minister to get the
matter examined and necessary action
taken and also accept my amendment.

SHRI R. VENKATARAMAN: Sir,
the statutory rate has been raised to
200 per cent but the actual rate iz 150
per dent. If that satisfies Mr Shamy-
anna I will be happy but the point
ig that the difference between market
1ate and the ¢if price has been cal-
culated and we have arrived at this
figure in order to see that the traders
do not make un-conscionable profit.
Number two is this: So far as the
price is concerned, they are, at the
momehnt, distributing through the
public distribution system at a price
which is fixed. The hon. Member
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himself knows that the public distri~
bution system in 'Kerala, Bengal,
Tamil Nadu and Maharashtra is work-
ing very satisfactorily. (Interruption)
In Madhya Pradesh also. It ig work-
ing satisfactorily, It is quite a slir
on hig Government if he gays that it
does not work well in West Bengal.

Now, the next point which Mr.
Shamanna made was that this figure
of 150 is arbitrary. This has been
calculated on the basis of the differ-
ence and therefore lot of calculations
have gone into it, before we arrived
at this flgure. @ We have explained
already the principle behind thig levy,
to prevent people from making profit
by selling oil at higher price, and to
maintain the prices of edible oil, we
are importing ceriain percentage. I
would not like to mention the figure,
because, whenever India goes into
the market, the international price
of the commodity goes up because we
are a big buyer and as a result of
that, whenever we say, we are going
into the market, the price of the
commodity goes up....

SHRI JYOTIRMOY BOSU: Big
buyer or big beggar?

SHRI R. VENKATARAMAN: I
leave the second thing to my esteem-
ed friend; I will continue to be the
first,

Sir, we will maintain the price by
imports, if necessary. That ig what
I have said already.

MR. CHAIRMAN: Now, Mr. Sha-
manna, after listening to the hon.
Minister, and after giving deep con-
sideration to the matter, do you want
to withdraw the Amendments? May
I know your view?

SHRI T. R. SHAMANNA: Yes,
Sir. I do not want to press for my
Amendments. The Minisler hag as-
sured that there will not be increase
in the oil price. So, I do not want
1o press my amendments. I seek leave
of the House to wjithdraw my amend-
ments,
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(Amdt.) Bill,

MR. CHAIRMAN: Has the hon.
Member the leave of the House to
withdraw his amendments?

SOME HON. MEMBERS: Yes.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): No.

MR. CHAIRMAN: All right. I
will have to put it to the vote. I will
put all amendments moved by Shn
T. R. Shamanna to clause 2, to the
vote of the House.

Amendments Nos. 2 to 7 were put
and negatived.

SHRI N. K. SHEJWALKAR (Gwa-
lior): I want to be enlightened on
one point. When leave for withdra-
wal of amendment is asked for, it is
not ag if it should be granted unani-
mously. Majority is there, It need
not unanimous. But majority is
enough. It can also be voted. It is
not necessary for the Chair to just
put them to the vote.

MR. CHAIRMAN: If there is even
one dissenting voice, I have to put
it to vote, That jg the rule. I have to
put the dquestion to the House in
order that the House may give its
permission to withdraw or not to
withdraw.

SHRI JYOTIRMOY BOSU: That
you did, Sir.

MR. CHAIRMAN: Thank you. The
question is:

“That Clause 2 stand part of the
BilL"” .

The motion was adopted.
Clause 2 was added.to the Bill.
Clause 3 was added to the Bill,

Clanse 1, the Enacting Fomhula and
the Title were added to the Bill. ,

MR. CHAIRMAN: Now, the hon.
Minister. : ’
N
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THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): I beg .
to move:

“That the Bill be passed.”
MR. CHAIRMAN: Motion moved:
“That the Bill be passed.”

Now, Mr. Jyotirmoy Bosu, do yow
want to speak?

SHRI JYOTIRMOY BOSU: No, Sir,

MR. CHAIRMAN: The question is:
“That the Bill be passed.”
The motion was adopte:i.

16.25 hrs,

STATUTORY RESOLUTION RE:

DISAPPROVAL OF DELHI UNIVER-

SITY (AMENDMENT) ORDINANCBH,
1981

AND

DELHI UNIVERSITY (AMEND-
MENT) BILL

SHRI N. K. SHEJWALKAR: Mr.
Chairman, Sir, I beg to move:

“That this House disapproves of
the Delhi University (Amendment)
Ordinance, 1981 (Ordinance No. 4
of 1981) promulgated by the Presi-
dent on the 9th June, 1981.”

¢

16.27 hrs.

[SHrY CHINTAMANI PANIGRAHI in the
Chair]

Sir, I may be excused for raising
the question of propriety of issuing
ordinances time and again Several
times, this point has been raised before
this hon. House that the measure.of
ordinance should not be resorted to as
far as possible. On the last.occasion
also, in the yecar 1980, about ten ordi-
nances were issued by the Govern-
ment before the start of the session.
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I hed algo then raised this very point
that the measure of ordinance should
be avoided and jt should be actually
Condemned. At that time, I also
quoted the earlier rulings of the hon.
Speaker of this House and again with
Your permission I want to quote from
Kaul and Shakdher from page 522:

“Onh Nevember 15, 1871, when the
Deputy Minister of Parllamentary
Affairg sought te lay on the Table
topies of the thirteen Ordinances
istued by the President during the
preceding inter-session period, an
objectioh was raised that never
before in the history of Parliament,
so many Ordinances were issued
during any particular inter-session
period. Thereupon, the Spealtéer
observed:

‘1 agree with you that so many
Ordikances ahould not have been
iasued. 1 personally think it is not
a light matter to be ignored Cer-
tain observations have been
made by my predecessor Shri
Mavalankar based on very bound
Judgement Y would invite the
attention of the Government to
#be that there isx real emergenty
or urgehcy Justifying the feste
of an Ordinance.’

Further, 1t iz aaid:

“.. on November 22, 1871 purti.
cularly in fregard to the Ordinances
which had imposed certain levies,
the Speaker observed:

‘It you think lhat there should
be some distinction between
financial and non-financial, tax
and rion-tax, Ordihances, there i
nothlag in my Xknowledge bn
which I can base my ruling. Al
T can say is that T do not apptrove
of an Ordinance just at the time
whén the House i= about to
meet. ¥

1 raised thig objection earlier also
and Wought it 1o the notice of the
hon, Speaker and the House. The
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House should cosidemn thig practice.
The hon, Spesker was pleased to
observe that suth sort of ordihances
in such a large number should not be
resorted to Thig time slso what has
been done? There are as many as
nine ordinances priulgated -Ruring
the last twp and a half months. T do
not wanl to take the time of the
Houge by giving the total list, but it
is before me and it hag been circulat-
ed to all the Members and everybody
knows what the Iist is. Therefore, 1
will first request that such sort of
exertise of power under Article 1238
should be tondemned outright,

8ir, 1 will point cut the grounts on
which thiy particuar ordinence has
been sought to be pupported. The
statemrent whieh has been circulated
slong with this Afendment Bill says:

“Fromt time to time the Govern-
ment of Infia has been reteiving
requests from friendly foreign
countries having no, university of
thelr owh op the Yaré afsocia-
tions of Indixns dgmivileg in foreign
countties for stion of their
institutiona 6f highér education to
Univetsties 6f India”

After reading these linegy one Would
not really eome to the conclusion tha
from time to time Government of
India hag been receiving requests may
be from the ladt one year or last two
years. Specific data regarding those
requests has not been given I am
sure that request must have bhedn
coming for a few years. When there
was such a demand for affiliation by
foreign countries, why at the eleventh
hour was such a decision taken?
Statement further says: “It was
however, not possible for the Gove
ernment to accede to such request
because none af the Universities in
India hes extra ierviforial jurisdic-
tion't Anq for having extra territorial
jurisdiction, this wrdinanas ahd this
Bill hes been brought in. So, if they
actuslly wanted and if they had
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data with them for considering the
demand of foreign institutions ear-
lier, what was coming in their way
to increase the extra-territorial juris-
dietion of any of the universities the
wanted earlier? Why was it not done
catlier?

The grounds on which they show
the emergency is stateg here:

“Recently a request was, recei-
ved from a  friendly foreign
country for affiliation of its propos-
ed degree college to the University
of Delhi for three-year degree
course. In order to make it possible
for the Government to enable the
University of Delhi to affiliate
colleges outside India, it was deci-
ded t0 amend Section 5 etc. ete.’?

Sir, the sneg is here. They give
one illustration to show that they
want @0 ecCcommodaje one reguest
but while writing plurs]l requesty are
mentioned namely, “in  order to
make it possible for the government
to accede to such reguest’, Was this
actually the purposs of the Ordi-
nance.

Now, why was hot this Bill broaght
in esP1iéf, Wheénh they Haf# lo¥ of Te.
quests Tor the affiliation of such vols
leges. Therefore, on teadling a1l fhis
explamitofy wtateméfit it canmot be
at all inférred it theéfe Was a
neecesiity For such an  obdinance.
Therefore, T Yeel that sctuaily this
is tlm;;iard of Puarfisthent. "his is
disreg of fhre Bpéuker's ruling.
Mattéts #ite divays belng tiken very
lightly dnd to thix T have raised very
serlous objéction, Article SI1A' & the
consitution sayy fhit it shall be the
duty & sveiy titizenn of Indla o
abite by the ectdmstittion ang res-
pect its ideald amd imgbitutions...
Patliithemt being the supreme body,
its decisibtn wn@ its giving of mind
through fire spesker are mot light
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matters. Every time these ordinance
are brought in, we in the Opposition,
particularly myself get the chance
to oppose this sort of thing with the
utmost power at our command. Un-
fortunately, I can only say that it
is a complete disregard of the status
of this House. Actually, it is a sort
of contempt of this House.

I now come to the ordinamee -
self. Yesterday also it wag said that
such-and-such a heading of a parti-
cular act was something, but below
the heading was something else.
The difficulty is to the extent of
having some more colleges under the
jurisdiction of thig University—it may
be Deliri University or amy other
university. I cath understand #hat
diffficuity. i you have o rerhové that
difficulty, you can bring in weme
legislation for that purpose, But this
pattfcular Bifl—and this ordingnce—
is muth more than that.

MR. CHAIRMAN: Mr. Shejtraticar,
you knew the entire time allotted
for the entire Bill is only one hour.

SHRI N, X SHRIWALKAR: I
know; fast seddrding to the rules, I
am entitled to half an hour in res-
pect of resolutions. It is my right.
Am I talking anything irrelevant? I
will try bwt aftér 411 1 ecetinot be
bound. The amendmeni suggested is
in respett of Section §. They want
to add this clause (1A):

“Notwithstanding anything con-
tained in sub-section (1), the Cent.
ral Gavernment may, if it is of
opinion that it is necessary or
expedient so to do in public in.
terest, direct, by order in writing,
the University to admit te its pri-
vileges any institution situated
outside India and the University
shall be hound to comply wity such
direction.”
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There is this University Act; and
under that Act, there are statutes
and ordinances. Under ordinance
No. 21, Chapter 8, they have laid
down principles for precognizing insti-
tutions, It is said:

“Every application shall contamn
a statement of the following parti-
culars:

(a) that it is an institution
which provides general or special
education....

(b) the date of its
tion....

(¢) whether it desires to be
admitted as a whole or in res-
pect of some branch or depart-
ment...

founda-

(d) whether it is applying for
admission as an institution pro-
viding courses of instruction for
degrees or diplomas of the Uni-
versities.. . .

(e) an account of its build-

ingg . . .

(f) the number and qualifica-
tiong anq remuneration and con-
ditiong of service of the staff . . .

(g) provision for equipment

and laboratories
(h) the standard of instruction

(i) the number of students,
distinguishing those receiving in-
struction in the day time and
those attending evening classes
only;....”

And further, with regard to the
Executive Council, under rule 4_’of
this Chapter, it js said:

“The Executive Council, after
considering the above information,
may recognise the institution as an
institution of the University, sub-
ject to the following conditions...”

AUGUST 26, 1981

Ord, (St. Res) & 494
Delhi University (Amdt.)
. Bill

And conditions have been
given thereafter i.e. at page 33¢ of
the Statute Book.

Now, what a funny thing ig being
done! Government takeg for itself
all the powers. They say, by an
order, they will direct the university
to admit any institution and the uni-
versity shall be bound by that. Why
should it be bound? Is it not g dis-
crimination between one college and
another.

Today I had read in the paper that
there are two colleges which are
under consideration for being recog-
nised by the Delhi University.
Whether the standard for admitting
one college of India can be different
from the standard of admitting an-
other college outside? I can under-
stand if you give them extra terri-
torial jurisdiction because that is =
matter which concerns the foreign
country., The Government of India
can rightly decide whether a parti-
cular college of a particular country
should be asked to be afflliated or not,
and to that extent, the judgment or
discretion should be that of the Gov-
ernment of India. T do not challenge
that; that is a correct procedure.

Secondly, why do you want to inter-
fere in the affairs of the University?
The Government can; at the most,
recommend that after all this isa col~
lege which you kindly consider whe-
ther it can be affiliated or not; you
kindly consider over that matter and
decide The Executive Council and
the academic Council are the bodies
which are to be consulted. In the
papers, it appears that the associa- -
tions of teachers aiso gave an un-
favourable reaction. Actually what
happeneq is this. When the Vice-
Chancellor was asked about this mat«
ter, he sald, “When this -Ordinance
was belng promulgated, he was con-
sulted”. A question wes put to him:
“diq you ask the Councfl Members or
othér membery who ‘are under the
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Ordinance, or under the Act, or under
this statute, empowered to admit a
particular college? He said, “No; I
do not feel the necessity thereof.”
Can the Vice-Chancellor say of his
own that “all right we agree to bring
forward such an Ordinance”? Whe-
ther the Executive Council Members
or teachers or others who gre directly
responsible for admitting such col-
leges into the University were asked?
If such action should have been taken
and if they had given the consent,
then it would have been quite under-
standable. Then the fault would not
have been that of the Government.
As prima facie their reaction is that
they had been side-tracked. Certain
rights were taken away with respect
to a particular institution. How is it
justified? I do not see any justifica-
tion in it. Why should it be on their
sweet will? So, wide ranging powers
are taken by the Government. No
principle js laid down: when the
University shall be bound. On what
principle they will recommend? No.

With your permission I have moved
my amendment wherein I have said
that there should pe a recommenda-
tion to the University. The Univer-
sity may or may not consider the
case on the basig of the principle laid
down in the Act, in the statute, in
the Ordinance., So, this is the amend-
ment which I have tried to move.
Let me make it very clear that I am
not opposed to the extension of the
territorial jurisdiction of the Delhi
University; not at all. But I am
entirely opposed to the intervention
by the Government into the powers
of the University and the Executive
Council under which all these things
are being done. I request the hon.
Minister that they should reconsider
thig matter, this sort of diserimina-
tion. I am afraid, whether this Act
can withstand the judgmenti of . the
court because there is a discrimina-
tion. A college in India iz being dis-
criminated against g particular col-
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lege abroad. The same yardstick is
not being applied for admitting an
institution into the University. It is
for those who are in the Academic
Council, in the Executive Council to
judge whether a particular institution
is fit to be given this privilege or that
privilege; whether that can be
brought under the Delhi University.
The Government should not take
these powers. They have not laid
down any test on the basis of which
they can ask. They can ask anybody.
Today, they are asking one college;
tomorrow, they can ask another col-
lege to be affiliated. It means that
the University will be bound by that
order. I am entirely opposed to the
word ‘bound’.

Therefore, my submission is that if
at all this amendment is accepted,
that will be a good step. Otherwise,
I oppose the Bill.

MR. CHATRMAN: Resolution mov-
ed:

“This House disapproves of the
Delhi University (Amendment)
Ordinance, 1981 (Ordinance No, 4
of 1981) promulgated by the Presi-
dent on the 9th June, 1981.”

DR. KRUPASINDHU BHOI (Sam-
balpur): I rise on a point of order.

AN HON, MEMBER: Under what
rule?

DR. KRUPASINDHU BHOI: Under
Rule 178. Mr. Chairman, you direct-
ed the hon. Member to cut short his
speech.

MR. CHAIRMAN: I have already
told him and he concluded within
fifteen minutes. Let the Minister
move the Biy‘

DR. KRUPASINDHU BHOI: He
said thas he has a right to ... (Inter-
ruptions).

MR, CHAIRMAN: Let the Minister:
move the Bill.
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THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): I beg tfo
move—

“That the Bill further to amend
the Delhi University Act, 1922, be
taken into consideration.”

§ would like to apprise the House
‘of the background of this measure.
In the past, tThe Ministry of Education
had received reguests from friendly
foreign countries having wo universi-
ty of their own or the Welfare Asso-
ciationg of TIndiens domiciled in
foreign countries for =wffiiation of
their institutions of higher edueation
to a university in India. It has how-
ever, ... (Interraptions)

SHRI N. K. SHEYWALKAR: With
your permission, Sir, will the Madam
oblige by giving the dates on which
these requests were made?

MR. CHAIRMAN: She is stating.

SHRIMATI SHEILA KAUL: Will
you have the patience te hear me
fully? I am giving details, That is
my job.

It has however, not been pussible
to ateede to such regquests bécause
none of the universities in Indig has
extra-territorial jurlsdiction. Last
year, a request was received from a
friemily foreign coumtry for affifiation
of their preposed degree college to
the University of Delhi for Three-
Year degree course, Delhi Uniyersi-
ty ig a Central University and jt has
powers to admit to its privil col-
leges located within its jorisdiction.
By virtue of Article 243(2) Parfim-
ment also has power to B&mend the
Delhi University Act =0 as to extend
the juriediction of Delhi University
beyond the territory of India. In
order to make it possible for the Gov-
ernméift to nctede to thiy andl ¢imilur
requests and to enable thé Wniversity
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of Delhi to affiliate colleges outside
India it was decided to amend Section
5 of the Delhi University Act. This
wag done through a Presidential
Ordinance, as the foreign country has
desired that the College should start
functioning from the gcademic session
beginning in July, 1981, and Parlia-
ment was not expected to be called
in gession before that time. Accord-
ingly, the Delhi University (Amend-
ment) Ordinance, 1981, was promul-
gated by the President on 9th June,
1981, to empower the Central Gov-
ernment, if it is of opinion that it is
necessary or expedient so to do in the
public interest, to dfirect oy order m
writing the University to admit to its
privileges any institution situated out-
side India, and the University will be
bound to comply with such direction.
The présent Bill seeks to replace the
Ordinance., I trust that the House
will appreciate the objective: of the
Bill and give its whole-hearted sup-
port to this measure. With this, I
request the House to take the Bill
into consideration.

Row, I heve been asked to give the
dates and the couniries who 'have
asked Yor the affiliation and which
have been asking ¥or affilistion Dubai
Schbol In U.AE. had askéd in 1979,
as also Mauritius, They have been
asking but the requests did not come
from that Government. But this
time thé reduest came from the Royal
Govéernment of Bhutan and sinece it
way g request from a Government to
Goveérnment, it became the policy of
a daifferent natere, when there is a
large policy dbjective, with which an
autonomous authority is not direetly
concérmed, ¥ a friendly foreign
country retmaekts the Central Govern-
mernt, it becomes a matter of foreign
policy #nd g deevision in this regard
is retutred to be tdken to fulfil the
objective of the foreign policy. Such
a @ecision cannot be left to the will
of an sutonemous body, because they
may have certain menbers who
might dimigred and theh Bfe relations
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between our country and a friendly
foreign country may get upset or may
not be in the right way. So, it was
necessary and it was taken up by the
Government. An ordinance was pxo-
mulgated by the President. The hon.
member also read out g long list that
the Esxecutive Council could do such
and such things, but he did not men-
tion the authority of the Executive
Council to affiliatg a college of a
foreign country, which also exists.
This is precisely what we want to do
now under thig Bill

He also mentioned that the Execu-
tive Council was not asked about it.
But I would like to inform him that
the Executive Council welcomed the
idea and suggested to the Vice-
Chancellor that he should take up
this matter. So, nothing has bheen
done out of the way.

SHRI N. K. SHEJWALKAR: What
are the actual dates on which the
requests have been made earlier?

SHRIMATI SHEILA KXAUL: On
6-2-80 the Education Department of
the Government of Bhutan wrote to
our Ambassador in Bhutan regarding
the proposal for the upgradation of
the Shrebutse Junior College and its
affiliation. On 28-4-80 the Ministry
of Education suggested the possibility
of affiliation of the college, but the
matter was under examination and
nothing happened. On 13-2-81 a
meeting was held in the Ministry of
External Affairs—hecause it was a
foreign country—and the consensus
wag that the Delhi University could
affiliate the college. On 15th April,
the Ministry of Education started the
modalities of amendment and we dis-
cussed how it should be done. On
9-6-81 the President promulgated the
ordinance, On 11.6-81 a letter was
issued to the Delhi University appris-
ing it of the ordinance. They welcomed
the provisions of the ordinance be-
cause it gave them status, There were
other universities which could not do
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it. It was only the Delhi University
that had the status of getting affilia-
tion of a foreign country. For them,
it was no interference. On 10-7-1981,
Bhutan Government made a formal
application that they want to intro-
duce Three Year Pegres Course. This
is how we proceeded,

SHRI N. K. SHEJWALKAR: ¥From
time to time Government of India
have been receiving requests fram
friendly foreign couniries. She has
only mentjoned one case regarding
Bhutan. 1 want to know whether there
are any other cases,

SHRIMATI SHEILA KAUL: I ssid,
U A.E. and Mauri‘tius.

(Interruptions)
MR, CHAIRMAN: Motion moved:

“That the Bill further to amend
the Delhi University Act, 1822 be
taken into consideration.”

There is an amendment to this mo-
tion for consjderation. Skhri Chandrajit
Yadav...Absent. Shri Rup Chand Pal,

PROF. RUP CHAND PAL (Hoogh-
1y): We have nothing to object to this
piece of legislation relating to the
amendment to the Delhi University
Act. But what has just now been said
by a friend of mine from thig side is
that the Executive Council of the
Delhi University as also the Academic
Council should have been consulted,
We Dbelieve that they woulg have
welcomed it unanimously. That would
have been good both for the Govern-
ment and the University so that no
ane could gay that there is an infrin-
gement on the autonomy of the Uni-
versity,

When we are extending this afilia~
tion to a foreign country, let us lvok
at the situatiop prevailing in Delhi
itself. Thousands and thousands «of
students every year come in the queue
waiting for admission ang they are-
being deprived of admission.
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If we look at the condition of the
privately managed colleges, during
the last 58 years about 58 colleges
have grown up in Delhi, A number
of private colleges received maximum
amount of aid from 1871 to 1975, Still
we find that some of them have be-
come si¢ck. Later on, a 10-year draft
‘plan haq triedq to strike a balance
between the developed and the deve-
lopinp colleges, But there is a prob-
lem regarding taking over of the sick
privately managed colleges. I can cite
one example.

In South Delhi there is Rao Tula
Ram College, of which, so far as I
know, our hon, Minister for Agricul-
ture is the Chairman of the Board of
Trustees. That College is named after
the departed grandfather of our Min-
ister. But the college is closed. The
sudents have been told to go to some
other college where they have been
deprived of admission. The teachers
have not been gefting their salaries
for months together. That is the situa-
tion prevailing in Delhi itself

The teachers of the Delhi Univer-
sity colleges have been struggling to
get some of their demands met for a
long time. A few months back, there
was a continuous strike, One of the
demands was more promotional av-
enues. In the absence of promotional
avenuyes among the teachers, they are
getting frustrated day by‘v day. I would
ask the Minister to say something as
to ;what she proposes to do regarding
our teachers, to improve their quality
and to make them satisfied in these
difficult days of price rise and jinfla-
tion. There is the other demand of the
teachers regarding statutory provi-
sion for security of service. That is
not there in Delhi University,

MR. CHAIRMAN: What you are
telling is not relevant to the Bill, So,
you please conclude.

PROF. RUP CHAND PAL: I am not
discussing amy 'particular coTlege,
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17 hrs,

MR, CHAIRMAN: Whatever it is,
it is not relevant to the provisions of
the Bill.

PROF. RUP CHAND PAL: Delhi
University has top run about 250
examinationg throughout the year.

MR. CHAIRMAN: This is a very
limited Bill,

PROF. RUP CHAND PAL. I will
conclude soon.

WG wTee ¥ (FSa )
Sq = FuqiawT o ¥ faw <gr, &9
gAY ¥ W AE w7 "
faq qx atfeg, =@ ™€ wmafa 4@
g

PROF, RUP CHAND PAL: Sjnce it
hag ty conduct about 250 examina-
tions, it is over-burdened. Since all
the colleges are over-crowded the
students are deprived of many ame-
nities. If you look at the student
teacher ratio of the Delhi Unuiversity,
it is not at all happy.

17.01 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Higher education is in the dol-
drums, We find today there jg diseri-
mination in the country in the field
of education. While the Central Uni-
versities are having a lot of funds,
the State Universities ars starving
for funds, In the Sixth Plan there is
a drastic cut in the gllocation for
education for State Universities. I
woulq say that if there has to be a
cut in the allocation for education in
the Sixth Plan, it should be equally
shared between the Central an@ State
Universities. The Government should
ensure that the State Universities are
not deprived of funds, while the Cen-
tral TUniversitles are pampered, like
their own children and step children,
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Originally, education was in the
State List. During the days of the
Emergency it was brought into the
Concurrent List I; is the demand
throughout the country, of teachers,
students and others, that it should be
brought back to the State List. We
demand that the Government should
give due consideration to this demand.

AT WTAIT LA . II0EqET
<, & faa ¥ I Fr 7w qeew
g? g aww Faffwrwr 2%
F AT RE N W farer g AfFT |

PROF. RUP CHAND PAL: Lastly,
I will come to a problem faced by
the Delhi University where, I am
sure, Acharya Bhagwan Dev will sup-
port me.

MR, DEPUTY-SPEAKER: Bhag-
wean is always on your side. ~

PROF, RUP CHAND PAL. Al-
tpaugh there is a provision for writ-
ting the examination in the mother
tongue, even those students who
9pted for Hindi do not get text-books
in science subject with the result
that they are facing untold difficul-
ties. I hope the Governmen. would
go into this.

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): Sir, I rise to sup-
port this Bill to amengd the Delhi Uni-
versity Act, 1922, Many irrelevant
things have been sajd during this dis-
cussion, This is not a debate on the
Dethi University or the University
G'rants Commission. When the occa-
:;)Ox; comes, Members can speak on

at,

This Ordinance is for a limited
purpose. The discussion should have
been within the scope and contours
of the Bill rather than'taking this
opportunity to flaunt all the demands
of the Delhi University. ‘I would do
that when there is a discussion on the
Delhi University.
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On this occasion, I would confine
myself strictly to the parameters of
this Amending Bill. If you look into
the figures of foreign students in the
Pelhi University, the number has
been continuously going up. While in
1975-76 the number was 285, in 1878~
79 it went up fo 1,504, This shows
that the Delhi University has ac-
quired a respectable status in the
international world of education and
it deserves our congratulations for
having put one of the Indian Univer-
sities in the international map of
education, Once upon a time Nalanda
University wused to attract students
from foreign countries, Those were
days of glory for India and we are
surely coming back to that position.

Sir, the limiteq purpose of the
Ordinance and this present amending
Bill is that we enable a college in
Bhutan to get affiliated to our Delhi
University, As has been rightly point-
ed out by the Minister, this is the
area where the foreign policy elso
comeg in and it is a very sensitive
issue in which the external relations,
our relations with the friendly gov-
ernments, are involved. The hon,
Member, Shri Shejwalkar, has asked
a few gquestions as to why it was not
done earlier, I was listening very
attentively to the dateg supplied by
the hon. Minister, During 1978-79
when certain other foreign colléges
or departments made requests, the
Government was not with us, it was
with them, Had they got the vislon
and projecttion for the future, they
would have immediately accepted this
and raised the status of the Delhi
University t; ap international univer-
sity. But, Sir, not to speak of inter-
national things, they cannot even
think on a national scale. Now Edu-
cation iz a Concurrent subject and
rightly so not because we passed the
Constitution (Forty-second Amend-
ment) Bill, but because all the forces
represented by Janata and Marxists
failed to get the amendment ratified
in the Rajva Sabha on 31st August,
1978 when the motion fell through



X Disapproval
415 Delhi University (Awdt.)

[Prof. Narain Chand Parashar]

because they could not marshall two-
thirds of the Members present amd
voting and a majority of the House
to vote, Sa, it is their fault
that they waere unable to raise
the university to an international
statys. When their Government was
there, they were unable to accede to
their request and when the Constitu~
tion (Amendment) Bill was to be
passed, they could not marshall the
voles required for passing the amend-
ment, So, the Congress Government
has done a right thing and I would
request the Minister to go ahead with
this. Even if some other unjversities
which may not be Central Univer-
sities want some sort of affiliating
powers, they should be given, and the
earlier the better,

Bir, T would also suggest that at
present 108 universities in the coun-
try are there and there are 12 Insti-
tutes which are deemed universities,
In this big expansion, the population
of students in the universities now is
more than 26 lakhs, in the Delhi Uni-
versity alone there are more than
1,26,000 students and, Sir, if you kind-
ly look at the figures to find how
Delhi University hag attracted the
students for research, I will give
the figures, During 1978-79, 2,190
students were enrolled for Ph.D. re-
search, and in the year 1978-79, the
figure has gone up 'to 3,133 which
only shows that the Delhj University
has become noy only a centre of edu-
cation, but also a centre of higher
academic research, and it is a wel-
come development,

8ir, en this occasion I would like to
ask the Minister 5 few questions.
Now that Education is a Conurrent
subject, the Delhi University ig a
Central University, and under Sec-
tion 18 of the University Grants
Commission Act of 1956, it is the
obligation of the UGC to place the
Teport of the University Grants Com-
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mission on the Table of the House
which we discugs every year, the

Central Goverament hgs u stake aad

responsibility in the determiuation
:t excellence ip standards throughout
the country, Sir, we want to project
the national picture outside, Is it not a
fact that certain forces are active on
the Campus which not only want to
take education out of the.Concurrent
List and push it back to its original
status, but also want to create chaos
by distorting the syllabi and courses
and text-books and their only aim is
to satisfy their political whims because
1 can challenge any Member of this
House, especially from this side....

(Interruptions)
AN. HON. MEMBER: Why?

PROF, NARAIN CHAND PARA-
SHAR: I will tell you.

MR, DEPUTY-CHAIRMAN: That is
all right. Mr. Parashar, because you
advised them that they should not
talk about irrelevant things, they are
saying this,

(Intierruptions)

MR, DEPUTY-SPEAKER: | very
much appreciate. That is all right.
You have very correctly caught him.

PROF. NARAIN CHAND PARA.
SHAR. My question is this, When the
history of Russia is taught up to 1974
in the universities, how is it that the
History of India has been taught up
to 1852 only, Is it because India has
not advanced on the path of pro-
gress? It is a sinister design ang I
charge certain political forces in the
country for creating chaos.

Sir, I welcome the raising of the
standard of the Delhi University to an
international atatug and I would sug-
gest that care should be taken to see,
and it is the responsibility of the
Unjversity Grants Commission, that
nothing happens which mars our
image abroad ang mars the image of
a nation on the move and the pro-
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jection of our higher education as a
Concurrent subject, as a subject
underlined by the Natjonal Policy
Resolution on Education adopted by
this august House on 24th July 1968
and endorsed by the Kothari Commis.
sion and also endorsed by 30 Members
of Parliament in a Committee ig fully
implemented in the national contours
and an internatioal projection is given
to this and India is given a status in
the world of learning. Thank you,

MR. DEPUTY-SPEAKER: We have
got another subject at 17.30. We have
to complete it by 17.30.

SHRI NGANGOM MOHENDRA
(Inner Manipur): I have been listen-
ing to the arguments advaned by my
learned friends on both sides and I
do not want tg join in the affray in
the matter.

The Bill before ug is apparently
innocuous and there is nothing much
to be said about it except that it was
very unfortunate and it is still un-
fortunate for all of us here in this
country where Ordinanes have been
issued at the eleventh hour which,
perhaps, could have been avoided. I
want to say thig much, It is no good
depending on ordinances and ordi-
nances. We have already had quite a
large number of Ordinances, So far
as mentioning of commission and the
like is concerned T do not want to add
any names of commissions or com-
mittees. I wish our universities should
ramify beyond the territories of this
country. That does not necessarily
mean that things about irregularities
which have been attempted here to
be listed, should go along with such
ramifications,

It is a very simple Bill and it must
have been very much hefter for our
learned friends on the other gide to
take things with some benevolence
rather than as criticism. Sometimes
criticismg help. With this idea I ap~
peal to my friends t, listen to .others
with some sort of benevolence and
charity,
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MR. DEPUTY-SPEAKER. Shri Ram
Singh Yadav, He i3 not there., Shri
Harikesh Bahadur, You will be given
three minutes only.

SHRI HARIKESH BAHADUR
(Gorakhpur): I shall finish in 2§
minutes. Thi¢ coulq have been enacted
without promulgating the ordinance.
This is the first thing that I would
like to say. Promulgation of this ordi-
nance was a wrong thing which I
must oppose at this point of time,

The purpose of this Bill does not
appear to be very bad. But the inten-
tion of the Government appears
shghtly wrong because Government
always tries to concentrate powers in
its hands and wants to interfere with
the affairs of the university, though
there is Academic Council and there
is Executive Council in almost all
universities. These Councilsy could
have been consulted when any kind
of thing was to be done but the Gov-
ernment which wants to ta* - the en-
tire power in its hands wants to dic-
tate terms. We are finding t%«t in al-
most all the Central Univereifies the
Government of India has always been
interfering It has been doing so not
only in Delhi University but alsg in
Banaras Hindu University, Aligarh
Muslim University and everywhere,

Bhri Parashar was given a chance
to speak, But T have been told to take
only three minutes.

This interference business is very
bad because it ultimately paralyses
the academic atmosphere, It some-
times createy discontent among the
academic community. Therefore,
whenever the Government is going to
legislate anything, the Government
must consider to take the executive
council and the academic council into
confldence. I do not know whether
the Government hag consulted them
or not.

Even in this affiliation matter also,
I would like fo suggest that there
should be some provision through
which the Government must see that
the academic council and the exeeu-
tjive council are alsp consulted before
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giving any affiliation to the colleges
of foreign countries. I am happy that
the Government has thought in these
tertas so that foreign relations do not
deteriorate but some timeg the Gov-
ernment doeg something without tak-
Ing into consideration foreign rela-
tions, I appreciate this particular
thing which the Government is going
to do,

MR. DEPUTY-SPEAKER: So, you
are welecoming the Bill,

SHR] HARIKESH BAHADUR:
Then, the sanctity of academic atmos~
phere of the university must be pro-
perly preserved, I find that not only
in Delhi University but in other Uni-
versities also, there i some problem
of law and order, Even in the Bana-
ras Hindu University, the law and
order situation has completely dete-
riorated. The teacherg have gone on
strike, Actually, T wanted to raise this
matter but I could not get time.
Therefore, 1 take this opportunity and
draw the attention of the hon. Minis~
ter to this matter and I request her to
look into it, Similarly, the sanctity
of academic atmosphere on the cam-
puseg of other universities should also
be protected, It is the duty of the
State Governments to see that proper
sitwation prevails there and normaley-
is restored there.

MR. DEPUTY-SPEAKER: You have.
not touched wupon the Bill proper
at all. You have not said g single
word about it, You come to the Bird
proper,

SHRI HARIKESH BAHADUR: Y
have already said that the intention
of the Government may be to inter-
fere in the affairs of the universities.
But the purpose of the Bil] is not
bad. 1 have already said that.

The last thing which I would lke
to say is that in some universities,
the Vice-Chancellors are not there
It i3 s0 even in respect of universities
which are undex the jurlsdictiom, of
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the Centra] Government, like, the
Banaras Hindu University, There 1=
no Vice-Chancellor in the Banaras
Hindu University, The Government
should see that the Vice-Chancellor is
appointed there, ]

With these words, I conclude,

MR. DEPUTY-SPEAKER: Shri
Zainul Basher. Yours should be the
shortest speech today,

SHRI ZAINUL BASHER (Ghan-
pur): It is going fo be my shortest
speech.

MR. DEPUTY-SPEAKER: Sir, 1
support the Bill,
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THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): 1
feel very much greatful to the hon.
Members who have taken such great
interest in this Bill and who have
given very useful suggestions and
have agreed to the passing of the
Bill in a manner which I expected.

There have been some suggestions
by some Members. I would like to
mention that the other University
could also have the right to affiliate.
I would just like to mention that no
State University can directly deal
with the institutions of foreign coun-
tries. Anything that has to be done
must go to the Central Government
and so the Universities or the Col-
leges which would like to give appli-
cation, their methods will be consi-~
dered by the Central Government
taking into account all the relevant
aspects of the case, Mention was also
made that the University text-books
have some passages or some of the
books are not really up to the stan-
dard and now that we are pro-
posing to grant affiliation to the col-
leges in foreign countries, it is nece-
ssary that we should have a brightex
projection of our country,

N

I would also like to say about the
academic life of the Universities that
has been mentioned. But T am sorry
to say that this is not the proper
time to mention about these things.
Perhaps the hon. Member: would
give me his views on that subject
some time in future when we have
a debate in this connection.

BHADRA 4, 1803 (SAKA)
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SHRI SATISH AGARWAL (Jai-
pur): Have you taken any action in
this regard?

« MR, DEPUTY-SPEAKER: Yes.

SHRIMATI SHEILA KAUL: The
interference of the Central Govern-
ment was mentioned. The Central
Government does not interfere in the
affairs of other Universities or even
in respect of Delhi University in
matters other than affiliation of pro-
per institutions. Universities are auto.
nomous bodies and now “Education”
is in the Concurrent List and the
Centre must take more of what is
happening in the different Univer~
sities. If there is a consensus on
this ang if hon. Members agree on
that, we will take note of that and
see what can be done about it.

I would now request the House

that the Bill be passed.

MR. DEPUTY-SPEAKER: That is
after he replies.

SHRI N. K. SHEJWALKAR: I was
trying with great aptitude to under-
stand what the hon. Minister was
going to say. I am gsorry to say
that the points which I raised have
not been replied at all,

The first point which I raised is
regarding the propriety of this Or-
dinance. Nothing has been said about
it. But, on the other hand. when I was
pressing time and again what are the
dates on the basis of which action
has been taken, the date which I have
come to know is 6th February, 1980.
This is the date of the letter from the
Bhutan Government, Thereafter an-
other etc. ete, The decision was taken
on 13th April, 1981. At that time,
the House was in Session, Why at
that time the Bill was not moved? It
hardlvy took one hour today. It
rould have taken one hour during
that Session, After all, the matter re-
garding the Ordinance should not be
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taken so casually. This is what T
am saying right from the very begin-
ning. I am sorry to say that there is
no justification for this Ordinance and
that the matter has been taken
casually this time also. I have not
been able to get it. I do not know
wherefrom Mr. Parashar got this in-
formation that in 1978-79 there were
other applications also, This Gov-
ernment came to power in January,
1980. It is all right if the previous
Government had failed. Why was
action not taken by this Government?
Why was recourse to issuing an Ordi-
nanace was taken? That has not
been clarified. It is for the people ot
India to judge whether this sort of
action is justified or not. I am not con-
vinced, Unfortunately, the Miniser
has not even cared to reply to this
particular point which I hag raised
at great length,

I am afraid I could not perhaps
make myself clear to the Minister. I
have said that I am not opposing this
measure of extending the territory of
Delhi University. I have said that it
is a correct action, I distinguished it
from the other thing. The recom-
mendation js a different thing: because
it is about a college in a foreign
country so far as that matter is con-
cerned, Government has rightly, to
take the decision whether they

should or should not. But s0”

academic matter is
concerned, who is the authority?
The hon. Minister has said that
they cannot leave this decision to the
University, So far as the recommenda-

far as the

tion about a  foreign college is
concerned, I emphasize that it is
only the Government of India
which has to do. But so far as
the academic matter is concerned,

how is this Government going to de-
cide whether a particular college is
going to ‘e affiliated to a particular
University. There are g large number
of Unliversities in India and the stan-
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dards are different and so many
other considerations are also there. I
have already read out. I do not want
to repeat them. On that basis the de-
cision has to be taken not by the Go-
ernment but by the institution itself,
by the University itself, The Univer-
sity is being deprivd of that. With
due respct to the hon. Minister, 1
would say that that pcy’ht has not
been replied to all. She has not re-
plied to the two relevant points which
I had raised, I have not raised any-
thing about the teachers pay or about
the students or about the standards. I
have only pointed out specifically to
what is contained in the Ordinance
and in the Bill. (Interruptions)

One point was raised. I want to
put the record straight. When I said
that half an hour time was required,
my friend raised an objection. I
would only invite his attention to the
proviso under rule 178. If my hon.
friend readg that, he will know.
The Mover of a Resolution is entitl-
ed to speak for 30 minutes: it s
written there.

I would again say this. Let this not
be so hastily decided. So far as the
latter part is concerned, that is, giving
powers to the Government, that
should be withdrawn.

MR. DEPUTY-SPEAKER: I shall
now put the Statutory Resolution to
the vote of the House. The question
is: . = = ¢

“This House disapproves of the

Delhi  University (Amendment)

Ordinance, 1981 (Ordinance No. 4)

of 1981) promulgated by the Presi-

dent on the 9th June, 1981.

The motion was megatived.

MR. DEPUTY-SPEAKER: I shal)
now put the motion for consideration
to the vote of the House, The queston
is:

“That the Bill further to amend
the Delhi University Act, 1922, be

takes into consideration.”

The motion was adopted.
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MR. DEPUTY-SPEAKER? Now we
take up clause-by-clause considera-
tion, There are no amendments to
Clauses 2 and 3.

The question is:

“That Clauses 2 ang 3 stand
part of the Bill.”

The motion was adopted.

Clauses 2 and 3 were added, to
the Bill.

Clause 1, the Enacting Formulg and
the Title were added to the Bill.

SHRIMATI SHEILA KAUL: Sir, 1
beg to move:

“That the Bil] be passed.”
MR. DEPUTY-SPEAKER: The ques-

tion is: .1
“That the Bill be passed.

The wmotion was adopted,

17.30 hrs.
HALF-AN-HOUR DISCUSSION

INCENTIVE FOR INDUSTRIALISATION OF
BACKWARD AREAS

MR. DEPUTY-SPEAKER: Now, we
take up Half-an-Hour Discussion by
Shri B. V. Desai.

SHRI B. V. DESAI (Raichur): Mr.
Deputy-Spcakern, Sir, the discussion
pertains to the question arising out of
an answer given on 19th August, 1981
to an unstarred question No, 548 re-
garding incentives for industrialisa-
tion of backward areas.

Sir, I would like to read out the

answer given, ] will quote:

“Will the Minister of Industry be
pleased to state:

(a) Whether a Committee of
Secretaries was considering in-
centives for accelerating the
pace of industrialisation in the
backward areas.”
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The answer ig:

“No final decision has been taken
in this regard”

In fact, either he should have said
that it is neither accepteg or rejected:
The question was: whether a Com-
mittee of Secretaries wag considering
it or not. Instead of saying ‘Yes or
No’ he said ‘No final decision’. The
same reply is there to all the ques-
tions, The question was:

“Whether a fresh look at the in-
centives already given by the Union
Government hag become necessary.”

To this the answer js same thing—No
final decision’.

In reply to a question namely:

“It so, what are the new incenti-
ves that are being considerea and
again how many incentives gpre be-
ing provideg to the backward
areas.”

For all this there is only one reply
‘No final decision has been taken in
this regard by Government’. I do not
know whether, with due respect to the
hon. Minister, he has gone through
the question at all. If he had gone
through it he would have tried to
give replies which were required. Let
me take some time of the hon, House.
I would like to state that in oux
country, the development of back-
ward areas has got a historical back-
ground. Upto 1968-69, different Five
Year Plans tried to toy with the idea
of developing the background areas
in a different way. But, this time
for the first time, in the Ristory of
this country, in 1968-69, two Working
Groups were formed——one the Pande
Working Group and  another the
Wanchoo Working Group,

In this connection, I would like to
state that at a meeting—this is re~
garding the identification of the back-
ward areas for which this Committee
was formed—of the Committee of the
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National Development Council held
in September 1968, the position re-
garding he regional umbalances and
more specially the regional
disparitiess in  indmstrial deve-
lopment was reviewed in detail
In pursuance of the decision taken
at this meeting, the Plannming Com-
misgion set up two Working
Groups in November 1968—one is ior
jdentification of backward areas com-
monly known as Pande Working
Group and the other for fiscal and
financial incentives for starting indus-
tries in backward areas which is com-~
monly known as Wanchoo Working
Group. These two Committees for-
mulated different criteria. The First
Committee formulated different cri-
teria for fixing the backward areas
and the second for different incentives.
From that day, the development of
backward areas conception started.
Actually, industries started coming up
there. After that, at different times,
different committees were formed and
the Government of India in coopera-
tion with the State Governments were
trying their level best to formulate
certain more norms so that back-
ward areas are developed.

In this connection, T may mention
that in 1973, one Committee was
formed under the Chairmanship ot
Mr. R. S. Bhatt and the conception
of the growth centres was evolved in
1973. Again from 1970 to 1974, one
Chakravarty Committee was formed.
Of course, they did not given any
report on that,

Now, coming to the point, as on to-
day, in 1980, some Industrial Develop-
ment Policy was announced. We are
not taking into cdonsidemation the
experience of the developmental
activities in the backward areas.
This Industrial development policy
Had announced some 100 Growth
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Centres to coordinate all the
activities for starting the in-
dustries and running them. Some
Industnal Development Autho-
rities were formed. The idea was
to see that these development authe-
rities need not replace the previous
District Industrial Centres, There
need be no coordination with them.
They should go ahead with the deve-
lopment of these growth  centres.
So, actually in this Industrial Policy
of 1980 they have enunciated some
nucleus industrieg complex. There is
nucleus complex approach, In the
previous Policies for development of
the backward areas bigger indus-
tries were started but the ancillaries
etc. were not given fiought oi. There-
fore, now it is the nucleus of indus-
tries which the Government 1s trying
to do to see that the linkage is formed
of the ancillaries and employment
potential is created. So, in this con-
nection I wanted on that day to
know whether the Government when
they are trying alj this any more
incentives are being given or there
is re-enumeration of those incentives
for starting the industry ang run-
ning it. But the hon. Minmster was
not in a position to reply. 1 do not
know how it happened. We did not
get any reply. I would like to know
precisely under the present condi-
tions when go much confusion is there
so far ag the development of indus-
trially backwarg areas are concerned,
what are the present incentivegs and
whether those incentives are being
re-enumerated and any more being
added. For example, very recently 1
just came across that some transport
subsidy is being added or is being
considered. In this connection I would
like to state that it is 3 valid point.
In fact, all the industries as on now
which are running in the industrially
backwarq areas they are handicapped
by this transport. Those industries
which are in the cities to them either
the raw-material is available or the
finished 'goods get the market
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wheteds the industries which are in
the most backward areas they are at
i dig-advantage so far as the trans-
port iz concerned. Therefore, at least
for a period of five years or so a
subsidy ef 50 per cent to 70 per cent
should be given for both taking the
raw-material and selling the finished
goods,

Another point I would like to im-
presg is regarding import equipment
and machinery on concessional terms.
This is a proper incentive, The
medium and bigger industries would
prefer to come up in cities where
infra-structure facilities are available
but if we want that they should go
to the backward area then this type
of concessional term is regard to im-
port of machinery is esseptial. I do
not know what do they mean by this
concessional term. If it means cut-
back in import duty or some other
concession in that regard then, I
think, it will go a long way for the
development of industrially under-
developed area. May I know from the
hon. Minister the replies to the points
which I have just enumerated. With
these wordg I conclude.

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
Sir, the statement of the hon. Mem-
ber on the question which was raised,
in fact, needs one correction which
is a very important one. His state-
ment showed that there was no con-
fusion in his mind whereas he is
talking of confusion. The way he has
explained the thing is so clear that
there is no scope for confusion at
all. He has started from the begin-
ning when the Pande Working Group
and the Wanchoo Waorking Group
were established and they had iden-
tified the industrially backward areas.
They had also worked out the con-
tents of the incentives basket and also
the target of investments in the in-
dustrially backward areas. Then he
hag talked about the Bhatt Committee

BHADRA ¢, 1903 (SAKA)

Ord. (St. Res.) & 430
Delhi University (Amdt.)
Bilt

and the Chakravorty Committee. I
would only like to clarify one thing
and draw the kind attention of the
hon. Member and the House that the
Industrial Policy Statement adopted
by the House in July, 1980 has a para
19 in it which says:

“In the past numerous incentives
had been provided to industries
from time to time. It is Govern-
ment’s considered view that all
incentives given to the industry
must be performance oriented...
It is therefore proposed that a regu-
lar periodic assessment will be
made of the impact of these incen-
tives to see the extent to which
they have fulfilled their initial pur-
pose. Unless it is apparent that the
purpose is being served, Govern-
ment will review the system of in-
centives.”

After the Policy Statement was made,
in fact, the Government has started
a process of identifying areas where
we can do an ‘in-depth’ work as far
as the industria]l development of the
industrially-backward areas are con~
cerned, in such a way that, as soon as
possible, industrialisation takes off in
those areas.

Now, I would like to make a special
mention of the hon. Member's un-
pleasantness in connection with the
USQ No. 548, I would only like to
say that the reply given to his Ques-
tion wag factually true. No fina]l de-
cision has in fact been taken by Gov-
ernment in regard to further incen-
tives for industrialisation of the back:
ward areas. Now, it does not mean
that various proposals are not under
consideration. But it means that Go-
vernment have not come to a final
decision. (Interruption) The total
exercise is being, in fact, looked into.
Sir, it has always been the practice
that the internal processes of consul-
tation leading to a final decision by
the Government are not revealed to
Parliament.  Parliament is entitled
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to know a final decision of the Gov-
ernment, But I would hke to make
it clear that Government has no in-
tention at all to withhold any infor-
mation from the Parliament.

Now, the hon. Member made an-
other point. He has not given the
name. In fact, the Government of
India has appointed a Committee
under ithe Chairmanship of Mr. Siva-
raman. The Hon. Member was talk-
ing about the salient features of that
Committee’s report. That Committee
hag submitted the report to the Gov-
ernment. That report 1is being con-
sidered by the Government. In fact,
we convened a meeling of the Indus-
tries Ministers in February and it was
decided that we may call a Special
Meeting to discuss this subject,, and
eventually decide about these incen-
tives, Various points and suggestions
have been made by the hon. Member.
As I have already said, we will see
to it that the gaps which arc there
are filled in. The object of this exer-
cise is Lo see actually that the incen-
tives become meaningful. We want
these incentives to be result-oriented,
performance-oriented.

Mention was made by the hon.
Member about the Transport Subsidy.
I would like to mention for his in-
formation that transport subsidy is
already available in certain areas like
Jammu and Kashmir, the North-
Eastern areas and so on The crite-
rion given by him has already been
adopted. As far ag the other sugges-
tiong made by him are concerned, we
are definitely making it a part of the
whole ,process of ewaluation of the
existing incentives. If necessary we
will evolve a package of incentives
being generated to lead to take-off
stage, There are 108 industrially
backward districts in he country, 1
have already written letters person-
ally to the Chief Ministers saying
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that they can stratify the industrially
bacsward areag into two puases, one,
where tnere 1s a live, lnausinial in-
trastruciure, wnere we can immedia-
tely start the tmng; tne other, where
lhe 1ntra-structurai gaps are tneie. A
railway-line may not be tnere; road
may not be there. We have in 1act
requested them and we have done 1t
tnat way. We have in tact idenuified
already the industriaily backwaid
districts which will appear in Phase
1. The others will be coming under
Phase LI. For Phase 1 what we have
done 1s this, In each Siate we have
set a task force. ‘They have started
their work. | may say that in my
district they have already nmshed
theirr part of the work. 1n other dis-
tricts, they are gomng into the ques-
tion of the techno-economic potential
of the industrialisation in these areas.
As the Member has right y mentiion-
ed, the object of piomoting nucieus
plants in the industrially backward
areas 1s to see that indusirialisation
can take off, because such an activity
wag not there. We want such plants
which can generate both backward as
well as forward linkages so that not
only 1t generates maximum employ-
ment but also generates civilisation
effect. The civilisation effect should
be such that it creates the largest
possible spread-effect. If you see the
industrially backward districts where
the work has been started immedi-
ately after the Wanchoo Committee
report was out, In many districts the
take-off stage had not been reached.
at all. You had only the industrial
clusters in one block or two blocks.
The object of the Industrial Policy is
to industrialise the total area and for
taking the effect of industrialisation
down to the villages it is very essen-
tial that we promote nucleus plants.
Our first preference is to promote
such  industries which are resource
based industries and for this type of
exercige, it is not only the exercise
that is necessary in the Secretariat
itself, but it is a component exercise
which involves the fleld work and
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also field investigation and the Indus-
tries Minister or the lndustry organis-
ations 1n the Staves should tell us what
they have done. The hon. Member ot
thig House must have already seen
that different States have tried to
develop new  packets of incentives.
For example, they give loans equi-
valent to the sales tax arrears and
they also give free loans.

Now, as far as the working of ihe
plan is concerned, there jis a gesta-
tion period. It wag started onwy in
1980, The very essential regquirement
for this is the building of intra-struc-
wure and buwiding of all infrastruc-
tures cannot be done over night.

SHR1 A. NEELALOHITHADASAN
NADAR (Trivandrum): Have you
started in 1980 or in 19477

SHRI CHARANJIT CHANANA.
You are talking of the whole country.
We are talking of industrially back-
ward areas. From 1947 onwards the
country should be proud of converting
many areas into indusirially advanc-
ed arca:. The hon. Member must
appreciate that at this time we are
discussirig about  industrially back-
ward ateas. Therefore, you should
not refer to the period of 1947. It
should be from 1968-69.

SHRI B. V. DESAI: Sir, the hon
Minister has referred to the internal
exercise which the Ministry is doing
at present. May I know whether he
will come out with a White Paper
and incentiveg which are available to
the industrially backward areas from
the Centre and the States so that it
will give a correct perspective to all
the entreprenuers who would try to
go to the backward areas for estab-
lishing industries? Can he consider
that? :

SHRI CHARANJIT CHANANA:
When the total exercise is complete
and the Government hag taken a final
decision on the matter, we would defi-
nitely inform the House about the
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details of the same, But for all these,
the hon. Member would appreciate
that a proper diagnosis is essential
before the incentives are given by the
Centre.

MR. DEPUTY-SPEAKER: There
are 4 Members who have to put ques-
tions only., Each one will take not

more three minutes and finally
the hon. Minister would reply to
them,

ot wwATore wfewr (SNR)
IaeaE wEEm, fyed &a ¥ som
eqTiys w3 & frg sicqmgAY & a §
qw  wvq fear swr a1 W) q@ T
& g ¥ grafae X aw F e
FET T AT A T wrar o
Y oo Ty feafy sww gt fe wrer
w feerws ¥ wrr &% Fr @
et

foes ge &=t ¥ s & eqmeer
¥ foo fom el 7 oo O &
IqH  WIET @ FOET AW, AT,
T WK wwer | feeg e W wr
wrar & fr wgi siet 3w # fred gn
&a §, T Al ¥ T @y Ay v
TNE ] | FE T FeAT A g oAy
oAt @ o aT oot &t
g & faqg wow T 1 oy
o fosr v qw & @) I & g
RN A U S o



43% Disapproval of
Delri University (Amdt.)

[sfr &= aTTrqor wﬁ.‘ﬂ'!]

WA T | W NIW & FeT-
fear oo & wgi o< fe ey aren &
AAEHR ¥ ) W@ q A,
ARG ¥ wdw cTaT @vA §, IEd
TTaqe W wEw § 1 we WRw &
FAY FTIGa T WK §, HEHS
T WOITT &, @gl G afgar § | sy
TAve W Wed R ¥ AW A
7 AdRT RAE 9T qgHfa F gRnR
fog & 1 fg samT damr frew,
79% WHaTaz gl siw g aw
Naw NP Ay zafFg A
FgaT § fn gar 9uw 9o = ‘oS
uE TN O§ AR S grewEww &
feqr N feafan X 1 o7 =
& & 3 fgeww 1 I w4
war g, searwmd ) fued gu
fal # graddws N gy agsw &
fag a5l 9T o5F Far€ wrF 1 farad
greiEma ¥ giear st 98 1 Wl
qT ¥ Qg @ I agn 1 forad
fro? gu da ww a5 wSa |

AR frafea oda I=A § qloeEr-
SMAT G ¥ MT gegw T
g 1 Ha dew wfeargne e ¥ fAg
A IUTFA FAW R | wwe
BT W9TE TN Sg Sewew
Wl oW wey W3W T www g, wgt
W #ide, T, atfew deT sun
niikR & fagaims dar4ar & 1| Aw
W AT Wy §, 9% fAg gw s
A AR o= @ @ W
QT FeEMIw WG ¥ qfqgaa wfemr
ST 8FGT § | FT4A 3300 Fo A
Fafea famr st uwar § =y o
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are gEe %o sfa Zw wmm W
ggaT ! EWEAEMM@ FW § &
e fam aSemd e § o fom
W B wmm FQ@ §  wg Tewe
¥ wigr  3vEw IR § o« wfee
& gar wrar g f+ @ e e o
s 33 gy fue? gu @d F wwv
ofEgT ¥ vata syaedr, oot &
&1, fra R g sEm R faer
FTT wEY |

\
MR. DEPUY-SPEAKER: Are you

not going to put a quesiion? You
are only making suggestions and the
Minister will say 1hat these have
been noted.

-

st v anww wl@m - A
FqTET 9T & W W g |
# 5 F WEAW §  WeN WEed @
qonT STEaT§—we Sw " fm
gfe § foowr gar de & o
FAT ¥ swTes ¥ fu w8, SO
gaq F faq a==r g W Iuered
2?7 % IGw S@w ¥ fog fre
TR & Afees T wTEq !

SHRI ANANDA PATHAK (Darje-

eling): Mr. Deputy-Speaker, Sir, the

Minister did not come forward with

any clear-cut reply. 1 would, there-
for, ask him what is the reason
for this backwardness? Why even
after the Independence of 33 years,
we have to come here and complain
about the backwardness of a particu-
lar area, of a particular distriet, or
a particular region? Why is it so?
According to me it is because of

of the capitalist path of develop-

ment pursued by the ruling class
which i3 responsible for uneven deve-
lopment of in different areas.. But
since we are not discussing the entire

economic policy of the Government, I
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will concenirate on some of the
points regarding backwardness of some
particular areas. Seo I would request
him to let me know, pending finali-
sation of the Government's decision,
whether the Government is prepared
to cdnsider the cdses of some of the
backward districts, backward. areas
and the border areas like Islampur,
Chhapra, in West Dinajpur, Darjeel-
ing, Jalpaiguri, Malda, ete. They
are in West Bengal. There are also
some backward areas in North Eas-
tern region. There is no  industry.
Therefore, I would like to ask him
whether he is prepared to consider
setting up of small-scale or cottage
industry of whatever possible in that
area?

Secondly, in Darjeeling and Jalpai-
guri there is tea industry. But this
industry is also dwindling for various
reasons and needg assistance for
revamping and rejuvination. Altho-
ugh it is under the commerce depart-
ment, still gince he is the Industry
Minister, I would like to know whe-
ther the Government can give some
agsistance to them

Thirdly there is immense possibi-
lity and potentiality for  develop-
ment of cottage industry in the areas
like Darjeeling, and Jalpaiguri. 1
would like to know whether the
Minister is prepared to examine the
feasibility of setting up such indus-
tries there.

Lastly, Islampur and Chhapra areas
in West Dinajpur district of West
Bengal are the most backward areas
and the majority of population there
consists of tribalg and minority mus-
lims. They are wery poor. There i3
not a single industry worth the
name there. Thvve is immense poten-
tiality and possibility of a2 number
of small-scale industries like jute,
sugar, tannery etc, I would like to
know whether the Minister is pre-
pared to examine the possibility of
setting up of such small scale indus-
tries there?
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SHRI K. RAMAMURTHY (Krish-
nagiri): Sir, I represent an indus-
trially backward area. While reply-
ing to the questions of Mr. Desai, the
Minister referred to the problems
faced by such areas. The generation
of employment is also one of the
main objects of industrializing such
areas. Incentives are also being
given to such areag to develop.

The pity is that when such areas
get industries, a lot of imported em-
ployees are brought in. If any indus-
lry is expected to employ highly qua-
lified or skilled persons, they can get
people from outside. But if even for
posts of chowkidar, watchman, peon
and other unskilled categories people
are imported from other areas,
it creates commotion in the backward
area concerned. Will the Government
think of putting a stipulation that in
the case of such backward areas, only
after exhausting the list from  the
employment exchange from that
particular area or district will the
import of labour from outside be
permitted?

MR DEPUTY-SPEAKER: Now Mr,
Virdhi Chander Jain. Only questions
to be put.

st afg = W (STERT)
§ W@ & g¥T |

agat s ag § far daad fefgres
N ariEae€ a® ¥ faw | mie
e oy § ?

gaw famt e s w5y
AFTATIAT wrafenw
FH & =h sar
feae SalH w31 faay far-
a7 ¥sr@e?

frara wam v W de-
e w7k § & Iw 3
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7 a® fd qrn o€ §
H FF aF I§ e &/
wrEae #¢ fear s w5k
IG aFgeq ¥ ¥q7 T30 IS
wad ?

AT, WAELL W B AN
30-30 ¥MEE F L AHT
wiFz  dyed i@ ®
TATY FTFATHIE FrA7T §7
afg gt & wrsrear ¥ faa
fox dxa€  ufam § @
AHT CATTE FATN T AIRAT
N FEW TR FAIfES
FATTER?

qiwai, fagcms Fad & o0
feid & =ar wifagrie §
37 feempg fegrstram ?

e ¥ fady cqigy TawaE
¥ Aq F ol § Fur w@a g ?
farp & eweee otz anm FY WA
¥ a1 FE AFAr § 7R AqAN
far & o 77 A foogm & wome
derc §, q 3g T AT gy gy W
ez dz-wa g stT w@r & 7

MR. DEPUTY-SPEAKER: The

Minister can now reply to all the hon.
Members.

SHRI CHARANJIT CHANANA: In
fact, I should thank the first speaker
very much, because he only said.

AT AT G1AT I1fge  waoff gy
wifge, W &l wifegn, gradd
aifgr =R BT §aT wfgr W
Tq ¥ arT & a9 I ag wr
Fleargrd  o@iE BT FapaaT A
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g, @ it o d9EaT Y awdY &
SR fog df o s s
T A wEwF s ek fag ag §

for oY emTEwRT &, SEwr g Qar-
TAEs R | s g A g @

qa W AR wiey &% ag vay fe
o1 (efendr dwad ofam™ § sawr
NFHH TaOw AW FT A g
ww @2 tfam § QR fefgwa §
gt 9T FARTETWL §  WIT gl W
@t ohfsged s we 3 Ak g
ANE A AR do 1388 og@
THIEFC & W ¥ fow g1 wC
AR S8 F W9 AW W 9 F T
I P FRAT S FIA GCE FL AR
ag e foaEs o A g o

The second friend has asked for
reasons as to why industrially back-
ward areag are in such condition. In
fact, industrially backward areas are
basically industrially backward areas.
What are the reasons for such back-
wardness, might be a subject for his-
torical study. But I would take a
unit of economic development only as
an economic unit which has a poten-
tial for industrial development. But
it has not been exploited so far. So,
the object of the policy only is to
promote industrial development in
those areas in such a way that the
iindustrialisation takes of.

The hon. member has talked about
the north easten region. I am not
referring to your  constituency in
West Bengal only. Al the industri-
ally backward districts have been
identified by the West Bengal State
Government, in fact, they have not
taken those districts which have been
identified as industrially backward
districts by two reports mentioned hy
the hon. mmber who had headeg thé
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working groups. They are Mr.
Pandey and Mr. Wanchoo. But they
are wanting the other districts to be
developed. It is the decision of the
State Government to decide the prio-
rity schedule, as far as development
of area is concerned. Left to the
Central Government, the Central
Government is keen in  generating
industrial development in all the in-
dustrially backward areas in the
country.

MR. DEPUTY SPEAKER: Very
good.

SHR1 CHARANJIT CHANANA:
I appreciate the hon. members’ sug-
gestions on the tea industry, on
tannery, sugar and so on. In fact,
part of the work of the task force is
to identify, to recognise the poteatial,
available there in the industrially
backward grea;. Our first preference
is to promote imdustries which are
resources based industries and the
resources, I would like to mention
would also include the skill of the
persons also.

Our colleage, Mr. Ramamurthy
talked about generation of employ-
ment and has rightly said that the
generation of employment must be
for the local people. But I would only
like to say that the Government of
India would put pressure on the State
Government and also on the industry
to promote industrialisation in the
industrially backward areas in such
a way that the cost benefit analysis
produces the maximum benefit to the
local people. But T am talking of the
generation of employment, A part of
our plan for converting the indus-
trially backward areas inta the grow-
ing areas is not only putting up
industries, but along with that, what
we do is that our plan must have
the development of skill plan also.
So, it is not only a generation of
employment straightway, but in co-
urse of times we build perspective
so that the manpower is developed
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there also. We do not want only
the skillegd labour to remain unskill-
ed. We also consider part of the
industrialisation programme .

MR. DEPUTY-SPEAKER: Mr.
Minister, Mr, Ramamurthy said that
even for watchmen and other people,
people are being imported from other
parts of the couniry. Local people
should be given these jobs,

SHRI CHARANJIT CHANANA:
I have a case where we have a plant
and the local people do not want to
work; they also do not gllow others
to come in. What can we do in that
case?

SHRI K. RAMAMURTHY: 1 will
have an elaborate discussion becausc
I am a trade union man; I  know
about it and I represent that area.

MR. DEPUTY-SPEAKER: He
has understood the point.

SHRI CHARANJIT CHANANA:
I appreciate your suggestion.

SHRI KAMALAPATI TRIPATHI
(Varanasi): Everywhere this thing
is happening. Watchmen and the
Gatemen are being imported.

SHRI CHARANJIT CHANANA:
I only say that it should not be done.
(Interruptions)

Why dod you not discourage them?

You should not appreciate it at all.

SHRI KAMALAPATI TRIPATHI:
Will you put a condition for those
who establish industries that this
thing should not happen?

SHRI CHARANJIT CHANANA:
That would also be taken into consi-
deration. We will keep them under
consideration. But the hon, members
must appreciate one thing that there
are areas where workers do not want
to work and they also do not allow
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other workers to come in. We have
put up a plant there. Neither thcy
cut forest for raw material for the
paper mills nor they allow the other
workers to come in. But that is an
exceptional case. In principle, 1 agree
with you.

SHRI KAMALAPATI TRIPATHI:
It must be a special area somewhere,
But I can go on quoting areas after
areas where these things are happen-
ing.

SHRI CHARANAJIT CHANANA:
We will give due regard to the hon.
member’s suggestions and we will
keep them in view.

Now, the geries of questiong raised
by Shri Jain.

MR. DEPUTY-SPEAKER: Sup-
ported by Shri Vyas.

SHRI CHARANJIT CHANANA:
I would only suggest that Shri
Jain may go through the reports of
the two working Groups which give
the formulae and the norms they have
set for defining the industrially
backward areas and industrially
backward district in blocks from
State to State.

AN HON. MEMBER: ‘Wanchoo
and Pandey Committee reports.

SHR1 CHARANJIT CHANANA:
Yes. Now, his question was about
the types of nucleus plants and the
task force reports. The position is
that we are in fact going ahead with
the whole thing with a time-bound
programme We asked the Task
Force to tell us the date by which
its report will be ready. It is not
only the report. In fact we have a
separate chapter known as “Line of
Action” programme. So w< are in fact
trying to expedite the prceess as best
as we cCan,

GMGIPND—Job I1I—1548 1L.S—30-9-81 890.
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About the Sivaraman Committee
report, this I would only say is

under consideration. Once the Govern
ment finalises we will act on it
This is a question to be put to the
Planning Commission as to what they
would do. The Industry Ministry is
going to arrange a meeting of State
Industries Minister soon where the
report will be discussed and the re-
commendation will take a final shape.
We will only be recommending to the
Planning Commission.

As far as the other particular plants
in other areas are concerned, I would
appreciate the hon. Member putting
a question and I would give all the
details about them. It is not a part
of this.

MR DEPUTY-SPEAKER: Shri
Bhishma Narain Singh,

BUSINESS ADVISORY COMMITTEE
EIGHTEENTH REPORT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): I beg to present
the Eighteenth Report of the Busi-
ness Advisory Committee.

MR. DEPUTY-SPEAKER: The
House stands adjourned till 11 am.
tomorrow.

18.12 hrs.

The Lok Sabha then @adjourned till
Eleven of the Clock on Thursday,

August 27, 1081/Bhadra 5, 1903
(Saka).
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